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 A

 Abdullabhai,  Mulla  Taherali  Mulla{(Chanda)-

 Abdus  Sattar,  Shri  (Kalna-Karwa).
 Achal  Singh,  Seth  [Agra  Distt.  (West)].

 Achalu,  Shri  Sunkam  (Nalgonda—Reser-
 ved—Sch.  Castes).

 Achint  Ram,  Lala  (Hissar).  °
 Achuthan,  Shri  K.  T,  (Crangannur).

 Agarawal,  Shri  Hoti  Lal  [Jalaun  Distt.  cum
 Etawah  Distt.—(West)  can  Jhansi  Distt.—
 North)].

 Agrawal,  Shri  Mukund  Lal  [Pilibhit  Distt.
 cum  Bareilly  Distt.—(East)).

 Ajit  Singh,  Shri  (Kapurthala-Bhatinda—
 Reserved—Sch.  Castes).

 Ajit  Singhji,  General  (Sirchi-Pali).

 Akarpuri,  Sardar  Teja  Singh  (Gurdaspur).

 Alagesan,  Shri  oO,  V.  (Chingleput).

 Alrekar,  Shri  Ganesh  Sadashiv  (North
 Satara).

 Alva,  Shri  Joachim  (Kanara),

 Amin,  Dr.  Indubhai  8,  (Baroda  West).

 Amjad  Ali,  Shri  (Goalpara-Garo  Hills).

 Amrit  Kaur,  Rajkumari  (Mandi-Mahasu).

 Anandchand,  Shri  (Bilaspur).
 Ansari,  Dr.  Shaukatullah  Shah  (Bidar).

 Anthony,  Shri  Frank  (Nominated—Anglo-
 Indians).

 Asthana,  Shri  Sita  Rama  (Azamgarh  Distt.—
 West).

 Ayyangar,  Shri
 (Tirupati).

 Azad,
 Maulana  Abul  Kalam  (Rampur

 Distt.  cum  Bareilly  Distt.—  West).
 Azad,  Shri  Rbagwat  Jha  (Purnea  cum

 Santhal  Parganas).

 M.  Ananthasayanam

 Babunath  Singh,  Shri¥f  (Surguja-Raigarh—
 Reserved—Sch,  Tribes).

 Badam  Singh,  Chowdhary  (Budaun  Distt.—
 West).

 Bagdi,  Shri  Magan  Lal  (Mahasamund).
 Bahadur  Singh,  Shri  (Ferozepore-Ludhiana—

 Reserved—Sch.  Castes).
 Balakrishnan,  Shri  8,  C.  (Erode—Renerved—

 Sch.  Castes),  1
 Balasubramaniam,  Shri  S.  (Madurai),
 Baldev  Singh,  Sardar  (Nawan  Shahr),
 Balmiki,  Shri  Kanhatya  Lal  (Bulandshah’

 Distt.—Reserved—Sch,  Castes).
 Banerjee,  Shri  Durga  Charan  (Midnapore-

 Jhargram).
 Bansal,  Shri  Ghamandi  La!  (Jhajjar-Rewari),
 Bansilal,  Shri  (Jaipur).
 Barman,  Shri  Upendranath  (North  Ben-

 gal—Reserved—Sch.  Castes).
 Barrow,  Shri  A.  8.  T.  (Nominated—Anglo-

 Indians).

 Barupal,  Shri  Panna  Lall  (Ganganagar-
 Jhunjhunu—Reserved—Sch,  Castes).

 Basappa,  Shri  C.  R.  (Tumkur).
 Basu,  Shri  A.  K.  (North  Bengal).
 Basu,  Shri  Kamal  Kumar  (Diamond  Herbour).
 Bhagat,  Shri  B.  R.  (Patna  cum  Shahabad).
 Bhakt  Darshan,  Shri  [Garhwal  Distt.—(East)

 cum  Moradabad  न-  [i  y
 Bharati,  Shri  Goswamiraja  Sahdeo  (Yeotmal),
 Bhargava,  Pandit  Mukat  Behari  Lal  (Ajmer

 South).
 Bhargava,  Pandit  Thakur  Das  (Gurgaon).
 Bhartiya,  Shri  Shaligram  Ramchandra  (We

 Khandesh).
 Bhatker,  Shri  Laxman  Shrawan  (Buldana-

 Akola—Reserved—Sch.  Castes).
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 छ..च्क्रा।वं.

 Bhatt,  Shri  Chandrashanker  (Broach).
 Bhawani  Singh,  Shri

 (Barmer-Jalpre).
 Bhawanji,  Shri  (Kutch  West).
 Bheekha  Bhai,  Shri  (Banswara—Dungarpur—

 Reserved—Sch,  Tribes),
 Bhonsle,  Shri  Jagannathrao  Krishna  Rao

 (Ratnagiri  North),
 Bidari,  Shri  Ramappa  Balappa  (Bijapur

 South).

 Birbal  Singh,  Shri  [Jaunpur  Distt.—(East)],
 Biren  Dutt,  Shri  (Tripura  Wear).

 Bogawat,  Shri  U.  R.  (Ahmednagar  South),

 Boovaraghasamy,  Shri  V.  (Perambalur).

 Borkar,  Shrimati  Anusayabai  (Bhandara—
 Reserved—Sch.  Castes).

 Boroosh,  Shri  Dev  Kanta  (Nowgong).
 Bose,  Shri  P,  0.  (Manbhum  North).

 Brajeshwar  Prasad,  Shri  (Gaya  East).

 Brohmo-Chaudhury,  Shri  Sitanath  (Goalpara-
 Garo  Hills—Reserved—Sch.  Tribes).

 Buchhikotajah,  Shri  Sanake  (Masulipatnam).

 c

 Chakravartty,  Shrimati  Renu  (Basirhat),
 Chaliha,  Shri  Bimalaprosad  (Sibsagar—

 North-Lakhimpur).
 Chanda,  Shri  Anil  Kumar  (Birbhum),
 Chandak,  Shri  8.  L,  (Betul),
 Chandrasekhar,  Shrimati  M,  (Tirvvallur—

 Reserved—Sch.  Castes).
 Charak,  Th.  Lakshman  Singh  (Jammu  and

 Kashmir).

 Chatterjea,  Shri  Tushar  (Serampore).

 Chatterjee,  Dr.  Susilranjan  (West  Dinajpur).

 Chatterjee,  Shri  N.  C.  (Hooghly).

 Chattopadhyeya,  Shri  Harindranath  (Vijaya-
 vada).

 Chaturvedi,  Shri  Rohanlal  (Erah  Distt.—
 (Central)].

 Chaudhary,  Shri  Ganeshi  Lal  [Shahjahanpur
 Distt.—(North)  cum  Kheri—(East)}—
 Reserved—Sch.  Castes].

 Chaudhuri,  Shri  Tridib  Kumar  (Berham-
 pore).

 Chavda,  Shri  Akbar  (Banaskamha),
 Chettiar,  Shri  N.  Vr.  N.  Ar.  Nagappa

 (Ramanathapuram).
 Chettiar,  Shri  T.  S.  Avinashilingam  (Tirup-

 pur).

 Chowdary,  Shri  C.  R.  (Narasaraopet),

 Chowdhury,  Shri  Nikunja  Behari  (Ghaxal).

 D

 Dabhi,  Shri  Fulsinhji  8,  (Kaira  North).
 Damar,  Shri  Amar  Singh  Sabji  (Jhabua—

 Reserved—Sch,  Tribes).
 Damodaran,  Shri  G.  R.  (Pollachi).
 Damodaran,  Shri  Netrur  P.  (Tellicherry).
 Das,  Dr.  Mono  Mohon  (Burdwan—Reserved

 —Sch,  Castes).
 Das,  Shri  8.  (Jaipur-Keonjhar).
 Das,  Shri  Basanta  Kumar  (Contai).
 Das,  Shri  Beli  Ram  (Barpeta).
 Das,  Shri  Bijoy  Chandra  (Ganjam  South).
 Das,  Shri  Kamal  Krishna  (Birbhum—Re-

 served—Sch,  Castes),
 Das,  Shri  Nayan  Tara  (Monghyr  Sadr  cum

 Jamui—Reserved—Sch.  Castes).
 Das,  Shri  Rem  Dhani  (Gaya  East.—Re-

 served—Sch.  Castes).

 Das,  Shri  Ramananda  (Barrackpore).
 Das,  Shri  Sarangadhar  (Dhenkanal-V

 Cuttack),
 Das,  Shri  Shree  Narayan  (Darbhanga  Cenus:
 Dasaratha  Deb,  Shri  (Tripura  East).

 Datar,  Shri  Balwant  Nagesh  (Belgaum  North).
 Deb,  Shri  Suresh  Chandra  (Cachar-

 Lushai  Hills). )
 Deo,  H.  H.  Maharaja  Rajendra  Narayan.

 Singh  (Kalehandi-Bolangir).
 Deogam,  Shri  Kanhu  Ram  (Chaibassa—

 Reserved—Soh.  Tribes).
 Desai,  Shri  Kanayalal  Nanabhai  (Surat).
 Desaj,  Shri  Khandut hai  Kasanjj  (Haleg)
 Deshmukh,  Dr.  Panjabrao  S.  (Amravati
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 Deshmukh,  Shri  Chintaman  Dwerkenath
 (Kols'  a).

 Deshmukh,  Shri  K.  0.  (Amravati  West).

 Deshpande,  Shri  Govind  Hari  (Nasik  Cencray).

 Deshpande,  Shri  Vishnu  Ghanashyam
 (Guna).

 Dholakja,  Shri  Gulab  Shankar  Amritlal
 (Kutch  East),

 +.

 Dhulekar,  Shri  २,  V.  [Jhansi Distt.  —(South)].

 Dhusiya,  Shri  Sohan  Lal  (Basti  Distt.—
 (Central-East)  cum  Gorakhpur  Distt.—

 (Weat)—Reserved—Sch.  Caste].

 Digambar  Singh,  Shri  (Etah  Distr.—(West
 cum  Mainpuri  Distt.—(West)  cum  Mathura
 Distt.—(East)].

 Diwan,  Shri  Raghavendrarao  Srinivassao
 (Osmanabad),

 Dube,  Shri  Mulchand  [Farrukhabad  Distt.
 (North)].

 Dube,  Shri  Udai  Shankar  (Basti
 (North)).

 Dubey,  Shri  Rajaram  Giridharlal  (Bijapur
 North).

 Dutt,  Shri  Asim  Krishna  (Calcutta  South-
 West).

 Dutta,  Shri  Santosh  Kumar  (Howrah).

 Dwivedi,  Shri  Dashrath  Prasad  (Gorakhpur
 Distt.—Central).

 Dwivedi,  Shri  M.  L.  (Hamirpur  Distt.).

 E

 Eacharan,  Shri  Iyyunni  (Ponnani—Reser-
 ved—Sch,  Castes).

 Etenezer,  Dr.  S.  A.  (Vikarabad).

 Elayaperumal,  Shri  L.  (Cuddalore—Reserved
 —Sch,  Castes).

 F

 Fotedar,  Pandit  Sheo  Narayan  (Jammu  and
 Kashmir).

 .  G

 Gadgil,  Shri  Narhar  Vishnu  (Poona  Central(

 Gadilingana  Gowd,  Shri  (Kurnool).

 Gami  Mafiludora,  Shri  (Visakhaparnam—
 Reserved—Sch,  Tribes).

 Gandhi,  Shri  Feroze  [Pratapgarh  Distt.
 (West)  cum  Rae  Bareli  Distt.  (East)].

 Gandhi,  Shri  Mancklal  -Maganial  (Pancti
 Mahals  cum  Baroda  East).

 Gandhi,  Shri  V.  B.  (Bombay  City—North).
 Ganga  Devi,  Shrimati  (Lucknow  Distt.

 cum  Bara,  Banki  Distt.—Reserved—Sch.
 Castes).

 Ganpati  Ram,  Shri  [Jaunpur  Distt.  (East)—
 Reserved—Sch.  Castes),

 Garg,  Shri  Ram  Pratap  (Patiala).
 Gautam,  Shri  C.  D.  (Balaghar).
 Ghose,  Shri  Surendra  Mohan  (Malda).
 Ghosh,  Shri  Atulya  (Burdwan),
 Ghulam  Qader,  Shri  (Jammu  and  Kashmir).
 Gidwani,  Shri  Choithram  Partabrai  (Thana)
 Giri,  Shri  V.  द  (Pathapatnam).
 Giridhari  Bhoi,  Shri  (Kalahandi-Bolangir)

 Reserved—Sch.  Tribes).
 Gohain,  Shri  Chowkhamoon  (Nominated—

 Assam  Tribal  Areas).

 Gopalan,  Shri  A.  K.  (Cannanore),
 Gopi  Ram,  Shri  (Mandi-Mahasu--Reserved—

 Sch.  Castes).

 Gounder,  Shri  K.  Periaswami  (Erode).
 Gounder,  Shei  K.  |Sakthivadivel

 (Periyakulam).
 Govind  Das,  Seth  (Mandla-Jabalpur  South) ,
 Guha,  Shri  Arun  Chandra  (Sanripur).

 Gupta,  Shri  Badshah  (Mainpuri  Distt.—
 East).

 Gupta,  Shri  Sadhan  Chandra  (Calcutta—
 South—East),

 Gurupadaswamy,  Shri  M.  S.  (Mysore).
 H

 Hansda,  Shri  Benjamin  (Purnea  can  Santa
 Parganas—Reserved—Sch.  Tribes).

 Hari  Mohan,  Dr.  (Manbhum  North—
 Reserved—Sch.  Castes).

 Hasda,  Shri  Subodh  (Midnapore-Jhargram—
 Reserved—Sch.  Tribes).



 H—contd.

 Hazarika,  Shri  Jogendra  Nath  (Dibrugarh).

 Heda,  Shri  H.  C.  (Nizamabad).
 Hembrom,  Shri  Lal  (Santal  Parganas  cum

 Hazaribagh—Reserved—Sch,  Tribes).
 Hem  Raj,  Shri  (Kangra).
 Hukem  Singh,  Sardar  (Kapurthala-

 Bhatinda).

 Hyder  Husein,  Chaudhri  (Gonda  Distt—
 North).

 I

 Ibrahim,  Shri  A.  (Ranchi  North-East).

 Iqbal  Singh,  Sardar  (Fazilka-Sirsa),
 Islamuddin,  Shri  Muhammad  (Purnea—

 North-East).

 Tyyunni,  Shri  fom  R.  (Trichur).

 J

 Jagiivan  Ram,  Shri  (Shahabad  South—Re-
 served—Sch.  Castes).

 Jain,  Shri  Ajit  Prasad  (Saharanpur  Distt.—
 West  cum  Muzaffarnagar  Distt.—North),

 Jain,  Shri  Nemi  Saran  (Bijnor  Distt.—
 South).

 Jaipal  Singh,  Shri  (Ranchi  West—Reserve  0
 —Sch.  Tribes).

 aisoorya,  Dr.  N.  M.  (Medak).

 ajware,  Shri  Ramraj  (Santal  Parganas  cum
 Hazaribagh).

 Jangde,  Shri  Resham  Lal
 Reserved—Sch.  Castes).

 Jatav-vir,  Dr.  Manik  Chand  (Bharatpur-Sawaj
 Madhopur—Reserved—Sch,  Castes).

 Jayaraman,  Shri  A.  (Tindivanam—Reserved—
 Sch.  Castes).

 Jayashri,  Shrimati  (Bombay-Suburban).

 Jena,  Shri  Kanhu  Charan  (Balasore—Re-
 served—Sch.  Castes).

 Jena,  Shri  Lakshmidhar  (Jaipur-Keonjhar—
 Reserved—Sch.  Castes).

 Jena,  Shri  Niranjan  (Dhenkanal-West
 Cuttack—Reserved—Sch.  Castes).

 ethan,  Shri  Kherwar  (Palamau  cum  Hazari-
 bagh  cum  Ranchi—Reserved—Sch-
 Tribes).

 (Bilaspur—

 (  i)

 Jhunjhunwala,  Shri  Banarsi  Prasad  (Bhagal-
 pur  Central).

 Jogendra  Singh,  Sardar  (Bahraich  Distt.—

 West)  *

 Joshi,  Shri  Anand  Chandra  (Shahdol-
 Sidhj).

 Joshi,  Shri  Jethalal  नाता  (Madhya
 Saurashtra).

 Joshi,  Shrf  Krishnacharya  (Yadgir).

 Joshi,  Shri  Liladhar  (Shajapur-Rajgarh).
 Joshi,  Shri  Moreshwar  Dinkar  (Ratnagiri

 South),

 Joshi,  Shri  Nandlal  (Indore).
 Joshi,  Shrimati  Subhadra  (Karnal).
 Jwala  Prashad,  Shri  (Ajmer  North).

 K

 Kachiroyar,  Shri  N.  D.  Govindaswami
 (Cuddalore).

 Kajrolkar,  Shri  Narayan  Sadoba  (Bombay
 City—North—Reserved—Sch.  Castes).

 Kakkan,  Shri  P,  (Madurai—Reserved—Sch.
 Castes),

 Kale,  Shrimati  Anasuyabai  (Nagpur).
 Kamal  Singh,  Shri  (Shahabad—North-West).
 Kamath,  Shri  Hari  Vishnu  (Hoshangabad).
 Kamble,  Dr.  Devrao  Nambevrao  (Nanded—

 Reserved—Sch,  Castes).

 Kandasamy,  Shri  S.  K.  Babie  (Tiruchengode).
 Kanungo,  Shri  Nityanand  (Kendrapars).
 Karmarkar,  Shri  D.  P.  (Dharwar  North).
 Karni  Singhji,  His  Highness  Maharaja  Shri

 Bahadur  of  Bikaner  (Bikaner-Churu).
 Kasliwal,  Shri  Nemi  Chandra  (Kotah-Jhala-

 war),
 Katham,  Shri  Birendranath  (North  Bengal—

 Reserved—Sch.  Tribes).
 Katju,  Dr.  Kailas  Nath  (Mandsaur),
 Kayal,  Shri  Paresh  Nath  (Basirhat—Re-

 served—Sch,  Castes).
 Kazmi,  Shri  Syed  Mohammad  Ahmad

 (Sultanpur  Distt—North  cum  Faizabad
 Distt.—South-West).

 Cc

 Kelappan,  Shri  K.  (Ponnani).
 Keshavaienger,  Shri  N.  (Bangalore  North).



 (

 K—coned.

 Keskar,  Dr.  B.  V,  (Sulranpur  Distt.—South).

 Khan,  Shri  Sadath  Ali  (Ibrahimpatnam),
 Khardeker,  Shri  B.  H.  (Kolhapur  cum

 Satara).
 Khare,  Dr,  N.  B.  (Gwalior).
 Khedkar,  Shri  Gopalrao  Bajirao  (Buldana.

 Akola).

 Khongmen,  Shrimati  8,  (Autonomous  Distts,
 —Reserved—Sch.  Tribes).

 Khuda  Baksh,  Shri  Muhammed  (Murshida-
 _  bad).

 Kirolikar,  Shri  Wasudeo  Shridhar  (Durg).
 Kolay,  Shri  Jagannath  (Bankura),
 Kottukappally,  Shri  George  Thomas  (Meena_

 chil).
 Kripalani,  Acharya  J.  B.  (Bhagalpur  cum

 Purnea).
 Krishna,  Shri  M.  R,  (Karimnagar—Reserved

 —Sch.  Castes).
 Krishna  Chandra,  Shri  (Mathura  Distt.—

 Went).
 Krishnamacharj,  Shri  T,  T.  (Madras).
 Krishnappa,  Shri  M.  A  (Kolar).  %

 Krishnaswami,  Dr.  A.  (Kancheepuram).
 Kureel,  Shri  Baij  Nath  (Pratapgach  Distt.—

 West  cum  Rae  Bareli  Distt.—East—Re-
 served—Sch,  Castes).

 Kureel,  Shri  Piare  Lal  (Banda  Distt.  aun
 Fatehpur  Distt.—Reserved—Sch,  Castes).

 L

 Lakshmayya,  Shri  Paidi  (Anantapur).
 Lal  Singh,  Sardar  (Ferozepur-Ludhiana),
 Lallanji,  Shri  (Faizabad  Distt.—North-

 Went).
 Laskar,  Shri  Nibaran  Chandra  (Cachar-

 Lushai  Hills—Reserved—Sch,  Castes).
 Lingam,  Shri  N.  M.  (Coimbatore).
 Lotan  Ram,  Shri  (Jalaun  Distt.  cum  Etewah

 Distt.—West  cum  Jhansi  Distt.—North—
 Reserved—Sch,  Castes).

 M
 Mgdiah  Gowda,  Shri  (Bangalore  South).
 Mahapatra,  Shri  Sibnarayan  Singh  (Sundar-
 ga  bhr—Resewed—Sch,  Tribes).

 v)

 Mahara,  Shri  Bhajaharf  (Manbhum  South
 cum  Dhalbhum).

 Mahodaya,  Shri  Vaijanath  (Nimar).
 Maitra,  Shri  Mohit  Kumar(Culcutta—North

 West).
 Majhi,  Shri  Chaitan  (Manbhum—South  an

 Dhalbhum—Regerved—Sch.  Tribes).

 Majhi,  Shri  Ram  Chandra  (Mayurbhanj—
 Reserved—Sch,  Tribes),

 Majithia,  Sardar  Surjit  Singh  (Taran  Taran).

 Malaviya,  Shri  Keshava  Deva  (Gonda  Distt.—
 East  cum  Basti  Distt.—  West).

 Malliah,  Shri  U.  Srinivasa  (South  Kanara—
 North),

 Malvia,  Shri  Bhagu-Nandu  $(Shajapur-
 Rajgarh  —Reserved—Sch.  Castes).

 Malviya,  Pandit  Chatur  Narain  (Raisen).

 Malviya,  Shri  Motilal  (Chhatarpur-Datia-
 Tikamgarh—Reserved—Sch,  Castes).

 Mandal,  Dr.  Pashupati  (Bankura—Reserved—
 Sch,  Castes).

 Mascarene,  Kumari  Annie  (Trivandrum).

 Masuodi,  Maulana  Mohammad  Saeed
 Qammu  and  Kashmir).

 Masuriya  Din,  Shri  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West—Re-
 served—Sch.  Castes).

 Mathew,  Shri  C.  P.  (Kottayam).
 Mathuram,  Dr.  Edward  Paul  (Tiruchirapalli).
 Matthen,  Shri  C.  P.  (Thiruvellah).
 Mavalankar,  Shrimati  Sushila  (Ahmedabad

 Maydeo,  Shrimati  Indira  A.  (Poona  South).

 Mehta,  Shri  Asoka  (Bhandara).
 Mehta,  Shri  Balvantray  Gopaljee  (Gohilwad).

 Mehta,  Shri  Balwant  Sinha  (Udaipur).
 Mehta,  Shri  Jaswantraj  (Jodhpur).
 Menon,  Shri  K.  A.  Damodara  (Kozhikode).

 Minimara,  Shrimati  (Bilaspur-Durg-Raipur
 —Reserved—Sch,  Castes).

 Mishra,  Pandit  Suresh  Chandra  (Monghyr
 North-East).

 Mishra,  Shri  Bibhuti  (Saran  cum  Cham,
 paran).

 Mishra,  Shri  Lalit  Narayan  (Darbhanga
 cum  Bhagalpur).



 (wv)

 M-—contd,
 Mishra,  Shri  Lokenath  (Puri).
 Mishra,  Shri  Mathura  Prasad  (Monghyr—

 North-West).  P
 Mishra,  Shri  Shyam  Nandan  (Darbhanga—

 North).
 Misra,  Pandit  Lingaraj  (Khurda).

 Misra,  Shri  Bhupendra  Nath  (Bilaspur-
 -Durg-Raipur).

 Misra,  Shri  Raghubar  Dayal  (Bulandshahr
 Distt.).

 Misra,  Shri  Sarju  Prasad  (Deoria  Distt.—
 South).

 Missir,  Shri  Vijineshwar  (Gaya  North).

 Mohd.  Akbar,  Sofi  (Jammu  and  Kashmir).
 Mohiuddin,  Shri  Ahmed  (Hyderabad  City).
 Morarka,  Shri  Radheshyam  Ramkumar

 (Ganganagar-Jhunjhunu).

 More,  Shri  K.  L.  (Kolhapur  cam  Satara—
 Reserved—Sch,  Castes),

 More,  Shri  Shankar  Shantaram  (Sholapur,
 Muchaki  Kosa,  Shri  (Bastar—Reserved—

 Sch.  Tribes),
 Mudaliar,  Shri  fom  Ramaswamy  (Kumbako_

 nam),
 Mithammed  Shafee,  Chaudhurl  (Jammu

 and  Kashmir).

 Mukerjee,  Shri  Hirendra  Nath  (Calcutta—
 Nor.h-East).

 Mukne,  Shri  Y.M.  (Thana—Reserved—
 Sch,  Tribes).

 Muniswamy,  Shri  N.  रे,  (Wandiwash).
 Muniswamy,  Shri  V.  (Tindivanam).
 Murli  Manohar,  Shri  (Ballia  Distt.  East).

 Mur-hy,  Shri  8.  S,  (Eluru),
 Musafir,  Giani  Gurmukh  Singh  (Amritsar).

 Mushar,  Shri  Kirai  (Bhagalpur  cum
 Purnea—Reserved—Sch.  Castes),

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).

 N

 Naidu,  Shri  Nalla  Reddi
 dry).

 Nair,

 (Rajahmun-

 Shri  C.  Krishnan  (Outer  Delhi),

 Nair,  Shri.  N.  Sreckantan  (Quilon  cum
 Mavelikkara).

 Nambiar,  Shri  K.  Ananda  (Mayuram).
 Nanadas,  Shri  Mangalagiri  (Ongole—Re-

 served—Sch.  Castes).

 Nanda,  Shri  Gulzarilal  (Sabarkantha).

 Narasimham,  Shri  S.  V.  L.  (Guntur).
 Narasimhan,  Shri  C.  R.  (Krishnagiri).

 Naskar,  Shri  Purnendu  Sekhar  (Diamond
 Harbour—Reserved—Sch.  Castes).

 Natawadkar,  Shri  Jayantrao  Ganpat  (West
 Khandesh—Reserved—Sch.  Tribes).

 Nathani,  Shri  Hari  Ram  (Bhilwara),

 Nathwani,  Shri  Narendra  P.  (Sorath).

 Nayar,  Shri  V.  P.  (Chirayinkil).

 Nehru,  Shri  Jawaharlal  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West).

 Neéhru,  Shrmati  Shivre}  Vati  (Lucknow
 Distt,—Central)

 Nehru,  Shrimati  Uma  (Sitapur  Distt.
 cum  Kheri  Distt.—West).

 Nesamony,  Shri  A.  (Nagercoil).

 Neswi,  Shri  T.  R.  (Dharwar—South).

 @Nevatia,  Shri  R.  P.  (Sahjahanpur  Distt.
 —North  cum  Kheri—East).

 Nijalingappa,  Shri  S.  (Chitaldrug).

 P

 Palchoudhury,  Shrimati  Ila  (Nabadwip),

 Pande,  Shri  Badri  Dutt  (Almora  Distt,—
 North—East).

 Pande,  Shr  G.  0.  (Naini  Tal  Distt.  cum
 Almora  Distt.—South-West  cum  Bareilly
 Distt.—North).

 Pandey,  Dr.  Natabar  (Sambalpur),

 Pannalal,  Shri  (Faizabad  Distt.—North-
 West—Reserved—Sch.  Castes).

 Paragi  Lal,  Chaudhari  (  Sitapur  Distt.  cum
 Kherj  Distt.—West—Reserved—Sch.
 Castes).

 Paranjpe,  Shri  R.  G.  (Bhir).

 Parekh,  Dr.  Jayantilal  Narbheram  (Zale-
 wad).  .

 Parikh,  Shri  Shantilal  Girdharilal  (Meh-
 sana  Hast).
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 parmar,  Shri  Rupaji  Bhavji  (Panch  Mahals
 cum  Baroda  Hast—Reserved—Sch.  Tri-
 bes).

 Pataskar,  Shri  Hari  Vinayak  (Jalgaon).

 patel,  Shri  Bahadurbhai  Kunthabhai  (Surat
 —Reserved—Sch.  Tribes).

 Patel,  Shri  Rajeshwar  (Muzaffarpur  cum
 Darbhanga).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Kaira  South).

 Pateria,  Shri  Sushil  Kumar  (Jabalpur
 -North).

 Patil,  Shri  P.  R.  Kanavade  (Ahmednagor
 North).

 Paul,  Shri  S.  K.  (Bombay  City—South),
 Patil,  Shri  Shankargauda  Veeranagguda

 (Belgaum  South).

 Patnaik,  Shri  Uma  Charan  (Ghumsur).
 Pawar,  Shri  Vyankatrao  Pirajirao  (South

 Satara).
 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).
 Pocker  Saheb,  Shri  B.  (Malaopuram).
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch.  Castes).

 Punnoose,  Shri  P.  T.  (Allenney),

 R

 Rachiah,  Shri  N.  (Mysore—Reserved—
 Sch,  Castes).

 Radha  Raman,  Shri  (Delhi  City).

 Raghavachari,  Shri  K.  S.  (Penukonda),
 Raghavaiah,  Shri  Pisupati  Vekata  (On-

 gole),

 «  Raghubir  Sahai,  Shri  (Etah  Distt.—-North-
 East  cum  Budaun  Distt—East),

 Raghubjr  Singh,  Choudhary  (Agra  Distt.—
 Bast),

 Raghunath  Singh,  Shri  (Banaras  Distt.—
 Central).

 Raghuramaiah,  Shri  Kotha  (Tenali).
 Rahman,  Shri  M.  Hifzur  (Moradabed

 Distt.—Central).
 Raj  Bahadur,  Shri  (Jaipur-Sawai  Madho-

 pur).
 .

 Rajabhoj,  Shri  P.  N.  (Sholapur—  Reserved
 —Sch.  Castes).

 Ramachander,  Dr.  D.  (Vellore).
 Ramanand  Shastri,  Swami  (Unnao  Dibttt.  cum

 Rae  Bareli  Distt.—West  cum  Hardoi-
 Distt.—South-East—Reserved—Sch.  Castes)

 Ramananda  Tirtha,  Swami  (Gulberga).
 Ramasami,  Shri  M.  D.  (Arruppukgottai),

 Ramaseshaiah,  Shri  N.  (Parvathipuram).
 Ramaswamy,  Shri  P.  (Mahbubnagar—

 Reseryed—Sch.  Castes).
 Ramaswamy,  Shri  Ss.  V.  (Salem).
 Ram  Dass,  Shri  (Hoshiarpur—Reserved

 —Sch.  Castes),
 Ram  Krishan,  Shri  (Mohindergarh).
 Ramnarayan  Singh,  Babu  (Hazaribagn

 West).
 Ram  Saran,  Shri  (Moradabad  Distt,—

 West).

 Ram  Shankar  Lal,  Shri  (Basti  Distt,—
 Central-East  cen  Gorakhpur  Distr.—
 West).

 Ram  Subhag  Singh,  Dr.  (Shahabad  South)
 Ranbir  Singh,  Ch.  (Rohtak).

 :

 Randaman  Si
 ingh,

 Shri  (Shahdol-Sidbi
 —Reserved—  Tribes),

 Rene,  Shri  Shivram  Rango  (Bhusaval).

 ‘Ranjit  Singh,  Shri  (Sangrur).

 Rao,  Dr.  Ch.  V.  Rama  (Kakinada),
 Rao,  Shri  8,  Rajagopala  (Srikakulam).
 Rao,  Shri  B,  Shiva  (South  Kanara—South)
 Rao,  Shri  Kadyala  Gopala  (Gudivada).

 pa
 Sil

 Se,
 Hage

 ahi

 Rao,  Shri  Kondru  Subba  (Eluru—Reserved
 —Sch.  Castes).

 Rao,  Shri  P,  Subba  (Nowrangpur).

 Rao,  Shri  Pendyal  Raghava  (Warangal).

 Rao,  Shri  Rayasam  Seshagiri  (Nandyal).

 Rao,  Shri  T.  B.  Vitel  (Khammam).

 ger
 Ray,  Shri  Birakisor  (Cuttack).
 Razmi,  Shri  Said  Ullah  Khan  (Sehore).



 *  Rcontd.

 Reddi,  Shri  B,  Ramachandra  (Nellore).
 Reddi,  Shri  om  Madhao  (Adilabad).

 Reddi,  Shri  Y.  Eswara  (Cuddapah).
 Reddy,  Shri  Baddam  Yella  (Karim-

 nagar).

 Reddy,  Shri  K.  Janardhan  (Mahbubnagar).
 Reddy,  Shri  Ravi  Narayan  (Nalgonda).
 Reddy,  Sbri  T.  N.  Vishwanatha  (Chit-

 toor),
 Richardson,  Bishop  John  (Nominated—

 Andaman  and  Nicobar  Islands)

 Rishang  Keishing,  Shri  (Outer  Manipur
 —Reserved—Sch.  Tribes).

 Roy,  Dr.  Satyaban  (Uluberia).

 Roy,  Shri  Bishwa  Nath  (Deoria  Distt.
 —Wear).

 Rup  Narain,  Shri  (Mirzapur  Distt.  cum
 anaras  Distt.  —West—Reserved—Sch.

 Castes).

 Ss

 Sahaya,  Shri  Syamnandan  (Muzaffarpur
 Central),

 e

 Sahu,  Shri  Bhagabat  (Balasore),
 Sahu,  Shri  Rameshwar  (Muzaffarpur  cun

 Darbhanga—Reserved—Sch,  Castes),
 Saigal,  Sardar  Amar  Singh  (Bilaspur).
 Saksena,  Shri  Mohanlal

 \  aaa
 Distt.

 cum  Bara  Banki  Distt.).

 Samanta,  Shri  Satis  Chandra  (Tamluk),
 Sanganna,  Shri  T.  (Rayagada-Phulbani—

 Reserved—Sch,  Tribes).
 Sankarapandian,  Shri  M.  (Sankaranayinar-

 kovil).
 Sarma,  Shri  Debendra  Nath  (Gauhati).
 Sarmah,  Shri  Debeswar  (Golaghat-Jorhat).
 Satish  Chandra,  Shri  (Bareilly  Distt.  South).
 Satyawadi,  Dr.  Virendra  Kumar  (Karnal

 —Reserved—Sch,  Castes).

 Sen,  Shri  Phani  Gopal  (Purnea  Central).
 Sen,  Shri  Raj  Chandra  (Kotah-Bundi),
 Sen,  Shrimati  Sushama  (Bhagalpur  South).
 Sewal,  Shri  A.  R.  (Chamba-Sirmur),
 Shah,  Her  Highness  Rajmata  Kamlendu

 Mati  (Garhwal  Distt—West  aun  Tehri
 Garhwal  Distt.  cum  Bijnor  Distt.—North.)

 «  vik  )

 Shab,  Shri  Chimanlal  Chakubhai  (Gohil-
 wad-Sorath)

 Shah,  Shri  Raichand  Bhai  N.  (Chhind-
 wara).

 Shahnawaz  Khan,  Shri  (Meerut  Distt.
 —North-East).

 Shakuntala  Nayar,  Shrimati  (Gonda  Distt.
 West).

 Sharma,  Pandit  Balkrishna  (Kanpur  Distt.
 —South  cwn  Etawah  Distt.—East)

 Sharma,  Pandit  Krishna  Chandra  (Meerut
 Distt.—South)

 Sharma,  Shri  Diwan  Chand  (Hoshiarpur).

 Sharma,  Shri  Khushi  Ram  (Meerut  Distt.
 —West).

 Sharma,  Shri  Nand  Lal  (Sikar).
 Sharma,  Shri  Radha  Charan  (Morena-

 Bhind).
 Shastri,  Shri  Algu  Rai  (Azamgarh  Distt.

 —East  cum  Ballia  Distt.—West).

 Shastri,  Shri  Raja  Ram  (Kanpur  Distt—
 Central),

 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shobha  Ram,  Shri  (Alwar).
 Shriman  Narayan,  Shri  (Wardha),

 Shukla,  Pandit  Bhagwaticharan
 Bastar).

 Siddananjappa,  Shri  H.  (Hassan  Chikma-
 galur).

 Singh,  Shri  C.  Sharan  (Surguja-Raigarh).

 Singh,  Shri  Digvijaya  Narain  (Muzaffarpur
 —North-East),

 Singh,  Shri  Dinesh  Pratap
 Distt,—East).

 Singh,  Shri  Girraj  Saran  (Bharatpur-Sawai
 Madhopur).

 Singh,  Shri  Har  Prasad  (Ghazipur  Distt.
 —West),

 Singh,  Shri  L.  Jogeswar  (Inner  Manipur).

 Singh,  Shri  Mahendra  Nath  (Saran  Cen-
 tral).  t

 Singh,  Shri  Ram  Nagina  (Ghazipur  Distt.
 —East  cum  Ballia  Distc.—South-West).

 (Durg-

 (Bahraich
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 Singh,  Shri  Tribhuan  Narayan  (Banaras
 Distt.—East).

 Singhal,  Shri  Shri  Chand  (Aligarh  Distt.)
 Sinha,  Dr.  Satyanarain  (Saran  East).

 Sinha,  Shri  Anirudha  (Darbhanga  East)

 Sinha,  Shri  Awadheshwar  Prasad  (Muzaffar.
 pur  East).

 Sinha,  Shri  Banarsi  Prasad  (Monghyr  Sadr
 cum  Jamui).

 Sinha,  Shri  Gajendra  Prasad  (Palamau
 cum  Hazaribagh  cum  Ranchi).

 Sinha,  Shri  Jhulan  (Saran  North).

 Sinha,  Shri  Kailash  Pati  (Patna  Central).
 Sinha,  Shri  Nageshwar  Prasad  (Hazari-

 bagh  East).
 Sinha,  Shri  S.  (Pataliputra).
 Sinha,  Shri  Satya  Narayan  (Samastipur

 East).
 Sinha,  Shri  Satyendra  Narayan  (Gaya

 West).
 Sinha,  Shrimati  Tarkeshwari  (Patna  East)

 Sinha,  Thakur  Jugal  Kishore  (Muzaffar-
 pur—North-West).

 Sinhasan  Singh,  Shri  (Gorakhpur  Distt.—
 South).

 Siva,  Dr.  M.  द  Gangadhara  (Chittoor—~
 Reserved—Sch.  Castes).

 Snatak,  Shri  Nardeo  (Aligarh  Distt.—
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 LOK  SABHA

 Monday,  6th  August,  956

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 (Mr.  Deputy-SPEAKER  in  the  Chair’
 ORAL  ANSWERS  TO  QUESTIONS

 Dr.  Salazar’s  Speech

 *72a.  Shri  Shree  Narayan  Das:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  have  received
 any  authentic  copy  of  the  speech  of  Dr.

 Salazar  delivered  at  the
 opeang

 session
 of  the  Fourth  Conference  of  Portugal’s
 National  Union  in  May,  last;  and

 (b)  if  80,  the  steps  taken  to  counter-
 act  or  refute  the  false  allegations  made
 against  India  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  No.  Government
 of  India  have,  however,  seen  reports  of  Dr.
 Salazar’s  speech  in  the  Press.

 (b)  The  allegations  made  by  Dr.  Salazar
 were  refuted  pubiicly  by  the  Prime  Minister
 in  a  speech  made  by  him  at  Bombay  on  the
 4th  June,  1956.

 Shri  Shree  Narayan  Das  :  May  I
 know  whether  there  are  indications  available
 that  there  has  been  some
 in  the  attitude  of  the  Government  of
 Portugal  with  regard  to  Goa?

 Shri  Sadath  Ali  Khan  :  We  are  not
 aware  of  any  such  change  in  that  Govern-
 ment's  attitude.

 Shri  Shree  Narayan  Das  :  May  I
 know  whether  during  his  recent  foreign
 tour  the  Prime  Minister  was  abie  to  find
 whether  the  minds  of  Catholics  all  over  the
 world  have  been  disabused  of  the  feeling  that
 India  is  against  them?

 Shri  Sadath  Ali  Khan  :I  do  not
 think  that  the  Prime  Minister  probed  into
 the  minds  of  the  Catholics  during  his
 tour.

 Dr.  Lanka  Sundaram  :  Is  it  a  fact
 that  the  Government  of  India  have  circulated
 to  our  Embassies  abroad  a  number  of  leaflets
 or  books  setting  out  the  real  story  on  Goa,
 and  if  305,  whether  copies  of  those
 will  be  laid  on  the  Table  of  the  House?

 Dated.39.3,./.5...  832 eeenrteneee
 Shri  Sadath  Ali  Khan:  Yes,  we  have

 supplied  factual  materia:  to  Insian  Missions
 abroad  to  counter  the  baseless  propaganda
 of  Portugal.

 Shri  D.  C.  Sharma  :  Is  it  not  a  fact
 that  the  policy  of  repression  by  Portugal  in
 Goa  has  been  intensified  after  the  speech?
 If  so.  can  it  be  attributed  directly  to
 that  speech  -?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 jawabarlal  Nehru)  :  There  has  apparently
 een  an  intensification  of  that  policy  of

 repression.  Whether  that  is  connected
 with  the  speech  or  not,  I  cannot  say.

 Shri  T.  S.  A.  Chettiar  :  May  I  know
 whether  Government  have  taken  steps  to
 broadcast  the  opinion  of  the  Pope  that  this
 is  not  a  Catholic

 queton
 but  is  merely

 a  political  question

 Shri  Jawaharlal  Nehru  :  In  the  course of  various  publications,  we  have  given
 enough  importance  to  this  matter.

 Dr.  Lanka  Sundaram  :  The  second

 pert
 of  my  question  was  not  answered.

 asked  whether  the  material  supplied  to
 Missions  abroad  about  the  factual  position

 fA
 Goa  would  be  placed  on  the  Tab  le  of  the

 ouse.

 Shri  Jawaharlal  Nehru  :  Yes.  Such
 material  as  has  been  circulated  in  a  public

 hd
 would  be  placed  on  the  Table  of  the

 ouse.

 Zinc  Smelting  Plant

 s  हि!
 Shri  Balwant  Sinha  Mehta  :

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 1448  on  the  r4th  April,  7956  and  state  :

 é
 (a)  whether  any  plans  have  been

 ofmulated  for  setting  up  a  zinc  smelt-
 ing  plant  in  the  country;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  No.  Sir.

 (b)  Does  not  arise.

 Shri  Balwant  Sinha  Mehta  :  May  I
 know  whether  Government  are  contemplat-
 ing  setting  up

 this  industry  at  some  port,
 outside  Rajasthan  which  is  the  only  source
 of  the  mineral  concerned,  superseding  the
 recommendations  of  the  Committee  appoin- ted  by  Government  ?
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 Shri  M.  M.  Shah:  No,  Sir.
 Radio-Activity

 “724.  Shri  Gidwani  :  Will  the  Prime
 Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many
 of  the  common  vegetables  as  well  as
 milk,  ghee  and  rice  have  been  found
 to  be  radiv-active  by  a  team  of  scien-
 tists  at  the  Calcutta  University  Col-
 lege  of  Science;  and

 (b)  if  so,  the  effect  of  these  on  the
 human  system  ?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nebru)  :  (a)  and  (b).  According
 to  the  report  received  from  the  Calcutta
 University,  presence  of  small  amounts  of
 radio-activity  in  vegetables,  grasg,  milk,  etc.,
 available  in  the  neighbourhood  of  Calcutta
 has  been  reported.  The  nature  of  the  radio
 activity  has,  however,  not  been  studied.
 The  levels  of  radio-activity  measured  in
 fall  outs  at  present  are  not  dangerous.

 Shri  Gidwani:  Although  the  scientists
 differ  as  to  the  degree  of  harm  done to  man-
 kind  from  the  increased  radio  activity  in
 the  atmosphere  as  a  result  of  nuclear  test
 explosions,  are  they  agreed  that  there  is
 potential  harm  done  not  only  to  the  present
 gencration  but  also  to  future  generations,
 particularly  in  their  genctic.  effects  due  to
 entry  into,  and  absorption  in  the  body  of
 radio  active  substances  contained  in  the
 fail  out  of  test  explosions  ?

 Shri  Jawaharial  Nehru  :  The  hon.
 Member  has  referred  to  radios  ivity.
 I  take  it  he  is  really  referring  to  nuclear
 explosions,  because  radio  activity  is  present
 in  a  hundred  things  including  every
 X-ray  photograph  that  might  be  taken.
 So  far  as  nuclear  explosions  are  concerned,
 ryerybody  agrees  that  there  is  an  element
 of  danger.  As  to  the  measure  of  it,  some
 people  differ,  but  the  probability  is  that  the
 danger  is  more  serious  than  is  usually  ima-
 gined.  Therefore,  it  was  desirable  not  to
 gamble  with  the  whole  future  of  humanity
 by  continuing  these  nuclear  explosions.

 Shri  Gidwani  :  Is  it  a  fact  that  the
 British,  Medical  Research  Council  has  re-
 ported  that  strontium,  the  most  serious
 component  of  radio  active  substances,  has
 been  found  in  the  carcasses  of  sheep  in  wells
 as  the  result  of  eating  plants  which  had  been
 radio  aciive?  Ifso,  is  there  nota  danger  of
 strontium  being  accumulated  in  the
 bones  of  human  bodies  and  thereby  resulting
 in  the  causation  of  cancer  and  other  dis-
 cases  ?

 Mr.  Deputy-Speaker  :  I  must  bring
 to  the  notice  of  the  hon.  Member  that  he
 usually  reads  out  long  statements  when

 tting  questions.  Questions  ought  to  be
 Brief  and  concise,  and  the  answer  also  must
 come  in  that  form.
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 Shri  Jawaharlal  Nehru  ;  If  I  may,
 I  would  refer  not  only  the  hon.  Member
 but  perhaps  others  to  the  book  that  we  have
 recently  issued  on  nuclear  explosions,  which
 is  in  the  Library  of  the  House.

 Shri  H.  N.  Mukerjee  :  There  was  a
 Press  report  a  few  weeks  ago  that  a  professor
 of  radio  therapy  at  the  Calcutta  Medical
 College  was  col!  lecting  relevant  data
 would  represent  the  issue  at  the  International
 Congress  of  Radiology  to  be  held  at  Mexico
 City  from  July  डा  to  31  May  I  know
 what  has  happened,  particularly  Ia  view  of
 the  statement  made  at  Calcutta  by  Professor
 Haldane  that  the  protective  elements  against
 radio  activity  by  way  of  rains  and  strong
 construction  of  houses  are  absent,  to  a  large
 extent,  in  Indian  conditions  ?

 Shri  Jawaharlal  Nehru  :  J  do  not
 quite  know.  He  asked,  what  has
 happened  to  the  protective  elements.
 Our  view  is  that  these  are  dangerous  and
 they  should  be  stopped.  We  have  put  this
 before  the  Disarmament  Commission
 strongly.  We  have  taken  the  trouble  to
 issue  a  book  which,  I  believe,  is  the  first
 attempt  at

 putting
 all  the  available  materiat

 together—I  do  not  think  any  other  country
 has  put  it  together  in  that  way.  We  are
 continuing  this,  so  far  as  we  can,  everywhere- I  do  not  quite  know  about  what  he  said
 about  8  professor  and  the  Congress.
 Probably  he  is  going  there,  but  I  cannot  say
 definitely.

 Shri  Renu  Chakravartty:  May  I
 know  if  it  has  been  brought  to  the  notice
 of  Government  that  Professor  Haldane
 stated  that  the  danger  in  India  was  five
 times  as  great  as  in  England  due  to  the
 fall-out  of  nuclear  explosions,  and  that
 as  yet  in  India  we  have  had  no  quanti-
 tative  data  as  to  the  amount  that  would
 be  dengerous?  May  I  also  know  whether  *
 Government  are  considering  setting  up
 a  team  of  scientists  who  witl  be  gathering
 these  quantitative  data  ?

 Shri  Jawrharlal  Nehru:  I  read  this
 morning  in  ‘he  mph

 day
 about  a  report

 of  what  Professor  Haldane  has  stated.  Pro-
 bably  the  hon.  Member  refers  to  that.
 If  we  can  profit  by  any  suggestions  of  his,
 we  shall  do  so.

 Shri  Kamath:  Does  the  Prime  Minis-
 ter  recollect  that  in  the  last  session  of  this
 House,  he  said  answering  a  question  that
 our  scientists  had  discovered  increased
 radio  activity  in  the  Bombay  air,  and  if  so,
 may  I  ask  whether  there  have  been  reports
 from  Bombay  that  vegetables,  grass,  milk,
 ghee  etc.  there  too  have  been  affected  in
 the  same  wey  88  in  Calcutta?

 ~
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 Shri  Jawaharlal  Nehru:  The  answer
 I  have  read  out  was  vetted  in  Bombay.

 Shri  Kamath:  I  did  not  follow.
 Mr.  Deputy-Speaker:  He  said  that

 ahs
 answer  he  read  out  was  vetted  in  Bom-

 ay.
 Shri  Jawaherlal  Nehru:  Our  chief

 al
 where  this  work  is  carried  on  is

 ay.
 Shri  Kamath:  I  want  to  know  whether

 they  have  been  affected  in  Bombay.
 Shri  Jawaharlal  Nehru:  I  cannot

 say
 whether  the  vegetables,  milk  etc.

 of  Bombay  were  specifically  examined.
 But  our  chief  place  for  inquiry  and  investi-
 gation  in  respect  of  radio  activity  is  Bombay.

 Shri  Sadhan  Gupta:  In  view  of  the
 warnings  of  danger  given  by  Professor
 Haldane,  have  the  Government  consi-

 dered  the  advisability  of  protesting  to
 Britain  against  holding  nuclear  tests  in
 Christmas  Islands,  because  Christmas
 Islands  are  much  nearerto  India  than
 the  other  venues  of  tests.

 Shri  Jawaharlal:  Nehru:  Quite  apart
 from  Prof.  Haldane’s  speech,  we  have
 done  so  seriously  and  on  repeated  occasions.
 I  am  not  referring  to  any  particular  place.
 There  may  be  some  confusion  about  the
 islands.  But,  about  these  nuclear  explo-
 sions,  we  have  been  carrying  on,  if  I  may
 use  that  word,  persistent  ‘agitation’.

 Portugal's  case  before  the  *Interna-
 tional  Court  of  Justice

 725.  Shri  Kamath:  Will  the  Prime
 Minister  be  pleased  to  refer  to  the  Te-
 ply  given  to  supplementaries  raised
 on  Starred  Question  No.  I560  on  8
 April,  956  and  state:

 (a)  whether  Government  have
 finally  decided  to  nominate  a  jud
 of  its  choice  on  the  Bench  of  the
 Hague  Court  at  the  hearing  of  the  case
 arising  out  of  the  complaint  lodged
 by  Portugal  against  India  in  the  Inter-
 national  Court  ;  and

 (b)  if  not,  how  the  matter  stands  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru:  (a)  and  (b).  Por-
 tugal’s  case  before  the  International  Court
 of  Justice  at  The  Hague  regarding  her
 claim  for  rights  of  passage  across  Indian
 territory  is  at  present  under  expert  legal
 examination,  ntil  this  examination  is
 completed  Government  is  not  in  a  position
 to  decide  what  further  steps  are  necessary
 including  the  nomination  of  an  ad
 judge  to  the  International  Court.

 Shri  Kamath:  What  date  has  been
 fixed  by  the  Hague  Court  for  the  submission
 of  India’s  reply  to  Pourtugal’s  complaint  ?

 6  AUGUST  956  Oral  Answers  836

 Shri  Jawaharlal  Nehru:  I  think  we
 have  been  given  six  months  after  Portugal
 Put  in  its  memorial  or  petition,  wha  ever
 it  is  called,  I  think  those  six  m»iths
 expire  roundabout  the  end  of  December.

 Shri  Kamath:  May  I  ask  whethe,
 Government  has  taken  at  least  a  decision
 in  respect  of  one  matter  and  that  is  the
 question  of  ab  initiom—at  the  outset—con-
 testing  the  jurisdiction  of  the  Interna-
 tional  Court  at  the  Hague  to  e.ttertain
 this  complaint ?

 Shri  Jawaharlal
 Nehru:  I  submit

 we  can  hardly  afgue  the  case  here  in  answer
 to  supplementary  questions.

 Shri  Kamath.  I  do  not  want  you  to
 argue.

 Shri  Jawaharlal  Nehru.  I  know.
 We  are  acting  according  to  the  advice  of
 our  eminent  Counsel  and  among  the  things
 that  we  have  done  is  to  raise  certain  pre-
 liminary  objections.

 Shri  H.  N.  Mukerjee:  In  view  of
 the  pertinacity  of  Portugal's  misbehaviour
 and  in  view  also  of  recent  instances  where
 countries  like  Czechoslovakia  have  asked
 the  World  Court  to  take  off  its  files  certain
 complaints  against  it  by  other  sovereign
 States,  will  the  Prime  Minister  tell  us  if
 we  have  in  contemplation  the  idea  of  asking
 the  World  Court  to  push  off  its  files  this
 complaint  ?

 Mr.  Deputy-Speaker  :  I  think  it
 need  not  be  answered.

 झा जाव  हिन्द  फौज  स्मारक,  सिंगापुर

 +  ७२६.  श्री  भक्त  दर्शन  :  क्‍या  प्रधान
 मंत्री  ३०  मई,  १६५६  के  तारांकित  प्रश्न
 संख्या  २६८२  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  :

 (क)  क्या  सिंगापुर  में  आजाद  हिन्द
 फौज  के  स्मारक  के  सम्बन्ध  में  सभी  प्रा वर यक
 जानकारी  इकट्टा  की  जा  चुकी  है  ;

 (ख)  यदि  हां,  तो  इस  मामले  में  क्‍या
 निर्णय  किया  गया  है  ;  अर

 (ग)  यदि  नहीं,  तो  प्रभी  तक  कितनी
 प्रगति  हुई  हैं  ?

 बेक़ैदिओ  कार्य  मंत्री  के  सभासचिय

 (शी  सावत  चली  सां):  (किसे  (ग).
 मामले  पर  विचार  हो  रहा  है  t
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 eft  wan  melt:  क्‍या  यह  बतलाने
 की  कृपा  की  जायेगी  कि  सूचना  एकत्र  करने
 में  क्या  'अड़ेचन  पड़  रही  है  ?

 श्री  सादत  चली  खां  :  अड़चन  तो  कोई
 खास  नहीं  हैं  ।

 प्रधान  मंत्रों  तथा  वैदेशिक  कार्य

 भा  वित्त  मंत्री  (भी  जवाहरलाल  नेहरू):
 जाहिर  सी  बात  है  कि  यह  मामले  दूसरे
 मुल्कों  के  मामले  हैं,  हमारे  मुल्क  के  मामले

 नहीं  हैं  ।  दूसरे  मुल्कों  के  मामले  में  हम  क्‍या
 करें  ?  हजारों  भ्र डच नें  होती  हैं,  वहां  की
 गवर्नमेंट  क्या  राय  दे,  क्या  मुनासिब  समझे,
 क्या  नहीं,  हम  उस  पर  कोई  दबाव  तो  डाल

 नहीं  सकते  ।

 श्री  भक्त  वर्षों  :  सिंगापुर  की  सरकार
 ने  इस  मामले  में  क्या  अपना  सहयोग  देने
 का  विचार  प्रकट  किया  है,  या  कि  उस  ने
 कोई  उत्तर  ही  नहीं  दिया  है  ?

 ही  जवाहरलाल  नेहरू  सिंगापुर
 सरकार  के  सामने  भी  बड़े  बड़े  प्रश्न  हैं,  यहां
 तक  कि  अपनी  जिन्दगी  का  प्रश्न  है  1  इसलिये
 शायद  उन्हों  ने  इस  मसले  पर  उतना  ध्यान

 नहीं  दिया  है,  जितना  यहां  के  मेम्बरान  दे

 रहे  है  t
 Shri  Kamath:  Has  Government  cared

 at  least  to  ascertain  whether  the  desire
 to  which  Mr.  David  Marshall  gave  expres-
 sion,  I  think,  on  the  eve  of  his  resignation
 in  May  or  June  last,  is  shared  by  his
 succcessor  in  so  far  as  the  erection  of  this
 memorial  to  the  I.N.A.  in  Signapore  is
 coficerned  ?

 Shri  Jawaharlal  Nehru:  I  have  just
 said  that  the  Singapore  Government  is
 faced  with  great  prob  ie  of  its  own,  consti-
 tutional  and  other,  and  we  can  only  proceed
 a  little  cautiously  in  consulting  them.  We
 are  doing  that;  and  we  do  not  wish  to  be
 aggressive  in  our  consultations  or  to  em-
 barrass  then  at  all.

 Shri  Kamath:  You  must  be  helpful.

 Indian  Steel  Mission

 *727.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  sent  a  Steel  Mission  to
 Europe;
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 (b)  if  so,  the  purpose  for  which  it
 has  been  sent  and  the  names  of  the  coun-
 tries  visited  by  the  Mission;

 (c)  whether  the  Steel  Mission  has
 submitted  its  report  on  return;  and

 (d)  if  so,  the  main  features  of  the
 report  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  Yes,  Sir.

 (b)  The  purpose  of  the  Fact-Finding
 Mission  was  to  ascertain  the  quality,  suita-
 bility  and  availability  of  Continental  steel
 to  meet  Indian  demand,  with  particular
 reference  to  Railway  requirements..  The
 countries  visited  were  France,  West  Ger-
 man i?

 Holland,  Belgium,  Luxemburg,
 the  U.K.,  Austria,  Hungary  and  Yugoslavia.

 (c)  No,  Sir,  not  yet.
 (d)  Does  not  arise,

 sit  विभूति  मिशन  :  यह  जो  मिशन

 गया  था,  क्‍या  उस  ने  सब  जगहों  पर  हमने

 के  बाद  यह  बताया  है  कि  कहां  का  लोहा
 सस्ता,  ज्यादा  अच्छा  शोर  हिन्दुस्तान  की

 रेलवे  के  लिये  उपयुक्त  साबित  हुआ  है  ?

 शी  म०  म०  शाह  :  जैसा  मैं  ने  बताया

 उस  की  रिपोर्ट  खाने  वाली  है  ।
 Shri  Bhagwat  Jha  Azad:  Way  I

 know  whether  during  this  tour  our  men
 have  come  to  any  agreement  with  any
 country  for  the  import  of  steel?

 Shri  M.  M.  Shah:  These  members
 of  the  mission  had  no  power  or  authority
 to  enter  into  agreements.

 Shri  Bhagwat  Jha  Azad:  What  were
 the  main  responsibilities  cast  Upon  these
 men  in  the  course  of  this  tour?

 Shri  M.  M.  Shah:  As  _  I  have  already
 indicated  in  my  answer,  it  was  to  find
 out  the  quality,  suitability  and  availability
 and  the  price  of  steel  in  the  different
 countries.

 Partition  Council

 “729.  Shri  S.  C.  Samanta  :  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  why  the  Partition  Council  did
 not  sit  after  ist  December,  ‘19475

 (b)  how  the  works  allotted  to  the
 Council  have  been  dealt  with;  and

 (c)  whether  all  the  decisions  taken
 by  the  Council  before  December  7947५
 have  been  implemented  ?

 Sadath  Ali  Khan):  (a)  There  was  no
 need,  as  the  Partition  Council  had  by
 ist  December,  19475  decided  all  major
 issues  referred  to  it.
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 0)  The  issues  arising  out  of  the  parti-
 tion  are  now  dealt  with  as  matters  between
 the  two  Governments.

 (©)  Most  of  the  decisions  have  been
 implemented  except  a  few  relating  to  the
 allocation  of  assets  and  -  liabilities.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  work  that  was  entrusted  to
 the  Partition  Council  was  finished  early
 and  ifso  why  should  not  other  works  be
 entrusted  to  them  for  completion?

 Shri  Sadath  Ali  Khan:  Sir,  the
 decisions  of  the  Partition  Council  covered
 a  vast  field,  for  example,  the  division  of
 personnel,  assets  and  liabilities,  Central
 fevenues,  cufrency,  coinage,
 contracts,  trade  and  economic  bora
 etc,  Itis  a  fairly  wide  field.

 Shri  S.  C.  Samanta:  Is  it  not  a  fact
 that  thousands  of  cases  Fregarding  settle-
 ment  of  money  in  relation  to  amall  con-
 tracts  and  others  have  not  yet  been  settled  ?
 Who  are  dealing  with  these?

 Mr.  Deputy  Speaker:
 It  has  been

 answered  that  these  questions  are  being
 settled  as  between  two  Governments.  It
 has  been  answered  that  those  that  remain
 are  being  settled  as  between  Governments.

 Newspapers  financed  by  Foreign
 Sources

 *730.  Shri  M.  L.  Agrawal:
 Will  the  Prime  Minister  ce  pleased
 to  refer  to  his  speech  at  Rohtak  on  the
 rgth  June,  r956  and  state  whether
 Government  have  taken  any  punitive
 and  preventive  action  against  those
 newspapers  which  are  being  financed
 from  foreign  sources  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal

 —_—
 It  is  generally

 difficult  to  take  legal  action  as  the  law  at
 resent  does  not  facilitate  such  action.
 ven  if  some  proof  may  be  available,  it

 may  not  be  adequate  evidence  for  a  law
 court.  Sometimes,  warnings  are  issued  or
 Government  advertisements  are  stopped.

 Shri  M.  L.  Agrawal:  May  I  know
 which  are  the  foreign  powers  that  are
 subsidising  these  papers  and  what’  are
 these  papers  ?

 Shri  Jawaharlal  Nehru:  May  I  make
 it  clear  if  I  have  not  done  so?  There
 is  no  reference  to  any  foreign  power  at
 all  in  any  speech  that  I  have  made.  That
 is  a  reference  to  foreign  sources.  There
 is  a  good  deal  of  difference  between  a
 foriegn  power,  which  is  a  Government  and
 a  foriegn  source,  which  may  be  anybody.

 Shri  M.  L.  Agrawal:  May  I  know
 which  are  the  countries  from  which  these
 orsign  sources  emanate  ?
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 Shri  Jawaharlal  Nehru:  Some  of
 them  are  rather  of  a  mixed  origin.

 Shri  M.  S.  Gurupadaswamy:  May I  know  to  which  papers  at  88  have
 been  issued  so  far?

 Shri  Jawaharlal  Nehru:  I  could  not
 straightoff  say;  I  have  got  a  list  here.
 I  think  it  is  not  desirable  for  me  to

 ay that.  But  the  warnings  are  some  official,
 some  non-official;  some  are  kinds  of
 talks  etc.  I  have  no  information  on
 this  point.

 Sardar  Iqbal  Singh:  May  I  know
 the  number  of  times  when  such  warnings
 were  issued  ?

 Shri  Jawaharlal  Nehru:  This  is
 usually  a  State  matter;  the  State  Govern-
 ment  does  it.  The  Central  Government
 may  draw  its  attention  to  a  particular
 matter  and  action  is  always  taken  by  the
 State  Government.

 Shri  B.  S.  Murthy:  After  the  Prime
 Minister’s  speech,  may  I  know  whether all  these  papers  have  ceased  receiving
 help  from  foreign  sources  or  have  they
 at  least  expressed  regret  for  their  past
 conduct  ?

 Shri  Jawaharlal  Nehru:  My  own
 information  is  that  wo  are  considered
 most  guilty  of  proclaiming  their  inno-
 cence.

 Shri  H.  N.  Mukerjee:  Since  the
 Prime  Minister  thought  it  fit,  very  rightly
 in  my  view,  to  say  publicly  that  there
 were  notorious  instances  of  papers  receiv-
 ing  money  from  foreign  sources;  may
 I  know  why  there  cannot  be  a  more  docu-
 mented  approach  to  the  matter  and  why
 even  preventive  action  is  not  possible  to
 be  taken  ?

 Shri  Jawaberlal  Nehru:  There  is
 no  ‘why’  about  it.  We  would  gladly  take
 preventive  action  and  we  do  from  time  to
 time  take  preventive  action.  I  do  not
 know  what  the  hon.  Member  means  by
 “documented  approach’.  Naturally  We
 document  as  much  as  we  can.

 Shri  Kamath:  Is  it  a  fact  that  in  the
 wake  of  the  Prime  Minister's  speech
 referring  to  this  matter  on  the  eve  of  his
 departure  for  Europe,  the  A.I.N.E.C.  or
 some  other  newspaper  editors’  body  made
 a  protest  taking  exception  to  his  remark
 and  also  made  a  request  to  him  to  clarify
 the  matter,  and  if  so,  what  was  the  clarifi-
 cation  issued  by  the  Government  or  by
 the  Prime  Minister  ?

 Shri  Jawaharlal  Nehru:  I  did  receive
 a  communication  from  this  Conference
 to  which  I  sent  a  letter  in  reply,  first  of
 all  pointing  out  that  whatever  I  tadsaid
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 obviously  did  not  apply  to  all  the  news-

 pe
 of  India,  many  of  which  are  of  very

 igh  class  and  high  standard,  but  it  applies
 to  some  in  big  cities  or  small  cities,  and
 further  making  it  clear  that  nothing  was
 said  against  countries  as  such  but  against
 sources.

 Shri  Kamath:  Is  the  House  to  un-
 derstand  that  the  Prime  Minister  is  not
 still  quite  clear  in  his  mind  which  of  the

 papers
 are  so  financed  by  foreign  sources?

 s  it  a  vague  charge  or  a  specific  charge?

 Shri  Jawaharlal  Nehru:  If  I  ma
 say,  without  saying  anything  further,
 am  quite  clear  about  some  and  I  am  quite
 unclear  about  some  others.

 Special  Steel

 “73%  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Iron  and  Steel  be  pleased
 to  state:

 (a)  a  i  [manuractare
 of

 special  steel  though  not  specifically
 |  llge  oa

 for  in  the  Second  Five  Year
 is  to  be  undertaken;

 (b)  if  so,  the  details  of  the  pro-
 gramme  of  such  manufacture;  and

 (c)  the  country’s  requirements  of
 such  steel?

 The  Minister  of  Heavy
 Shri  M.  M.  Shah):
 ir.

 Industries
 (a)  and  (b):  Yes.

 It  is
 ००००६

 to  undertake  manufac-
 ture  of  special  and  alloy  steels  as  part
 of  steel  production  at  one  of  the  steel
 works  in  the  public  sector.  The  project
 is  now  at  the  preliminary  stage  of  planning.

 (c)  It  is  difficult  to  forecast  the  demand
 for  the  different  types  of  special  steels.
 Indications  are  that

 they
 would  be  more

 than  r0,000  tons  for  State  undertakings
 alone.  There  would  be  a  significant
 demand  frum  other  industries.

 Shri  Sadhan  Gupta:  May  I  know
 which  is  the  steel  works  in  the  public
 sector  which  will  undertake  the  manufac-
 ture  of  special  stecls?

 Shri  M.  M.  Shah:
 been  taken  on  that.

 Shrimati  Renu  Chakrav  %  In
 view  of  the  fact  that  special  “red  is  very
 difficult  to  get  for  small-scale  industries,
 may  I  know,  when  the  special  steel  is
 manufactured  in  our

 unis
 >  whether  the

 requirements  of  small-scale  industrialsits
 wil  ]  also  be  taken  into  consideration  ?

 Shri  M.  M.  Shah:  It  is  expected
 to  meet  the  requirements  of  all  the  indus-
 tries,  including  the  small-scale  industrics.

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Minister  said  that  he  has  no  idea
 of  the  coming  demand  in  the  Second  Five

 No  decision  has
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 Year  Plan  for  special  types  of  steels.  In
 view  of  the  fact  may  I  know  how  the  whole
 outlay  is  being  planned  ?  What  is  the
 basis  on  which  it  is  planned  and  what  will
 be  the  production?

 Shri  M.  M.  Shah:  We  are
 studying the  economics  of  all  the  three

 plants where  it  will  be  found  most  favourable,
 this  particular  plant  will  be  attached
 to  it.  I  have  already  indicated  the  pro-
 duction  capacity  of  the  Plant.

 Dr.  Rama  Rao:  The  Badravati  Iron
 and  Steel  Works  is  known  to  produce
 high  class  and  special  class  steels  already.
 Do  Government  consider  the  advisability
 of  helping  this  steel  works  to  produce
 other  varieties  of  special  steels  ?

 Shri  M.  M.  Shah:  This  question
 has  been  considered  and  it  is  found  that
 it  is  better  to  produce  steel  from  scrap
 iron  rather  than  from  pig  iron.  That
 is  why  this  new  steel  works,  particularly
 alloy  steel  works,  is  going  to  attached
 to  one  of  the  three  new  steel  plants.

 Shri  Sadhan  Gupta:  Has  any  mission
 or  individual  been  sent  abroad  to  get
 training  in  the  technical  aspect  of  the  matter,
 and  if  so,  may  I  know  the  name  of  the
 person  or  persons  ?

 Shri  M.  M.  Shah:  So  far,  no  person
 has  been  sent  abroad  for  this  purpose,
 but  the  question  of  training  is  under
 consideration.  As  soon  as  the  plan  is
 finalised,  action  will  be  taken.

 Shri  Bhagwat  Jha  Azad:  May  I
 Know  whether  it  has  been  tentatively
 decided  as  to  what  percentage  of  our
 demands  would  be  met  by  this  proposed
 undertaking  of  the  Government  in  the
 public  sector  ?

 Shri  M.  M.  Shah:  I  have  already
 indicated  that  the  plant  is  going  to  produce
 I0,000  to  §,000,  tons  in  a  single  shift  and
 that  is  what  our  antici

 i
 demand  is  at

 the  end  of  the  Second

 Shri  Sadhan  Gupta:  May  I  know
 which  are  the  countrics,  if  any,  that  have
 expressed  their  willingness  to  give  us
 facilities  for  training  in  the  manufacture
 of  special  steels  ?

 Shri  M.  M.  Shah:  Italy,  West  Ger-
 man  %

 East  Germany,  Britain,  U.S.S.R.
 and  United  States,

 Coir  Industry  Training  School

 "732.  Shri  Ram  Krishna:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  programme  for
 setting  up  three  training  schools  for
 training  in  Coir  Industry  has  been
 finalised;  and
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 (b)  if  so,  the  mame  of  the  _  sites
 chosen  and  other  features  of  the
 Scheme  ?

 The  Minister  of  Consumer  Industries
 {Shri  Kanungo):  (a)  No  such  pro-
 Bramme  is  under  consideration  by  the
 Central  Government,

 (b)  Does  not  arise.

 Shri  Ram  Krishna:  May  I  know
 whether  any  centre  for  munj  coir  will  also
 de  started  ?

 Shri  Kanungo:  Munj  is  entirely  a
 different  fibre,  and  I  do  not  think  there
 is  any  such  proposal.  But  proposals  coming
 from  the  State  Governments  are  welcome.

 Shri  8,  S.  Murthy:  May  I  know
 whether  any  State  Government  has  re-
 quested  for  the  establishment  of  such
 institutes,  and  if  so,  the  reaction  of  the
 Central  Government  ?

 Shri  Kanungo:  No  State  Govern-
 ment  has  put  up  any  plan  for  such  training.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  it  has  been  brought  to  the
 notice  of  the  Government  that  this  being
 one  of  our  chief  industries  in  the  South,
 there  is  demand  for  trained  men?  If
 0,  what  efforts  are  being  made  by  the

 ;  Government  to  meet  the  demand?

 Shri  Kanungo:  The  Coir  Board,  which
 is  specially  charged  with  this  industry,
 fhas  no  proposal  for  training.  Apparent-

 ly
 there  are  enough  trained  men  in  the

 and.
 Shri  B.  S.  Murthy:  May  I  know

 whether  the  Andhra  State  has  established
 a  school  at  Kakinada  and  whether  for  that
 school,  the  Andhra  State  has  asked  for
 technical  or  financial  assistance  ?

 Shri  Kanungo:  No,  Sir.

 Export  Credit  Guarantee  Scheme

 “733+  Shri
 frame

 Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  the  expert  committee
 on  the  Export  Credit  Guarantee  Scheme
 has  submitted  its  report;  and

 (b)  if  so,  the  action  taken  or  pro-
 ~  posed  to  be  taken  thereon  ?

 The  Minister  of  Trade  (Shri  Karmar-
 kar):  (a)  Yes,  Sir.

 (b)  Government  are  at  present  examin-
 ing  the  report.

 Shri  Jhulan  Sinha:  May  I  enquire
 if  as  a  result  of  the  appointment  of  this
 Committee  and  its  labours,  there  is
 improvement  in  the  export  market  so  far?
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 Shri  Karmarkar:  The  labours  of
 this  Committee  are  yet  to  be  examined.
 How  can  there  be  any  results  out  of  their
 efforts  which  have  vet  to  materialise  ?

 रेशम-कृमि  पालम

 ORY.  श्री  कृष्णा खाय  जोशी  :  क्‍या

 उत्पादन  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  विभिन्न  राज्यों  में  दौरा  कर  के
 राज्य  सरकारों  को  रेशम-कृमि  पालन  की

 उन्नति,  उस  का  विकास  करने  और  उस
 को  प्रोत्साहन  देने  के  लिये  संगठित  कार्य  वाही
 करने  में  सहायता  देने  के  लिये  नियुक्त  की

 गई  समिति  ने  कया  प्रगति  रिपोर्ट  दे.  दी

 है  ;  कौर

 _रख)  यदि  हां,  तो  इस  समिति  ने
 क्या  सिफारिशें  की  हैं  ?

 उत्पादन  मंत्री  के  सभा सचिव  (थी
 to  गि०  दबे)  :  (क)  जी,  हां  ।

 (ख)  समिति  की  सिफारिशों  की  सूची
 सभा-पटल  पर  रख  दी  गई  है  बवेश्षिये
 परिशिष्ट  ४,  पझ्नुबन्ध  संख्या  ३६].

 श्री  कृष्णाचार्य  मोदी:  इस  सूची  से
 ज्ञात  होता  है  कि  बहुत  सी  सिफारिशें  की

 गई  हैं  क्या  मैं  जान  सकता  हूं  कि  इन  में  से
 कितनी  सिफारिशों  को  प्रा चरण  में  लाया
 गया  है  ?

 श्री  शा०  गि०  दुबे  :  बहुतेरी  सिफारिशों
 को  ग्रा चरण  में  लाया  गया  है  ।

 श्री  कृष्णाचार्य  जोशी  :  भारतवर्ष  में

 इस  वक्‍त  कितनी  सिल्क  मिल्स  हैं  और  क्या

 द्वितीय  पंचवर्षीय  योजना  में  इन  को  बढ़ाने
 का  कोई  विचार  है  ?

 क्रि  to  गि०  दुबे  :  कभी  तो  सिर्फ

 मैसूर  में  एक  सिल्क  मिल  है  ौर  दूसरी
 पंचवर्षीय  योजना  के  दौरान  में  बैस्ट  बंगाल
 शौर  साग  वगैरह  में  चार  जगहें  [सिल्क
 मिल्स  खोलने  की  योजना  है  ।
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 श्री  'कृष्णाचार्य  ओवी  :  इस  समिति  की

 जो  रिपोर्ट  है,  क्या  इस  को  छापने  का  भी

 विचार  किया  जा  रहा  है  ?

 श्री  रा०  गि०  खूब:  समिति  की  रिपोर्ट

 को  छापने  के  बारे  में  समिति  की  राय  इस  के

 पक्ष  में  नहीं  है  क्योंकि  जो  रिपोर्ट  है  वह
 समिति  की  जो  डे-टु-डे  एक्टिविटीज  हैं,  उन
 में  उस  का  मार्गदर्शन  करने  के  लिये  है  ।

 श्री  कृष्णात्रा्य  जोशी  :  क्‍या  में  जात
 सकता  हूं  कि  समिति  के  कौन  कौन  सदस्य
 थे?

 Shri  R.  ७.  Dubey:  Shri  K.  Sha-
 msuddin  Khan,  Vice  Chairman  Ban-
 galore;  Shri  Janakiraman,  Secretary,  Bom-
 bay;  Shri  Venkatrao,  Director,  Sericulture
 Institute,  Bangalore;  Shri  D.  P.  Manchoud-
 hury,  Deputy  Director,  Industries,  West
 Bengal;  and  Shri  Murarji  J.  Vaidya  of
 Bombay.

 Electric  Fans

 *736.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  fact  that  the
 production  of  electric  fans  in  the
 country  has  exceeded  the  demand;

 (b)  whether  electric  fans  are  being
 exported  ;  and

 (c)  if  so,  the  names  of  the  countries
 to  which  these  are  exported  ?

 The  Minister  of  Consumer  Industries
 (Shri  Kanungo):  (a)  No,  Sir.

 (b)  Yes,  Sir.
 (c)  A  statement  is  laid  on  the  Table

 of  the  House.  [See  Appendix  lV,  annexure
 No.  40].

 Shri  9.  C.  Sharma:  May  I  know
 if  the  Government  is  aware  that  some
 of  the  factories  have  closed  down  and  some
 are  not  working  to  their  peak  capacity  and
 if  so,  what  is  the  reason  ?

 Shri  Kanungo:  We  have  no  infor-
 mation  about  any  closure.  Production
 is  going  up  from  year  to  year  and  with
 the  established  capacity,  there  is  plenty
 of  room  for  further  increase  in  production.

 Shri  9,  0.  Sharma:  What  is  the
 value,  in  terms  of  rupees,  of  the  fans
 that  are  exported  to  the  34  countries  whose
 names  are  given  in  this  list?

 Shri  Kaaungo:  The  total  works  out
 to  about  Rs,  6,24,000  in  the  year  1956,
 from  January  to  May.
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 Shri  D.  C.  Sharma:  In  view  of  the
 fact  that  our  fans  are  very  much  in  demand
 in  these  34  countries,  is  an  export  promo-
 tion  council  going  to  be  set  up  to  improve
 their  quality  >

 Shri  Kanungo:  There  is  no  necessity
 0  an  export  promotion  council  because,
 as  it  is,  our  production  is  being  appreciated
 Mi:  fyta.cizs  to  which  it  is  being
 exported  and  the  export  shows  a  steady
 rise,

 Shri  Bhagwat  Jha  Azad:  What  per-
 centage  of  our  production  is  in  excess  of
 our  demand  ?

 Shri  Kanungo:  We  have  the  pro-
 duction  figures  and  the  export  figures
 and  the  hon.  Member  can  calculate  the
 demand,  It  is  expected  that  the  demand
 at  the  end  of  the  five-year  period  of  the
 Plan  will  amount  6,00,000.  ;

 Shri  Bhagwat  Jha  Azad:  Am  I
 to  understand  that  Government  works
 without,  calculation  ?

 Indo-Japan  Agreement

 "370  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  307  on  the
 28th  February  956  and  state:

 (a)  whether  negotiations  have  since
 been  finalised  between  India  and
 Japan  with  regard  to  a  plan  which
 envisages  a  large  export  of  iron  ore  to
 Japan,  the  development  of  har-
 bours  on  the  East  Coast  of  India  and
 the  laying  down  of  new  railway  lines
 in  which  Japan  will  also  invest;  and

 (b)  if  so,  the  important  features  of
 the  plan  or  agreement  ?

 The  Minister  of  Trade  (Shri  Kar-
 markar):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  the  negotiations  which  were  going
 on  between  India  and  Ne

 ae
 have  been

 discontinued  or  are  they  still  going  on?

 Shri  Karmarkar:  They  are  still  going
 on.  There  is  some  agreement  80  a  as
 Japan  is  concerned.  We  are  now  to  dis-
 cuss  the  scheme  with  the  U.S.A.  because
 the  other  aid  is  to  come  from  the  Presi-
 dent’s  special  fund.

 Sardar  Iqbal  Singh:  May  I  know
 the  name  of  the  harbour  on  the  east  coast
 in  which  Japan  will  invest  the  fund  ?

 Shri  Karmarker:  The  idea  is  to  have
 two  new  berths  in  Vishakapatnam  port
 and  some  rail  tracks  also.
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 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Minister  has  said  that  Japan  is  wal-
 ting  for  the  USA  to  agree  to  the  aid.
 In  the  meanwhile,  what  is  the  Govern-
 ment  doing  for  facilitating  the  export
 of  iron  ore  from  that  port?

 Shri  Karmarkar:  We  are  certainly
 interested  in  the  export  of  iron  ore.  It
 is  going  on.  We  are  not  interested  in

 a  particular  port.  This  special  agree-
 ment  between  Japan  and  India  has  to
 materialise  as  soon  as  possible.  Apart
 from  this  scheme—this  is  subject  to  correc-
 tion—there  is  no  immediate  idea  of  doing
 something  in  Visakhapatnam  port  our-
 selves  by  way  of  expediting  the  iron  ores.

 Shri  Kasliwal:  Will  the  export  of  iron
 ore  be  through  the  State  Trading  Cor-
 poration  or  through  private  channels?

 Shri  Karmarkar:  In  fairness,  I  should
 ask  my  friend  to  table  a  separate  question.

 Sardar  Iqbal  Singh:  Will  the  Japa-
 nese  investment  be  on  some  specific  lines
 or  to  the  general  investment  fund  of  the
 Indian  Railways?

 Shri  Karmarkar:  A
 pa

 art  of  the  burden
 is  borne  by  Japan,  project  visua-
 lises  the  construction  of  a  new  line  from
 Samalkot  to  Titilagarh  and  doub-
 ling  of  the  track  between  Vijayanagaram
 and  Waltair,  the  acquisition  of  75  new
 locomotives  and  over  §,000  wagons.
 That  is  the  idea  and  Japan  has  to  supply
 the  locomotives.  .

 Shri  B.  S.  Murthy:  What  is  the  total
 cost  of  the  project?

 Shri  Karmarkar:  The  idea  is  that
 Japan  should  give  us  eight  million  dollars
 of  aid  which  will  include  the  cost  of  75
 locomotives  and  the  remaining  25  million
 dollars  will  have  to  be  found  as  Joan  from
 the  President’s  Special  fund  for  Asia’s
 economic  development.

 Om  Exchange  Ltd.,  Delhi

 “14.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  oil

 ———o
 of  Delhi  have  represented to  vernment  against  recognising  the

 Om  Exchange  Ltd.,  Delhi  under  the
 Forward  Contracts  (Regulation)  Act;  and

 (b)  if  so,  the  reasons  which  prompt- ed  Government  to  accept  the  Om  Ex-
 change  Ltd?

 The  Minister  of  Trade  Shri  Kar-
 markar:  (a)  Some  representations  were
 received.

 (b)  The  Om  Exchange  was  the  only
 on@  among  the  applicant  associations
 from  Delhi  which  had  devoted  itself  solely
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 to  trading  in  oils  and  oilseeds,  and  had
 the  largest  number  of  members  interested
 principally  in  oils  and  oilseeds.

 Shri  A.  K.  Gopalan:  May  I  know  whe-
 ther  there  has  been  8  representation  from  the
 oi]  merchants  of  Delhi  saying  that  the  Om
 Exchange  Ltd.  has  not  been  observing
 the  essential  ingredients  of  non-trans-
 ferable  delivery  contracts  and  thus  caus-
 ing  loss  to  the  traders?

 Shri  Karmarkar:  There  were  com-
 plaints  to  that  effect.  It  was  found
 that  there  had  been  a  general  ignorance
 of  what  was  precisely  prevented  by  the
 Forward  Commissions  Act.  We  explained
 the  situation  and  we  also  found  that
 there  was  nothing  which  the  firm  did
 in  contravention  of  the  law.

 Shri  A.  K.  Gopalan:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Ministry  of  Finance
 deputed  their  regional  director  of  adminis-
 tration  for  Company  Law  to  enquire  about
 an  Urdu  poster  containing  some  infor-
 mation,  and  if  so,  what  was  the  result  of
 that  enquiry  ?

 Shri  Karmarkar:  I  have  no_  infor-
 mation  about  the  Finance  Ministry  having

 gone
 into  the  matter.  At  the  moment,

 may  say  that  the  various  points  of  the
 complaint  were  examined  by  the  Forward
 Markets  Commission  and  were  also  dis-
 cussed  with  the  representatives  of  that
 firm.  It  was  found  that  it  was  all  O.K.

 Dr.  Rama  Rao:  May  I  know  if  the
 Oil  Merchants’  Association  had  sent
 several  telegrams  and  letters  to  the  Govern-
 ment  and  has  the  Government  replied
 to  them?

 Shri  Karmarkar:  Yes,  Sir.  It  is
 our  experience  that  sometimes  people
 send  telegrams  though  it  is  unnecessary
 but  it  is  a  welcome  addition  to  the  income
 of  the  Telegraphs  Department.

 Shri  Nambiar:  Is  not  the  Ministry
 concerned  perturbed  in  the  least  though
 it  adds  to  ue  income  of  the  Communica-
 tions  Ministry?

 Mr.  Deputy-Speaker:  That  informa-
 tion  may  not  be  very  useful  to  him.

 Palar  Waters  Disputes

 “142.  Shri  Wodeyar:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  plcas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  a  Conference  between  representatives
 of  the  Union  Government,  Madras  and
 Mysore  Governments  in  Bangalore  recertly
 on  the  dispute  of  the  sharing  of  Palar
 Waters;  and
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 (b)  if  so,  the  results  achieved  in  the
 Conference  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir,
 the  Conference  was  attended  by  the  Chief
 Engineers  of  the  Governments  of  Madras
 and  Mysore  and  a  representative  of  the
 Union  Government.

 (b)  The  Government  of  Madras  and
 Mysore  have  been  requested  to  confirm  the
 decisions  taken  at  the  Conference.

 Shri  Wodeyar  :  Is  it  a_  fact  that  the
 claims  put  for  ward  by  the  Government  of
 Madras  were  found  to  be  baseless?

 Shri  Hathi:  It  was  not  actually  any
 claim  put  forward.  There  were  certain
 complaints  that  there  was  an  infringe-
 ment  by  the  Mysore  Government  of  the
 agreement  of  1892.  In  some  cases  it  was
 found  that  there  was  no  infringement.  In
 ‘one  or  two  cases,  further  data  has  to  be
 collected  about  the  actual

 irriga
 tion.  That

 will  be  collected  and  we  will  be  able  to
 know  finally  whether  there  has  been  any
 infringement  in  that  particular  instance.

 Shri  N.  R.  Muniswamy:  May  I  know
 whether  this  is  a  long  standing  dispute
 and  whether  any  non-official  was  invited
 to  participate  in  the  conference  ?

 Shri  Hathi:  The  dispute  actually  re-
 ferred  to  the  utilisation  of  more  water
 than  the  Mysore  Government  was  enti-
 tled  to.  It  was  a  technical  matter  between
 the  engineers  of  the  two  States.  The
 representatives  of  the  Central  Water  and
 Power  Commission  found  that  there
 swere  not  extra-withdrawals  in  some  Cases.
 So  there  was  no  Necessity  actually,  for
 that  purpose  of  technical  examination,
 that  any  non-official  should  be  associated.

 Shri  N.  R.  Muniswamy:  May  I  know
 who  presided  over  this  Conference  and
 whether  he  was  authorised  to’  issue  any
 Press  statement  ?

 Shri  Hathi:  No.  There  was  no  question
 _of  anybody  presiding  over  the  Conference.
 There  were  two  Chief  Engineers  of  the
 ‘two  States  and  an  officer  from  the  Central
 Water  Power  Commission.  After  exami-
 nation  they  arrived  at  certain  decisions.
 The  proceedings  have  been  sent  to  the

 ‘State  Governments  for  confirmation.

 केनी  समा कटिंग  संगठन

 *  v3.  भी  Yo  Wo  सोनिया  :  बया

 वाणिज्य  और  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  अखिल  भारतीय  हथकरघा  बोले  के

 केसरिया  मार्केटिंग  संगठन  में  किस  प्रकार  का
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 कौर  कितना  विस्तार  करने  का  विचार  है  ;
 और

 बाई
 (ख)  क्या  इस  वर्ष  के  बजट  में  हथकरघा

 बोर्ड  के  प्रचार  तथा  विज्ञापन  विभाग  के
 खर्च  में  कोई  कमी  की  गई  है  ?

 उपभोग  वस्तु  उद्योग  मंत्री  (को
 कानूनगो:  (क)  कभी  और  कोई  विस्तार
 करने  का  प्रस्ताव  नहीं  है  ।

 हु

 (ख)  गत  वर्ष  किये  गये  खर्च  की  तुलना
 में  इस  ष  के  बजट  में  इस  मद  में  कोई  कमी
 नहीं  की  गई  है  ।

 शी  Yo  चे  सोनिया  :  क्या  यह  विस्तार
 का  प्रस्ताव  दूसरी  पंचवर्षीय  योजना  में
 विचाराधीन  है  ?

 श्री  कानूनगो  :  वह  तो  सारे  विस्तार  की
 योजना  है  ।  प्रभी  जो  तीन  रीजनल  और  १२
 सब-रीजनल  भ्राफिसर  हैं  वह  काफी  समझे
 जाते  हैं  ।

 के

 Cc  hildren’s  Films

 *746.  Dr.  Rama  Rao:  Will  th  inis-
 ter  of  Information  and  Broadcasting be  pleased  to  state:

 (a)  the  programme  -  of  roducti
 of  films  for  children  during  ister

 (b)  the  names  of  the  langua
 which  they  will  be  produced;  pal

 ™"

 (c)  the  number  to  be  produced  in
 Telugu?

 The  Minister  of  Information  an
 Broadcasting  (Dr.  Keskar):  (a)  The
 main  work  of  production  of  films  for  children
 has  been  entrusted  to  the  Children  Film
 Society  which  is  a  registered  body
 and  which,  though  receiving  grants  from
 Government,  works  independently.  It  is
 understood  that  the  Society  proposes  to
 produce  two  feature  films,  a  short  film
 and  five  adaptations  of  foreign  films  in
 the  current  year.  The  Films  Division  of
 the  Government  of  India  proposes  tu
 produce

 suring  on
 financiai  year  six

 children’s  News  Magazines.
 (b)  and  (c).  It  is  understood  that  the

 films  will  be  mainly  in  Hindi.

 Dr.  Rama  Rao:  May  I  know  the
 amounts  granted  to  this  or  ganisation  to
 which  the  hon.  Minister  re  eel  ?
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 _Dr.  Keskar:  During
 1955-56

 the  So-
 ciety  received

 es
 grant  of  Rs.  2,30,000.

 A  provision  has  been  made  now  for  giving
 to  the  Societya  grant-in-aid  amounting
 to  Rs.  4,00,000  during  the  current  financial
 year.

 Dr.  Rama  Rao:  In  view  of  the  fact
 that  the  Government  have  got  a  well
 organised  Films  Division,  why  should
 not  the  Government  produce  films  for
 children  in  various  languages  instead  of
 entrusting  the  whole  matter  to  one  organisa-
 tion  doing  the  work  in  only  one  language?

 Dr.  Keskar:  There  are  two  princi
 pa reasons  for  this.  The  first  reason  is  that

 the  Films  Division  of  the  Government  of
 India  is  terribly  over-worked.  The  work
 that  we  have  is  so  much  that  our  staff  is
 not  adequate  enough  for  that  purpose.
 Secondly,  we  felt  that  if  there  was  an  inde-
 pendent  body  it  would  be  able  to  get  more
 artistic  talentand  also  get  work  done  more
 quickly.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  some  American_lady,
 who  has  specialised  in  children’s  films—
 how  they  should  be  made  and  all  that—
 -was  invited  by  the  Government  of  India
 ‘and,  if  so,  whether  she  has  given  some
 advice  on  the  subject  ?

 Dr.  Keskar:  I  think  there  is  some

 anisunclerstand  ing.
 A  well-known  expert

 on  educational  films,  not  an  *  American
 lady,  but  an  English  lady  by  name  Miss
 Mary  Seton,  had  come  here.  She  has
 not  helped  us  in  anyway.  She  was
 invited  to  deliver  a  series  of  lectures  and
 before  going  she  gave  a  kind  of  impression
 of  her  visit.  No  doubt  it  may  be  very
 useful  to  the  Children  Film  Society,  but
 it  was  not  a  kind  of  official  invitation  for
 giving  guidance.

 Dr.  Lanka  Sundaram:  In  view  of
 the  statement  just  made  by  the  hon.  Minis-
 ter  that  the  Films  Division  is  already
 over-worked,  may  I  know  whether  the  Go-
 vernment  is  prepared  to  enter  into  part-
 nership  with  private

 noe
 encies  which

 migh'  come  forward  to  produce  children’s
 films?  May  I  also  know  whether  any
 approaches  were  made  so  far,  particularly
 from  Kanpur,  to  start  a  films  unit  for
 children’s  films?

 Dr.  Keskar:  All  questions  regarding
 chikiren’s  films  will  be  dealt  with,
 no  doubt,  by  the  Children  Film  Soci-
 ety.  As  far  as  Government  is  con-
 cerned,  in  answer  to  a  question  only  last
 week  a  statement  was  placed  on  the  Table
 of  the  House  wherein  Mambers  could
 have  secn  that  this  year  out  of  the  films
 that  we  are  going  to  produce  nearly  50
 per  cent  are  going  to  be  produced  by
 private  producers.
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 Shrimati  Renu  Chakravartty:  In view  of  the  fact  that  in  the  various  langua-
 Bes  we  have  produced  some  very  fine
 children’s  films  may  I  know  whether
 the  Government  have  asked  the  Children Film  Society  to  contact  atl  these  producers and  to  get  what  Indian  talent  we  can  in order  to  produce  these  children’s  films?

 Dr.  Keskar:  That  goes  without  say-
 ing.  But  I  am  not  entirely  in  agreement with  the  hon.  Member  that  a  large  number of  very  fine  children’s  films  have  been

 roduced  in  the  country.  There  are  a
 ew,  I  quite  agree,  and  certainly  the  Govern- ment  brought  it  to  the  attention  of  the

 raed  a  88  them.  1
 But,  as  far  as

 ow,  the  Society  itself  is  huntin:
 such  talent  and  such  films.

 unuing  for

 Shri  B.  S.  Murthy  :  Arising  out
 the  answer  that  all  the  pictures  S  nat  ae going  to  be  made  will  be  in  Hindi,  may  I
 know  weet  stern  =

 being  taken  for  pro- ucing  children’s  films  in  the
 regional  languages  ?  mPortan

 Dr.  Keskar  :  It  would  be  fi for  me  to  speak  on  behalf  of  the  Sou But  I  understand  that  the  Society  felt  that,
 to  begin  with,  they  should  produce  films in  Hindi  because  such  films  can  have  the largest  circulation.  The  funds  at  the  dis- posal  of  the  Soccity  are  very  limited,  but
 later,  no  doubt,  they  will  also  produce  filme in  the  regional  languages.

 Dr.  Rama  Rao:  One  of  the  reasons
 advanced  by  the  hon.  Minister  for  entrust-
 ing  the  work  to  a  private  firm  is  that  Private concerns  get  better  artistic  talent,  May I  know  whether  the  hon.  Minister
 ie

 made  any  attempts,  before  making  that
 unfortunate  statement,  to  get  artisti
 for  any  of  the  films  ?  «

 ©  talent

 Mr.  Deputy-Speaker  :  Why  should an  adjective  be  added  which  could  be  dis-
 puted  ?

 Dr.  Lanka  Sundaram:  The  Minis-
 ter  does  not  protest.

 Dr.  Keskar  :  I  have  rot  understocd  the
 question,

 Dr.  Rama  Rao:  I  want  to  know
 whether  the  hon.  Minister  has  made  any
 efforts  to  get  artistic  talents  with  a  view  to

 roduce  children’s  films  in  the  Films
 ivision.

 Dr,  Keskar  :  The  question  of  any-
 body  acting  in  the  films  or  any  person

 participeting
 in  the  films  docs  not  arise,

 ¢  documentary,  which  is  the  main  spe-
 ciality  of  the  Films  Division,  is  something
 different  from  feature  films  where  one  films

 aceves  and  activities  are  carried  on  cleewhcre
 and  where  in  technical  matters  the  work  is
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 very  much  superior  to  even  the  work
 produced  by  big  producers  in  the  country.
 There  is  hardly  any  acting  needed  there.
 For  taking  actors  and  other  personnel  con-
 cerned,  naturally,  we  would  have  to  set  up
 anew  department  for  that  and  in  that  case
 it  is  possible  that  the  Society  might  be  able
 to  get  such  talent  easily  if  they  work  in-
 dependently.

 श्रीमती  कमलेसूसति  शाह  :  श्रीमती

 गांधी  धझभी  विदेशों  से  झाई  हैं  भौर  उन्हों  ने

 इस  बारे  में  बहुत  सो  जानकारी  प्राप्त  की  है  1

 क्या  मैं  जान  सकती  हूं  कि  उन  से  भी  पूछा
 गया  है  कि  यह  बच्चों  की  फिल्में  किस  तरह
 से  बनाई  जायें  ?

 डा०  केसकर  :  श्रीमती  गांधी  सोसाइटी

 की  वाइस  प्रेसीडेंट  हैं  ।

 Shri  V.  P.  Nayar:  I  understood  from
 the  hon.  Minister’s  reply  that  on  two
 occasions  a  sum  of  over  Rs.  6  lakhs  has
 been  paid  by  the  Government  to  this  Soceity.
 I  want  to  know  how  many  children’s  films
 have  been  produced  or  are  under  contem-
 plation  by  this  Society  and  what  are  the
 conditions  under  which  the  Government
 have  given  the  Society  this  loan  ?

 Dr.  Keskar:  First  of  all,  this  is  not  a
 loan,  this  is  a  grant-jn-aid.  Secondly,  the
 Society  has  produced  two  films  which  are
 adaptations  and  abbreviations  of  Indian
 feature  films  simplified  for  children.

 They  have  produced  a  completely  ori-
 ginal  film.  They  have  also  made  six  adap-
 tations  from  films  from  USSR  and  the
 U.K.  This  is  the  production  for  last
 year.

 This  year,  the  programme  of  produc-
 tion  is  :  two  original  films  and  a  short
 film  ;  adaptations  of  four  foreign  child-
 ren’s  films  and  adaptations  from  onein-
 dividual  feature  film.  This  is  the  present
 programme.

 Industrial  Production  in  Second  Five
 Year  Plan

 “748.  Shri  Tulsidas  :  Will  the
 Minister  of  Planning  be  pleased  to  state  :

 (a)  whether  Government  contempla-
 te  revising  the  targets  of  imiustrial  pro-
 duction  laid  down  in  the  Second
 Five  Year  Plan  consequent  on  the
 likely  rise  in  internal  consumption  ;  and

 (0)  if  so,  what  are  the  commodities  in
 respect  of  which  the  question  of  revision
 of  targets  is  under  consideration  ?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  Yes,  Sir.

 This  subject  am
 been  dealt  on  page  406

 suD-para  under  para  46  of  t.
 the  Second  Five  Year  Plan.

 ४  Report on

 (b)  The  question  has  not  yet
 taken  up  for  consideration.

 y
 been

 Local  Development  Works

 *749.  Shri  N.  B  Chowdh
 the  Minister  of  be  eel  tn
 lay  @  statement  on  the  Table  of  the  Sabha
 shoWing  the  amounts  sanctioned  and  the

 a  acon  kas
 in  respect  of  the

 evelopment  Works  in  W'est
 during  the  last  three  years  9

 est  Bengal

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  vittement is  laid  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  No.  4th

 Shri  N,  B.  Chowdhury:  May  I
 know  the  reason  why,  in  spite  of  the
 deposit  of  50  per  cent  of  the  public  contri-
 bution  in  local  treasuries,  the  district
 officers  are  not  in  a  position  to  provide
 sufficient  money  for  local  development
 works,  and  may  I  know  the  reasons  for  the
 shortfall  in  expenditure  ?

 Shri  Hathi:  If  the  hon.  Member
 looks  to  the  allocation  for  West  Bengal,
 he  will  find  that  the  allocation  for  1955-56
 is  Rs.  4]  +25  lakhs,  while  the  expenditure
 reported  is  Rs.  45°187  lakhs.  There  is
 no  shortfall  this  year.

 Shri  N.  B.  Chowdhury  :  What
 about  the  earlier  years  ?

 Shri  Hethi  :  The  shortfall  i;  natu-
 rally  there  for  the  earlier  years.  W.  stait  d
 the  programme  then  and  there  weie  some
 difficulties  in  granting  the  sanctions.  Buc  »
 so  far  as  the  other  periods  are  concerned,
 the  actual  procedure  is  that  the  payment  is
 made  after  the  actual  expenditure  is  met.
 So,  it  is  not  for  any  want  of  sanction
 that  there  is  any  shortfall  or  delay.  It  is  a
 question  of  implementing  4  particular  work.
 The  evaluators  have  gone  into  the  fact
 that  the  district  officers  were  not  authorised
 to  sanction,  and  that  is  being  considered
 now,  Some  powers  will  be  given  to  the
 district  officers  to  sanction  the  schemes.

 Shri  N.  B,  Chowdhury  :  What  is  the
 reason  for  reducing  the  allocation  to  West
 Bengal  in  the  current  year’s  budget  ?

 Shri  Hathi  :  There  has  been  no  re-
 duction.  In  ‘1953-54  the  allocation  was
 Rs.  17-4  lakhs  ;  in  ‘1954-555  it  was  Rs.
 4  125  lakhs  and  in  1955-56,  it  was  Rs.
 4  “25  lakhs.  There  has  not  been  any  re-
 duction.
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 Shri  N.  8,  Chowdhury:  |  want  to  know
 whether  there  has  been  any  reduction  in

 oe
 current  year’s  budget  ?  I  mean  1956-

 Shri  Hathi:  It  is  Rs.  34  lakhs.

 ShriN.  B.  Chowdhury:  For  1955-56
 it  was  Rs.  4r  lakhs.  For  the  current
 year  it  is  only  Rs.  34  lakhs.  So,  the  cur-
 rent  year’s  allocation  is  much  less.

 Mr.  Deputy-Speaker  :  That  in-
 ference  is  evident.

 Shri  N.  8,  Chowdhury:  I  wanted
 to  know  the  current  year’s  allocation.

 Shri  Hathi  :  The  amount  is  distri-
 buted  on  a  population  basis.

 Shri  Bhegwat  Jha  Azad  :  May  I!
 I  know  whether  it  is  a  fact  that  the  Go-
 vernment  have  decided  to  raise  the  public
 contribution  to  75  per  cent  and,  if  so,
 whether  the  Government  have  assessed  the
 reactions  of  people  in  the  country  ?

 Shri  Hathi  :  No,  Sir.  I  do  not
 think  the  Goverament  have  decided  to  raise
 it  to  7§  per  cent.

 Shri  Bhagwat  Jha  Azad:  Mav  I
 know  wehether  the  Government  are  aware
 that  in  some  of  the  districts,  the  people
 have  been  asked  to  contribute  up  to  75  per
 cent  in  the  local  development  works  which
 have  now  been  stopped  in  so  many  cases  ?

 .
 Shri  Hathi:  So  far  as  the  starting  of

 new  works  is  concerned,  that  question  of
 policy  is  under  consideration.  There  is
 no  question  of  any  rise  in  contribution.
 The  old  works  are  being  continued.

 Shri  Shree  Narayan  Das:  May  I
 know  why  the  Planning  Commission  is
 taking  so  much  time  to  decide  as  to  the
 commencement  of  the  local  development
 works  in  the  second  Five  Year  Plan
 period  ?

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda)  :  The
 position  is  this  Before  launching
 a  fresh  programme  of  local  develop-
 ment  works,  it  was  considered
 necessary  to  have  a  proper  scrutin
 and  assessment  of  the  quality  of  the  wor!  i
 that  was  being  done.  It  has  since
 been  gone  through.  Recently,  the
 decision  has  been  taken  to  go  ahead
 with  these  works.

 Shri  N.  B,  Chowdhury  :  May  I  knw
 whether  Government's.  attention  has
 been  drawn  to  the  fact  that  in  West  Ben-
 gal,  although  there  is  allotment  for  the
 districts,  certain  districts  cannot  sperd  the
 amount  allotted  to  them  and  as  a  result,
 some  amounts  are  saved,  but  then,  the
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 other  districts  that  want  to  spend  more
 cannot  have  the  facilities  of  utilising  those
 amounts  that  remain  unutilised  by  certain
 dj  stricts  ?

 Shri  Hathi  t  We  have  not  got  the  de-
 tails  of  each  district,  because  these  sche-
 mes  are  being  sanctioned  by  the  State
 Governments.

 Shri  L.  N.  Mishra  :  May  I  know
 whether  it  is  a  fact  that  the  main  difficulty
 in  the  implementation  of  the  local  works
 that  is  experienced  by  the  people  in  Sa-
 hursa  district  is  not  want  of  co-operation
 or  want  of  subsidy  or  contribution

 ar
 is

 one  of  lack  of  building  materials  like
 cement,  steel,  coal,  etc.  ?  Do  the
 Government  propose  to  have  some  co-
 ordination  with  the  agencies  supplyinr  these
 materials  for  expediting  the  implementa‘ton
 of  the  schemes  ?

 Shri  Hathi:  Really,  this  is  a  question
 for  the  State  Governments,  because,  after

 the  funds  are  allotted,  it  is  for  the  State
 Governments  to  see  that  there  is  no  diffi-
 culty  experienced  by  the  people  in  getting
 cement,  steel,  etc,  In  some  ‘cases,  the

 difficulties  are  of  course  there.  Naturally,

 the  Government  will  try  to  help  the  exe-

 cution  of  the  works  as  quickly  as  possible.

 Shri  Bhagwat  Jha
 the  fact  that  in  man
 Parganas,  Government  have  not  agreed  to

 n  view  of  the  fact  that  Govern-
 dering  the  stoppage  of  all

 work  now,  will  the  ¢  fa  give
 ider  the  relaxation  of  this  rule  an  give

 oa  hoc  grants,  for  euch  schemes  as  have

 been  agreed  to,  of  ६0  per  cent  ?

 further

 Shri  Nanda:  A  communication  is

 going  to  the  State  Governments.  We  have

 already  written  that  they  are  free  to  80

 ahead  with  these  programmes.

 First  Five  Year  Plan  Results

 *ago.  Shri  N.  M.  Lingam  हम  Will  the
 Minister  of  Planning  be  pleased  to  state:

 ther  any  final  assessment  has

 nec  nade  of  the  results  of  the  First  Five

 Year  plan  in  terms  of—

 (i)  financial  outlays,

 (ti)  physclal  targets  achieved,  and

 ili)
 neces

 of  living  of  the  people,
 a

 tb)  if  so,  whether  8  a2  ©  Ment  will  be

 Inid  on  the  Table  of  the  Satha?
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 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  Progress
 Report  for  1955-56  is  under  preparation. This  will  be  fo  lowed  by  an  assessment_of
 the  First  Five  Year  Plan  asa  whole.  The
 necessary  material  is  being  obtained.

 (0)  As  soon  as  the  documents  are  ready,
 Copies  will  be  distributed  to  Members  of
 Parliament.

 Shrimati  Tarkeshwari  Sinha  :  May
 I  know  what  was  the  target  of  industrial
 development  in  the  first  Five  Year  Plan,
 both  in  the  public  sector  and  in  the  private
 sector,  and  may  |  also  know  how  far  the
 targets  in  terms  of  the  percentages  have
 been  fulfilled  both  in  the  public  sector  and
 in  the  private  sector  ?

 Shri  Hathi:  The  hon.  Member
 is  confusing  this  question  with  question
 No.  748.  This  is  question  No.  750.  As  I
 said,  the  data  are  being  collected.  We  shall
 be  able  to  give  full  particulars  after  they  are
 made  available.  That  may  be  available
 after  some  time.

 Shri  Kamath:  Is  the  Minister  ina
 Position:  to  state  approximately  if  not
 accurately,  whether  there  has  been  an  in-
 crease  in  the  nacional  income  ar  the  end  of
 the  First  Five  Year  Plan  and,  if  s0,  whether
 that  increase  in  the  nationa]  income  has
 been  equitably  distributed  among  the

 pee
 or  whether  it  is  concentrated  in  the

 ands  of  a  few  at  the  top  ?

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda)  :  There
 is  No  doubt  at  all  about  the  fact  that  there  has
 been  a  considerable  increase  in  nation.  |
 income,  judged  by  various  indications  and
 also  by  the  statistics  that  we  have  col-
 lected.  As  for  distribution,  we  have  not
 got  any  very  precise  figures  to  show  how
 the  distritution  has  occurred  as  between
 different  sections.

 Shri  Sadhan  Gupta  :  May  I  know
 whether  the  progress  report  which  is  under
 Preparation  will  disclose  also  the  effect
 of  the  First  Five  Year  Plan  on  the  standard
 of  living  of  the  people,  because,  so  far  as
 I  know,  the  progress  reports  have  been  si-
 lent  on  this  subject  ?

 Shri  Nanda  :  To  whatever  extent
 the  information  is  available,  it  will  be
 given.

 Shri  Gadgil:  May  I  know  whether
 it  is  not  possible  from  the  income-tax  re-
 turns  to  ascertain  whether  the  rich  have
 become  richer  or  not  ?

 Shri  Nanda:  That  is  a  very  narrow
 par’  cf  the  whole  economic  field  in  the
 country,

 Shri  B.  s.  Murthy:  May  I  know
 whether  a  State-wise  increase  in  the  na-
 tional  incomé  will  also  be  given  in  the  re-
 port  ?
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 Shri  Nanda  :  That  is  not  possible
 at  this  stage,

 Shrimati  Tarkeshwari  Sinha  :
 May  I  know  how  the  Government  have
 arrived  at  this  conclusion,  namely,  that  they
 have  been  able  to  achieve  i  carly  90  per  cent
 of  the  targets  in  the  First  Five  Year  Plan,
 when  they  have  no  data  available  ?

 Shri  Nanda  :  We  have  been  pub-
 lishing  it  from  year  to  year  ;  it  is  now
 3  very  near  approximation  but,  precise  cal-
 culatoins  covering  the  last  year  wil:  be  avail-
 able  very  soon  to  Members  of  the  House,

 Shri  U.  M.  Trivedi:  May  |  point
 out  that  the  increase  in  the  national  income
 is  entirely  ficaritious  in  view  of  the  fact
 that  expenditure  has  also  tremendously
 increased  ?

 Shri  Nanda  :  The  hon.  Member
 0063  not  ungerstand  the  method  of  calcula-
 tioa,  It  does  take  into  account  the  changes
 in  the  price  levei  also.

 SHORT  NOTICE  QUESTION  AND  ANSWER

 Formation  of  Rupee  Company
 S.N.Q.  No.  ba  Sori  Sadhan  Gupta  :

 Will  the  Minister  of  Natural  Re-
 sorces  and  Scientific  Research  be
 pleased  to  state  :

 (a)  whether  any  az.eement  has  been
 reached  with  the  Assan  Oil  Compary
 regarding  the  production  and  refinirg
 of  oil  from  the  newly  found  oil  despsits  In
 Assam  ;  ,

 (b)  if  so,  the  main  features  of  the  agrec-
 ment  3

 (c)  whether  any  rupee  companies
 are  to  be  floated  with  a  view  to  cxploit  the
 said  oil  deposits  ;  and

 (d)  if  so,  the  share  of  Government  in
 such  companies?

 The  Minister  of  Natural  Re-
 sources  (Shri  K.  D.  Malaviya)  :
 (a)  to(d).  No  formal  agreement -

 has  yet
 been  reached  with  the  Assam  oil  Company
 regarding  the  production  and  refining  of
 oil  from  the  newly  found  oil  deposits  in
 Assam.  A  preliminary  understanding has
 been  reached  between  the  reprerentatives
 of  the  Ministry  and  Assam  oil  Company  for
 forming  one  or  more  Rupee  companies
 with  Government  participation  for  explo-
 ration,  production  and  transport  ot  oil
 from  the  areas  whose  rights  were  already
 conceded  to  Assam  oil  company  previously
 and  where  oi]  has  been  discovered.  With
 regard  to  the  refining  of  oil  it  has  been
 proposed  to  establish  a  refinery  under
 Public  Sector  with  at  least  66  2/3%  of
 Government  share.  The  whole  matter  Is
 still  under  consideration  and  yet  7०  r:ceive
 the  approval  of  the  Government.

 Shri  Sadhan  Gupta:  May  I  know
 where  the  refinery  is  to  be  set  u>  and  what
 would  be  the  size  of  the  refinery?
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 Shri  K.  0,  Malaviya  :  Both  these
 questions  are  still  under  the  active  consi-
 deration  of  the  Government  and  the  experts
 of  both  the  parties.

 Shri  Sadhan  Gupta:  Is  it  a  fact
 that  the  Assam  Qil  Company  has  strongly
 recommended  Calcutta  as  the  site  of  the
 refinery  on  economic  grounds,  and  if  so,
 what  is  the  Government’s  attitude  to  that
 recommendation  ?

 Shri  K.  D.  Malaviya  :  It  is  a  fact
 that  representatives  of  the  Assam  Oil
 Company  are  tentatively  suggesting Calcutta  as  the  site  for  the  new  refinery.

 Shrimati  Tarkeshwari  Sinha  :  May
 I  know  whether  in  decidirg  the  whole
 issue,  the  Government  will  allow  the  back-
 ward  arcas  like  Assam  to  be  developed,  be-
 cause  there  is  already  overcrowdirg~  of
 industries  in  Calcutta  and  if  the  refinery  is
 situated  in  Calcutta,  it  will  add  to  the  over-
 crowding  ?

 Shri  K.  D.  Malaviya  :  Surely  all
 such  considerations  are  before  the  Govern-
 ment.

 Shri  K.  P.  Tripathi:  May  I  know
 if  it  is  a  fact  that  Government  still  think
 that  the  refinery  can  be  set  up  in  Assam  and
 whether  they  are  going  to  refer  to  indepen- dent  experts  the  examination  of  the  ques-
 tion  whether  itcan  be  established  in  one
 place  or  the  other  ?

 Shri  K.  D  Malaviya  :  Government
 have  not  come  to  any  sort  of  deeision  with
 regard  to  the  site  for  the  location  of  the  re-
 finery,  and  it  is  a  fact  that  Government
 have  dcided  to  appoint  a  committ:e  of
 experts  to  go  into  the  entire  question  of
 finding  out  a  suitable  place  for  th:  r  finery.

 [Mr  SPEAKER  in  the  chair]
 Shri  Sadhean  Gupta:  May  I  know

 wat
 pee

 of  our  requirements  of
 refined  oil  would  be  satisfied  by  the
 refinery  that  is  proposed  to  be  set  up  ?

 Shri  K.  D.  Malaviya:  If  I  have
 understood  the  hon.  Member  aright  he
 wants  to  know  something  about  the  capa-
 city  of  the  refinery  with  regard  to  the  re-
 quirements  of  the  country.  The  pro-
 posals,  as  are  being  considered  are  to  set
 up  a  refinery  with  a

 capacity
 of  roughly

 I:5  million  tons,  with  the  possibility  of
 20478  it  by  another  million  tons
 07  30.  hat  is  only  one  of  the  suggestions.

 Shri  Sadhan  Gupta:  May  I  know
 what  would  be  the  annual  production of  crude  oil  from  the  new  oil  wells  which
 have  been  discovered  in  Assam  ?

 Shri  K.  D.  Malaviya:  So  far  the
 experts  of  the  Assam  Oil  Company  have
 in  formed  us  that  they  will  be  able  to
 produce  more  than  a  million  tons  of  crude
 oil  every  year.

 6  AUGUST  956  860

 WRITTEN  ANSWERS  TO  QUESTIONS

 हज  समिति

 +७२८.  श्री  रघुनाथ  सिंह  :  क्या  प्रधान

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  जून,  १६९५६
 में  हज  समिति  की  बैठक  ने  हज  तीर्थयात्रियों

 को  दी  जाने  वाली  सुविधाओं  के  सम्बन्ध  में

 क्या  सुझाव  दिये  हैं  ?

 वैदेशिक  कार्य  मंत्री  क ेसहासिक  (भी
 रावत  झलो  हां)  :  ४  जून,  १६५६  को  बम्बई
 में  हुई  केन्द्रीय  हज  कमेटी  की  मीटिंग  में  यह

 कहा  गया  था  कि  तीर्थयात्रियों  के  जहाज़ों
 को  वैसी  ही  सुविधायें  मिलनी  चाहियें  जैसी
 कि  भारत-अ्रफ्रीका  यात्री-सेवायें  को  दी  जाती

 हैं  ।  इस  समय,  तीर्थयात्री  जहाज़ों  को  थे

 सभी  सुविधायें  दी  जाती  हैं,  जिन  का  उल्लेख

 भारतीय  तीर्थयात्री-जहाज़  नियमों  (इंडियन
 पिलग्रिम  हिप  रूल्स)  में  है।  कमेटी  चाहती
 थी  कि  भारत  सरकार  इस  मामले  की  शौर

 अधिक  जांच  करें  और  ज़रूरी  कार्रवाई
 करे  ।

 जहाज़रानी  के  डायरेक्टर-जनरल  से

 कहा  गया  है  कि  वे  इस  मामले  में  जांच  करें
 शौर  इस  की  रिपोर्ट  तैयार  करें  कि  भारत
 फ़ीका  सेवाशर्तों  के  तीर्थयात्री  जहाज़ों  शौर

 यात्री  जहाज़ों  को,  एक  दूसरे  की  तुलना  में,
 कौन  सी  सुविधायें  मिलती  हैं।  उन  की  रिपोर्ट

 शाने  पर,  दूसरी  जरूरी  कार्रवाइयां  की

 जायेंगी  ।
 Passports

 mish
 Dr.  Satyawadi:  Will  the  Prime

 ster  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  2026  on  the  i4th  May,  7956  and
 state  the  decision  taken  onthe  Memo-
 randum  received  from  certain  orga-
 nisations  in  the  State  of  Punjab  re-
 garding  relaxation  of  existing  res-
 trictions  on  issue  of  passports  to  un-
 skilled  workers  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  Government  of
 India  have  considered  the  representa-
 tions  carefully.  There  have  recently
 been  many  complaints  and  difficulties
 have  arisen  in  regard  to  large  numbers
 of  illiterate  or  semi-literate  persons  pro-
 ceeding  to  the  United  Kingdom  for  petty
 trade  or  employment.  Cases  have  occurred
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 of  passports  being  forged  and  the  persons
 being  compelled  to  return  to  India.  New
 kinds  of  social  problems  are  being  raised  by
 the  influx  of  large  numbers  of  persons  in
 the  United  Kingdom.  Having  given  care-
 ful  consideration  to  all  these  aspects,
 Government  have  come  to  the  con-
 clusion  that  it  would  not  be  desirable
 to  permit  large  numbers  of  such  illiterate
 or  semi-literate  persons  to  proceed  to  the
 United  Kingdom.

 While  the  restrictions  on  the  grant  of
 passports  of  such  persons  will  continue,
 Government  have  given  instructions  that
 the  policy  should  be  liberalised  as  far  as
 possible  and  where  there  are  bona
 reasons  for  a  visit  tothe  United  King  iim
 passports  facilities  should  be  granted.

 Mysore  Iron  and  Steel  Works

 *738.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Irom  and  Steel  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  741  on  the  sth  April,
 956  and  state  whether  the  details  of
 the  expiniion  scheme  of  the  Mysore
 Tron  and  Steel  Works  have  now  been
 finalised  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  Expansion  schemes
 costing  nearly  Rs.  6  crores  have  been
 included  inthe  Second  Five  Year  Plan.
 Of  these  two  items  had  already  been  sanc-
 tioned  as  part  of  the  First  Plan.  The
 rest  are  un  des  eXamination.

 Steering  Committee

 *739.  Ch.  Raghubir  Singh  :  Will  the
 Prime  Minister  be  picased  to  state
 whether  any  progress  has  been  made
 since  March,  7955  by  the  two  Steering
 Committees,  set  u  by  the  Govern-
 ment  of  India  and  Pakistan  to  devise
 means  to  solve  long  pending  issues?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  Steps  have  been
 taken  by  the  Governments  of  India  and
 Pakistan  to  deal  with  the  outstan

 ding issues  between  them  in  accordance  wit
 the  agreed  decisions  taken  by  the  Steering
 Committees  in  their  meetings  held
 in  February  and  March,

 B55  .
 The

 Ministries  and  the  Ministers  of  the  Govern-
 ment  of  India  concerned  have  been  in
 touch  with  their  opposite  numbers  in
 Pakistan  in  regard  to  various  items  assigned
 to  them  by  the  Steering  Committees.
 The  Indian  High  Commission  in  Karachi
 has  been  asked  to  take  up  with  the  Go-
 vernment  of  Pakistan  items  to  be  dealt
 with  at  the  diplomatic  level.  The  Steer-
 ing  Committees  also  discussed  some  of
 the  items  at  their  Delhi  meeting  on  the
 rith  and  2th  March,

 725
 $  and  reached

 agreement  on  a  few  of  them.

 In  the  absence  of  any  further  meeting
 of  the  Steering  Committees  after  March,
 19553  it  has  not  been  possible  to  review
 the  progress  of  the  negotiations  carried
 on  at  various  levels,

 Y.M.C.A.  and  Y.W.CA,

 *740.  Shri  Dhusiya  :  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply
 be  pleased  to  state  whether  it  is  a
 fact  that  Y.M.C.A.  and  Y.W,.C.A.  have
 been  granted  loans  by  the  Cen
 Government  to  build  hostels  at  Delhi
 and  other  places?

 The  Parliamentary  Secretary  to
 the  Minister  of  Works,  Housing  and

 Supply
 (Shri  P.  S.  Naskar)  :  A  loan

 of  50,000/-  was  given  to  the  Y.W.C.A.
 in  .  April  1953.  No  loan  has  been  given
 to  the  Y.M.C.A,  so  far.

 Textile  Exports

 Dr.  Ram  Subhag  Singh  :
 #°745-)  Shri  R.  P.  Garg  :

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  there  has  been  any
 decline  in  India’s  textile  exports
 since  the  beginning  of  the  current
 financial  year;

 (b)  if  so,  to  what  extent;  and
 (c)  the  causes  thereof?

 The  Minister  of  Trade  (Shri  Ker-
 markar)  :  (a)  Yes,  Sir.

 (b)  rt  of  cotton  piecegoods  during
 April  be  une,  bd

 6,  was  about  7584  million
 yards  as  compared  to  792  million  yards  for
 the  corresponding  months  in  ‘1955.

 (c)  Attention  of  the  hon.  Member  is
 invited  to  the  reply  given  by  me  to  part
 (c)  of  the  starred  question  No.  2049  asked
 by  him  and  Shri  Bishwa  Nath  Roy  in  the
 Lok  Sabha  on  the  9th  May,  ‘1956.

 Automatic  Looms

 “747  Dr.  J.  N.  Parekh  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  and
 location  of  automatic  looms  likely  to
 be  installed  in  the  Cotton  Textile  Mills
 during  the  next  two  years?

 The  Minister  of  Consumer  Indus-
 tries  (Shri  Kanungo)  :  It  is  expected  that
 14,600  automatic  looms  intended  for  ex-
 port  promotion  will  be  installed  during
 this  period.  No  assessment  can  now
 be  made  of  the  in  tallatiun  of  automatic
 looms  by  way  of  normal  replacement  of
 ordinary  looms.  Government  are  not  in  a
 position  to  give  any  idca  of  the  location
 of  looms  under  the  export  promotion
 scheme  at  present.
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 Low-Income  Group  Housing
 Scheme

 *75t.  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 scheme  for  grant  of  housing  loan  to
 Central  Government  servants  is  not
 of  much  use  to  persons  drawing  less
 than  Rs.  400  or  so  as  the  prices  of  the
 developed  Jand  in  close  proximity  are
 prohibitive  and  in  colonies  at  distance  of
 §  miles  or  more  from  the  Central  Secre-
 tariat  very  high;

 (b)  if  so,  whether  Government  are
 prepared  to  develop  some  areas  and
 to  sell  it  to  these  low-paid  officials  at
 no  profit  no  loss  basis;  and

 (c)  what  priority  has  been  given  in
 the  scheme  to  the  displaced  Govern-
 Mmsnt  servants  who  were  debarred
 from  Rehabilitation  accommodation  for
 residing  in  Government  allotted  ac-
 commajation  and  need  a  permanent
 house?

 The  Parliamentary  Secretary  to  the
 Minister  of  Works,  Housing  and
 Supply  (Shri  P.  S.  Naskar)  :  (a)  The
 Scheme  has  not  been  devised  with  special
 reference  to  Delhi  and  it  may  be  of  advan-
 tage  if  Government  servants  working  in
 Delhi  construct  for  themselves  per-
 manent  residences  in  stations  other  than
 Delhi  for  settling  down  after  retirement,
 if  the  high  cost  of  land  within  reasonable
 distances  from  the  Secretariat  preclude
 them  from  building  houses  in  Delhi,
 particularly  as  during  their  period  of
 employment  a  large  number  of  them  will
 be  able  to  get  Government  accommoda-
 tion  on  rent.

 (b)  Government  hope  that  co-operative
 housing  societies  will  come  into  beng  for
 this  purpose.

 (c)  As  this  scheme  is  intended  to  help
 Government  servants  as  a  class  who  do
 not  own  houses,  it  was  not  considered
 Jecessary  to  make  any  special  distinction
 in  favour  of  displaced  persons.

 Export  of  Prawns

 Sh:i  Matthen
 754  Shai  Anirudha  Sinha:
 Will  the  Minister  of  Comme and  Industry  be  pleased  to  state  -

 nee

 (a)  the  present  position  of  the’
 prawn  trade  between  Travancore- Cochin  and  Burma;

 (b)  the  quantity  exported  t
 in  I955-56;  and  _  o  Puan

 (c)  what  has  become  of  the  B tender  for  10,000  bags  of  prawns?
 semese
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 The  Minister  of  Trade  (Shri  Kar-
 markar)  +  (a)  and  (b).  Figures  of  exports
 of  different  varieties  of  fish  are  not  main-
 tained  separately  in  the  Sea  Borne  Trade
 Accounts,  Precise  information  requ
 is,  therefore,  not  available.  Our  exports
 of  all  varieties  of  fish  to  Burma,  however,
 declined  from  Rs.  1,38  lakhs  in  I954-55
 to  Rs.  57  lakhs  in  395§-56.

 (९)  Government  have  no  information.
 It  is,  however,  understood  that  the  Bur-
 mese  Government  have  recently  invited
 tenders  for  import  of  14,000  bags  of  prawns
 from  India.

 National  Anthem

 "7
 $3:

 Shri  Chattopadhyaya  :  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  :

 the (a)  whether  it  is  a  fact  that
 official  orchestral  score  of  the

 Neon Anthem  has  been  disapproved  of  y
 eminent  musicians  of  our  country;

 hether  the  07
 inion

 of  well-
 en  exponents  of  Rabindra  Sangeet
 consulted  before  final  choice  was  made;
 and

 c)  whether  there  is  any  proposal
 to!

 )
 mprove  the  orchestration  of  the

 National  Anth  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Kaskar)  ¢  (a)  to
 (०),  The  orchestral  composition  of  the
 National  Anthem  is  mainly  for  the  pur-
 pose  of  Army  bands  or  European  type
 of  orchestra.  It  was  prepared  in

 7949
 as

 there  was  an  urgent  necessity  for  the
 Army  people  to  play  a  reliable  version  of  the
 National  Anthem.  The  score  is
 on  the  authentic  Visva-Bharati  version.
 The  question  of  consulting  exponents  of
 Rabindra  Sangeet  does  not  arise  as  it  i6
 meant  only  for  Western  type  of  orchestra
 or  bands,

 The  All  India  Radio  has  prepared  a
 standard  choral  version  and  also  another
 one  by  an  Indian  orchestra  and  based  on
 Indian  principles.  This  has  been  prepared
 with  the  help  of  Visva-Bharati  and  com-
 petent  exponents  of  Rabindra  Sangeet.
 This  is  also  available  to  the  public.

 ब्रिटेन  और  प्रक्रिया  को  निर्यात

 *ouv.  निमतो  प्रमुस॒ुयाथाई  ओर कर  :

 क्या  पोस्ट  प्रौढ़  उद्योग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  भारत  से  वर्ष  १६५५-५६
 में  ब्रिटेन  भौर  ध्रमरीका  को  किये  गये  निर्यात

 में  कमी  होने  के  क्‍या  कारण  हैं  ?
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 व्यापार  मंत्री  (थनी  कर मरकर)  :

 अपेक्षित  जानकारी  सदन  की  मेज  पर  उपस्थित

 एक  विवरण  में  दी  गई  है।  [देखिये  परिशिष्ट

 ४,  अनुबन्ध  सं०  ४२].

 Minorities  in  Tripura

 *ags,  Shri  Dasaratha  Deb  :  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  minori-
 ties  (Muslims)  are  leaving  Kamalpur
 in  Tripura  for  Pakistan  at  present  5
 and  .

 (b)  if  so,  the  reasons  thereof ?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri

 cnr
 i  Ali  Khan)  :  (a)  and  (b).  No,

 rn

 Coal

 “187s  ShriS.V.  Ramaswamy:  Will
 the  Minister  of  Production  be  pleased
 to  state:

 (a)  the  present  position
 ment  of  coal  to  the  South;

 (b)  whether  it  has  improved  or
 worsened;  and

 (c)  the  percentage  delivered  against
 quotas?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  (a)  to  (c).  There  has
 been  some  improvement  in  the  movement
 of  coal  to  the  South;  the  percentage  deliver-
 ed  against  the  quota  during  the  first  half
 of  956  was  63  as  against  58  during  the
 first  half  of  ‘1955.

 of  move-

 Test  Relief  Centres  in  Tripura

 «78,  Shri  Biren  Dutt:  Will  the  Min-
 ister  of  Rehabilitation  be  pleased  to
 state:]

 (a)  the  places  where  test  relief
 centres  have  been  opened  for  the  dis-
 placed  persons  in  Tripura;

 (b)  the  specific  jobs  provided  to
 the  women  on  test  relief  basis  in  the
 colonies  and  outside;  and

 (c)  the  total  amount  8
 spent

 as  relief
 to  the  flood-affected  displaced  persons
 during  July,  79560

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna)  :  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will  be
 Inid  on  the  Table  of  the  Lok  Sabha  in  due
 course.

 Coffee  Cultivation

 *759.  Shri  M.  Islamuddin:  Will  the
 ster  of  Commerce  and  Industry

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  ‘1954  om  4th
 May,  956  and  state  the  steps
 that  are  being  taken  by  Government
 to  exploit  the  jungle  and  abandoned
 areas  available  in  North  Canara  and

 co
 respectively  for  coffee  cultiva-

 on

 The  Minister  of  Consumer  Industries
 (Shri

 Kanungo):
 A  scheme  for  increased

 Production  of  coffee  in  coffee  growing
 areas  including  Coorg  and  North  Canara
 has  recently  been  sanctioned.  This  pro-
 vides,  nee

 alia,  for  grant  of  loans  to  gro-
 wers  for  bringing  16,700  acres  under  coffee.
 Growers  in  Coorg  and  North  Canara

 apes  3
 land  which  might  be  suitable

 for  coffee  cultivation,  should  apply  to  the
 Coffee  Board  for  assistance.

 Hand  Pounded  Rice

 f  Foner  juael
 Kishore  Sinha:

 "760,
 Shri  Asthana:

 {  Babu  Ramnarayan  Singh:
 |  Shri  Deogam:

 Will  the  Minister  of  Production  be
 pleased  to  state:

 (a)  the  steps  that  are  being  taken
 in  the  State  of  Delhi  and  Bihar  for

 po  production  of  hand-pounded  rice;
 an

 (b)  the  ratio  of  production  to  the
 requirement  of  such  rice?

 The  Parliamentary  Sectetary  to  the
 Minister  of  Production  (Shri  R.  G.
 Dubey):  (a)  and  (b).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha  as  soon  as  possible.

 Antarctica

 f  Shri  Shree
 Neraye

 a  Das:
 “761.

 Son  ALerpe
 t

 Shri  M.  s.  Gurupadaswamy:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Starred
 Question  No.  7423  on  the  rqth  April,
 956  and  state:

 (a)  whether  the  Government  of
 India  have  drafted  an  explanatory
 memorandum  on  the  question  of
 Antarctica  for  submission  to  the
 United  Nations,  in  pursuance  of  the
 move  to  raise  this  issue  during  the
 next  General  Assembly;

 (b)  whether  it  is  a  fact  that  this
 move  has  provoked  a  storm  of  protests
 from  a  number  of  countries;

 (९)  the  names  of  countries  from
 where  formal  protests  have  been
 received;  and
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 (d)  the  scope  of  the  issue  to  be  raised  ?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (d).  The
 matter  is  still  under  consideration.

 (b)  and  (c).  Certain  objections  have
 been  raised  by  a  few  interested  countries,
 but  it  would  not  be  in  public  interest  to
 discuss  the  details  thereof.

 Aluminium  Plant

 "762.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  Whether  the  National  Industries
 Development  Corporation  has  formulated
 any  plan  to  set  up  a  plant  for  the  manufac-
 ture  of  aluminium  ingots  and  sheets  during
 the  Second  Five  Year  Plan;  and

 (b)  if  so,  the  details  thereo7?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  and  (b).  The
 National  Industrial  Development  Corpora- tion  has  under  consideration  a  proposal  for
 the  establishment  of  an  aluminium  plant. Details  have  not  yet  been  finalised,

 Air  and  Naval  Bases  in
 East  Pakistan

 Shri  Kamath: "763.
 Shri  H.  R.  Nathan:

 Will  the  Prime  Minister  be
 paneer to  state  Whether  it  is  a  fact  that  with  United

 States  aid,  Pakistan  has  built  or  is  building
 air  and  naval  bases  in  East  Pakistan?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaha:lal  Nehru):  Pakistan  is  recciving
 military  aid  from  the  USA.  Government
 of  India  have  no  precise  information  whether
 any  air  and  naval  bases  are  being  built  in
 East  Pakistan  with  this  aid,

 धर्मवाय  संस्थायें

 ogy.  sit  भक्त  बहान  :  क्‍या  योजना
 मंत्री  ३०  मई,  १६९५६  के:  तारांकित  प्रदान
 संख्या  २६६७  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  हिन्दू  धर्म दाय  संस्थानों  शौर
 मन्दिरों  की  आय  का  अधिक  अच्छा  उपयोग
 करने  कौर  उन  की  व्यवस्था  में  सुधार  करने
 का  जो  प्रश्न  योजना  झ्लायोग  के  विचाराधीन

 था,  क्या  उस  पर  प्रति  निर्णय  कर  लिया
 गया  है  ;  शौर

 (ख)  यदि  नहीं,  तो  दाब  तक  इस
 दिदा  में  कितनी  प्रगति  हुई  है  भौर  झल् तिम

 निर्णय  कब  तक  होने  की  वादा  है  ?

 सिंचाई  कौर  विद्युत  उपमंत्री  (श्री

 हाथी)  :  (क)  जी  नहीं  1

 (ख)  यह  विषय  प्रभी  भी  योजना  आयोग

 के  विचाराधीन  है  I

 Bhila  ad  Durgapur  Steel  Platns

 "765.  Shri  Ram  Krishan:  Will  the
 Minister  of  Iron  and  Steel  be  pleased
 to  state  the  present  stage  of  the  proposal
 to  set  up  8  structural-cum-machine  shop  at
 Bhilai  and  a  structural  shop  at  Durgapur?

 The  Minister  of  Heavy  Industrics
 (Shri  M.  M.  Shah):  a

 Fe
 Is  have  been

 submitted  by  the  Indian  Steel  works  Cons-
 truction  Co.  for  a  fabricating  shop  at
 Durgapur.  These

 og  re
 are  now

 being  discussed  by  the  dian  Delegation
 which  is  now  in  London  to  negotiate  the
 final  contract  for  the  Steel  works  at  Durga-
 pur.  It  is  proposed  to  review  the  proposal to  have  a  Rbricating  shop  at  Bhilai  on  the
 experience  gained  as  a  result  of  the  nego-
 tiations  for  the  shop  at  Durgapur.

 Silk  Industry

 "766,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Production  be

 Pleased state  the  reasons  because  of  which  no  grants
 were  made  to  the  State  of  Bihar  for  deveiop-
 ment  of  Silk  Industry  during  1955-56?

 The  Parliamentary  Secretary  to  the
 Minister  of  Production  (Shri  R.  0.
 Dubey):  A  sum  of  Rs.  67, 100/-  was  given
 as  grant  to  the  Government  of  Bihar  for
 the  development  of  silk  industry  in  tbar
 State  during  the  year  I955-56.

 Earth  Moving  Machinery

 "767.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  value  of  earth  moving  machi-
 nery  that  is  imported  every  year  for  cons-
 truction  of  dams,  hydel  projects  and  irriga-
 tion  Works;

 (b)  whether  any  final  decision  has
 been  taken  by  the  Government  on  plans
 for  the  standardisation  of  machinerv  and
 mechanical  equipment  for  Hydro-clectric and  irrigation  projects  with  a  view  to
 economise  expenditure;  and

 (ed  if  so.  what  is  the  decision  ?
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 The  Deputy  Minister  of
 Irriga

 tion
 and  Power  (Shri  Hathi)  :  (a)  in-
 formation  is  being  collected  from  the  State
 Governments  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  possible.

 (b)  Not  yet,  Sir.
 (९)  Does  not  arise.

 Fertilizers
 *768,  Shri  D.  C..  Shrma:  Will  the

 Minister  of  Production  be  pleased  to
 state  the  steps  taken  for  the  expansion  of
 Fertilisers  Production  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  I  would  like  to  invite  the
 attention  of  the  hon,  member  to  Chapter  I
 of  the  Annual  Report,  ‘1955-56,  of  the
 Ministry  of  Production  which  gives  the
 required  information,  Briefly,  the  capacity
 of  the  Sindri  Factory  is  being  increased
 py  60  %  and  three  additional  factories  at
 Nangal,  Neyveli  and  Rourkela  have  been
 planned  for  the  production  of  additional
 nitrogenous  fertilizers  to  meet  the  expected
 demand  till  960-6I.

 Progress  of
 wan?

 Communica-

 *769.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  progress  madeso  far  by  the
 Navigation  Directorate  to  develop  water-
 ways  communication  in  the  country;
 and

 (b)  the  chief  difficulties,  if  any,  con-
 fronted  with  in  the  further  progress  ?

 The  Deputy  Minister  of  Irrigation
 and  Power

 (eee
 Hathi):  (a)  Statement

 (Annexure)  showing  the  progress  made
 on  the  development  of  waterways  communi-
 cation  is  placed  on  the  Table  of  the  House.
 [See  Appendix  IV,  annexure  No.  43].

 (b)  No  special  difficulty.

 Peace  Observation  Commission

 4  =
 Shri  Krishnacharya  Joshi  :  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  the  role  of  India‘on  Peace  Observa-

 tion  Commission  during  I955;
 (b)  the  main  activities  of  the  Com-

 mission  during  the  same  period;  and
 (c)  whether  any  report  has  been  sub-

 mitted  to  U.N.O.  thereon  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Commission  met  only  once  in  1955,  to  clect
 its  office-bearers  and  the  representative
 of  India  attended  this  meeting.  The
 Commission  transacted  no  other  business
 in  I955.

 (c)  No,

 Indians  in{  Cylon
 "771.  Dr.  Ram  Subhag  Singh:  Will

 the  Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  Indians  living  in
 Ceylon  on  temporary  residence  permit,
 When  the  Nehru-Kotelawala  Pact  was
 signed  in  Delhi  in  October,  19543  and

 (b)  how  many  of  them  have  so  far

 a
 to  India  as  repatriates  or  other-

 Wise

 The  Parliamentary  Sectretary  to
 the  Minister  of  External  Affairs
 (Shri  Sadath  Ali  Khan):  (a)  70,000
 approximately.

 (b)  According  to  the  figures  available
 upto  2I-7-§6,  9,058  persons  have,  so  far,
 returned  on  being  served  with  quit  notices.
 Another  17,468  persons  have  voluntarily
 returned  to  India.

 Silk

 Shri  Dhusiya  :
 7772.  {Se  Raghunath  Singh  :

 Will  the  Minister  of  Production  be
 pleased  to  state  :

 (a)  the  places  from  where  silk  is  im-
 ported  for  Banarasi  Saries;

 (b)  whether  it  is  imported  on  Gov-
 ernmental  basis

 or  otherwise;  and
 (c)  the  quantity  of  raw-silk  generally

 demanded  by  a  weaver  in  a  month  and  how
 much  he  is  supplied  and  through  what
 agency  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Production  (Shri  R.  0.
 Dubey):  (a)  China  and  Japan.

 (b)  Allimports  of  raw  silk  are  canalised
 through  the  Central  Silk  Board  at  present.

 (c)  It  is  not  possible  to  indicate  the  de-
 mand  of  raw  silk  by  each  weaver  every
 month.  The  Silk  Weaving  Industry  in
 Banaras  requires,  however,  per  month
 about  24,000  lbs,  of  imported  raw  silk  in
 addition  to  17,000  Ibs.  of  indigenous  silk.
 A  quantity  of  20,000  of  Ibs.  imported  silk
 is  at  present  supplied  to  them  by  the  Central
 Silk  Board  every  month  through  the  Uttar
 Pradesh  Industrial  Co-operative  Associa-
 tion,  a  Nominee  of  the  Government  of
 Uttar  Pradesh.

 Cyclone  in  West  Bengal

 "7
 73.

 Shri  N.  B.  Chowdhury:  Will
 the  inister  of  Rehabilitation  be
 pleased  to  state  the  steps,  if  any,  taken
 by  Government  to  restore  the  camps  and
 other  temporary  structures  for  displaced
 persons,  affected  by  the  recent  cyclone
 in  the  districts  of  Midnapur,  24  Parganas
 Howrah  etc,  in  West  Bengal?
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 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand  Khanna)  :  The
 information  is  being  collected  and  will  be
 laid  onthe  Table  of  the  Lok  Sabha  in  duce
 course.

 International  Tea  Agreement

 “774.  Shri  N.  M.  Lingam  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  466  on  the
 3rd  December,  7955  and  state  the  stage
 at  which  the  negotigtions  for  concluding
 a  fresh  international  tea  agreement  stand

 at  present?
 The  Minister  of  Consumer  Indus-

 tries  (Shri  Kanungo):  The  _negotia-
 tions  are  almost  in  the  final  stages.

 Houses  for
 Depeced

 Persons  from

 "775.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  ;

 (a)  the  number  of  quarters  conse
 tructed  at  Bhavnagar,  Palitana  and  Jam-
 nagar  in  Saurashtra  for  Sindh  refugees  ;

 (b)  whether  it  is  a  fact  that  those  quar-
 ters  are  of  inferior

 quality,
 and  far  off

 from  the  towns  and  have  been  given  at
 higher  rates  of  rent  ;

 (c)  whether  the  Chief  Settlement
 Commissioner  visited  those  »  places  re-
 cently  ;  and

 (d)  if  so,  what  are  his  reactions  ?

 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand

 aera
 +  (a)

 7 Bhavnagar
 Palitana  283
 Jamnagar  800

 b)  No,  the  quarters  are  not  of inferior
 u &,  they  are  situated  within  the  Muni-

 cipal  limits  and  the  rents  have  been  fixed
 at  the  same  rates  as  in  any  other  State.

 (c)  No.
 (d)  Does  not  arise.

 Increase  in  Coal  Prices

 *776.  Shri  Sadhan  Gupta:  Will  the
 Minister  of  Production  be  pleased  to
 state  :

 (a)  whether  Government  have  agreed
 to  an  increase  in  the  price  of  coal  ;

 (b)  the  extent  of  the  increase  agreed
 to;  and

 (c)  the  reasons  therefor  >

 The  Minister  of  Production  (Shri
 हू,  C,  Reddy):  (a)  Yes.

 (0)  A  statement  giving  the  informa-
 tion  is  laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IV,  annexure  No.  44].

 (c)  An  increase  in  the  prices  of  coal
 became  necessary  because  of  the  extra
 cost  of  raising  coal  due  to  increased  emo-
 luments  and  additional  concessions  granted
 to  the  miners  by  the  Award  of  the  All
 India  Industrial  Tribunal  (Colliery  Dis-
 putes),

 मधुमक्खी  पालन  केस

 Hoon,  oft  भक्त  दर्शन  :  क्‍या  उत्पादन

 मंत्री  २४  फरवरी,  १६५६  के  तारांकित  प्रदान
 संख्या  २३८  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  काश्मीर,  उत्तर

 प्रदेश,  पश्चिमी  बंगाल  और  प्रासाद  के

 हिमालय-क्षेत्र  में  मधुमक्खी  पालन  केन्द्र
 कौर  उप-केन्द्र  स्थापित  करने  और  उस
 काम  को  भागे  बढ़ाने  में  इस  बीच  कितनी
 प्रगति  हुई  है  ?

 उत्पादन  मंत्री  के  सभा-सतीष  (श्री
 To  गि०  दुबे)  :  विवरण  सभा-पटल  पर
 रख  दिया  गया  है  (देखिये  परिशिष्ट  ४,

 झनुवन्ध  सं०  ४५).

 Kachcha  Tivu  Island

 Shri  Jhulan  Sinha:
 “7719.  {  Sardar  Akarpuri:

 !

 Will  the  Prime  Minister  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  a  dip-
 lomatic  representation  has  been  made
 to  Ceylon  Government  to  stop  the  use
 of  Kachcha  Tivu  Island  in  the  Palk
 Strait  as  a  practice  bombing  and  gun-
 mery  range  until  its  owners  hip  is  estab-
 lished  ;  and

 (b)  if  so,  the  present  position  with
 regard  thereto?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  (a)  and  (b).  The
 Indian  High  Commissioner  in  Ceylon
 requested  the  Ceylon  Government  to  post-
 pone  any  decision  to  use  the  Island  for
 the  purpose  until  the  question  of  owner-
 ship  was  clarified.  Th  e  records  on  the
 subject  are  under  examination,

 Purana  Quila  Refugee  Camp

 “780,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  be  pleased:
 to  state  :

 (a)  the  time  by  which  the  residents
 of  Purana

 Bd
 Delhi  will  be  removed

 from  the  locality  ;
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 whether  an  .csentation  has
 Geen  made  by  the.  people  of  the  locality
 and  if  so,  the  reaction  of  the  Government
 thereto  ;

 (c)  the  number  of  persons  who
 mt be  dislocated  and  rehabilitated  in  this

 respect  ;  and
 (d)  the  total  cost  that  Government

 will  incur  in  providing  such  alternative
 accommodation  ?

 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)  The  matter
 is  still  under  consideration.

 (b)  Yes,  efforts  are  being  made  to  find
 suitable  alternative  accommodation.

 (८)  683  families,
 (d)  This  information  will  be  available

 only  when  alternative  site  has  been  sele_-
 ted,

 ALR.  External  Publicity

 +782.  Shri  Kamath:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state  :

 (a)  whether  the  Portuguese  unit  of
 External  Publicity,  All  India  Radio  still
 functions  ;  and

 (b)  if  so,  the  broad  details  of  its  pro-
 gramme  ?

 The  Minister  of  Information  and

 Broadcasting
 (Dr.  Keskar):  (a)  Yes,

 Tr.
 (b)  Programmes  consist  of  news,  talks,

 commentaries,  interviews,  discussions,
 Indian  Music  including  Goan  folk  music
 and  such  other  items.

 Industrial  Estate,  Kalyani
 (West  Bengal)

 “te
 Shri  N.  B.  Chowdhury:  Will

 the  jnister  of  Commerce  and  Indus-
 try  be  pleased  to  state  :

 g
 the  progress  made  so  far  in  regard

 to  the  Industrial  Estate  at  Kalyani  in
 West  Bengal  ;

 (b)  the  amount  earmarked  for  the
 acheme;  and

 (c)  the  time  by  which  the  scheme
 is  likely  to  be  completed  ?

 The  Minister  of  Consumer  Indus-
 tries  (Shri  Kanungo):  (a)  Land  for  the
 Industrial  Estate  has  already  been  acquired
 and  the  levelling  done.  A  loan  of  Rs.  2-4
 lakhs  representing  the  cost  of  the  land  has
 already  been  advanced  to  the  West  Bengal
 Government  and  further  amounts  would
 be  advanced  as  and  when  required  by  the

 ‘State  Government.
 (b)  The  toal  cost  of  the  Scheme  is

 estimated  at  mearly  Rs.  §q  lakhs.
 (c)  It  is  hoped  that  the  scheme  would

 be  completed  within  a  year  to  78  months
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 but  it  is  not  possible  to  give  any  accurate
 forecast  at  present.

 Flood  Control  Works

 48.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  total  allocation  made
 to  various  States  this  year  for  flood  control
 works  in  States  State  _wise?

 The
 Deputy

 Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  During  the
 current  financial  year,  a  provisiom  of  Rs.

 crores  has  been  made  in  the  Central
 udget  for  loan  assistance  to  Part  ‘A’  and

 Part  ‘B’  States  to  finance  their  flood  con-
 trol  schemes.  The  tentative  allocation
 State-wise  is  given  below  :—

 Name  of  State  Tentative
 allocation

 (in  lakhs
 of

 rupees)
 iL  Andhra  25°0
 2.  Assam  75°0
 3.  Bihar  डर  है  750
 4.  Jammu  &  Kashmir  3570
 Se  Orissa  40°0
 6.  Madhya  Pradesh  a)
 7.  PEPSU  I0°0
 8.  Punjab.  19:0
 9.  Saytashtra  60

 ‘TO.  Uttar  Pradesh  I50°0
 In  West  Bengal  64°0

 TOTAL  §00-°0

 Lack  of  funds  willnot  however  be  allo-
 wed  to  stand  in  the  way  of  the  execution
 of  the  schemes  in  the  States  during  the  year,
 if

 oe:
 are  sound  and  feasible.  To  enable

 the  ntral  Government  to  examine  this
 matter,  the  fullest  details  from  the  State
 Governments  have  been  called  for.  The
 quantum  of  additional  funds  required  will

 be  ae
 out  after  a  scrutiny  of  these

 etails,

 Development  of  Village  Industries

 476,  Shri  Ram  Krishan  :  Will  the
 Minister  of  Production  be  pleased  to  state
 the  names  of  areas  chosen  for  the  develop-
 ment  of  villages  Industries  on  an  intensive
 basis  during  current  financial  year,  State-
 wise  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  Names  of  places  so  far
 selected  for  developing  Village  industries
 on  an  intensive  basis  during  the  current
 financial  year  are:—

 Pukharayan  Uttar  Pradesh
 Khimel  Rajasthan
 Kathana  Bombay.
 Khirpai_.  West  Bengal,
 Lohara_.  Hyderabad.
 Thibgaon  Madhya  Bharat.
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 Districts  Plans  in  First  Five  Year
 Plan  in  States

 4I7.  Shri  Hem  Raj:  Will  the  Minister
 of  Planning  be  pleased  to  state  :

 (a)  the  amount  that  was  proposed  to  be
 spent  during  the  First  Five  Year  Plan

 eriod  district-wise  in  the  States  of  Pun-
 jab,  PEPSU  and  Himachal  Pradesh;

 (b)  the  amount  which  was  actually
 spent  district-wise  during  the  First  Five
 Year  Plan  period;

 (c)  the  percentage  by  which  it  fell
 short  during  this  period;  and

 (d)  the  reasons  therefor?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  to  (d).  The
 information  is  being  collected  from  the
 State  Governments  and  will  be  laid  on  the
 Table  of  the  House,  when  available.

 Imports  of  Tractors

 418.  Shri  Bheekha  Bhai  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  §670n  the  18th.
 April,  956  and  state:

 (a)  the  number  of  applications  re-
 ceived  from  importers  up  till  now  for  the
 import  of  sma  he  size  tractors;
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 (b)  the  total  number  of  tractors  ex-
 pected  to  be  imported  within  the  next
 six  months;  and

 (c)  the  approximate  price  for  a  tractor
 of  ten  Horse  Power?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  None,  so  far.

 (b)  and  (c).  The  information{will  be
 available  when  imports  are  made.

 Cottage  Industries

 479  Shri  Debendra  Nath  Sarma:
 Will  the  Minister  of  Production  be
 pleased  to  state:

 (a)  the  total  amount  of  grants  and
 loans  given  to  the  State  Government  of
 Assam  by  the  Central  Government  for
 development  of  Cottage  Industries  during
 1954-55,  and  1955-563  and

 (b)  whether  the  grants  and  loans  have
 been  spent  for  the  purposes  for  which  they
 were  meant  in  the  sperified  period?

 The  Minister  of  Production  (Shri
 K,  com  Reddy)  :  (a)  The  Following,  amounts were  given  as  grants  to  the  State  Govern-
 ment  of  Assam  for  development  of  the
 Khadi  and  Village  Industries,  handicrafts
 and  sericulture:—

 Sl.  No.  Industry  Year  Grants  Loans

 Rs.  Rs.
 I.  Village  Industries—

 Gur  &  Khandgari.  3954°55  Nil  Nil
 1955-56  25,375

 ra  Sericulture  1954-55  1,47,298
 1955-56  93,000

 3.  Khadi.  1954-55,  Nil  Nil
 1955-56  ‘12,300,

 4.  Handicrafts  1954-55  Nil  Nil
 I955-56  3,000  12,000

 (b)  Reports  on  the  untilisation  of  the
 amounts  arestill  awaited  from  the  State
 Government,

 D.V.C.

 420.  Shri  N.  8,
 Caewieey

 :  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  progress  made  so  far
 with  regard  to  the  construction  of  canal
 under  the  Damodar  Valley  Corporation
 Scheme  in  the  Arambag  Sub-division  in
 Hooghly  District  in  West  Bengal?

 The  Doputy  Minister  of  Irrigation
 and  Power  (ShriHathi)  :  The  actual
 construction  work  has  not  yet  commenced,

 It  will  be  taken  up  after  October,  7956
 and  is  scheduled  to  be  completed  by  june
 ‘1957.  Water  is  expected  to  be  available
 in  the  area  in  July,  1957.

 75%  of  the  design  work,has,  however, been  completed.

 Migration  from  East  Pakistan
 to  India  and  Vice  Versa

 fae
 Shri  0.  C.  Sharma:  Will  the

 P  Minister  be  pleased  to  state:

 (a)  the  total  number  of  displaced
 persons  who  crossed  into  India  from
 East  Pakistan  with  immigration  certi-
 ficates  during  the  period  beginning
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 from  the  ist  of  January,
 June,  19563  and

 (b)  the  total  number  of  Muslims
 who  migrated  from  India  to  Pakistan
 West  and  East,  during  the  same  period
 and  in  the  same  manner  §

 3956  to  3oth

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru:  (a)  The  total  num-
 ber  of  Hindus  who  entered  India  from
 East  Pakistan  with  migration  certificates
 during  the  period  January  to  June,  7956
 is  2,08,I79.

 (b)  The  total  number  of  Muslims  who
 migrated  from  India  during  the  same
 period  to  West  Pakistan  is  3,824  and  to
 East  Pakistan  Vy.

 Projects  in  Nepal

 Eo
 Shri  Bibhuti  Mishra:  Will  the

 rime  be  pleased  to  state:
 (a)  the  total  amount  spent  in  Nepal

 on  various  projects;  and
 (b)  names  of  those  projects  which

 have  been  completed  and  also  not
 completed  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru  t  (a)  About
 Rs.  4,52,89,300/-  has  been  spent  by  the
 Government  of  India  on  projectsin  Nepal
 under  the  Colombo  Plan  upto  the  close
 of  the  financial  year  1955-56.

 (b)  Completed  :

 @)  Gaucher  Airfield  runway  :—
 completed  in  May,  ‘1955.

 (2)  Permanent  rapairs  of  the  Link
 Road  (न-
 Road)  :—completed  in  June  ‘1955.

 (3)  Clearance  of  Jhaj  River  :—comple-

 Not  Completed  :

 w  Tribhhvan  Rajpath  :—expected  to
 be  completed  by  the  end  of  1956.

 @  Terminal  Building  for  Gaucher
 Airfield.

 (3)  Mapping  and  Triangulation  Survey
 of  important  areas  in  Nepal.

 (4)  Trisuli  Project  :-—Government  of
 India  have  agreed  to  provide  assistance
 for

 me
 Trisuli  Hydro-electric  Project  in

 Nepal.

 (5)  Trisuli  Road  :—The  construction
 of  a  28  mile  long  road  in  connection  with
 the  execution  of  the  Trisuli  Hydro-electric
 Project.

 (6)  Irrigation  Projects  :—
 (i)  Mahadeo  Khola  Irrigation  Project  :-—

 nearly  complete.
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 (ii)  Tika  Bhairo  Irrigation  Project  :—
 nearly  complete.

 (iii)  Vijaipur  Khola  (lower)  Irrigation
 Project  :—not  completed.

 (iv)  Vijaipur  Khola  (Upper)  Irrigation
 Project  :—-work  not  started.

 (v)  Installing  hand  pumps  for  drinking
 water  :—nearly  complete.

 News-reels  Distribution

 433.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  procedure  adopted  fo:  the
 distribution  of  news-reels;
 _(b)  the  agencies  for  this  distribu-

 tion;
 (c)  the  cost  of  distribution;
 (d)  the  conditional  laid  down  for

 borrowing;
 (e)  the  amount  of  money

 as  a  result  of  distribution;  and
 (f)  the  gain  or  loss  involved  in  the

 distribution  for  the  year  1955-56?
 The  Minister  of  Information  and

 Broadcasting  (Dr.  Keskar):  (a)  Dis-
 tribution  takes  place  through  centres
 of  the  distribution  section  of  Films  Divi-
 sion  to  all  cinemas.

 (b)  Branch  Offices  of  the  Films  Divi-
 sion  located  in  Bombay,  Calcutta,  Madras,
 Nagpur,  Lucknow  and  Vijayawada.

 (d)  Supply  to  cinemas  is  against  pay-
 ment  of  rentals  varying  from  Rs.  sie  to
 Rs.  r50/-  per  week.  For  non-commer-
 cial  exhibition,  news-reels  can  be  had  by
 all  non-profit-making  bodies  free  of  charge
 and  by  others  at  annas  8  per  news-reel.

 realised

 (०),  (e)  and  (f)  Figures  of  income  and
 expenditure  are  not  maintained  separately
 for  documentaries  and  news-reels.  It  is
 therefore  not  feasible  at  this  stage  to  com-

 pe
 the  gain  cr  loss  involved  in  the  distri-

 ution.
 Trade  Delegations

 Shri  Jaipal  Singh  :  Will  the
 Mishere ster  of  Commerce  and  Industry
 be  pleased  to  state:

 (8)  the  number
 tions  received
 far;

 (b)  the  number  of  Trade  Pacts
 concluded  with  them  and  their  nature  ;
 and

 (c)  the  amount  of  expenditure
 incurred  by  Government  on  these  Delega-
 tions  ?

 of  Trade  Delega-
 in  India  during  7956  so

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :(a)  Four.

 (b)  Fresh  Trade  Agreements
 concluded  with

 were
 Yugoslavia,  Poland



 ता
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 and  Bulgaria.  Copies  of  these  docu-
 ments  are  available  in  the  Library  of
 the  House.

 (c)  Approximately  Rs.  7,500/-.

 Flood  Control  Schemes

 5.  Shri  Amjad  Ali  :  Will  the
 »Minister  of  Irrigation  and  Power  be
 pleased  to  state  :

 (a)  the  number  of  the  flood  control
 schemes  forwarded  by  different  States,
 that  have  been

 -  proved  by  the  Central
 Flood  Control  Board  in  New  Delhi;

 (b)  the  approximate  cost  of  each
 On  an  average  ;  and

 (©)  the  amount  to  be  spent  on  account
 of  these  in  the  Second  Plan  period  ?
 4  The  Deputy  Minister  of  tion
 and  Power  (Shri  Hathi)  :  (a)  Tree  ntral
 Flood  Control  Board  is  concerned  with
 approval  of  schemes,  the  estimated  cost  of
 each  of  which  is  Rs.  tolakhs  and  above.
 The  number  of  such  schemes  approved  by
 the  Board  so  far  is  4r.

 (b)  The  estimated  cost  of  the  schemes

 birt
 from  Rs.  1252  lakhs  to  Rs.  300  lakhs

 ea
 (c)  About  Rs,  7  az  crores.

 Atomic  Research  for  Peaceful  Uses

 46.  Sardar  Iqbal  Singh  :  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  778  on  the  29th  February,  7956  and
 state  the  main  features  ot  the  Agreements
 which  the  Government  of  India  have
 entered  into  with  the  Governments  of other
 countries  for  sharing  Atomic  Research  for
 peaceful  uses  ?

 The  Prime  Minister  and  Minister
 of’  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  Copies  of  the  agree-
 ment  with  Canada  regarding  the  gift  of  the
 Canadian  NRX  type  of  reactor  under  the
 Colombo  Plan  were  already  placed  on  the
 Table  of  the  house  on  gth  May,  1956.  As
 regards  the  supply  of  heavy  water  for  this
 reactor,  U.S.A.  has  agreed  and

 supplies
 2I

 tons  of  heavy  water  at  the  price  of  $28  per
 lb.  of  heavy  water.  Similarly,  the  fuel
 elements  for  the  swimming  pool  reactor
 have  been  supplied  by  the  United  Kingdom.
 All  the  agreements,  whether  formal  or
 informal,  are  concerned  only  with  the
 development  of  the  peacful  uses  of  atomic
 energy.

 South  African
 iomeigration Amendment  8:

 437  {jorge  ste Singh
 $

 Will  the  Prime*Minister  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
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 No.  7446  on  the  r4th  April,r956  and  state
 the  steps  taken  by  the  Government  of
 India  regarding  the  Immigration  Amend-
 ment  8  i  proposed  to  be  enacted  by  the
 Government  of  South  Africa  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and{Finance  (Shri
 Jawaharlal  Nehru):  Indians  are  already
 ‘prohibited  immigrants’  in  South  Africa
 under  the  South  African  Immigrants  on

 a lation  Act,  1913.  The  present  legislation
 would  not,  therefore,add  substantially  to
 the  existing  disabilities  of  persons  of  Indian
 origin  in  South  Africa.

 The  Government  of  India  have  already
 raised  the  question  of  treatment  of  ons
 of  Indian  origin  in  the  Union  of  South

 BAfrica  before  the  U.N.  General  Assembly.
 Therefore,  the  question  of  their  taking
 seperate  steps  in  ragard  to  each  legislative
 measure  enacted  by  the  South  African
 Government  does  not  arise.  हि

 Inspection  of  Foreign  Missions  |
 428.  Sardar  Iqbal  Singh  :  Will  the

 Prime  Minister  be  pleased  to  state  :
 (a)  the  number  of  Foreign  Missions

 inspected  so  far  during  the  year  1956;  and
 (b)  the  number  that  remains  still

 to  be  inspected  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance,(Shri
 Jawaharlal  Nehru)  :  (a)  21.

 (b)  20.

 Export  Promotion  Association

 Sardar  Iqbal  Singh:  Will  the
 Minister  of  Production  ry  pleased  to
 state  :

 (a)  whether  the  Committee  set  up
 to  work  out  the  details  of  the  Scheme  regar-
 ding  constitution  of  an  Export  Promotion
 Association  to  stimulate  sales  of  han
 abroad  has  submitted  its  report;  and

 (b)  The  nature  of  the  report  and
 action  taken  in  the  matter  by  Government?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  (a)  Not  yet.

 (b)  Does  not  arise.

 Steel  Requirements

 Sardar
 oe

 Singh  .
 430  {  Sardar  ari  ;

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  estimated  requirements
 of  steel  of  various  Ministries  of  the  Govern-
 ment  of  India  during  the  Second  Five
 Year  Plan  period;  and
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 (b)  The  manner  in  which  they  are  to
 be  met?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  :2°5  million  tons
 approximately,  on  present  calculations

 (b)  By  augmenting  indigenous  -produc-
 tion-capacity  and  by  imports.

 Munj  Industry  Production

 Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Production  be  pleased  to
 state

 (a)  whether  any  scheme  has  been
 formulate  by  Government  to  aid  the
 increase  of  Mury  in  villages;

 (b)  if  so,  the  names  of  States  which
 are  given  financial’
 and

 (c)  the  annual  production  of  Munj
 in  terms  of  money  and  material  ?

 Minister  of  Production  (Shri
 हू,  C.  Reddy):  (a)  No,  Sir.

 (७)  and  (०)  Do  no  arise

 Engineering  Personnel

 ge
 Shri  D.  C.  Sharma  4  Will  the

 ter  of  Planning  be  pleased  to  state  :

 (a)  whether  Government  have  assessed
 the  total  rements  of  engineers  in  the
 Second  Five  Year  Plan;  and

 (b)  If  so,  what  is  the  number  required
 in  different  categories?

 The  Minister  of  Planning  and

 _—
 and  Power  (Shri  Nanda):  lye

 aid  in  the  regard;

 (b)  A  statement  showing  the  require-
 ments  as  estimated  by  the  Engineering Personnel  Committee,  is  attached  herewith.

 STATEMENT

 The  Engineering:  Personne]  Committee
 has  estimated  the  following  requirements
 during  the  Second  Five  Year  Plan
 Graduates  :

 i.  Civil’  II,Ilg
 ss  Mechanical  $I
 3.  Electrical  $473,
 4.  Tele-communications  I,320
 5.  Mining  469 6.
 Pl

 cal  693
 7.  Chemi  2,256

 Diploma-Holders
 i.  Civil
 7

 25,705 2.  Mechanical.  I2,04I
 ३.  Electrical  .  I0,42i;
 4.  Tele-communications  562
 5.  Mining  692
 6.  Metallurgical  204
 va  Chemical  806

 Metor  Spirit  and  Furnace  Oil

 Oo
 .  Pandit  D.  N.  Tiwa

 oe
 Will

 the  Minister  of  Works,  Ho  and
 Supply  be  pleased  to  state

 (a)  the  quantity  of  surplus  motor
 spirit  and  furnace  oil  exported  to  the
 neighbouring  countries  1955-563

 (b)  the  names  of  the  countries  to
 which  these  products  were  exported?

 The  Parliamentary  Secretary
 the  Minister  of  Works,  Housing  and
 Supply  (Shri  P.  s.  Naskar):  (a)

 Motor  Spirit  78,800  tons.
 Furnace  Oil  1,69,882  tons.

 (b)  Australia,  Burma,  Ceylon,  Hast
 Africa,  New  Zealand,  Pakistan,  Philippines
 and  Singapore.

 Afghan  Jashan  Celebrations

 फ्
 Ch.  Raghubir  Singh:  Will 4

 Minister  Pleased  to  state
 (a)

 eae
 it
 nae  at  %..

 Govern-
 ment  in  Afghan
 Jashan  Celebrations  This  year;

 (b)  if  so,  in  what  manner;  and
 (c)  the  expenditure  incurred  on  this

 account  ?

 The  Prime  Minister  and  Minister
 of

 Line?  "
 ]  Affairs  and  Finance  (Shri

 Jawa.  ]  Nehru):  (a)  and  (b).  The.
 Afghan  Jashan  celebrations  are
 to  be  held  in  the  last  weck  of  August,  3956
 It  been  decided  to  send  two  sports
 teams  (one  hockey  and  one  football)
 response  to  the  invitation  of  the  Afghan
 Olympic  Association.

 (c)  The  Government  of  India  will
 bear  the  expenses  of  the  teams  from  India
 to  Peshawar  and  back.  The  estimated
 expenditure  is  Rs.  10,000/-.

 Pooled  Price  for  Cement

 4
 i

 Shri  Bahadur  Singh:
 ter  of  Irrigation  and  Power

 be  pleased  to  state
 (a)  whether  the

 proposed
 introduc-'

 tion  of  a  pooled
 me

 will
 effect  the  cost  of  Bhakra

 ra  =
 other

 irrigation  Wer  Pro;  cluded
 in  the  Second  Five  Year  3  and

 (b)  if  80,  what  will  be  the  percentage.
 of  rise  in  the  cost  of  the  dams  and
 irrigation  end  power  projects  ?

 The  Deputy  Minister  of
 क्

 tion
 and  Power  (Shri  Hathi):  (a)  The
 reply  is  in  the  affirmative

 (b)  The  percentage  rise  cost  will
 vary  according  to  the  qauntity  of  cement
 involved,  Generally,  it  may  be  r  to  §
 per  cent.
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 Rourkela  Stecl  Plant:

 436.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Iroit:  and  Steel  be  pleased
 to  state:

 (a)  the  number  of
 foreigners

 at  present.
 employed  on  the  rkela  Steel
 Project;

 (0)  ‘the  salaries  paid  to  each  class  or
 category  of  such  employees;

 (c)  whether  there  is  any  discrimi-
 nation  in  the  matter  of  salaries  paid  to
 Indian  and  foreign  nationals  in  the  same
 class  or  category;  and

 (d)  fe  ४०,  the  reasons  therefor?
 Ths  Minister  of  Heavy  Industries

 (Shri
 M.  M.  Shah):  (a)  One.  foreigner 8  employed  as  Technical  Adviser  by  the

 Hindustan  Steel:  (Private)  Ltd.

 paid’.
 This

 Technical
 Adviser  is

 nd a  salary  of  $12,500,  ann!  ree
 of  ily

 I2;5  per  uum

 (c)  Does  not  arise,  as  there  is  only  one
 post  of  Technical  Adviser  in  the  Project.

 (d)  Does  not  arise.

 Cement  Production

 437.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state:

 (a)  the  cost  per  ton  of  cement  manu-
 factured  in  different  cement  factories,
 (factory-wise)  ;  :

 (b)  the  main  reasons  for  differences
 between  the  cost  per  ton  in  different
 factories;  and

 (c)  how  it  compares  with  the  rates
 of  the  cement  manufactured  in
 Government  Cement  Factory  near  Mirza-
 pur  in  Uttar  Pradesh?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [See  Appendix  IV,  annexure  No.  46].

 Floods
 438.  Shri

 ion  Joe
 Will  the

 Migoter  of  Irriga  ion  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Meteo-

 to  report  Fd  thet  art  before e¢  weather  tions
 the  floods  in  the  different  systems  of  Rivers

 ्  nd
 Hy

 कद

 हि
 rea

 ie
 uly,  I9  e

 and  Power  8000  one  a
 =

 (b)  if  80,  what  was  their
 किक  dg

 t
 each  State  before  the  floods?

 and
 The  Central  Water  and  Power  Commis- sion  did  not  make  any  such  request  to  the

 Indian’  Meteorological
 woe  partment

 The
 weather  reports  (actual  ditions)

 day  by  that  ‘Departmen  and  reports t.  ee  6
 include  a  forecast  of  rainfall  during  the
 next  24  or  48  hours  in  the  different  areas.
 Although  the  reports  are  not  given  oy  river
 basi  then  cover  the  entire  country.

 बिदेशी  फर्में

 ४३६९.  श्रीमती  असुतयांबाई।  शो रं कर
 क्या  वाणिज्य  शौर  उद्योग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  भारत  की  विदेशी  फर्मों
 में  रु०  Yoorvee  के  वेतन  समूह  में

 पाकिस्तान  से  जाने  वाले  गैर-भारतीय  कर्म-
 चोरियों  की  संख्या  में  १६५४  की  प्रेक्षा

 १६५४  में  अधिक  वृद्धि  होने  के  क्या  कारण

 हैं?

 भारी  उद्योग  मंत्री  (श्री  Fo  ‘Ho

 दाह)  :  पाकिस्तानी  नागरिकों  को  नौकर
 रखने  वाली  भारत  की  विदेशी  फर्मों  से  मिले

 झांकड़े  के  झ्ननुसार  ०  ३००-४६९€  के  वेतन

 समूह  में  १६४४  के  मुकाबले  १६४४  में

 पाकिस्तानियों  की  संख्या  में  १३  की  वृद्धि
 हो  गई  है  |  यह  वृद्धि  ६  फर्मों  में  हुई  है  ।

 एक  फर्म  में  नीची  जगह  से  ऊंची  जगह  पर
 कर्मचारियों  को  तरक्की  देने  के  कारण  यह

 वृद्धि  हुई  है  |  एक  दूसरी  फर्म  का  पाकिस्तानी
 नागरिक  दरअसल  उस  की  पाकिस्तान  वाली
 शाखा  में  काम  करता  है  शौर  उसे  इन  प्रां कड़ों
 में  शामिल  नहीं  किया  जाना  चाहिये  था  ।

 न्य  फर्मों  के  बारे  में  ठीक  ठीक  कारण
 उपलब्ध  नहीं  हैं  ।

 Refugee  Colonies

 ‘Wi
 Shri  Dasarathea  Deb:  Will

 the  Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  any  plots  of  land  have
 been  taken  over  by  Government  from
 the  local

 People
 le  to  establish  refugee

 colonies  in  Khala,
 Manik  Bhander,  Methir  Mian
 Chhar,  under  Kamalpur  Division  in
 Tripura;

 if  so,  whether  any  compensation
 in  laa  was  given  to  the

 People
 whose

 land  has  been  acquired;
 (c)  if  not,  the  reasons  thereof  ?
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 The  Minister  of  Rehabilitation  (Shri
 Mehr  Chand  Khanna):  (a)  to  (c).  The
 information  is

 being
 ected  and  will  be

 laid  on  the  Table  of  the  Lok  Sabha  in  due
 course.

 Industrial  Housing  Scheme

 Fart
 Shri  Debendra  Nath  Sarma:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state  the  num

 plications  asking  under
 the  Sul  sed  Industrial  Housing  Scheme

 a  ame
 on  which  action  ie  yet  to  be

 en

 The  Parliamentary  Secretary  to
 the  Minister  of  Works,  Hous

 dag  and Supply  (Shri  P.  S.  Naskar):  A
 being  taken  on  all  applications  received  from
 Assam.  In  six  cases,  however,  it  has  not
 been  possible  to  issue  sanctions  because
 the  applicants  have  still  to  submit  informa-

 es

 tion  or  clarification  required  by  Govern-
 ment.

 Priority  Category  Claimants

 cS  Dr.
 a  6  =

 the
 Minister  of  Rehabilitation  be  pleased
 to  state

 (a)  the  total  number  of  applications
 received  from  the

 Priority
 claimants  under

 each  category;
 (b)  the  number  of

 applications
 dis-

 posed  of  so  far  under  each  category?

 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand  Khanna):  (a)  and  (b)
 Separate  figures  in  respect  of  each

 py
 claimants  are  not  readily

 abl  Efforts  are,  however,  being  made
 to  collect  this  information,  which  will  be
 Placed  on  the  Table  of  the  Sabha  as  soon
 as  it  is  ready.
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 LOK  SABHA

 Monday,  6th  August,  1986,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Depury-Spreaker  in  the
 Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 (Mr.  Speaker  in  the  Chair}

 12-5  P.M.
 RE  STATEMENT  ON  SUEZ  CANAL

 ISSUE

 Shrimatl  Renn  Chakravartty
 (Basirhat):  May  I  submit  that  for  a
 long  time  we  have  been  putting  short
 notice  questions,  calling  attention
 notices  etc.  on  the  question  of  Egypt
 and  the  nationalisation  of  the  Suez
 Canal  and  as  yet  we  have  not  had
 any  reply?  It  is  time  that  the  Prime
 Minister  takes  the  House  into  his  con-
 fidence,  especially  when  he  is  making
 announcements  in  the  public  as  well
 as  in  the  discussions  in  the  working
 «committee  of  his  party.

 Mr.  Speaker:  Does  the  Prime  Minis-
 ter  want  to  say  anything?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  ‘I  did  not  hear
 her  completely,  but  I  understand  that
 the  hon.  Member  referred  to  some
 announcement  about  Egypt.

 Shrimati  Renu  Chakravartty:  We

 —
 been  putting  a  number  of  ques-

 Shri  Jawsharlal  Nehru:  It  is  true
 ‘that  I  have  received  a  number  of
 questions  and  some  notices  of  motions
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 under  Rule  216.  I  qute  appreciate
 the  anxiety  of  the  House  in  this
 matter  in  the  serious  situation  that
 has  arisen.  In  fact,  it  is  because  the
 situation  is  rather  a  serious  one  that
 I  did  not  wish  to  make  a_  statement
 here  before  all  the  facts  were  with
 us;  I  did  not  wish  to  say  anything
 which  might  perhaps  come  in  the
 way  of  such  action  as  we  might  be
 taking  later,  If  you  will  permit  me,
 I  will  make  a  statement  the  day  after
 tomorrow.

 Shri  Asoka  Mehta  (Bhandara):  I
 want  to  know  whether  the  House
 will  get  an  opportunity  to  discuss  that
 question.  I  want  the  Prime  Minister
 to  assure  us  on  that  point.

 Shri  Jawaharlal  Nehru:  The  House
 is  very  busy  dealing  with  other
 matters  and  there  is  the  question  of
 time  being  available.  Of  course,  a
 suitable  time  may  be  fixed  for  its  dis-
 cussion.

 Mr,  Speaker:  I  believe  the  Prime
 Minister  can  make  his  statement  first;
 and,  if  there  are  any  points  for  dis-
 cussion,  then  the  matter  may  be
 settled  later.

 Dr.  Rama  Rao  (Kakinada):  Can
 short  notice  questions  be  put  after
 the  statement  is  made?

 Mr.  Speaker:  Hon.  Members  can  al-
 ways  put  short  notice  questions,  if
 they  are  not  satisfied  with  the  state.
 ment  and  if  they  want  further  eluci-
 dation.  The  statement  can  be  made
 first  and  still  if  hon.  Members  are
 not  satisfied,  we  can  have  a  dis-
 cussion  on  some  day.

 Shri  Bansal  (Jhajjar-Rewari):  I
 want  to  raise  an  alleged  question  with
 regard  to  the  manner  in  which  short
 notice  questions  are  generally  hand-
 Jedsesesyee
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 Mr,  Speaker:  I  am  always  available
 in  my  room;  I  do  not  go  homie  before
 6  o'clock  and  I  will  receive  all  re-
 Presentatioris.  Some  of  the  shdrt
 notice  questions  were  put  off  because
 the  Prime  Minister  was  not  here  and
 he  made  a  statement  later.  Some
 questiong  relating  to  the  Naga  pro-
 biem  were  put  over,  because  the  hon.
 Home  Minister  promised  to  make  a
 statement;  and,  he  did.  I  withheld
 some  of  the  questions  on  this  subject,
 because  it  is  still  in  a  fluid  stage  and
 I  wanted  to  know  what  the  reaction
 of  the  Prime  Minister  was.  We  ought
 not  to  embarrass  ourselves  and  others;
 first  of  all  we  will  see  what  the  state-
 ment  is  and  thereafter  if  there  are
 further  questions  to  be  answered,  I
 will  admit  a  further  discussion  if
 necessary  anj  I  will  give  time.  So
 far  as  other  matters  are  concerned,  I
 am  always  available  to  hon,  Members.

 MOTION  FOR  ADJOURNMENT
 FLoops  iv  TRIFURA

 Mr:  Speaker:  I  have  received
 notice  of  an  adjourhment  motion  from
 Shri  Dasaratha  Deb  on  the  following
 subject:

 “The  situation  arising  out  of
 unprecedented  floods  in  Tripura
 State,  particularly  in  Kailasahar
 and  Kamalpur  sub-divisions  of
 the  State,  dislocating  all  means  of
 communication  and  submerging
 many  square  miles  of  the  State,
 and  the  urgent  necessity  for  rush-
 ing  relief  to  the  area,  as  an  alarm-
 ing  food  scatcity  is  threatened  on
 the  wake  of  the  floods.”
 Does  he  want  to  say  anything?
 Shri  Dasaratha  Deb  (Tripura

 East):  It  appears  from  P.T.I,  reports
 that  an  area  of  about  40  sq.  miles  of
 Kailasahar  sub-division  in  Tripura
 was  submerged  due  to  heavy  flood.

 I  got  a  telegram  from  a  responsible
 person  of  the  affected  area,  The  tele-
 gram  says  that  vast  areas  of  Kamalpur
 and  Khowai  sub-divisions  also  have
 been  inundated  by  the  floods,  The
 airports  of  both  Kailasahar  and

 Kamalpur  were  completely  inundated
 arid  plgéhes  could  not  land  there  for
 the  last  one  week.  It  is  also  reported.
 that  duwe  to  landélideg  oon  the
 Agartala-Assam  road,  vehicular  traffic
 between  Agartala  and  Kamalpur  has
 been  interrupted  for  the  ‘last  one
 week.

 May  I  also  mention,  Sir,  that  on
 the  3rd  August,  the  hon.  Minister  told
 the  House  in  reply  to  my  question
 that  the  price  of  rice  at  Kamalpur
 sub-division  Was  from  Rs.  50  to  Rs.  60
 per  maund  in  the  last  week,  that  is
 before  the  flood.  Rice  was  hardly
 available  even  at  that  high  price
 there.  The  only  remedy  was  to  send
 rice  from  Agartala  Government  god-
 own,  but  now,  as  there  has  been  a
 complete  dislocation  of  |  communi-
 cation  both  by  road  and  by  air,  an
 acute  food  crisis  has  arisen,

 When  such  a  serious  situation  has
 been  created  by  flood  havoc,  I  feel
 that  it  is  absolutely  necessary  to  send
 immediate  relief  to  the  people  in  dis-
 tress.  This  is  really  a  serious  matter
 which  affects  thousands  of  people,  and
 I  hope  you  will  kindly  allow  this
 adjournment  motion  to  be  discussect
 by  the  House.

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda):  -So
 far  as  the  flood  situation  is  concern-
 ed,  very  recently  a  very  full  and
 detailed  statement  was  made  in  the
 House  and  also  laid  on  the  Table
 of  the  House.

 Shrimati  Eenu  Chakravartty
 (Basirhat):  This  is  again  a  new  one.

 The  Minister  of  Home  Affairs
 (Pandit  G,  B,  Pant):  After  that  there
 was  a  discussion  between  the  Mem-
 bers  of  the  House  and  the  Ministers
 regarding  the  situation  there.  I  find
 from  the  text  of  the  motion  that  it
 refers  to  the  urgent  necessity  for
 rushing  relief  to  the  area  as  an  alarm-
 ing  food  scarcity  is  threatened.  That
 is  a  matter  regarding  which  my  in-
 formation  is  that  the  necessary  action
 has  been  taken  and  is  being  taken.
 The  details  can  be  given  of  that  also.
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 Shri  Dasaratha  Deb:  May  I  submit
 that  the  flood  havoc  has  takén  place
 after  our  discussion?  We  discussed
 on  the  Ist  August,  but  all  these  places
 are  under  water  now,  since  yester-
 day.

 Shri  Nambiar  (Mayuram):  Let  the
 Home  Minister  reply  so  that  we  may
 know  what  actually  has  happend,

 Pandit  G,  B.  Pant:  I  do  not  know
 if  there  had  been  any  floods  recently in  Tripura.  The  information  that  we
 have  indicates  that  the  floods  occur-
 red  between  3lst  May  and  3rd  June
 and  not  thereafter,

 Shri  Biren  Dutt
 This  is  a  recent  flood.

 Shri  5.  8,  More  (Sholapur):  You
 are  behind  with  the  floods!

 Pandit  G,  8,  Pant:  If  there  had  been
 any  floods  recently......

 Shri  8,  s.  More:  That  is  their  con-
 tention.

 The  Minister  of
 Affairs  (Shri  Satya  Narayan  Sinha):
 Yesterday,

 Pandit  5,  B.  Pant:  Yesterday?  We
 have  no  information  about  that.  If
 there  had  been  floods  yesterday  we
 will  be  getting  information,  but  I
 should  like  to  know  what  was  the
 exact  extent  of  rainfall  yesterday  or
 the  day  before  in  Tripura.  Has  any- body  any  information?

 Shri  Biren  Dutt:  There  is  the  re-
 Port  of  the  P-T.I.  stating  that  Kailasa-
 har  and  Kamalpur  have  been  com-
 Pletely  dislocated.

 Pandit  G.  B,  Pant:  What  we  have
 before  us  is  this.  We  are  not  aware
 of  any  floods  after  the  3rd  June.  The
 Peak  of  the  floods  occurred  from  3ist
 May  to  3rd  June.  The  floods  have
 long  ago  subsided,  that  is  our  in-
 formation,  Immediate  relief  measures
 were  rushed  by  the  State  adminis-
 tration.  More  than  Rs,  3  lakhs  have
 been  spent  on  relief  measures.  Rice, jowar  etc.  were  distributed  to  the
 People  in  distress  and  all  other  relief
 Measures  promptly  taken.  Shortage

 (Tripura  West):

 of  food  was  reported  from  the  State
 some  months  back  and  all  possible
 steps  have  been  taken  to  rush  rice
 to  the  State.  Three  hundred  tons  of
 rice  were  flown  into  the  State  and
 later  several  thousand  tons  of  rice
 have  been  sent  by  rail,  and  thus  more
 than  4,000  tons  have  already  been  de-
 livered  to  the  State  administration.
 Ration  cards  have  been  issued  to  more
 than  43  lakhs  out  of  8  lakhs  of  people
 in  the  State.  The  ration  card  en-
 ables  a  person  to  get  three  seers  of
 riee  every  week.  The  rice  which
 has  been  sent  by  the  Government  of
 India  is  being  sold  to  the  ration  card
 holders  at  the  subsidised  rate  of
 Rs,  5  per  maund,  whereas  the  free
 market  price  is  about  Rs.  25  per
 maund.  In  the  adjoining  area  of
 East  Bengal  the  free  market  price  of
 rice  is  over  Rs.  25  per  maund.  There
 ig  no  distress  at  present  in  any  part
 of  the  State.  Steps  are  being  taken
 to  give  advances  for  agricultural
 operations  including  purchase  of  new
 se¢ds,  and  where  necessary  cattle.  Two
 thousand  maunds  of  seed  paddy  have
 been  brought  from  Assam  and  West
 Bengal  and  distributed  to  the  culti-
 vators  at  coricessional  rates,

 If  there  is  any  hardship  anywhere,
 even  now  we  should  certainly  like  to
 do  all  we  can  to  mitigate  it  and  to
 meet  the  requirements  of  the  situ-
 ation.

 Shri  ve  G,  Deshpande  (Guna):  What
 is  the  date  of  the  report  read  out  just
 now  because  it  refers  to  शक्त  =  June
 only?

 Pandit  G.  B,  Pant:  This  report  has
 just  been  prepared  out  of  the  papers
 that  we  have  in  our  office.  We  have
 received  no  information  recently
 about  any  fleots.  I  do  not  know  if
 any  person  has  seen  any  floods  in
 Tripura  recently.  If  none  has,  then
 we  wait  for  further  information  from
 the  other  side  or  from  the  official
 quarters.

 Shri  Biren  Dutt:  We  will  supply
 the  information.  What  I  want  to
 bring  to  the  notice  of  the  House  is
 that  this  area  is  now,  as  the  report
 goes,  completely  dislocated  and  there
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 [Shri  Biren  Dutt]
 ig  food  scarcity,  So,  the  Government
 must  keep  it  open  and  send  a  com-
 munication  to  the  Government  of
 Tripura  to  arrange  to  air-drop  food.
 As  the  report  goes,  people  there  are
 almost  starving  because  the  price
 of  rice  at  Kamalpur  is  Rs,  60  per
 maund,  and  due  to  landslides  road
 communication  has  been  cut  off,

 Shri  A,  E,  Gopalan  (Cannanore):  I
 want  to  make  a  statement  on  the
 flood;  because  there  is  something
 very  serious.  In  answer  to  a  short
 notice  question  about  floods,  the  hon.
 Minister  laid  something  on  the  Table
 of  the  House,  and  then  the  question
 was  raised  by  one  hon,  Member  that
 the  names  of  places  where  some  flood
 relief  had  been  given  were  not  there
 in  that  report.  The  Prime  Minister
 gave  some  donation  for  flood  relief  in
 Travancore-Cochin,  Malabar  and
 South  Kanara  from  the  relief  fund,
 but  there  is  no  mention  in  that  state-
 ment  that  there  had  been  floods  in
 those  areas.  Probably  the  States  are
 not  reporting.  It  may  be  that  flood
 relief  is  given  through  one  machinery,
 while  reports  about  floods  come
 through  another,  but  there  is  no
 mention  in  the  report  that  there  had
 been  floods  in  those  parts  of  the
 country.

 As  far  as  Tripura  is  concerned,  it  ts
 said  that  three  four  days  back  there
 had  been  some  heavy  floods,  and  that
 the  damage  was  greater  than  it  had
 been  in  June,  So,  the  States  should
 be  asked  to  report  to  the  Centre  and
 the  Central  Government  should  also
 find  out  the  names  of  the  places  where
 there  had  been  floods.

 ‘Dr,  Rama  Rao  (Kakinada):  May  I
 make  a  submission?  He  can  allow
 the  matter  to  lie  over  for  two  or  three

 Pandit  G,  B,  Pant:  There  is  nothing
 to  be  postponed  because,  as  I  said,
 we  have  no  information,  and  nobody
 seems  to  be  definite.  Someone  saia
 there  were  floods  yesterday,  nome  said
 there  had  been  floods  some  time  ago

 but  some  areas  were  waterlogged.
 Whatever  it  be,  I  do  not  know.  But
 ordinarily  we  receive  immediate  in-
 formation  from  the  local  governments
 whenever  there  is  any  distress,  any
 flood,  any  earthquake  oor  other
 calamity.  We  shall  also  enquire  tele-
 eraphically  if  there  has  been  any
 flood  and  if  there  is  any  difficulty
 or  any  hardship  of  any  type  what-
 soever  it  is  our  desire  that  the  States
 should  go  to  the  help  of  the  afflicted
 people  and  provide  them  adequate  re-
 lief.

 Mr.  Speaker:  The  adjournment
 motion  is  about  the  serious  situation
 arising  out  of  the  unprecedented
 floods  in  Tripura  State,  It  says  that
 the  mean;  of  communication  have
 been  cut  off  and  necessary  relief  has
 not  been  given.  No  particular  date  is
 mentioned.  These  floods  started  a
 long  time  ago  and,  as  indicated  to  the
 House  by  the  hon,  Home  Minister  by
 the  statement  read  by  him,  necessary
 flood  and  other  relief  measures  are
 being  undertaken.  Of  course,  the
 quantum  of  it  is  a  matter  which  can
 be  gone  into  from  time  to  time.  Now,
 this  is  more  or  less  a  continuing  situ-
 ation  in  a  particular  place.  Under
 those  circumstances,  there  is  no  mean-
 ing  in  spending  the  time  of  the  House
 on  this;  matter.  Whenever  any  hon.
 Member  receives  any  information,
 immediately  he  may  pass  it  on  to  the
 hon.  Home  Minister  oor  Irrigation
 Minister  for  making  the  necessary
 enquiries.  They  do  not  have  that
 information.  I  would  also  urge  upon
 the  Government  to  get  this  informa-
 tion,—the  situation  in  the  country,

 An  Hon,  Member:  Day  by  day.

 Mr,  Speaker:  .-particulary  in
 those  areas  where  there  is  the  danger
 of  floods  and  whenever  a  serious  situ-
 ation  arises  keep  this  House  informed
 of  the  steps  that  are  taken.  More
 than  that,  all  hon.  Members  can  com-
 municate  whatever  information  they
 have  got  to  the  Ministers.  In  the  cir-
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 cumstances,  no  further  action  is  called
 for.  Consent  is  not  given.

 PAPERS  LAID  ON  THE  TABLE

 AnnvaL  हि: ०“  oF  DamMopaR  VALLEY
 CORPORATION  AND  AUDIT  REPORT  ON
 ACCOUNTS  For  (1954-55.

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Report  of  the  Damodar  Valley
 Corporation  along  with  the  Audit
 Report  on  the  Accounts  of  the  Cor-
 poration  for  the  year  1954-55,  under
 sub-section  (5)  of  section  45  of  the
 Damodar  Valley  Corporation  ct,
 1948,  [Placed  in  Library.  See
 No.  S-292/56,]
 AMENDMENTS  TO  EMPLOYEES  PROVIDENT

 Funps  SCHEME

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai):  I  beg  to  lay  on
 the  Table,  under  sub-section  (2)  of
 section  7  of  the  Employees  Provident
 Funds  Act,  1952,  a  copy  of  the  Noti-
 ‘fication  No.  §.R.O.  (1660,  dated  the
 2lst  July,  1956,  making  certain  further
 amendments  to  the  Employees  Provi-
 dent  Funds  Scheme,  1952.  [Placed
 in  Library.  See  No.  S-293/56.]

 STATEMENT  SHOWING  ACTION  TAKEN  BY
 GOVERNMENT  ON  ASSURANCES  ETC.

 The  Minister  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sinha):  I  beg
 to  lay  on  the  Table  the  following
 statements  showing  the  action  taken
 by  the  Government  on  various  assur-
 ances,  promises  and  undertakings
 given  by  Ministers  during  the  various
 Sessions  shown  against  each:

 (l)  Supplementary  Statement  No.
 V—Twelfth  Session,  956  of
 Lok  Sabha.  [See  Appendix
 IV,  Annexure  No.  47).

 (2)  Supplementary  Statement  No.
 VilI—Eleventh  Session,  2955
 of  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  48].

 6  AUGUST  956  Message  from  2228
 Rajya  Sabha

 (3)  Supplementary  Statement  No.
 XIi—Tenth  Session,  955  of
 Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  49].

 (4)  Supplementary  Statement  No.
 XVII—Ninth  Session,  955  of
 of  Lok  Sabha,  [See  Appendix
 IV,  annexure  No.  50].

 (5)  Supplementary  Statement  No.
 XX—Eighth  Session,  954  of
 Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  51).

 (6)  Supplementary  Statement  No.
 XXIlI—Seventh  Session,  954
 of  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  52].

 (7)  Supplementary  Statement  No.
 XXXVI—Fifth  Session,  953
 of  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  53].

 AMENDMENT  TO  COFFEE  RULES
 The  Minister  of  Consumer  Indus-

 tries  (Shri  Kanungo):  I  beg  to  lay  on
 the  Table,  under  sub-section  (3)  of
 section  48  of  the  Coffee  Act,  ‘1942,  a
 copy  of  the  Notification  No.  S.R.O.
 ‘1674,  dated  the  28th  July,  956  making

 ertain  amendment  to  the  Coffee
 Rules,  1955,  [Placed  in  Library.  See
 No.  S-30/56].

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 ‘In  accordance  with  the  provi-
 sions  of  rule  70  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  2nd  August,  1956,
 agreed  to  the  following  amend-
 ments  made  by  the  Lok  Sabha  at
 its  sitting  held  on  the  1th  July,
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 1956,  in  the  Hindu  Minority  and

 ‘Guardianship  Bill,  1956:
 Enacting  Formula

 l.  That  at  page  l,  line  1—

 for  “Sixth  Year”  substitute  “Seventh
 Year”

 Clause

 2,  That  at  page  l,  line  4—
 for  “l955”  substitute  “I856”

 Clause  3
 3.  That  at  page  l,  lines  2]  and  22—

 for  “for  which  provision  is  made"
 substitute  “dealt  with”

 Clause  4

 4,  That  at  page  2—
 (i)  line  26,  omit  “or”
 (ii)  line  28,  omit  “or”;  and

 (iii)  line  29,  for  “or”  substitute
 “and”.

 Clause  5
 5,  That  at  page  3,  line  3—

 for  “made”  substitute
 ed”,

 “contain-

 SUPREME  COURT  (NUMBER  OF
 JUDGES)  BILL*

 The  Minister  of  Home  Affairs
 (Pandit  G.  B,  Pant):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  pro-
 vide  for  an  increase  in  the  number
 of  Judges  of  the  Supreme  Court,  ex-
 cluding  the  Chief  Justice.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  provide  for  an
 increase  in  the  number  of  Judges
 of  the  Supreme  Court,  excluding
 the  Chief  Justice.”

 The  motion  was  adopted.

 —
 G.  B.  Pant:  I  introduce  the

 6  AUGUST  3956  2230

 STATES  REORGANISATION  BILL
 Mr.  Speaker:  The  House  will  now

 take  up  further  clause-by-clause
 eonsideration  of  the  Bill  to  provide
 for  the  reorganisation  of  the  States
 of  India  and  for  matters  connected
 therewith,  as  reported  by  the  Joint
 Committee,  Out  of  the  time  allotted
 for  theSe  clauses  the  balance  is  one
 hour  and  thirty-five  minutes.  Then

 awe  will  take  up  the  other  clauses.
 How  long  does  the  hon.  Home  Minis-
 ter  require  for  reply?

 Fhe  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  I  made  a  re-
 quest  before  your  arrival  here  that
 if  you  allow  me  I  would  like  to  reply
 tomorrow  instead  of  today.

 Mr,  Speaker:  On  both  groups  of
 clauses?

 Pandit  G.  B,  Pant:  All  of  them,
 Shrimati  Renu  Chakravartty

 (Basirhat):  When  will  the  voting  on
 these  clauses  take  place?  The  discus-
 Sion  on  the  first  group  of  clauses  is
 over.  That  is  held  over.  The  discus-
 sion  on  the  second  group  of  clauses  is
 also  already  over.  (That  again  is
 going  to  be  held  over!  How  long
 are  we  to  wait?

 Shri  8,  S.  More  (Sholapur):  We
 may  postpone  the  consideration  of
 these  clauses,  in  view  of  the  demand
 of  the  hon.  Home  Minister  to  reply
 afterwards,  to  some  definite  future
 date  becauSe  we  are  coming  daily
 expecting  some  reply.  The  result  is
 that  our  discussion  of  the  subsequent
 clauses,  which  are  dependent  on  the
 first  set  of  clauses  which  are  very
 vital,  becomes  unreal  So,  let  us
 adjourn  straightway.  Let  him  have
 his  own  time.

 Pandit  G.  B.  Pant:  I  think  hon.
 Members  will  realise  that  certain
 important  proposals  with  regard  to
 the  clauses  that  were  under  discus-
 sion  last  week  had  been  made  by
 very  prominent  members  of  this
 House  and  those  amendments  have
 also  the  backing  of  the  bulk  of  the
 members  of  this  House.  Apparentty,

 *  Published  in  he  Gazette  of  India  Extraordinary,  Part  II,  Section  II,  dated the  6th  August,  1956  pp,  65—653
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 in  those  circumtances,  it  becomes
 the  duty  of  the  Government  to  con-
 sider  the  proposals  and  not  to  rash
 through  matters.  I  have  been  anxi-
 ‘ous  throughout  to  expedite  the  pro-
 cess  of  codification  of  this  Bill  and  I
 want  it  to  be  made  into  law  as  soon
 as  possible.  But,  in  my  anxiety  to
 see  things  through,  I  should  not
 override  larger  and  more  important
 considerations.  So,  it  is  out  of  regard
 for  the  views  expressed  by  the
 House  that  I  am  making  this  request
 and  I  hope  the  House  will  agree
 with  me  that  instead  of  grudging  and
 accepting  my  request  they  can  whole-
 heartedly  endorse  it.

 Shri  8,  5.  More:  I  entirely  agree
 with  the  hon,  Home  Minister  that
 the  matter  should  not  be  rushed
 through.  But  the  proposals  which
 Government  are  thinking  of  accepting
 should  be  circulted  to  the  House  be-
 cause  Some  of  us  are  very  vifally
 interested  in  the  bilingual  formula.
 Supposing  they  want  to  move  another

 amendment  for  constitutional]  reasons?
 So,  let  us  have  beforehand  a  complete
 Picture  of  what  Government  wants
 to  place  before  this  House.

 Mr.  Speaker:  There  is  no  harm  in
 postponing  the  voting  when  discus-
 sion  proceeds  from  one  group  of
 clauses  to  another  group  of  clauses,
 They  are  apparently  connected  with
 each  other.  Regarding  the  zonal  sys- tem  some  people  may  agree  under
 certain  circumstances;  others  may  not
 agree  under  other  circumstances.  In
 some  Parliaments,  I  know  that  clauses
 are  gone  through  and  at  the  end  of
 the  week  or  the  next  week  they
 Bgree  to  accept  some  of  the  amend-
 ments  or  agree  to  differ  and  in  the
 Meanwhile  the  discussion  will  go  on
 Now,  we  are  not  following  that  proce.
 dure.  Occasionally  we  do  that.  Under
 the  circumstances,  there  is  no  harm
 in  just  finishing  discussion  on  these
 clauses  and  reserving  the  reply  of  the

 hon,  Home  Minister  on  both  groups  of
 clauses  till  the  next  day  and  prdtee-
 ding  with  the  next  group.  There
 won't  be  any  inconvenience,  The
 time  of  the  House  is  very  limited  and

 we  have  the  Constitution  (Ninth
 Amendment)  Bill,  the  Bihar  and
 West  Bengal  (Transfer  of  Territories)
 Bill  and  various  other  Bills.  We  are
 hard  pressed  for  time.  In  the  cir-
 cumstances,  we  shall  go  on  with  the
 next  group  of  clauses.

 So  far  as  the  other  points  are  con-
 cerned,  some  amendments,  amend-
 ment  Nos.  462  and  463  were  already
 moved  and  there  was  enough  discus-
 sion  on  those  amendments.  If  fur-
 ther  amendments  are  tabled,  certain-
 ly  they  will  be  considered.

 Shri  N.  C,  Chatterjee  (Hooghly):  I
 want  to  raise  a  point  of  order  whe-
 ther  under  this  Bill,  as  it  stands  to-
 day,  that  particular  amendment  is
 valid.

 Mr.  Speaker:  I  shall  do  whatever
 is  proper  under  the  rules.  The  dis-
 cussion  on  clauses  2  to  5  is  over.
 Only,  the  reply  of  the  hon.  Home
 Minister  is  pending.  Amendments
 were  moved  and  they  were  discussed,
 Now,  when  the  hon.  Home  Minister
 begins  to  reply,  then  I  shall  hear  if
 there  is  any  point  of  order.  Now  let
 us  proceed  with  the  discussion.  Shall
 I  devote  all  the  time  for  the  discus-
 sion  on  the  various  clauses?  ]  hour
 and  45  minutes  have  been  allotted
 for  di  ion  by  bers  as  well
 as  for  the  reply  by  the  hon.  Minister

 Pandit  G.  B.  Pant:  You  may  allot
 the  whole  of  the  l  hour  and  45  minutes
 to  the  hon.  Members.  If  neces-
 sary,  I  can  curtail  my  reply.

 Shri  Feroze  Gandhi  (Pratapgarh
 Distt—West  cum  Rao  Bareli  Distt—
 East):  There  is  a  notice  of  an  amend-
 ment,  namely  amendment  No,  5l2  in
 the  name  of  Shri  V.  B.  Gandhi,  my- self  and  Shri  Algu  Rai  Shastri  and
 one  other  Member.

 Mr.  Speaker:  Is  that  amendment  to
 this  group  of  clauses,  namely  clauses
 6  to  497

 Shri  Feroze  Gandhi:  Yes,
 Some  Hon.  Members:  No.
 Shri  HH.  N.  Mukerjee  (Calcutta

 North-East):  On  a  point  of  order.
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 Shri  Feroze  Gandhi:  This  amend-
 ment  is  to  clauses  8  to  ID.

 Mr.  Speaker:  I  am  not  taking  up
 clauses  8  to  0  now.

 Shri  है  Gandhi:  When  can  we
 move  this  amendment?

 Shri  S.  S,  More:  Is  it  not  too  late
 to  move  it  now?  I  think  it  is  too
 late.

 Mr.  Speaker:  Discussion  on  clauses
 2  to  5  is  over,  and  the  Minister  has
 agreed  to  reply  tomorrow.  As  to
 what  further  changes  may  take  place,
 I  do  not  know.  The  time  of  the
 House  wil  not  be  spent  on  clauses  2
 to  5  or  any  amendments  relating  to
 them,

 We  are  now  on  clauses  l6  to  49,  and
 I  shall  allow  hour  and  45  minutes
 for  the  discussion  on  them,  There-
 after,  we  shall  proceed  to  discuss  the
 other  group  of  clauses.  If  anything
 more  is  to  be  done,  let  a  representa-
 after,  we  shall  proceed  to  discuss  the
 sider  it  later,  but  not  now

 Shri  V.  B.  Gandhi  (Bombay  City—
 North)  rose—

 Mr.  Speaker:  Is  the  hon,  Member
 also  raising  a  point  of  order?

 Shri  V.  B.  Gandhi:  All  that  we
 want  to  know  is  this.  We  have
 given  notice  of  an  amendment  to
 clauses  8  to  10...

 Mr.  Speaker:  When?
 Shri  ्,  B,  Gandhi:  On  Saturday

 last.
 Shri  Feroze  Gandhi:  It  has  been

 circulated  to  hon,  Members.
 Shri  ्,  B.  Gandhi:  It  has  been

 circulated,  Will  it  be  taken  as
 moved?  We  may  not  have  any  dis-
 cussion  on  that....

 Some  Hon.  Member:  No,  no.
 Mr.  Speaker:  If  an  amendment  has

 been  sent,  of  course,  it
 brought  up  for  consideration  in  the
 appropriate  place.  When  the  House
 will  consider  clauses  2  to  5  and  the
 reply  of....(Interruptions  by  Shri

 will  be

 S.  S.  More)....I  am  not  giving  any
 opiniong  now.  Should  I  not  hear  the
 Member  at  least?  Hon.  Members  are
 entitled  to  be  heard  here,  though  I
 am  entitled  to  reserve  my  judgment.
 So  far  as  that  matter  is  concerned,
 if  the  amendment  is  in  order,  and  if
 it  can  be  moved,  I  shall  call  him.  I
 shall  look  into  that  matter  at  the
 appropriate  time.

 So  far  as  the  point  of  order  of
 Shri  H.  N.  Mukerjee  also  is  concern-
 ed,  I  would  like  to  say  that  it  can
 be  raised  when  the  clauses  2  to  5
 are  considered,  I  was  given  a  chit
 in  advance  as  to  whether  the  point
 of  order  can  be  raised  or  not.  I  shall
 consider  the  question  as  to  whe-
 ther  the  point  of  order  can  be  raised,
 along  with  the  other  matters.

 Now,  Shri  Sarangadhar  Das  who
 was  in  possession  of  the  House  last
 time,  will  resume  his  speech.

 Shri  Namblar  (Mayuram):  On  a
 point  of  order.  You  were  kind  enough
 to  reply  to  a  point  of  order  that  is
 likely  to  be  raised  by  Shri  H.  प्र,
 Mukerjee.  But  we  do  not  know  what
 the  point  of  order  is.  Without  know-
 ing  it,  how  can  we  understand  the
 position?  (Interruptions).

 Mr.  Speaker:  Order,  order.  There
 must  be  some  decorum  in  the  House.
 I  only  said,  when  Shri  H.  N.  Muker-
 jee  got  up—he  had  sent  me  a  chit  in
 advance—that  this  is  not  the  proper
 place  to  consider  it.  If  I  have  to  say
 what  it  is,  then  I  shall  be  discussing
 the  matter  now.  Indirectly,  hon
 Members  cannot  force  me  to  say  it
 now.

 Shri  H.  N.  Mukerjee  rose—

 Mr,  Speaker:  Whatever  point  of
 order  is  sought  to  be  raised  will  be
 called  at  the  appropriate  place  and
 at  the  appropriate  time.  The  point
 of  order  relates  to  some  amendments
 to  clauses  2  to  15,  When  we  come
 to  clauses  2  to  ‘15,  I  shall  consider
 whether  that  point  of  order  can  be
 raised  at  that  stage.  I  shall  give  an
 opportunity  then.
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 Shri  H.  N.  Mukerjee:  May  I  sub-
 mit  my  position?  We  can  raise  a
 point  of  order,  as  you,  Sir,  know
 better  than  all  of  us  do,  at  any  time
 of  the  proceedings.  And  my  objec-
 tion  goes  to  the  root  of  the  matter,
 and  I  say  that  certain  amendment;
 which  have  been.  discussed  with  a
 great  deal  of  fanfare  in  the  House
 are  ab  initio  void  and  ultra  vires  of
 the  Constitution.

 Mr.  Speaker:  I  am  really  sorry
 that  hon,  Members  are  not  able  to
 understand  properly  what  is  going
 on  in  the  House.  I  said  definitely
 that  clauses  2  to  5  will  not  be  taken
 up  today.  The  point  of  order  relates
 to  some  amendments  relating  to
 clauses  2  to  15.  Where  is  the  hurry
 about  it?

 Shri  प्र.  N.  Mukerjee:  I  understand
 that  very  well.  But  to  my  way  of
 thinking,  that  is  neither  here  nor
 there.  We  have  the  agenda  here  be-
 fore  us,  and  certain  clauSes  are  be-
 fore  us  for  discussion;  if  certain
 clauses  which  are  creating  a  great
 deal  of  feeling  in  the  House  are  lia-
 ble  to  a  certain  point  of  order,  which
 you  might  perhaps  be  pleased  to  up-
 hold,  then  it  is  much  better  that  we
 save  the  time  of  the  House  by  hav-
 ing  this  matter  thrashed  out  as  soon
 as  possible,

 Mr.  Speaker:  I  am  not  prepared  to
 be  giuded  by  the  hon.  Member's  ad-
 vice  in  this  matter.  We  are  putting
 off  the  disposal  of  clauses  2  to  5  to
 a  later  date.  If  any  point  of  order
 arises,  or  if  a  point  of  order  can  be
 raised  at  any  particular  time,  we
 shall  consider  this  matter.  Now,  we
 are  on  clauses  46  to  49.  After  these
 are  disposed  of,  or  rather,  put  off  for
 the  reply  of  the  Home  Minister,  I
 shall  take  up  the  other  clauses.  Until
 all  the  clauses  are  disposed  of,  any
 hon,  Member  who  can  raise  a  point  of
 order—if  it  can  be  raised—can  al-
 ways  raise  it.  At  the  appropriate
 time,  I  shall  call  the  hon.  Member.

 Shri  H.  N.  Mukerjee:  Let  me  make
 one  submission,  which  is  this.  We
 know  very  well  that....

 Mr.  Speaker:  We  are  not  on  clauses.
 2  to  5  today,  Therefore,  I  am  not
 prepared  to  hear  any  representation
 relating  to  clauses  2  to  ‘1B...

 Shri  H.  श्र.  Mukerjee:  I  hope  you.
 will  be  pleased  to  hear  me....

 My,  Speaker:  I  have  heard  the  hon.
 Membe.  enougn.  Now,  I  am  calling.
 upon  Shri  Sarangadhar  Das.

 Shri  N.  C,  Chatterjee:  May  I  point.
 out  one  thing?  I  just  want  to  draw
 your  attention...  (Interruptions.)  I.
 do  not  understand  लीड  kind  of
 attitude  on  the  part  of  hon.  Members..

 Mr.  Speaker:  Has  the  hon.  Member:
 a  desire  to  interrupt  the  proceedings?’
 I  am  not  attributing  anything  to  the
 hon.  Member.

 Shri  N,  C.  Chatterjee:  I  am  point-
 ing  out  to  you  kindly  to  take  notice  of
 one  thing.  If  you  will  kindly  look.
 at  clause  25,  which  is  the  next  group.
 we  are  now  considering,  you  will
 find  the  States  are  being  given  a  cer-
 tain  representation  in  the  Council  of
 States.  The  table  of  seats  is  given
 there,  and  the  different  States  are
 given  certain  allocation  of  seats.  If
 you  do  not  know  exactly  what  the
 set-up  of  the  States  will  be,  how
 will  you  make  this  allocation?

 What  I  am  respectfully  pointing
 out  for  your  decision  is  that  these
 are  interlinked  and  are  interdepen-
 dent.  Therefore,  you  cannot  really
 discuss  the  allocation  of  seats  to  the
 different  States,  unless  you  know
 what  the  set-up  of  the  States  will
 be.  Therefore,  what  I  am  pointing
 out  is  that  you  will  really  be  putting:
 the  cart  before  the  horse,  and  un-
 less  you  decide  the  issue  in  regard
 to  the  previous  group  of  clauses,  the
 discussion  on  this  group  of  clauses’
 will  not  be  real,

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  This  very  point  was  taken  up-
 by  Dr.  Lanka  Sundaram  two  days
 back.  And  you  were  pleased  to  de-
 cide  that  we  could  go  on  with  clauses
 6  to  49,
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 Mr.  Speaker:  So,  this  matter  is  not
 one  of  new  impression.  Before
 clauses  6  to  49  were  taken  up,  this
 matter  was  placed  before  the  House.
 All  the  same,  we  thought  that  we
 could  go  on  with  these  clauses.  So,
 there  is  nothing  new.  It  has  been
 already  decided  that  we  could  go  on
 with  these  clauses,

 If  perchance,  all  the  amendments
 to  those  clauses,  namely  clauses  2  to
 35  have  already  been  moved—both  in
 respect  of  a  unilingual  State,  and
 in  respect  of  a  bilingua]  State  and  so
 on—some  small  additions  may  be
 made  here  or  there.

 Under  these  circumstances,  we
 Shall  go  on  with  clauses  6  to  49.

 Clauses  I6  to  49.

 Shri  Sarangadhar  Das  (Dhenkanal—
 “West  Cuttack):  The  other  day,  I  was
 speaking  on  the  zonal  councils.  And
 I  had  moved  my  amendment  No.  503,
 which  seeks  to  add  a  new  clause
 24-A,  whereby  I  have  pleased  for  the
 setting  up  of  a  boundary  commission.

 When  the  States  Reorganisation
 Commission  was  appointed,  the  whole
 country  was  expecting  that  all  boun-
 dary  disputes  arising  out  of  the  re-
 organisation  of  States  would  be
 taken  up  and  finalised,  so  that  this
 matter  could  be  buried  for  good.  Un-
 fortunately  for  us,  the  whole  matter
 was  not  gone  into,  either  by  fit
 Commission  or  by  Government  who
 modified  some  of  the  recommenda-
 tions  of  the  Commission.

 We  have  point  out  both  at  the  Com-
 mittee  stage  as  well  as  on  the  floor
 of  the  House  that  there  are  various
 boundary  disputes  between  one  State
 and  another.  For  instance,  there  is
 boundary  dispute  between  Bihar  and
 Orissa,  between  Madhya  Pradesh  and
 Orissa,  between  Andhra  and  Madhya
 Pradesh,  between  the  new  States  of
 Maharashtra  and  Karnataka,  and
 between  Gujaraf  and  Maharashtra,  and
 go  On,

 The  Zonal  Councils,  as  they  are  pro-
 vided  for,  are  to  deal  with  border
 disputes,  linguistic  minorities,  inter-
 State  transport  etc.  I  believe  they
 will  be  very  helpful  in  deciding  dis-
 putes  between  States  with  regard  not
 anly  to  transport  but  to  other  deve-
 lopment  projects.  For  instance,  if  the
 catchment  area  of  a  river  is  in  one
 State  while  the  dam  is  built  in
 another  State,  that  catchment  area
 needs  to  be  reafforested.  The  Zonal
 Council  concerned  will  certainly  be
 very  helpful  in  coming  to  a  decision
 on  this  point.  But  as  far  as  boundary
 disputes  are  concerned,  when  there  is
 an  area  in  one  State  which  is  claimed
 by  another  State,  the  policy  of  the
 Government  has  been  that  there  must
 be  agreement  between  the  parties
 concerned.  But  we  have  seen  that
 there  has  not  been  any  agreement
 with  regard  to  these  disputed  areas.

 Therefore,  it  becomes  very  neces-
 sary  that  these  disputes  should  be  de-
 cided  once  for  all  so  that  the  appro-
 priate  authority  gives  its  decision  in
 the  matter.  There  should  be  no  fur-
 ther  talk  about  it,  Therefore,  I  have
 moved  this  amendment  that  when-
 ever  in  a  zone  two  States  or  more  do
 not  come  to  an  agreement,  then  one
 of  the  States  or  more  than  one  can
 apply  for  the  appointment  of  a
 Boundary  Commission  to  the  Union
 Government,  and  the  Union  Govern-
 ment  shall  appoint  a  Boundary  Com-
 mission  consisting  of  Judges  of  the
 Supreme  Court  or  High  Courts  for  in-
 vestigating  into,  and  adjudicating
 upon,  such  representation.  The  Union
 Government  shall  also  take  necessary
 steps  to  implement  the  award  of  such
 Commission.

 I  feel  the  same  way  as  Government
 do  in  this  matter,  although  I  am  not
 as  frightened  because  of  these  dis-
 putes  as  the  Government  have  been
 or  are  now.  My  suggestion  for  a
 Boundary  Commission  consisting  of
 High  Court  or  Supreme  Court  Judges
 is  such  that  when  an  impartial  body
 like  that  gives  its  decision  one  way  or
 the  other,  both  parties  will  take  it  as
 final  and  will  never  talk  about  it  even
 it  either  is  dissatisfied  with  the
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 «decision,  I  visualise  that  in  a  case  where
 the  disputed  territory  is  not  given  to
 the  State  by  demanding  it  the  Bound-
 ary  Commission,  the  people  residing
 in  that  disputed  territory  will  have  to
 adjust  themselves,  although  they  are
 in  a  minority,  with  the  way  of  life  of
 the  majority  in  everything.  There
 are  such  areas,  for  instance,  the
 “Oriya-speaking  areas  in  Madhya-Pra-
 desh,  where  I  have  had  experience
 some  years  ago.  The  people  there  are
 quite  satisfied  with  the  conditions
 cunder  which  they  are  living,  except
 that  they  are  not  able  to  cultivate
 their  language  and  their  children  do
 not  receive  schooling  in  that  language.
 Otherwise,  they  have  adjusted  them-
 selves,  and  I  do  not  believe  they
 would  come  to  Orissa  now.

 So  in  future  once  a  Judicial  Com-
 Mission  gives  its  verdict,  that  will  be
 accepted  by  both  parties  concerned
 and  the  people  living  in  the  disputed
 area  will  have  to  adjust  themselves
 and  consider  themselves  as  citizens  of
 the  nation  and  not  of  any  particular
 State  to  which  they  had  wanted  to  go
 but  they  could  not  go.  I,  therefore,
 appeal  to  the  House  that  at  least  for
 the  settlement  of  these  disputes,  a
 Boundary  Commission  should  be  ap-
 pointed,  and  I  urge  upon  Government
 to  realise  the  necessity  of  this  so  that
 the  problem  of  reorganisation,  lingu-
 istic  distribution  and  so  forth  will  be
 buried  for  ever.

 Pandit  G.  B.  Pant:  Mr.  Speaker,
 Sir,  may  I  request  you  to  extend  the
 time  for  the  presentation  of  the  Joint
 Committee  on  the  Bihar  and  West
 Bengal  (Transfer  of  Territories)  Bill
 from  the  7th  to  the  l0th?

 Mr,  Speaker:  A  formal  motion  can
 be  made  tomorrow.  It  may  be  includ-
 ed  in  the  agenda  for  tomorrow.
 Notice  is  given  today.

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  Yes.

 Shri  Boovaraghasamy  (Peramba-
 lur):  Mr.  Speaker,  Sir,  I  thank  you
 very  much  for  giving  me  this  oppor-
 tunity  to  speak.

 I  had  been  listening  to  the  heated
 debate  on  this  issue  of  States  reorga-
 nisation  and  the  views  expressed  from
 various  corners  of  the  House.  I  was
 also  very  anxious  to  take  part  in  that
 debate  because  I  am  also  very  much
 interested  in  my  State  of  Tamil  Nad.

 Shri  Raghavachari  (Penukonda):
 Madras,  not  Tamil  Nad.

 Shri  Boovaraghasamy:  We,  Tami-
 lians;  want  it  to  be  called  ‘Tamil  Nad’.
 I  also  wanted  to  represent  the  griev-
 ances  of  Tamilians  as  regards  this
 reorganisation  of  States.

 I  regret  very  much  the  failure  of
 our  Government  to  name  Madras
 State  as  ‘Tamil  Nad’.  Having  separat-
 ed  Andhra  from  the  previous  Madras
 State  and  Kerala  from  the  present
 Madras  State,  it  is  now  entirely  a
 ‘Tamil-speaking  area  and  naturally,  it
 should  be  called  ‘Tamil  Nad’.  The
 failure  of  Government  to  name
 Madras  State  as  ‘Tamil  Nad’  is  an  in-
 justice  done  by  our  Government  to
 the  Tamils.

 Though  I  have  to  confine  myself  to
 certain  clauses  of  this  Bill,  as  I  have
 not  had  an  opportunity  of  taking  part
 in  the  general  discussion  on  this  Bill
 or  on  the  previous  group  of  clauses—
 only  one  or  two  Members  from  Tamil
 Nad  have  taken  part  in  those  discus-
 sions—I  would,  with  your  permission,
 like  to  say  a  few  words  more,  though
 they  are  not  confined  to  these  clauses.
 First  of  all,  I  should  like  to  bring  to
 the  notice  of  the  Government  and  the
 House  that  those  Tamil  areas  which
 are,  according  to  the  Report  of  the
 Joint  Committee,  to  be  added  on  to
 Kerala  State  and  Andhra  State,
 should  be  properly  delimited  by  ap-
 pointing  a  Boundary  Commission.  You
 should  not  have  started  States  reorga-
 nisation  at  all.  But  once  you  have
 started  it,  you  must  see  whether
 States  are  properly  arranged  on  the
 language  basis.  Take,  for  instance,
 Tamil  Nad.  A  portion  of  Tamil  Nad
 is  added  on  the  one  side  to  Kerala
 State,  and  on  the  other  side,  to
 Andhra  State.  It  is  not  only  with
 regard  to  Tamil  Nad,  but  also  with
 regard  to  other  States  that  this  incon-
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 venience  or  injustice  has  been  done
 by  the  Government  of  India.  There-
 fore,  this  question  should  be
 thoroughly  and  properly  attended  to
 by  appointing  a  Boundary  Commis-
 sion.

 I  should  like  to  say  something  in
 detail  regarding  Tamil  Nad.  It  is  an
 injustice  to  Tamil  Nad  not  to  have
 added  the  two  taluks  of  Deviculam
 and  Peermede  to  it;  they  are  predomi-
 nently  Tamil  speaking  areas.  The
 whole  taluk  of  Shencottah  should  also
 have  been  included  in  Tamil  Nad.  In
 Chittoor  and  Tiruttani  also,  the  maj-
 ority  of  the  people  are  Tamil-speak-
 ing;  and  Tirupathi  temple  also  should
 be  added  to  Tamil  Nad.

 An  Hon,  Member:  You  are  welcome
 to  worship  there.

 Mr.  Speaker:  Does  the  hon.  Metn-
 ber  want  the  temple  alone  or  the
 area?

 Shri  Nambiar:  The  whole  area  in-
 eluding  your  constituency.

 Shri  Boovaraghasamy:  The  majo-
 rity  of  the  people  here  are  Tamil-
 speaking  and  if  a  portion  of  the
 Tamil-speaking  area  is  added  to
 Andhra  State  for  future  administra-
 tion.  (Interruption).

 I  do  not  want  to  be  interrupted
 because  I  want  te  put  forth  all  my
 ideas,  as  far  as  possible,  within  the
 short  time  at  my  disposal.  These
 boundaries  should  be  decided  proper-
 ly  by  a  Boundary  Commission  and
 these  areas  which  are  added  to  Andhra
 should  be  added  to  Tamil  Nad.  It  is
 the  desire  of  the  Tamils  that  a  re-
 ferendum  should  be  taken  or  a
 Boundary  Commission  should  be  ap-
 Pointed  to  decide  these  disputes  so
 that  they  may  not  arise  in  future.

 I  would  like  to  say  a  few  words
 regarding  water  resources.  When
 States  are  formed  on  the  basis  of
 language,  there  will  be  great  trouble
 in  the  matter  of  water  resources.  One
 State  which  is  having  all  the  rivers
 may  say,  ‘We  are  not  going  to  allow
 our  waters’.  Because  ours  is  a  unitary
 torm  of  Government,  I  would  suggest
 that  the  Centre  should  take  all  the

 water  resources  under  its  control.  If
 the  Constitution  does  not  permit  it,  I
 would  request  the  Government  to
 amend  the  Constitution  so  that  we  can
 bring  all  the  water  resources  under
 the  control  of  the  Central  Govern-
 ment  and  distribute  water  to  all
 places  without  any  discrimination,  as
 far  as  possible.

 I  am  also  interested  in  one  thing
 to  which  many  of  the  hon.  Members
 have  referred,  namely,  Bombay.  As
 many  of  the  hon.  Members  have  said,
 I  also  feel  that  Bombay  should  legi-
 timately  be  given  to  the  Maharash-
 trians,

 Mr.  Speaker:  I  am  not  going  to
 allow  it  now.  I  allowed  the  hon.
 Member  some  indulgence  because  he
 said  he  had  not  partaken  in  the  gene-
 ral  discussion.  He  comes  from  Madras
 and  he  is  not  concerned  with  Bombay.
 So,  let  him  confine  his  remarks  now
 to  clauses  6  to  49,  which  are  under
 discussion.

 Shri  Boovaraghasamy:  I  submit
 that  the  name  of  Madras  should  be
 changed  to  Tamil  Nad  and  that  a
 Boundary  Commission  should  be  ap-
 Pointed  immediately  to  go  into  the
 question  of  settling  border  disputes.

 ot  शिवभक्ति  स्वामी  (कृष्टगी)  :
 अध्यक्ष  महोदय,  जब  बिल  पर  बहस  की
 पहली  स्टेज  खत्म  होने  पर  मैं  होम  मिनिस्टर

 (गृह  मंत्री)  साहब  का  जवाब  सुन  रहा  था
 तो  उन्होंने  कहा  था  कि  बार्डर  डिस्प्यूट्स
 (सीमा  विवाद )  के  जितने  भी  झगड़े  हैं  उनको

 जोनल  कौंसिलों  (प्रादेशिक  परिषद्‌)  की
 तहत  रखा  जायेगा  और  उन  के  द्वारा  ही
 साल्व  (सुलझाना)  करने  की  कोशिश  की
 जायेगी,  लेकिन  जोनल  कौंसिल  (प्रादेशिक
 परिषद्‌)  का  जहां  पर  जिक्र  है  वहां  पर  बार
 डिस्प्यूट्स  का  कोई  भी  जिक्र  नहीं  है  कि  किस
 तरीके  से  उन  को  साल्व  किया  जायेगा  कौर
 उन  को  साल्व  करने  के  लिये  कौन  से  तत्व  का
 इस्तेमाल  किया  जायेगा  ।  स्टेट्स  'रि्ागे-
 नाइजेदान  (राज्य  पुनर्गठन)  के  सिलसिले
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 में  दो  ही  बड़े  क्वेश्चन  (प्रश्न)  नजर  जाते
 हैं,  एक  तो  सब  से  बड़ा  सवाल  बाम्बे  का  है
 दूसरा  सवाल  बार्डेसे  के  सिलसिले  में  उठता
 है।  मैं  समझता  हूं  कि  जो  भी  जोनल
 सिस्टम  (प्रादेशिक  प्रणाली)  बिल  में  इंद्रो-
 ड्यूस  (पुरःस्थापित)  किया  गया  है,  उस
 के  अन्दर  कोई  इफेक्टिव  पावर  (प्रभावी
 शाक्ति)  नहीं  है  फिर  भी  अगर  म्यूचुअल
 अन्डस्टेंडिग  (पारस्परिक  विनिमय)  के
 प्रिसीपल  (सिद्धान्त)  पर  उन  को  हल  किया
 जाना  है  तो  उस  को  बिल  में  शामिल  करने  की
 में  होम  मिनिस्टर  साहब  से  अपील  करता  हूं।

 जब  मैं  म्यूचुअली  (परस्पर)  तय  करने
 की  बात  घुनता  हूं  तो  मुझे  ब्रिटिश  गवर्नमेंट
 नी  बात  याद  आ  जाती  है,  जो  कि  यह
 कहती  थी  कि  अगर  कांग्रेस  और  मुसलिम
 लोग  दोनों  कोई  चीज़  तय  कर  के  शझा  जायें

 तो  हम  हिन्दुस्तान  को  इंडिपेंडेंस  (स्वतन्त्रता )
 दे  देंगे  ।  बहरहाल  अगर  दक्षिण  भारत  में
 बार्डर  डिस्प्यूट्स  के  सिलसिले  में  आपस  की
 बात  न्योत  से  मामला  तय  हो  सकता  है  तो
 'हमें  कोई  उच्च  (आपत्ति)  नहीं  है  ।  जब
 हम  लोग  लिग्विस्टिक  प्रिसीपल  (भाषा
 सम्बन्धी  सिद्धांत)  को  छोड़कर  रास्ते  में
 इधर  उधर  भटक  जाते  हैं  तब  स्टेट्स  रिश्ते-
 ननाइजेशन  (राज्य  पुनर्गठन)  के  सिलसिले
 में  मुश्किलात  पैदा  हो  जाता  हैं।  लेकिन

 बहरहाल  चूंकि  यहां  पर  म्यूचुअल  ग्नन्डस्टोडिंग
 की  बात  कही  जाती  है,  इसलिये  हम  ां घ्,
 महाराष्ट्र,  और  कर्नाटक,  इन  तीनों  भोजन
 (प्रदेश)  के  एम०  मरीज़  (संसद  सदस्य)

 न्बेस्टर्न  कोर्ट  में  मिले  और  यूनैनिमसली
 -(एकमत  से)  जिस  प्रिसपिल  को  हम  नें

 ध्ऐक्सेप्ट  (स्वीकार)  किया  उस  को  मैं  आप  के
 “सामने  रखना  चाहता  हूं  -  कम  से  कम
 आप  उनके  ऊपर  गौर  करके  जोनल  कौंसिल
 के  द्वारा  उन  मुश्किलात  को  हल  कीजिये
 मैं  श्राप.  को  इजाजत  से  जो  कुछ  वहां  तय
 2-11 ह  उस  को  पढ़ना  चाहता  हूं  :--

 “Settlement  of  border  disputes.
 At  a  meeting  held  at  the  Western

 Court  on  the  5th  and  6th  August,
 1956,  of  the  Members  of  Parliament
 of  all  parties  and  of  Andhra,  Karna-
 taka,  Maharashtra  and  Hyderabad,
 it  was  agreed  that  the  border  dis-
 putes  should  be  settled  on  the  basis
 gf  the  following  principles: —

 (i)  contiguity  of  the  language
 area;

 (ii)  majority  of  55  per  cent.  and
 over  of  a  particular  language-
 speaking  population  in  the
 unit  as  per  the  latest  Census
 returns;

 (iii)  the  unit  to  be  a  revenue
 firka  or  a  revenue  circle  or  a
 group  of  villages,  if  less  than
 a  firka;

 (iv)  even  an  individual  village  or
 villages  mutually  agreed
 upon  irrespective  of  any  consi-
 deration;

 (v)  major  administrative  or
 economic  considerations  and
 the  wishes  of  the  people  of
 the  unit,  village  or  town.

 In  pursuance  of  these  agreed  prin-
 ciples,  committees  may  be  appointed
 to  settle  the  border  disputes  imme-
 diately  with  a  view  to  hand  over  to
 the  Home  Minister  for  adoption.

 In  cases  left  unsettled,  we  urge
 upon  the  Central  Government  to
 bring  about  the  border  settlement
 based  upon  the  above  principles
 through  the  adjoining  States  mutual-
 ly  agreeing  within  6  months  from  the
 States  reorganisation  coming  into
 effect.  If  still  certain  border  disputes
 remain  for  settlement  by  the  failure
 of  the  States  mutually  agreeing,  the
 Centre  shall  provide  a  proper  in-
 dependent  agency  to  finalise  the  dis-
 putes  based  upon  the  above  princi-
 ples.”
 l  PM.

 इस  तरह  से  जो  म्यूचुअलोी  एप्रिल  प्रिसिपल्स
 (परसूपर  स्वीकृति  प्राप्त  सिद्धान्त)  इन

 बोर्डर  डिसप्यूटस  को  तय  करने  के  हम  ने
 तय  किये  हैं,  मैं  चाहता  हूं  कि  इनको  मान
 लिया  जाये  शौर  इन  के  आधार  पर  ही  इन
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 [at  शिवमूर्ति  स्वामी]

 डिसप्यूट्स  को  हल  किया  जाये  1  मैं  यह  भी
 बतलाना  चाहता  हूं  कि  इन  प्रिसीपल
 को  तय  करने  के  लिये  कोई  आफिसर  (पदा-
 भिकारी)  भी  होम  मिनिस्टरी  (गृह  कार्य-
 मंत्रालय)  की  तरफ  से  डिप्यूट  नहीं  किया
 मया  था  कि  जिस  की  मदद  से  हम  ऐसा  कर
 सकते  भौर  न  ही  कोई  नक्शे  हमारे  सामने
 थे।  यहं  बात  गलत  है  कि  हर  एक  अपना
 झपना  हिस्सा  लेना  चाहता  है  कौर  उसी  की
 क्क्  में  है।  मैं  मापकों  बतलाना  चाहता
 हूँ  कि  हम  लोग  लेने  के  लिये  भी  तैयार  हैं  भौर
 देने  कि  लिय  भी  तैयार  हैं  -  लेकिन  यह
 काम  तभी  ठीक  तरह  से  हो  सकता  है  जब
 कोई  सेट  प्रिंसिपल  तय  कर  दिये  जायें
 जो  लोग  किसी  दूसरी  स्टेट  में  जाना  चाहते
 हैं  उनकी  इच्छा  को  हमें  पूरा  करना  ही  होगा  ।
 मैं  नहीं  चहता  कि  दिल्ली  में  बैठकें  बिल्कुल
 ही  प्रनप्रिसिपल्ड  (सिद्धांन्तह्दीन )  तरीके  से
 बाप  इन  बोडो  डिसंप्यूटस  को  तय  कर  दें  ।
 जिस  तुम्हें  से  छापीं  मांइनौरिटोज़  (अल्प-
 संख्यक)  के  बारे  में  कुछ  प्राविजंस  इस  बिल
 में  रख  रहे  हैं  कौर  उन  को  सेफगार्डेस  देने  की
 बात  करें  रहें  हैं,  उसी  तरह  से  आपको  इन
 बोडो  डिसप्यूट्स  (सीमा  विवादों)  को  भी
 कम से  कम  तकलीफ  लोगों  को  दिये,  तय  करना

 चाहिये  ।  लिहाज़ा  मैं  प्रियंका  करता  हूं  कि
 अगर  होम  मिनिस्टरी  इन  डिसप्यूट्स  को

 बहुत  दिनों  तक  लटकाये  नहीं  रखना  चाहती
 और  ज्यूडिशियल  एप्वाइंटमेंटस  (न्यायिक
 नियुक्तियां)  करके  इनके  सेटलमेंट  में  देर
 लगाना  नहीं  चाहती  तो  उसे  इन  प्रिसिपल्स
 के  आघार  पर  इनका  फैसला  कर  देना  चाहिये।

 दूसरी  चीजों  जो  मैं  कहना  चाहता  हूं
 वह  जोनल  काउंसिल  (प्रादेशिक  परिषद्‌)
 के  बारे  में  है।  मैं  यह  बताना  चाहता  हूं  कि
 मैं  खोल  काउंसिल  के  बिल्कुल  खिलाफ

 हूं  ।  इसका  कारण  यह  है  कि  आपने

 कांस्टीट्यूशनल  में  इनका  कहीं  पर  भी  ज़िक्र

 नहीं  किया  है।  भव  भाप  स्टेट  गारमेंट्स
 (राज्य  सरकारों)  के  साथ  सलाह  करके

 आपकी  जो  प्लानिंग  (आयोजन)  की  स्कीम
 (योजनायें  )  हैं  उनको  ठीक  तरह  से  चलाने

 के  लिये  इन  काउंसिल  का  निर्माण  करना
 चाहते  हैं  |  ये  काउंसिल  एडवाइज़री
 (परामशंदात्रीं)  नेचर  (प्रकार)  की  होंगी  #
 कब  जब  श्राप  इनको  कांस्टीट्यूट  (बनाने)
 करने  जा  रहे  हैं  तो  मैं  समझता  हूं  कि  आपको
 इसके  बारे  में  कांस्टीट्यूशनल  (संविधान)
 में  कोई  एमेंडमेंट  भी  करे  देनों  चाहिये  ny
 प्रभी  तक  उसमें  इसके  बारे  में  कोई  जिक्र
 नहीं  किया  गया  है  ।  जिस  तरह  से  भाप
 इनको  कॉस्टीट्यूट  करने  जा  रहे  है,  उससे
 तो  मैं  यह  समझता  हूं  कि  ये  भी लोकल  वाडुज़
 की  तरह  से  झर  डिस्ट्रिक्ट  बोर्ड  (जिला
 बोर्ड)  की  तरह  से  इन इफैक्टिव  (भ्र प्रभावी )
 होंगी  ot

 ज्यादा  वक्‍त  न  लेते  हुये  मैं  इतना  ही
 कहना  चाहता  हूं  कि  इन  बो डेर  डिसप्यूट्स
 को  बाप  परमात्मा  के  लिये  खत्म  कर  दें  ।
 झगर  आपनें  इनको  छह  खत्म  न  किया  तो
 इसका  नतीजा  यह  होगा  कि  स्टेट्स  की  तरफ
 से  म्यूचुअल  एग्रीड  चीजें  आपके  पास  आयेंगी
 और  फिर  प्राकार  उन्हें  यहां  पर  पास  करवाना

 होंगा  जिससे  कि  पालियामेंट  का  बहुत  सा
 वक्त  खर्च  होगा  ।  मैं  समझता  हूं  कि  भव
 भीं  वक्‍त  है  शौर  इनको  सेटल  किया  जा  सकता

 हैं।  साथ  ही  साथ  मैं  चाहता  हूं  कि  जो
 प्रिसिंपल  मैंने  पढ़  कर  सुनाये  हैं,  उनको  मान
 लिया  जाये  |

 Shri  N.  P.  Nathwani  (Sorath):  I-
 rise  to  speak  in  support  of  my  amend-
 ment  No.  508,  which  seeks  to  provide-
 that  the  office  of  Adviser  in  Kutch
 shall  not  disqualify  the  holder  thereof’
 for  being  elected  as  a  member  of  the.
 Legislative  Assembly  of  Gujarat.  Sub-
 clause  (4)  of  clause  30  provides  that
 thé  members  of  the  electoral  college
 for  Kutch  will  have  to  elect  eight.
 persons  from  amongst  themselves  to-
 the  Legislative  Assembly  of  Gujarat
 At  present  there  are  two  members  of
 the  electoral  college  of  Kutch  who  are-
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 holding  the  office  of  Adviser  to  the
 Chief  Commissioner  for  Kutch.  If  the
 election  of  these  eight  members  is  to
 take  place  and  if  the  Adviser  will  not
 be  eligible  for  election  as  member  of
 the  Assembly  for  Gujarat,  these  two
 persons,  who  have  been  associated
 closely  with  the  administration  of
 Kutch  since  the  last  five  years,  will
 be  barred  from  getting  elected  as
 members  of  the  Gujarat  Assembly.
 Under  the  Prevention  of  Disqualifica-
 tion  Act,  the  office  of  Adviser  for
 Kutch  is  not  excluded.  Therefore,
 unless  this  disqualification  ig  remov-
 ed,  they  would  not  be  able  to  stand
 as  candidates  for  election  as  members
 of  the  Legislative  Assembly  of  Guja-
 rat.  It  would  be  the  desire  of  the
 people  of  Kutch  that  these  two  per-
 sons  should  be  sent  to  the  Legislative
 Assembly.  Nor  will  it  be  advisable
 for  them  to  resign  their  post  as
 Adviser,  because  at  this  juncture  their
 collaboration  as  Advisers  is  absolutely
 necessary.  It  is,  therefore,  necessary
 and  just  to  see  that  this  disqualifica-
 tion  is  removed  and  it  should  not  be
 attached  to  the  office  of  Adviser  for
 Kutch.  With  these  words  I  commend
 my  amendment  to  the  House.

 Shri  Keshavaiengar  (Banglore
 North):  I  thank  you  for  having  given
 Me  an  opportunity  at  this  stage  to  say
 a  féew  words  on  this  Bill.

 I  have  moved  amendment  No.  505
 relating  to  the  third  schedule  of  the
 Bill  which  is  printed  on  page  60.  The
 schedule  relates  to  clause  41  of  the
 Bill  and  deals  with  the  delimitation  of
 constituencies.  This  clause  allocates
 the  seats  in  the  House  of  the  People
 and  assigns  the  number  of  seats  in  the
 local  Legislative  Assemblies  of  the
 several  States.  This  schedule  has  been
 modified  according  to  the  Bill  before
 us.  I  see  from  the  schedule  that  the
 Seats  in  the  House  of  the  People  are
 allotted  on  the  strength  of  the  popu-
 lation  and  on  the  basis  of  the  seats  in
 the  House  of  the  People  the  seats  in
 the  local  Legislatures  are  assigned.  I
 find  that  several  States  are  given  diffe-
 rent  multiples  and  proportions.  For
 example,  out  of  the  5  States,  includ-
 ing  Jammu  and  Kashmir,  one  State

 has  got  a  multiple  of  1:9,  two  Ak.
 eight  LY  two  he  and  two  1:5

 With  regard  to  the  State  of  Mysore,
 the  proportion  or  multiple  has  been
 reduced  from  ge  to  ht  Ido  not
 understand  on  what  basis  this  has
 been  done,  because  in  the  Bill  I  do  not
 find  a  single  word  as  to  the  necessity
 for  this  reduction.  I  have  had  some
 contacts  with  the  Delimitation  Com-
 mission,  and  from  what  little  I  know,
 I  find  that  no  definite  principle  or
 basis  is  involved  in  this  allocation  of
 seats.  Perhaps  the  only  point  taken
 into  consideration  is  the  quantum  or
 number  of  seats  in  the  local  Legisla-
 ture  being  suited  for  the  efficient
 administration  of  the  State.  So  far  as
 Mysore  is  concerned,  we  have  had  the
 people  participating  in  the  adminis-
 tration  as  far  back  as  ‘1865;  from  the
 days  of  Rangachari  we  have  had  a
 representative  system  of  government
 in  Mysore.  We  have  had  300  mem-
 bers  in  the  existing  State  of  Mysore.
 No  doubt,  the  present  State  of  Mysore
 is  going  to  be  doubled  when  the  new
 State  of  Mysore  is  formed.  What  was
 one  crore  population  will  become  two
 crores  and  what  was  3,600  square
 miles  in  atea  will  become  8,000  square
 miles,  but  that  dose  not  mean  that  the
 number  of  seats  in  the  local  Legis-
 lature  might  be  reduced.  In  fact,  the
 Legislature  of  the  State  of  Mysore  has
 unanimously  moved  an  amendment
 and  passed  a  resolution  requesting
 that  the  multiple  be  maintained  at
 1:8.  I  have  moved  an  amendment
 that  the  original  proportion  Lo  may
 bé  maintained  for  the  new  State  of
 Mysore.  Otherwise,  we  will  be  losing
 to  the  extent  of  52  members  of  the
 local  Legislature.  The  people  of
 Mysore  being  very  well  accustomed  to
 the  representative  system  of  adminis-
 tration,  it  creates  a  very  great  hard-
 ship.  In  fact,  I  learn  that  in  regard
 to  some  portions  of  the  territories
 coming  into  the  new  State  of  Mysore
 from  Madras,  Bombay  and  Hyderabad,
 the  proportions  are  Ls  and  ak  In
 Coorg,  the  proportion  is  1:24.  But  in
 the  present  State  of  Mysore,  which
 forms  almost  exactly  half  the  entire
 extent  of  the  new  State  of  Mysore,  we
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 [Shri  Keshavaiengar]
 -have  the  prevailing  multiple  2.  I
 do  not  see  any  reason  why  we  should
 reduce  this  ratio  from  1:9  to  “ak  I

 .am  sure  that  the  demands  of  the  local
 legislature  are  justified  and  we  have
 got  to  respect  their  request.  I  have,
 therefore,  proposed  an  amendment
 seeking  to  raise  the  number  in  the

 -Mysore  legislature  from  82  to  234.  I
 do  not  think  that  we  should  pause  or
 -hesitate  to  accept  this  amendment  for
 the  reason.  that  it  might  cause  any
 delay  in  the  conduct  of  elections.  I
 -know  it  for  a  fact  that  the  Delimita-
 tion  Commission  has  already  carved
 out  these  constitutions  in  the  propor-
 tion  of  7  because  the  Bill  has  men-

 .tioned  this  matter.  It  can  easily  get
 the  constituencies  worked  out  for  the

 -ratios  Ls  and  1:9.  The  Election  Com-
 -mission  will  be  the  last  body  to  come

 in  the  way  of  delay  in  regard  to  this
 -matter.  They  have  got  the  skeleton
 of  the  constituencies  prepared  for  all
 -these  three  kinds  of  categories.

 Then,  there  ig  the  question  of  zonal
 ‘councils.  I  refer  to  clause  7(d).  Hf
 the  bikingual  State  of  Bombay  and
 ‘Gujarat  is  constituted,  it  will  lead  to
 a  consequential  amendment  in  clause
 ‘AM(d).  In  fact  the  bilingual  State

 ‘which  is  likely  to  be  carved  out  at  the
 request  of  a  large  number  of  Mem-
 bers  of  this  House  will  certainly  eli-

 -‘Tinate  the  necessity  for  clause  l7(d}.
 It  is  a  very  welcome  step  and  I

 wholeheartedly  support  the  proposi-
 ition.  That  is  the  best  way  of  solving
 ithe  problematical  problem  of  Bombay.
 में  would  appeal  to  my  friends  from
 ‘Maharashtra  and  Gujarat  to  set  an
 example  for  the  whole  of  India  by
 helping  us  to  bring  about  this  State.

 Shri  Namlfiar:  I  would  ask  yau,
 Sir,  not  to  have  a  discussion  on  that

 :subject.

 ‘Shri  Keshawaiengar:  I  would  not
 ‘hesitate  to  haye  a  Dhakshina  Pradesh
 -also.

 Shri  Mambiar:  That  is  a  controver-
 ‘sial  point.  I  do  not  object  to  his  re-
 sferring  to  the  multi-lingual  Bombay
 State  or  other  States  but  then,  every-

 one  of  us  may  be  permitted  to  deal
 with  that  problem.

 Shri  Keshavaiengar:  I  crave  your
 indulgence.  I  had  no  opportunity  at
 any  stage  of  this  Bill  to  say  a  few
 words  and  having  had  the  opportuni-
 ty  now,  I  thought  of  saying  a  few
 words,

 Mr,  Speaker:  A  number  of  hon.
 Members  had  not  had  opportunity.
 We  have  almost  passed  clauses  2  to
 15;  the  discussion  on  them  is  over.

 Shri  Keshavaiengar:  I  am  only
 referring  to  clause  17  (d)  relating  to
 zonal  councils.  So,  I  am  not  out  of
 bounds,

 Mr.  Speaker;  The  hon.  Member  says
 that  instead  of  this  body  being  for
 only  a  particular  purpose,  there  must
 be  a  Government  for  all  these  zones.

 Shri  Keshvaiengar:  What  is  sought
 to  be  done  in  clause  1nd)  can  be
 done  if  a  bilingual  State  is  accepted,
 Referring  to  clause  l7(e)  I  may  also
 say  that  we  can  have  a  Dakshina
 Pradesh.

 Mr,  Speaker:  Why  does  he  say
 bilingual  ‘State’  or  ‘unilingual  State’?
 Instead  of  these  councils  acting  in  an
 advisory  capacity,  he  may  say  that
 they  must  be  there  for  the  purpose
 of  governance  also.

 Shri  Keshavaiengar:  So  far  as  the
 name  of  Mysore  State  is  concerned,
 I  wish  to  say  a  few  words.  Mysore
 has  built  a  reputation  of  its  own  for
 tolerance,  homogeneous  temperament
 and  things  of  that  kind.  I  do  not  see
 any  reason  why  we  should  hesitate
 to  retain  that  name.  Clause  5  ac-
 tually  provides  that  in  case  there  is
 any  desire  on  the  part  of  the  local
 legislature,  they  have  got  every  au-
 thority  to  change  the  name.  I  feel
 that  it  would  be  good  to  retain  the
 name  ‘Mysore’  for  the  new  State.

 It  does  not  matter  much,  Tamil
 Nad  is  known  as  Madras.  There  is
 nothing  wrong  in  Mysore  being  the
 Name  for  the  new  Karnataka
 State—  Karnataka  being  the  popular
 name  and  Mysore  being  the  official
 name.
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 The  Minister  in  the  Ministry  of

 Home  Affairs  (Shri  Datar):  The  name
 of  the  State  cannot  be  changed  by
 the  local  legislature.

 Shri  Keshavaiengar:  The  name.
 extent  and  boundaries  can  be  chang-
 ed,  se

 Shri  Datar:  The  name,  éxtent  and
 boundaries  of  any  district  or  division
 can  be  changed,  not  those  of  the
 State.  It  has  to  be  done  by  an
 amendment  in  the  Constitution.
 Clause  5  would  not  allow  a  change
 in  the  name  of  the  State.

 Shri  Keshavaiengar:.  Then,  none
 will  be  more  happy  than  myself.  I
 would  like  the  nam2  to  continue  as
 the  official  name,  the  popular  name
 being  Karnataka,

 Mr.  Speaker:  The  matter  will  be
 discussed  in  the  Constitution  (Amend-
 ment)  Bill.

 Shri  Datar:  Under  the  Constitution,
 only  the  Parliament  can  change  the
 name  of  the  States.

 Shri  Keshavaiengar:  I  appeal  to
 the  Government  to  accept  my  amend-
 ment  No.  505,  raising  the  member-
 ship  from  82  to  234.

 Mr.  Speaker:  The  hon,  Minister
 seems  to  say  that  when  a  State  is
 formed,  it  ought  not  to  have  any other  name.  Take  for  instance  a  par- ticular  case,  Madhya  Pradesh,  Madh-
 ya  Bharat,  Vindhya  Pradesh  and  Bho-
 pal  are  all  new  merged  into  one  Mad-
 hya  Pradesh.  Is  it  obligatory  for
 them  to  choose  one  of  these  four  names and  not  call  it  by  a  different  name?

 Shri  Datar:  No,  Sir.  If  a  name  has been  accepted  while  Passing  the
 Constitution  (Amendment)  Bill  and this  Bill,  it  ig  no  longer  open  to  the State  legislature  to  change  the  name.

 He  made  a  reference  to  clause  5
 dealing  with  the  change  in  the  names of  the  districts.  That  is  why  I  point- ed  out  that  he  could  not  refer  to
 clause  5  while  referring  to  a  change in  the  name  of  the  State,

 396  LSD

 Shri  Keshavaiengar:  I  interpreted
 clause  45  in  a  different  manner.  I
 shall  be  grateful  if  Government  could
 accept  my  amendment  No.  505  and
 thus  provide  for  a  legislature  with  234
 members  instead  of  82  as  provided  at
 present,

 Shri  U.  M.  Trivedi  (Chittor):  Mr.
 Speaker.  to  begin  with,  I  want  to
 point  out  a  little  difficulty  that  is
 there  in  the  provisions  made  in
 clause  49.  I  do  not  know  whether  the
 Government  has  applied  its  emind
 after  notice  of  my  amendments  num-
 bers  425  and  426  were  given.  This
 clause  49  lays  down  that,  if  a  parti-
 cular  elector  or  a  voter  happens  to
 be  in  a  connected  State  and  then  if
 a  new  or  reorganised  State  is  form-
 ed  out  of  it,  then  he  will  be  entitled
 to  stand  for  election.  That  is  the
 provision  contained  in  this  clause.  In
 the  whole  Table  that  is  given  in  this
 clause,  the  name  of  Rajasthan  has
 been  entirely  missed.  Sironj,  a  por-
 tion  of  Rajasthan  is  being  given  over

 _to  Madhya  Pradesh.  So  the  people  of
 Sironj  will  find  themselves  in  diffi-
 culty  if  Rajasthan  is  not  included  in
 the  list  of  that  category  of  States.

 Similarly,  as  against  Rajasthan  a
 further  mention  must  be  made  of  the
 connected  State  of  Bombay,  inasmuch
 as  a  portion  of  Bombay  is  going  over
 to  Rajasthan.  Therefore,  to  that  ex-
 tent  this  amendment  will  have  to  be
 suitably  made.  To  the  list  of  the  new
 or  reorganised  States  the  name  of
 Rajasthan  must  be  added  as  No.  8  in
 the  list,  and  against  serial  No.  4—
 Madhya  Pradesh—the  name  of  Rajas-
 than  may  be  added  along  with  Maha-
 rashtra.  Then,  against  No.  &—Rajas-
 than,  which  I  have  suggested  to  be
 added  as  a  new  or  reorganised  State,
 Bombay  and  Madhya  Pradesh  may  be
 shown  in  the  second  column  because
 a  part  of  this  area,  Sunel  tappa,  is
 being  taken  over  by  Rajasthan.
 Therefore,  I  suggest  that  my  amend-
 ments  may  be  accepted  and  suitable
 amendments  carried  out  in  the  Table.

 Sir,  I  also  want  to  bring  to  your notice  my  amendment  to  clause  8
 Clause  8  says:
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 “The  Zonal  Council  for  each
 zone  shall  consist  of  the  follow-
 ing  members,  .”
 It  appears  to  be  only  a  one-sided

 affair,  although  I  think  the  Zonal
 Councils  are  merely  some  _  sort  of
 councils  consisting  of  Rai  Bahadurs,

 _.Diwan  Bahadurs  and  others.  Any-
 how,  since  the  idea  behind  creating  the
 Zonal  Councils  is  to  bring  about  some
 sort  of  a  unitary  form  of  govern-
 ment  in  India  and  when  you  want  to
 introduce  this  with  the  foundation  of
 a  very  bona  fide  object  in  view,  I
 would  suggest  that  along  with  the
 Union  Minister  and  the  Chief  Mi-
 nisters  who  are  to  be  nominated,  a
 member  of  the  largest  Opposition
 Party  should  be  also  included  among
 those  who  will  be  the  advisers  in  the

 Zonal  Councils.  My  amendment  is  to
 that  effect.

 In  connection  with  this  clause  8
 I  have  also  suggested  another  amend-
 ment.  The  Zonal  Council  itself  is  a
 sort  of  an  advisory  body  having  ab-
 solutely  no  power.  Now,  to  keep
 other  advisers  to  the  advisers  in  the
 Zonal  Councils  is  very  redundant  and
 the  provision  looks  ludicrous.  I  would,
 therefore,  suggest  that  the  provision
 contained  in  sub-clause  (4)  of  this
 clause  18,  namely,  that  one  ferson
 nominated  by  the  Planning  Commis-
 sion,  the  Development  Commissioner
 or  any  other  officer  nominated  by  the
 Government  of  each  of  the  States
 ‘be  included  as  advisers  to  assist  the
 Council,  may  be  dropped  out.  They will  be  merely  drawing  unneces-
 sarily  dearness  allowance  and  travel-
 ling  allowance  and  c-eii2  a  burden  on
 the  Government.  It  is  enough  that
 the  Chief  Secretary  to  the  Govern-
 ment  is  there  who  can  be  consulted
 in  all  the  matters  that  may  arise.

 In  clause  9  there  is  a  great  deal  of
 lacunae.  Even  in  Company  Law,  or
 wherever  we  have  got  a  body  corpo- rate  acting  in  one  manner  or  the
 other,  there  is  a  provision  that  that
 body  corporate  must  meet  so  many ‘times  in  a  year—say,  twice,  thrice  or
 four  times  in  a  year.  There  must  be

 some  such  thing  specifically  laid
 down.  I,  therefore,  urge  upon  you,
 Sir,  to  bring  it  to  the  notice  of  the
 Government,  and  the  Government
 will  do  well  to  look  into  it,  that  this
 clause  9  keeps  completely  silent  over

 ‘this  question  as  to  when—twice,
 thrice  or  four  times  in  a  year  or
 once  in  five  years—the  Zonal  Councils
 shall  meet.  There  should  be  some
 indication  in  the  clause  itself  that  the
 Zonal  Councils  shall  meet  so  many
 times  in  a  year.  By  my  amendment
 I  seek  to  provide  that  the  Zonal
 Councils  shall  meet  at  least  twice  a
 year.

 Then  there  is  one  small  amend-
 ment  which  I  have  suggested  to  clause
 23,  sub-clause  (2)  on  page  3  of  this
 Bill.  As  this  Bill  stands  at  present
 we  have  a  provision  that  the  Zonal
 Councils  may  discuss  and  make  re-
 commendations  with  regard  to  any
 matter  of  common  interest  in  the
 field  of  economic  and  social  planning.
 This  is  the  widest  term  possible.  It
 may  be  comprehensive  of  every-
 thing  or  may  not  include  anything
 whatever  and  it  may  only  be  mere

 ‘talk  or  trash.  Therefore,  my  sugges-
 tion  is  this.  Instead  of  putting  ‘“eco-
 nomic  and  social  planning”  I  want
 definite  words  to  be  put  down  to  show
 that  it  would  be  economic  develop-
 ment,  some  sort  of  social  arrange-
 ment  or  something  like  that.  It
 should  not  be  kept  as  vague  and  as
 broad  as  possible.  The  wider  sense
 must  be  limited  and  something  defi-
 nite  must  be  specified  as  to  what
 should  be  the  object  of  discussion.

 With  regard  to  sub-clause  (b)  of
 clause  23(2)  I  have  suggested  that
 inter-State  river  disputes  also  should
 be  included  along  with  matters  con-
 cerning  boarder  disputes,  linguistic
 minorities  or  inter-State  transport.

 Shri  A.  M.  Thomas  (Ernakulam): For  that  there  is  another  Bill.
 Shri  U.  M.  Trivedi:  Let  that  Bill

 come.  Why  not  you  have  it  here?
 You  have  other  Bills  for  inter-State
 Transport  also.  When  we  are  mak-
 ing  a  provision  that  there  are  going
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 to  be  some  persons  who  will  discuss
 these  disputes,  inter-State  river  dis-
 putes  are  likely  to  arise.  Therefore,
 such  matters  also  must  be  given  over
 in  the  hands  of  the  Zonal  Councils.
 (Interruptions).  I  for  one  do  not  like
 that  even  these  border  disputes
 should  carry  on.  All  kinds  of  dis-
 putes  must  end.  Once  you  form  a
 unitary  form  of  government  and
 make  a  change-over  on  the  linguistic
 basis,  which  is  creating  all  sorts  of
 trouble  in  our  country,  we  will  have
 no  botheration.  That  apart,  once
 you  have  to  look  into  this  provision
 that  is  there,  my  suggestion  is,  if  the
 Zonal  Councils  are  to  be  created,  these
 inter-State  river  disputes  also  may  be
 referred  to  them.

 Shri  Nambiar:  Mr.  Speaker,  Sir,  ft
 have  got  my  amendments  numbers
 56  and  58  to  clauses  1a  and  25.  My
 amendments  mainly  deal  with  the
 question  of  change  of  the  name  of
 Madras  into  Tamilnad.  Sir,  in  this
 connection  I  would  like  to  draw  the
 attention  of  the  House  to  one  point.
 After  the  passing  of  this  Bill,  Madras
 State  will  be  confined  to  the  Tamil-
 speaking  areas  only.  Formerly  Madras
 State  meant  not  only  the  Tamil-speak-
 ing  areas  but  it  also  included  Andhra
 and  Kerala  areas.  Now  it  is  the  de-
 sire  of  the  Tamil-speaking  people
 that  the  remaining  area  is  to  be
 named  as  Tamilnad.  The  reason  is
 this.  Nowhere  in  the  Tamil  literature
 will  you  find  the  word  Madras  being
 used.  In  the  days  of  Britishers  they
 found  out  this  name  which  was  not
 in  the  Tamil  literature.  Sir,  you
 will  find  that  even  at  present  the
 name  Madras  is  not  used  by  Malaya-
 lees;  they  call  it  Madirasi.  The  Telugu
 People  call  it  Chennaipatnam  and  the
 Tamil  people  say  Chennai.  I  do  not
 know  wherefrom  the  Government
 still  got  the  idea  that  they  should  call
 it  Madras  and  that  the  name,
 ‘Madras,’  should  be  retained  still.
 There  is  no  historical  or  other  reason
 except  that  the  Britishers  coined  this
 word.  Today,  an  overwhelming  ma-
 jority  of  the  people  of  Tamilnad  de-
 sire  that  the  name  must  be  changed
 into  Tamilnad.  The  matter  came  up in  the  Madras  Legislature  during  the
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 discussion  of  the  Bill,  but  for  reasons
 I  do  not  know,  the  Congress  party
 did  not  decide  to  change  the  name.
 Perhaps  they  thought  that  by  keeping
 the  name  as  Madras,  the  prestige  of
 the  old  Madras  State  would  go  to
 Tamilnad.  But  we  know  that  at
 Present  there  is  no  such  prestige  re-
 maining  for  the  old  Madras  State.  The
 ex-Madras  State  will  no  more  be
 there,  and  the  State  that  is  coming
 up  is  the  Tamilnad  State,  both  his-
 torically  and  otherwise.  It  must  only
 have  the  name  of  Tamilnad,  the  name
 that  the  people  desire.  For  no  reason
 whatsoever  can  the  Government  re-
 tain  the  name  of  Madras.

 Even  in  Madras  city,  the  people  do
 not  call  it  Madras.  They  call  it
 Chennai.  There  is  no  word  in  lite-
 rature  as  Madras.  Even  in  the  sign-
 boards  in  the  city  and  also  in  all
 Tamil  writings,  the  word  is  Chennai.
 Only  the  English  version  is  Madras.
 I  know  that  in  Trichinopoly,  in  Tan-
 jore  and  as  a  matter  of  fact  in  every

 ‘district  of  Madras,  the  people  call  it
 Chennai,  whenever  they  want  to  refer
 to  Madras.  If  you  ask  anybody,
 “Where  are  you  going?”,  the  reply
 will  be  “Chennaikku  Pokiren”  and
 not  “Madrasukku  pokiren”  I  am  not
 coining  a  new  word  as  Tamilnad.  It
 is  a  fact.  I  request  the  hon.  Minister
 to  apply  his  mind  to  this  fact.  The
 people  desire  that  the  name  should  be
 changed  to  Tamilnad.

 I  shall  now  refer  to  the  zonal
 councils.  I  say  that  the  zonal  coun-
 cils,  as  such,  would  not  perform  the
 duties  satisfactorily  when  a  certain
 group  of  States  is  involved  in  the
 particular  zone.  The  reason  is  that
 the  zonal  councils  are  not  in  a  posi-
 tion  to  take  any  decisicn  by  a  ma-
 jority  vote.  Further,  whatever  deci-
 sion  they  can  take  by  a  majority
 vote,  even  if  it  is  possible,  will  not
 be  binding  on  the  States  concerned,
 particularly  on  the  question  of  border
 disputes.  I  do  not  know  how  the
 Government  visualise  that  the  border
 disputes  can  be  settled  in  a  meeting
 of  the  zonal  council.  It  is  the  parties
 to  the  dispute  that  sit  in  the  zonal
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 [Shri  Nambiar],
 councils—the  Chief  Secretaries  and
 certain  other  representatives.  They
 may  all  discuss  the  points  there  but
 they  cannot  come  to  a  conclusion  un-
 less  the  matter  is  referred  to  the
 people  of  the  States  concerned.  There-
 fore,  this  question  of  border  disputes
 will  only  create  still  more  bitter  fee-
 lings  in  the  minds  of  the  people
 there,  if  it  comes  over  and  over
 again  to  the  zonal  councils  for  dis- cussion.  The  border  disputes  cannot
 be  decided  at  the  zonal  councils.

 Another  item  that  is  sought  to  be
 solved  by  the  zonal  councils  is  linguis-
 tic  minorities.  The  issue  of  linguistic
 minorities  cannot  be  satisfactorily
 dealt  with  by  the  zonal  councils,  be-
 cause  the  majority  community  will
 have  the  majority  view,  and  they
 have  got  the  majority  votes,  and  so
 they  may  not  agree  to  the  feelings  of
 the  minorities.  That  is  exactly  why
 there  is  a  minority  problem.  The
 zonal  councils,  as  provided  in  the
 Bill,  may  not  do  any  good  to  solve  the
 problem.  I  fear  that  these  zonal
 councils  are  there  just  to  create  some
 thinking  in  terms  of  a  bigger  bilin-
 gual  State  for  the  respective  areas
 and  to  create  what  is  known  as  a
 pradesh,  north,  east,  south  or  west.
 If  it  is  the  idea  of  Government  to
 form  bigger  States  through  these
 zonal  councils,  as  is  contemplated  in
 the  western  part  of  the  country  or
 as  Dakshin  Pradesh  as  some  begin  to
 think  in  the  south—I  do  not  know
 in  what  form  they  propose  to  form  a
 Dakshin  Pradesh  as  is  being  ably
 talked  of  by  Shri  Rajagopalachari
 and  others—we  can  warn  the  Gov-
 ernment  that  these  zonal  councils
 will  not  be  permitted  to  tackle  the
 issues  in  such  a  way  as  to  start  or
 form  bilingual  States  in  the  shape  of
 Dakshin  Pradesh  or  any  other  pra- desh.  We  are  against  such  forcible
 linking  up  of  certain  States  and  bring-
 ing  out  bigger  States  in  the  name  of
 Dakshin  Pradesh  or  Paschim  Pra-
 desh  or  Poorva  Pradesh,  etc.  I  do
 not  know  what  is  going  to  happen  to
 the  Maharashtra-Gujarat  business.
 We  will  come  to  know  of  it  tomorrow.

 I  say  that  neither  the  Maharashtra
 people  not  the  Gujarati  people  will
 agree  to  such  a  merger  as  is  thought of  now.

 As  my  friend  Shri  Keshavaiengar
 said,  there  is  an  idea  of  bringing  in  a
 Dakshin  Pradesh.  I  can  say  that  the
 People  of  the  southTamilnad,
 Kerala,  Andhra  and  Karnataka—will
 all  fight  till  the  last  against  this
 Dakshin  Pradesh.  There  will  be  no
 doubt  about  it.  We  do  not  want  any
 Dakshin  Pradesh  or  any  such  pra-
 desh.  We  want  linguistic  States  such
 as  Tamilnad,  Kerala,  Andhra  and
 Karnataka.  I  am  fully  aware  of  the
 feelings  of  the  people  of  Tamilnad.  I
 have  come  here  with  the  sanction  of
 i5  lakhs  of  Tamil-speaking  people.

 Shri  Achuthan  (Crangannur):
 Every  Member  is  here,  in  the  same
 way.

 Shri  Nambiar:  I  come  from  a  plural
 constitutency.  My  constituency  is
 double  that  of  Shri  Achuthan.

 Shri  Kelappan  (Ponnani):  So  is
 mine.  Kerala  is  for  a  bilingual  state.

 Shri  Nambiar:  Shri  Kelappan  will
 have  his  chance  to  speak.  He  will
 certainly  voice  the  feelings  of  the
 Kerala  people  in  the  matter  of  the
 formation,  if  any,  of  Dakshina  Pra-
 desh.  I  am  sure—and  my  hon.  friend
 Shri  Kelappan  and  others  also  will
 agree  with  me—that  the  people  of
 Kerala  do  not  want  a  Dakshin  Pra-
 desh.

 Mr.  Speaker:  The  hon.  Member  can
 evidently  speak  for  both  Kerala  and
 Tamilnad.

 Shri  Nambiar:  I  know  the  feelings of  the  Kerala  people  also  in  this
 matter.

 Shri  Kamath  (Hoshangabad):  Just
 as  you  can  speak  for  Tamilrad  and
 Andhra!

 Shri  Nambiar:  If  it  is  a  question  of
 forming  any  bilingual  State  and
 naming  the  union  of  States  as  Dakshin
 Pradesh  or  any  other  pradesh,  I  say that  the  Government  should  put  an
 end  to  that  matter  here  and  now.  The
 People  will  resist  it.  Let  them  learn
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 a  lesson  from  Bombay;  let  them  learn
 a  lesson  from  the  issue  of  Bihar  and
 Bengal  and  the  transfer  of  territories.
 If  the  Government  still  do  not  have
 the  .nind  or  the  intelligence  to  un-
 derstand  how  the  wind  blows,  woe
 unto  them.  Let  the  people  be  saved,
 if  not  the  Government.  God  alone
 could  save  it.  Please,  therefore,  do
 not  imagine  the  formation  of  Dakshin
 Pradesh  or  any  other  pradesh.  It
 would  not  be  accepted  by  the  people.
 With  these  words,  I  commend  my
 amendments  tv  the  acceptance  of  the
 House,

 Shri  E.  D.  Misra  (Bulandshahr
 Distt.):  Does  the  hon.  Member  be-
 lieve  in  God?

 Mr.  Speaker:  What  he  feels  is  that
 nobody  can  save  him!

 Shri  M.S.  Gurupadaswamy
 (Mysore):  Part  III  of  this  Bill  deal-

 ing  with  the  zonal  councils  is,  I  feel, an  anachronism.  I  feel  that  the  for-
 mation  of  the  zonal  councils  is  quite
 foreign  to  the  scheme  of  reorganisa-
 tion  of  the  States.  It  is  not  only irrelevant  to  the  question  of  redistri-
 bution  of  States  but  also  extraneous to  the  Bill  that  we  are  discussing.  I
 therefore  completely  oppose  this Part  III  of  the  Bill.  I  feel  that  this
 Part  is  unnecessary.

 The  purpose  for  which  the  zonal
 «councils  have  been  brought  in  is  to

 Strengthen  the  bonds  of  unity  within the  country  and  also  to  create  a
 Proper  temper  for  nationalism  in
 India.  If  that  is  the  burpose,  I  irel
 extremely  doubttul  whether  that  pur- Pose  could  be  realised  by  the  func-
 tioning  of  these  zonal  councils.  If
 you  look  at  the  constitution  of  the
 zonal  councils  you  will  appreciate that  there  are  two  or  three  specific
 Problems  in  which  the  zonal  councils

 F  are  expected  to  take  interest,  apart from  some  minor  problems.  They
 are  firstly,  the  fields  of  economic  and
 social  planning.  In  respect  of  this

 ‘item,  I  may  say  that  already  the
 Planning  Commission  is  in  charge  of
 national  planning,  and  the  Planning Commission  is  ipped  to  deal  with
 the  question  Pr  national  planning

 very  satisfactorily.  I  am  sure  that  the
 regional  differences  and  imbalances
 that  operate  in  the  country,  the
 national  view  and  also  the  regional
 approach  to  various  questions  of
 planning  will  all  be  discussed  and
 adequately  tackled  by  the  Planning
 Commission.  ~So,  the  Planning
 Commission  is  for  the  whole  of  India
 and  in  view  of  that,  I  feel  that  this
 function  may  not  be  entrusted  to
 the  zonal  councils.  Then,  many  hon.
 Members  have  made  it  clear  that
 border  disputes  cannot  be  adequately
 and  satisfactorily  tackled  by  zonal
 councils,  because  the  various  Minis-
 ters  who  represent  their  States  will
 come  there  as  contestants  and  as
 different  parties.  I  am  sure  no  agree-
 ment  would  be  arrived  at  by  the
 zonal  councils  in  respect  of  border
 disputes.  I  think  the  ideal  way  out
 of  this  is  to  appoint  boundary  com-
 missions  for  this  purpose,  or,  in  the
 alternative,  to  have  plebiscite  in  the
 disputed  areas.

 Thirdly,  the  zonal  councils  wil
 discuss  matters  of  common  interest
 between  States  and  matters  relating
 to  linguistic  minorities.  There  are
 agencies  already  existing  and  we  will
 be  shortly  discussing  all  the  disputes,
 which  will  bring  down  to  the  mini-
 mum  the  quarrels  between  States  and
 States  in  respect  of  these  matters.  In
 regard  to  linguistic  minorities,  I  am
 sure  it  should  be  the  responsibility  of
 the  Centre  and  should  not  be  left  to
 the  zonal  councils.

 Lastly,  the  matters  arising  out  of
 reorganisation  have  to  be  tackled  by
 the  zonal  councils.  These  matters
 have  to  be  settled  once  and  for  all
 now  itself.  If  we  allow  these  things
 to  continue,  if  differences  of  opinion
 are  entertained  regarding  matters
 arising  out  of  reorganisation,  I  feel
 we  will  be  continuing  the  sores  or
 wounds.  From  the  point  of  the
 unity  of  India,  from  the  point  of
 view  of  establishing  harmony  and
 rood  relations  between  States  and
 States  and  between  the  various  sec-
 tions  of  the  community,  it  is  desir-
 able  not  to  rake  up  these  issues
 afterwards.  These  matters,  which
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 (Shri  M.  S.  Gurupadaswamy]
 would  be  adequately  tackled  by  other
 agencies,  are  not  to  be  dealt  with
 by  the  zonal  councils.  80,  I  feel  that
 zonal  councils  are  not  necessary;  they
 are  foreign  to  the  scheme  of  reorga-
 nisation.  But  if  my  friends  are  so
 insistent  that  zonal  councils  should
 find  a  place  in  the  scheme  of  reorga-
 nisatio.  and  exist  as  a  necessary
 evil,  the  whole  thing  may  be  simpli-
 fied.  Instead  of  having  five  zones,
 you  may  have  three  zones—eastern,
 western  and  southern  zones.  I  have
 suggested  this  in  my  amendment
 No.-88.  I  feel  that  the  matters  that
 are  to  be  dealt  with  by  zonal  coun-
 cils  are  very  very  limited  and  so,  a
 larger  area  would  be  more  desirable
 than  having  smaller  zones  for  this
 purpose.  Moreover,  you  will  be
 grouping  a  large  number  of  States  in
 a  particular  region  under  one  zone;
 and,  even  from  the  point  of  view  of
 consultation  and  for  the  purpose  of
 planning,  that  region  forms  one  geog-
 raphic  unit.  So,  I  suggest  that  my
 amendment  may  be  accepted.

 There  are  a  few  provisions  here
 which  deal  with  the  structure  of  the
 zonal  councils.  One  is  that  there
 should  be  an  advisory  committee.
 Zonal  councils  are  themselves  ad-
 visory  committees  or  consultative
 bodies  and  I  feel  it  is  unnecessary  to
 have  another  advisory  committee.  It
 is  redundant  and  I  feel-that  sub-
 clause  8  may  be  deleted.  I  have
 suggested  another  minor  amendment
 stating  that  there  should  be  only  the
 Chief  Minister  and  not  two  other
 Ministers  from  the  various  States.
 There  should  be  only  one  member
 from  Part  C  States.  If  these  amend-
 ments  are  accepted,  I  am  sure  the
 structure  of  the  zonal  councils  will
 be  simplified  and  they  will  be  more
 rationalised.  Also,  the  administra-
 ‘tive  expenses  involved  will  be  very much  minimised.

 Then,  I  come  to  the  question  of
 legislative  councils.  I  feel  that  the
 legislative  ceuncil  has  been  rather  an
 anachronism  in  a  democratic  society. The  Bill  contemplates  the  setting  up of  legislative  councils  in  the  four

 States  of  Madras,  Maharashtra,
 Mysore  and  Punjab;  in  all  the  other
 States  there  will  be  no  legislative
 councils  after  reorganisation.  When  we
 ean  do  away  with  legislative  coun-
 cils  in  other  States,  why  can  we  not
 do  away  with  them  in  these  four
 States  also?  What  is  the  extra  pur-
 pose  that  these  legislative  councils
 will  serve  in  these  four  States?  I  feel
 that  from  the  point  of  uniformity
 we  should  do  away  with  these  legis-
 lative  councils.  Even  from  the  point
 of  view  of  efficacy,  I  do  not  think
 they  will  serve  any  useful  purpose,
 except  the  purpose  of  getting  a  few
 people  indirectly  into  these  bodies.
 I  do  not  see  any  point,  therefore,  in
 retaining  these  bodies,  because  the
 main  purpose  of  the  leyislative  coun-
 vil  is  carried  out  by  the  legislative
 assembly.  Legislative  councils  are
 expected  to  put  a  check  on  hasty
 legislation  and  nowadays  hasty  legis-
 lation  has  become  a  rarity.  I  feel  we
 have  got  various  kinds  of  appara-
 tus  in  the  legislative  assemblies—
 clause-by-clause  discussion  for  a  long
 time  and  so  many  other  ways—  for
 deliberating  calmly,  fully  and  dis-
 passionately  the  various  pieces  of
 legislation.  The  retention  of  the  legis-
 lative  council,  is,  therefore,  quite  un-
 necessary.  I  feel  it  is  just  a  decora-
 tive  appendage  and  I  also  feel  it  is  an
 anachronism  in  our  society.  More-
 over,  it  will  be  a  costly  thing.  Now-
 adays  we  have  to  deal  with  very  com-
 plex  types  of  business;  Government
 business  has  become  very  very  com-
 plicated  and  we  have  to  pass  clauses
 and  other  things  very  quickly.  I
 think  the  existence  of  the  legislative
 councils  will  be  a  handicap;  it  will  be
 a  sort  of  legislative  bottleneck  for
 passing  quick  legislation.  So,  I  feel.
 that  these  legislative  councils  may  be
 abolished.

 My  next  point  is  about  delimita-
 tion.  I  have  moved  certain  amend-
 ments—Nos.  ‘176,  I77,  ‘178,  8]  and
 182.  These  amendments  briefly
 state  that  the  Delimitation  Commis-
 sion  should  start  its  work  and  the
 redilimitation  should  not,  as  far  as
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 possible,  disturb  the  existing  parlia-
 mentary  and  assembly  constituencies
 Further,  I  learn  that  State  electoral
 officers  have  already  sent  draft  pro-
 posals  for  delimitation.  I  learn  that
 in  certain  proposals,  there  have  been
 violent  changes  made  by  the  electo-
 ral  officers.  Electoral  officers  are  not
 expected  to  send  draft  proposals.  I
 also  learn  that  these  proposals  are
 being  drafted  under  the  instructions
 of  the  concerned  Minister  in  the
 State.  The  Government  does  not
 come  into  tie  picture  of  delimitation
 at  all,  accurding  to  law;  they  cannot
 even  send  draft  proposals.  I  do  not
 know  how  the  Delimitation  Commis-
 sion  can  entertain  such  proposals.  I
 say  that  redelimitation  should  be
 done  without  taking  those  draft  pro-
 posals  into  consideration.  Also,  redi-
 limitation  should  be  done  without
 unnecessarily  disturbing  the  parlia-
 mentary  and  assembly  constituencies
 as  far  as  possible.  In  this  matter,  all
 the  principles  in  the  Delimitation  Act
 should  be  observed  and  they  should
 not  give  a  go-by  to  any  provision  un-
 less  it  is  warranted.

 Another  amendment  of  mine  deals
 with  the  question  of  associate  mem-
 bers.  I  have  suggested  here  that  in-

 may  use  their  discretion  but  the  un-
 animous  opinion  of  the  associate
 members  should  not  be  flouted  or
 disregarded  by  the  Commission.  So,
 I  have  moved  amendment  82  stating
 that  the  unanimous  opinion  of  the
 associate  members  shall  be  binding  on
 the  Commission,  and  I  commend  it  to
 the  acceptance  of  the  House.

 About  the  appointment  of  asso-
 ciate  members,  I  feel  that  the  Speaker
 should  have  the  authority.  Accord-
 ing  to  the  Bill,  the  Government  will
 appoint  five  associate  members,  but
 I  feel  that  the  procedure  followed
 previously  should  be  =  followed
 even  now,  The  Speaker,  after  all,  is
 the  most  impartial  person  that  you
 can  have.  We  do  not  suspect  his
 sense  of  justice  and  he  is  capable  of
 holding  the  scales  even.  Adequate
 care  has  also  to  be  taken  to  see  that
 Opposition  Members  are  appointed
 If  the  Speaker  of  this  House  and  the
 Legislative  Assemblies  of  the  States
 are  given  that  power,  I  am  sure  they will  exercise  it  in  the  right  way,  and
 I  am  sure  justice  will  be  done  to  the
 Opposition.  I  therefore  fee:  that  the
 Minister  should  accept  this  sugges-
 tion.

 As  far  as  possible,  the  old  associate
 bers  should  be  appointed. stead  of  five

 there  should  be  seven.  That  was  the
 number  that  was  there  originally,
 when  the  last  delimitation  took  place.
 I  do  not  see  any  reason  why  this
 number  should  be  reduced.

 Last  time  there  was  a  lot  of  com-
 plaint  from  the  associate  bers
 that  their  views  were  not  respected.
 The  Delimitation  Commission  cannot be  expected  to  know  the  geography
 of  all  the  places  and  the  associate
 Members  are  there  to  guide  them,  but
 unfortunately  in  very  many  cases  their
 views  were  not  taken  into  consider-
 ation  at  all  although  they  were  very
 Teasonable.  And  so  there  was  a  feel-
 ing  of  bitterness  among  the  associate
 Members.  I  therefore  suggest  that
 if  all  the  associate  memberr  are  un-
 animous  in  respect  of  the  delimitation
 of  a  particular  constituency,  it  should
 be  binding  on  the  Delimitation
 Commission.  Of  Course,  if  there  is
 division  of  opinion,  the  Commission

 Shri  ‘Vv.  G.  Deshpande  (Guna):
 Old  in  age?

 Shri  M.  §S.  Gurupadaswamy:  I
 mean  the  previous  members,  Of
 course,  in  cases  where  they  have
 changed  their  party  affiliation  they
 need  not  be  appointed,  in  all  other
 cases  the  previous  members  should
 be  continued.

 Lastly,  the  procedure  of  the  Deli-
 mitation  Commission  Act  should  be
 followed  completely  because  I  find
 that  the  Bill  contemplates  a  sum-
 mary  procedure.  If  there  is  a
 summary  procedure  I  feel  many
 People  will  be  dissatisfied,  and  there
 may  not  be  proper  delimitation.
 There  should  be  a  public  hearing  of
 the  draft  proposals  of  the  Delimita-
 tion  Commission  and  the  opinion  of
 the  pupie  snould  also  be  taken  into
 conslderauc..  apart  from  the  opinion
 of  the  associate  members.  This  is
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 very  important  from  the  point  of
 view  of  proper  and  fair  delimitation.
 I  feel  this  amendment  is  vital  and  I
 appeal  to  the  hon.  Minister  and  the
 House  to  accept  this  so  that  there
 may  not  be  any  bitterness  or  heart-
 burning  later  on.

 l  tiuve  drafted  all  these  amend-
 ments  keeping  in  view  their  practi-
 cability.  I  hope  they  will  be
 accepted.

 Shri  Kamath:  May  I  request  that
 after  the  hon.  colleagues  who  have
 given  notice  of  amendments  have
 spoken  other  Members  may  be  given
 an  opportunity,  because  we  have
 been  away  from  Delhi  and  have  not
 been  able  to  table  amendments?

 Mr.  Speaker:  I  will  cal]  him.  He
 did  not  get  up.  He  was  half  up  and
 half  down.

 Shri  A.  M.  Thomas:  Till  what
 time  will  the  discussion  on  this
 group  of  clauses  continue?

 Mr.  Speaker:  There  are  a  few
 Members  here.

 Sbri  V.  P.  Nayar  (Chirayinkil):
 That  is  not  the  point.  We  have  fixed
 up.  a  time.  He  was  asking  till  what
 time  this  will  continue.

 Mr.  Speaker:  I  must  have  closed
 this  debate  at  1.45.

 Shri  Kamath:  I  am  sure  you  have
 got  over-all  discretion  at  the  stages
 also  to  increase  the  time.

 Mr.  Speaker:  A  balance  of  one
 hour  and  45  minutes  remained,  but
 we  started  at  42.25  or  so.  There-
 fore,  if  a  few  hon.  Members  want
 to  speak,  I  will  try  to  accommodate
 them.

 Shri  Anandchand  (Bilaspur):  I
 will  only  take  a  few  minutes.  I  have
 moved  amendment  502  which  con-
 cerns  election  of  representatives  to
 the  Council  of  States  from  the  Union

 Territories  of  Bombay,  Himachal
 Pradesh,  Delhi  and  Manipur.

 I  would  like  to  draw  your  attention
 to  the  report  of  the  Joint  Committee
 on  this  Bill  where  they  discuss  new
 clause  25.  It  is  mentioned  there  that
 in  regard  to  the  Part  C  States  it  was
 considered  that  the  representation  on
 the  scale  of  one  seat  for  every
 million  had  to  be  changed  because
 Parliament  would  be  the  legislature
 for  these  areas.  Clause  3]  of  the
 Bill  as  it  is  before  the  House  now
 abolishes  the  legislatures  of  the  Part
 C  States  with  effect  from  the  appoint- ed  date.  At  the  same  time,  clause  27
 as  it  stands  at  the  moment  does  not
 mention  the  time  by  which  elections
 to  the  Rajya  Sabha  could  be  expected from  the  Part  C  States  other  than
 Bombay.  So,  my  suggestion  is  that
 in  addition  to  Bombay,  the  States
 of  Himachal  Pradesh,  Delhi  and
 Manipur  may  be  added  to  this  clause.
 3  wnderstand  that  at  the  present
 moment  the  representative  who  is
 sitting  in  the  Rajya  Sabha  represent-
 ing  Manipur  and  Tripura  comes  from
 Tripura.  Under  the  new  arrange- ment  when  we  give  one  seat  to  each
 Part  C  State,  it  is  Manipur  that  has
 to  send  a  representative  to  the  Rajya Sabha  for  the  vacancy  that  has  now
 occurred.

 Tt  is  a  lacuna  that  the-other  three
 States  have  not  ‘been  included  in
 clause  27.  I  have  also  given  the
 reason  that  with  the  abolition  of  the
 State  Legislatures,  we  must  have  in the  Rajya  Sabha  the  representatives of  these  Part  C  States  as  early  as
 possible.  There  should  not  be  any
 difficulty  in  accepting  this  proposi- tion  because  the  Representation  of the  People  Act  2950  already  makes  a
 Provision  for  the  setting  up  of electora:  colleges.  In  Manipur  there is  already  an  electoral  college  which could  elect  its  Members  to  the  Rajya Sabha.  The  only  difficulty  might arise  with  regard  to  the  States  of Delhi  and  Himachal  Pradesh.  When I  was  speaking  on  the  Bill  on  the 27th  of  last  month  I  made  a  submis-
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 sion  that  it  would,  to  my  way  of
 thinking,  be  correct  a  democratic
 procedure  to  have  elections  to  the
 Rajya  Sabha  through  _  electoral
 colleges  in  the  case  of  these  Part  C
 States.  That  is  direct  election  and
 much  better  than  the  indirect  process
 whether  it  is  through  the  panchayats
 or  otherwise.  So,  if  there  is  a  simple
 amendment  to  the  Representation  of
 the  People  Act  950  to  include  the
 names  of  Delhi  and  Himachal  Pra-
 desh  for  the  formation  of  electoral
 colleges,  I  think  it  would  be  easy.
 Very  soon  after  the  appointed  date
 these  colleges  could  be  formed  and
 the  additional  seats  allotted  to  these
 States  in  the  Rajya  Sabha  could  be
 filled  through  a  process  of  election
 through  these  electoral  colleges.

 Shri  K.  L.  More  (Kolapur  cum
 Satara—Reserved—Sch.  Castes):  I
 wholeheartedly  welcome  this  scheme
 of  zones  and  zonal  councils  because  I
 feel  that  these  will  create  a  healthy
 atmosphere  ir,  the  country.  This  is
 the  best  link  between  the  States  and
 the  Union  Government  and  also  a
 healthy  link  between  the  States  inter
 se.
 2  P.M.

 Now  I  would  like  to  deal  parti-
 cularly  with  sub-clause  (d)  of  clause
 l7  wi  hich  deals  with  the  Western
 Zone  comprising  the  States  of  Maha-
 rashtra,  Gujerat  and  the  Part  C
 State  of  Bombay.  As  regards  this
 Western  Zone,  in  view  of  the  desire
 of  many  Members  of  this  hon.  House
 and  in  view  of  the  amendment  that
 nas  been  moved  to  clauses  8  and  9,
 jet  us  hope  that  there  will  be  one
 State  of  Maharashtra,  Gujerat  and  the
 Part  C  State  of  Bombay.  That
 amendment  is  to  the  effect  that  there
 would  be  a  bilingual  State  of  the
 Present  Maharashtra,  Vidarbha,
 Gujerat,  Saurashtra,  etc.

 Mr.  Speaker:  We  are  not  taking
 up  that  amendment  now.

 Shri  K.  L.  More:  We  are  not,  but
 नह  a  reference  has  heen  made  by  my hon.  friend  Shri  Nambiar  here  I
 referred  to  it.  If  that  amendment  is
 areented,  then  the  Western  Zone  will
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 comprise  of  one  State.  There  will  be
 one  State  and  one  Zone  and  I  hope
 this  will  be  a  healthy  example  to  all
 other  Zones.  I  would  say  that  instead
 of  having  so  many  States,  let  all
 those  States  be  merged  into  one
 State  with  one  zone  and  ultimately  it
 would  lead  to  one  unitary  Govern-
 ment.  I  do  not  wish  to  deal  with  the
 other  provisions  of  this  Chapter,  but
 I  wish  to  support  the  principles
 underlying  the  idea  of  zones  and
 Zonal  Councils.

 st  वी०  wo  trae  :  में  धारा
 १७  पर  अपने  संशोधन  संख्या  २२६,  २३०,
 २३१  कौर  २३२  सदन  के  सामने  प्रस्तुत
 करता  हूं।  जैसा  कि  सदन  को  ज्ञात  ही
 है,  इस  घारा  के  अनुसार  देश  का  विभाजन
 चार  विभागों  में--चार  जोनज़  में---  किया
 गया  है।  मेरे  विचार  में  ये  जोन्स  अत्यन्त
 शास्त्रीय,  भौगोलिक  और  झाथिक  दृष्टि
 से  भी  बिल्कुल  गलत  हैं  -  हम  देखते  हैं  कि
 उत्तर  विभाग  में--तारन  जोन  में---उत्तर
 प्रदेश  का  कहीं  नाम  नहीं  है  ।  उत्तर  प्रदेश
 को  सेंट्रल  ज्ञान  में  रखा  गया  है  |  मेरा
 मत  है  कि  निर्देशन  जोन  में  उत्तर  प्रदेश  अवश्य
 होना  चाहिये  ।  अगर  हम  हिन्दुस्तान  का
 चित्र  आंखों  के  सामने  लायें,  तो  हम  अनुभव
 करेंगे  कि  जम्मू  तथा  काश्मीर,  हिमाचल
 प्रदेश,  पंजाब,  दिल्‍ली  और  उत्तर  प्रदेश  एक
 ऐसा  विभाग  बनाते  हैं,  जो  कि  भौगोलिक
 दृष्टि  से  बिलकुल  कम्पैक्ट  विभाग  है।

 मेरा  दूसरा  संशोधन  यह  है  कि  सैटल
 जोन  में  गुजरात,  राजस्थान  और  मध्य  प्रदेश
 होने  चाहियें।  मध्य  भारत  के  रहने  वाले
 लोग  जानते  हैं  कि  मध्य  भारत  और  राजस्थान
 करीब  करोड़  एक  ही  विभाग  के  अंग  हैं  कौर
 चुंकि  मध्य  भारत  को  मध्य  प्रदेश  में  सम्मिलित
 किया  गया  है,  इसलिये  मध्य  प्रदेश  और  राज-
 स्थान  एक  ही  जोन  में  होने  चाहिये  ।  इस
 के  अतिरिक्त  हमारे  मुन्शी  साहब  ने  जिस

 महा गुजरात  का  स्वप्न  अपने  ग्रन्थों  में  चित्रित
 किया  है.  उस  में  राजस्थान  का  भी  समावेश
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 (sit  fro  घ०  देशपांडे)
 किया  है।  इसलिये  मैं  समझता  हूं  कि
 भौगोलिक  दृष्टि  से  और  श्रमिक  विकास  को
 दृष्टि  से  यह  उचित  है  कि  गुजरात,  राजस्थान
 और  मध्य  प्रदेश  को  मध्य  विभाग  में--सैंट्रल
 (मध्य)  जोन  में--रखा  जाय  ।

 मेरा  तीसरा  संशोधन  यह  है  कि  वैस्ट्रन
 (पश्चिमी )  जोन  में  महाराष्ट्र  के  साथ  आान्घ्र
 रखा  जाना  चाहिये  ।  अगर  हम  हिन्दुस्तान
 के  मानचित्र  को  देखें,  तो  हम  को  ज्ञात  होगा
 कि  झालर  और  महाराष्ट्र  पूर्वी  समुद्र  से
 पश्चिमी  समुद्र  तक  चले  जाते  हैं  1  प्राचीन
 काल  में  हमारे  राजा  महाराजा  अपने  आप

 को आान्भूत्य  कहते  थे  7  उस  विभाग  का
 नाम  ग्रा8न्ध्र-महाराष्ट्र  रखा  जाय  ।  उन
 दोनों  में  कृषणा  और  गोदावरी  नदियां
 हैं  |  मेरे  विचार  में  प्लैनिंग,  झा धिक
 विकास  और  उन  नदियों  की  स्थिति  की  दृष्टि
 से  यह  एक  बहुत  अच्छा  विभाग  बन  जायगा  |

 इस  अवस्था  में  दक्षिण  विभाग  में  मैसूर,
 केरल  और  मद्रास  ये  तीन  प्रदेश  आ  जायेंगे  t

 जैसा  कि  मैंने  अभी  कहा  है,  उत्तर
 विभाग  में  उत्तर  प्रदेश  को  रख  देना  चाहिये
 और  राजस्थान  को  मध्य  विभाग  में  डाल  देना
 चाहिये  ।  अगर  हम  मानचित्र  को  देखें,  तो
 हम  को  ज्ञात  होगा  कि  पंजाब  से  लेकर  राजस्थान
 तक  एक  बहुत  लम्बा  प्रदेश  बन  जाता  है।
 इस  को  एक  विभाग  कहना  मुश्किल  हो  जायगा
 शौर  वह  भूगोल  के  विरुद्ध  होगा  .  मैं  अनुनय
 करूंगा  कि  यदि  मेरे  संशोधनों  के  पग्रनुसार
 जोनज़  का  निर्माण  किया  गया,  तो  देश  का
 जोन्स  में  विभाजन  अधिक  बरच्छा  और  लाभ-
 दायक  होगा  |

 एक  साननीय  सदस्य
 जोन  ?

 शी  चि०  ठ  बेश्ञापां के  :  वह  जैसा है
 ऐसा  ही  रहे  |  वह  बहुत  अच्छा  है  भ्र ौर  उन  में
 प्रेम  भी  बहुत  है।  उन  के  एक  होने  की  चर्चा
 भी  चल  रही  है  ।  इसलिये  यह  विभाग
 उसे  रखा  जाय  '

 और  ईस्टर्न

 लेजिस्लेटिव  कौंसिल  (विधान  परिषद्‌  )
 के  बारे  में  मेरा  विचार  यह  है  कि  जैसे  पहले
 बिल  में  महाराष्ट्र  के लिये  लेजिस्लेटिव  कौंसिल
 नहीं  रखी  गई  थी,  उसे  ही  अब  भी  उसको
 लेजिस्लेटिव  कौंसिल  नहीं  दी  जानी  चाहिये  t
 इस  के  दो  कारण  हैं--पहला  कारण  यह
 है  कि  मैं  किसी  भी  प्रदेद  में  अपर  चेम्बर  रखने
 के  खिलाफ  हूं  ।  अरब  वह  कोई  'रिफाइनिंग
 बाडी  नहीं  रही  है।  इस  का  तो  एक  ही
 र्थ  और  अभिप्राय  है  और  वह  यह  कि  जो
 हारता  है,  उस  को  पेट्रोल  देने  के  लिये  वहां
 भेज  दिया  जाता  है  ।  मेरा  कहना  तो  यह  है
 कि  महाराष्ट्र  को  लेजिस्लेटिव  कौंसिल  नहीं
 मिलनी  चाहिये  और  जो  हैं,  वे  भी  खत्म  होनी
 चाहियें।  जो  डिमांड  मध्य  प्रदेश  के  लिये
 लेजिस्लेटिव  कौंसिल  के  विषय  में  की  जा  रही
 है,  मैं  उस  का  विरोध  करता  हूं  ।  बंबई
 की  असेम्बली  में  एक  मत  से  प्रस्ताव  पास
 किया  गया  था  कि  हम  को  लेजिस्लेटिव  कौंसिल
 न  दी  जाय और  इस  विषय  में  जो  संशोधन
 प्रस्तुत  किया  गया  था,  वह  वापस  ले  लिया
 गया  था।  इन  परिस्थितियों  में  समझ
 में  नहीं  आता  कि  यह  नया  ग्रेन-वेव  (विचार-
 परिवर्तन)  क्‍यों  भा  गया  |

 शनी  गो०  wo  खदेड़कर  (बुलडाना-
 अ्रकोला)  :  राज  उनकी  डिमांड  है  1

 श्री  ine  mo  बेझापाडे :  यह  गलती  है।
 लोग  गलतियां  करते  हैं  कौर  हम  सब  नम्बरों
 को  मिल  कर,  जो  कि  देश  की  इस  सोरेन
 बाडी  (सम्पूर्ण  प्रभुत्व  सम्पन्न)  के  अंग  हैं,
 जिस  पर  देह  के  कल्याण  के  लिए  असंख्य
 योजनाओं  को  क्रियान्वित  करने  की  जिम्मेदारी
 है,  उन  गलतियों  को  सुधारना  चाहिये  1

 मध्य  प्रदेश  में  भो  लेजिस्लेटिव  कौंसिल
 रखने  का  जो  संशोधन  श्री  राघेलाल  व्यास
 ने  रखा  है,  मैं  उस  का  विरोध  करता  हूँ--
 इसलिये  नहीं  कि  मध्य  प्रदेश  में  न  हो,
 बल्कि  इसलिये  कि  किसी  भी  प्रदेश  ये  न
 हो  !  इस  दृष्तिस्षे तो  उनका  कहता  she:
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 11 ह  सकता  है  कि  चुंकि  सब  जगह  खैरात  बंट  रही

 है,  इसलिये  हम  को  भी  कुछ  दिया  जाय--

 हम  को  कुछ  क्यों  नहीं  दिया  जाता  है,  लेकिन
 सच  पूछिये  तो  उचित  यही  है  कि  न  उत्तर
 प्रदेश  में  और  न  किसी  और  प्रदेश  में  ही
 लेजिस्लेटिव  कौंसिल  होनी  चाहिये।  महा-
 राष्ट्र  क ेलिये  भी  नहीं  होनी  चाहिये  कौर
 मध्य  प्रदेश  के  लिये  भो  नहीं  होनी  चाहिये  ।

 Shri  Kamath:  Mr.  Speaker,  I  shall
 be  very  brief,  Sir,  and  I  would  only
 invite  your  attention  to  clauses  3l,
 32,  33  and  42.  Before  I  deal  with
 them  I  would  like  to  say  that  we  are
 unfortunately  handicapped  in  making
 useful  observations  on  clauses  1,  25
 and  one  other,  because  of  the  fact
 that  the  voting  on  the  earlier  clauses
 has  been  held  up,  clauses  2  to  15.

 It  is  unfortunate  that  Government
 has  not  been  able  to  make  up  its
 mind  with  regard  to  these  States  of
 Gujarat,  Maharashtra  and  Bombay.
 The  inevitable  effect  of  that  has  been
 that  the  confidence  of  the  people  in
 the  country  in  the  ability  of  Govern-
 ment  to  take  firm  decisions  has  been
 very  badly  shaken.

 Shri  Achuthan:  Not  at  all.
 Shri  Kamath:  Well,  you  may  say

 so.  It  is  strange  that  this  matter,
 about  which  so  much  has  been  said
 and  about  which  the  Prime  Minister
 was  so  firm  and,  shall  I  say,  so  very
 vigorous  and  a  little  angry  too  both
 here  as  also  on  the  Poona  Racecourse
 last  week,  this  matter  has  been  taken
 up  again  and  is  hanging  fire.  And  I
 wonder  whether  the  Government  will
 be  able  to  make  up  its  mind  by
 tomorrow,  as  the  Home  Minister  has
 promised.  But  let  that  matter  rest
 where  it  is.

 With  regard  to  clause  3l,  that  is
 with  regard  to  the  elections  to  the
 Andhra  Pradesh  Assembly,  I  would
 be  happy  if  the  requirements  of  the
 Constitution  are  strictly  adhered  to.
 Article  172,  of  the  Constitution  pro-
 vides  that  every  Assembly  shall
 continue  for  five  years,  and  no
 longer.  And  therefore  it  is  incumbent
 on  us.  considering  particularly  that

 there  is  no  great  difficulty  in  the
 way,  it  is  incumbent  on  us  to  see  that
 the  present  Andhra  Assembly  also
 dissolved  and  reconstituted  during
 the  next  year  when  the  gene-
 ral  elections  take  place—that  is
 to  say,  the  elections  to  the  House  of
 the  People  and  also  to  the  Andhra
 Assembly,  along  with  the  Telengana
 part  of  it—and  not  that  this
 Assembly  should  become  a  long
 Assembly  of  seven  years  or  longer.
 There  is  no  reason  why  we  should
 prolong  the  life  of  the  present
 Andhra  Assembly  at  all.  And  I  would
 support  the  amendment  in  that  con-
 nection  moved  by  my  hon.  friend
 that  the  elections  to  the  Andhra
 Assembly  should  be  held  along  with
 the  election  to  the  House  of  the  Peo-
 ple  during  the  next  general  elections,
 and  not  that  the  life  of  the  present.
 Andhra  Assembly  should  be  prolong-.
 ed  beyond  the  constitutional  period.

 Coming  to  clauses  32  and  33,  it  has:
 been  a  tragedy,  as  many  of  us  poit-
 ed  out  when  the  President's  Procla-
 mation  dissolving  the  Travancore-
 Cochin  Assembly  was  discussed  in
 this  House,  that  though  it  is  not
 required  or  is  not  obligatory  on  the
 President  to  dissolve  the  Travancore-
 Cochin  Assembly  he  had  chosen  to
 do  so.  Had  he  ‘not  done  so,  today  or
 rather  on  the  ‘appointed  day’  the
 Travancore-Cochin  Assembly  would
 have  been  alive  to  join  itself  with  the-
 Members  of  Malabar  represented
 today  in  the  Madras  Assembly,  to  sit
 together  and  form  the  new  Kerala
 State  Assembly.  But  it  has  not  been
 Possible  to  do  that.  Even  so,  I  would
 support  amendment  No.  488  moved
 by  my  hon.  friend  Mr.  V.  P.  Nair  in
 this  connection,  and  I  am  inclined  to
 support  the  arguments  that  he
 advanced  with  regard  to  this  amend-
 ment.  And  I  think  Parliament  is
 perfectly  competent,  under  the.
 Constitution,  to  make  such  a  provision with  regard  to  the  constitution  of  the
 new  Kerala  Assembly,  seeking  to
 provide  that  the  members  of  the  old
 Travancore-Cochin  Assembly  minus
 the  members  representing  those.
 talukas  which  go  to  Madras  or  Tamil
 Nad  under  the  new  dispensation,  those-
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 [Shri  Kamath]
 members  plus  the  members  of  Mala-
 ‘bar  District  represented  in  the
 Madras  Assembly  shall  constitute
 together  the  Assembly  for  the  new
 Kerala  State.  I  am  perfectly  certain
 that  Parliament  is  quite  competent  to
 do  that.

 One  word  about  clause  42.  Clause
 42  deals,  in  connection  with  delimita-
 tion  of  constituencies,  with  the
 Scheduled  Castes  and  Scheduled
 Tribes.

 Sir,  I  would  ask  for  at  least  one
 ear  of  the  Minister,  if  not  both.

 With  regard  to  clause  42,  so  far  as
 I  can  recollect  a  Bill  was  introduced
 in  this  House,  which  was  called  the
 Scheduled  Tribes  and  Scheduled
 Castes  Order  Bill.  That  has  not  yet
 figured  on  the  agenda  among  the
 pending  items  of  business  of  this
 House.  I  do  not  know  whether  that

 -will  be  taken  up  and,  if  so,  when.
 Unless  that  Bill  is  taken  up  and
 decided  and  passed  by  this  House,
 this  clause  42,  I  feel,  will  be  rather
 difficult  to  work.  I  do  not  know
 how  it  can  be  worked  unless  that

 ‘Bill  is  passed  by  Parliament.  That
 matter  may  be  examined  by  the
 Minister,  and  in  the  course  of  his
 reply  he  may  later  on  clarify  this
 point.

 Lastly,  I  would  support  the
 amendment  moved  by  my  _  hon.
 friend  Shri  M.  S.  Gurupadaswainy
 with  regard  to  delimitation  and
 associate  members  of  the  Commission
 in  every  State.  You  will  recall,  Sir,
 that  in  the  last  Parliament  it  was  the
 Speaker  who  was  empowered  under
 the  Act  to  nominate  Members  to  the
 Delimitation  Committees.  I  was  not
 present  here  when  the  last  Commis-
 sion  was  appointed.  But  I  understand
 from  my  friends  that  the  Speaker
 was  empowered  to  nominate  asso-
 ciate  members.  I  do  not  know  why
 this  departure  is  sought  to  be  made
 now.  And  I  am  prepared  to  say  that
 we  have  certainly  far  more  confidence
 in  you  than  in  the  Central  Govern-
 ment  with  regard  to  this  matter.  I

 suggest  that  this  clause  should  be  so
 amended  as  to  vest  powers  in  you  to
 nominate  the  members,  so  that  all  the
 parties  in  the  Parliament,  not  merely
 the  ruling  party  but  the  opposition
 parties  may  be  represented  on  it,  and
 not  merely  in  proportion  to  their

 ‘numbers  but  even  more  than  in  strict
 proportion  to  their  numbers.  Be-
 cause,  you  were  pleased  to  say  some
 time  ago,  during  the  Parliamentary
 Seminar—I  need  not  dwell  on  it  very
 elaborately—that  the  opposition  should
 be  given  more  time  in  the  House,
 should  be  given  more  power  and
 more  rights  and  cognate  matters,  not
 in  proportion  to  their  numbers  but
 even  more,  for  democracy  to  grow.
 Sitting  in  this  high  Chair,  I  am  sure
 you  still  hold  those  views  that  you
 propounded  in  the  Parliamentary
 Seminar,  and  I  hope  that  this  clause
 will  be  so  amended  as  to  empower
 you  to  nominate  the  associate  mem-
 bers.  And  in  any  case  I  hope  that
 care  will  be  taken  to  see  that  the  op-
 position  is  very  well  represented  on
 this  Delimitation  Commission  and
 that  adequate  number  of  Members  are
 nominated  as  associate  members  of  the
 Commission  at  every  stage.

 To  illustrate  the  point  of  Mr.  M.  5.
 Gurupadaswamy  I  will  give  only  one
 instance,  and  I  will  finish  in  one
 minute.  He  referred  to  Member
 crossing  the  floor  and  about  there
 being  no  party  loyalties,  ete.  I  will
 illustrate  this  with  regard  to  my  own
 State,  namely  Madhya  Pradesh.  We
 were  three  Members  here  belonging
 to  my  party,  the  Praja  Socialist
 Party,  from  the  present  Madhya  Pra-
 desh,  namely  Shri  Asoka  Mehta,
 Shri  Magan  Lal  Bagdi  and  myself.
 Now,  unfortunately,  Shri  Magan  Lal
 Bagdi  has  resigned  from  my
 party—I  do  not  ‘know  whether
 he  —ihas  joined  the  Congress
 Party—and  Shri  Asoka  Mehta  will
 under  the  new  dispensation  be  allot-
 ted  to  Maharashtra  and  I  will  be
 allotted  to  Madhya  Pradesh.  Se  that,
 though  Shri  Asoka  Mehta  was  a
 Member  representing  Madhya  Pra-
 desh  (the  old  State),  now  in  the  new
 dispensation  he  will  be  functioning
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 in  the  Delimitation  Commis‘.  of
 Maharashtra,  and  I  will  be  in  Madhya
 Pradesh.  So  that,  if  the  opposition
 has  to  be  represented  in  the  Delimita-
 tion  Commissions  you  will  have  to
 see  to  it....

 Sir,  I  fail  to  see  why  the  Minister
 is  not  listening  to  the  debate  even
 after  his  attention  being  drawn  to  it.
 It  is  almost  an  insult  to  the  House
 that  the  Minister  should  carry  on
 conversation  with  another  Member
 when  the  debate  is  going  on.  And
 he  is  still  deaf—the  Treasury  Benches
 are  deaf,  as  a  rule;  I  know,  I  have
 not  complained  on  that  score.

 Mr.  Speaker:  The  hon.  Member  is
 anxious  to  catch  the  hon.  Minister’s
 ear,  so  that  he  may  give  a  reply.

 Shri  Datar:  I  am  all  attentive  so
 far  as  Mr.  Kamath  is  concerned.

 Shri  Kamath:  Will  you  tell  me
 what  I  was  referring  to,  not  the  actual
 words,  but  what  matter  I  was  refer-
 ring  to?  It  is  very  strange  that  Par-
 liament  is  treated  in  this  cavalier
 fashion  by  the  Minister.  I  am  sure
 that  you  will  exercise  your  power  to
 see  that  the  Minister  fulfils  his  duties
 to  the  House.  Members  on  this  side
 of  the  House  as  well  as  the  other  side
 must  respect  Parliament.  The  Minis-
 ter  should  listen  to  the  debates  parti-
 cularly  when  he  is  the  only  Minister
 in  the  Treasury  bench.  There  is  ho
 other  business....

 Mr.  Speaker:  There  is  a  limit  to
 which  hon,  Members  can  go.  The
 Minister  is  present  here.

 Shri  Datar:  I  am  here.  I  am  taking
 down  notes.  It  is  unjust  on  the  part
 of  the  hon.  Member...

 Shri  Kamath:  I  have  a  right  to  ask
 you  what  points  I  have  raised.

 Shri  Datar:  I  refuse  to  be  cross-
 examined.  I  have  been  taking  down
 notes,

 Shri  Kamath:  It  is  no  use  arguing, lf  you  are  angry,  I  am  more  angry.
 Shri  L.  N.  Mishra  (Darbhanga

 Bhagalpur):  We  have  nothing  but
 anger.

 Mr.  Speaker:  There  is  no  use  of
 losing  temper.  The  hon.  Minister  is-
 here  and  he  is  taking  down  points.
 But  every  point  that  an  hon,  Member
 urges  need  not  be  noted  down  partly’
 because  it  is  not  very  important—
 though,  from  the  point  of  view  of  the-
 hon.  Member  it  may  be  very  import-
 ant—and  partly  because  it  has  been
 covered  by  the  statements:  of  other
 Membe.s.  Of  course,  when  some  im-
 portant  matter  relating  to  the  Bill  is-
 under  discussion  it  may  be  that  an-
 other  hon.  Member  may  come  in  to
 have  a  word  with  the  Minister.  Then,
 his  one  ear  is  dedicated  to  the  mem-
 ber  who  is  speaking  and  the  other
 ear  is  dedicated  to  the  discussion.
 Now,  therefore,  let  us  carry  on  dis-
 cussion  on  this  Bill,  which  is  conten--
 tious.  There  may  be  really  differences.
 of  opinion  on  very  vital  matters.  One
 Minister  or  the  other  is  always  here
 and  I  know  that  the  hon.  Minister’
 has  always  commanded  the  respect
 and  regard  of  the  House,  Whenever
 he  speaks,  he  tries  to  satisfy  all  the
 sections  of  the  House  fully  and  even
 his  answers  are  full.  In  the  circum-
 stances,  nothirig  can  be  said  against
 the  Minister  at  all.  He  has  been  hear-
 ing  and  he  is  particularly  attached  to-
 Mr.  Kamath.

 Shri  Kamath:  I  never  insisted  that
 the  Minister  should  note  down  every-
 thing,  just  as  we  also  do  not  care  to
 listen  to  everything  that  the  Minister
 says.  But  important  points  should  be
 noted  down.

 Shri  Datar:  Happily,  he  does  not
 mean  what  he  says.  Sometimes  he
 uses  harsh  expressions.  But  I  never
 feel  wounded,  I  have  a  soft  corner
 for  him.

 Shri  Eamath:  I  am  not  fond  of  your
 soft  corner.

 Shri  D.  C.  Sharma  (Hoshiarpur):
 May  I  know  why  this  favour  has  been
 shown  to  Mr.  Kamath?

 Shri  Kamath:  The  remark  is  not  at
 all  audible.  So  I  will  not  trouble  to
 reply.
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 Shri  EK.  K,  Basu  (Diamond  Har-
 bour);  You  are  not  to  answer  to  that
 point,

 Shri  Kamath:  Sub-clause  (3)  of
 clause  48  reads  as  follows:—

 “As  Soon  as  may  be  after  the
 said  Order  is  received  by  the
 Central  Government  or  a  State
 Government,  it  shall  be  laid
 ‘before  the  House  of  the  People
 or,  as  the  case  may  be,  the  Legis-
 lative  Assembly  of  the  State.”

 I  was  out  of  Delhi  due  to  .circum-
 stances  beyond  my  control  and  so  I
 could  not  move  any  amendment  to
 this  sub-clause.  I  do  not  know  whe-
 ther  any  amendments  have  been
 moved  by  my  other  colleagues.  This
 order  must  be  subject  to  modification
 by  the  House.  That  is  not  expressly
 provided  in  the  section.  We  have  ac-
 cepted  the  formula  in  almost  every
 Bill  that  has  lately  come  before  the
 House  that  any  order  laid  before  the
 ‘House  by  the  Government  will  be  sub-
 ject  to  modification  within  a  certain
 period—l5  days  or  one  month.  I  hope
 that  this  formula  will  be  accepted  in
 this  clause  also.  We  must  provide
 that  “the  Order  so  laid  before  the
 ‘House  of  the  People  shall  be  subject
 to  modification  by  the  House”.

 Mr.  Speaker:  We  have  had  enough
 of  discussion  in  this  matter.  Actually,
 tthe  time  has  been  exceeded  by  half
 ‘an  hour.  We  will  now  proceed  with
 the  next  group  of  clauses.  So  far  as
 the  reply  to  these  clauses,  clauses  6
 ‘to  49  are  concerned,  that  will  stand
 over  till  tomorrow.  The  House  will

 “now  take  up  clauses  50  to  70  of  the
 ‘States  Reorganisation  Bill,  for  which
 20  hours  have  been  allotted.  Hon.
 Members  who  wish  to  move  amend-
 ments  to  these  clauses  will  kindly
 hand  over  the  amendments  to  the
 Secretary  within  5  minutes.

 Pandit  Thakur  Das  Bhargava:  May
 I  just  point  out  on?  thing?  You  were
 pleased  to  say  that  clauses  50  to  70
 ~will  be  taken  up  now.  What  about
 clauses  49A,  498,  49C  and  49D?
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 Shri  U.  M.  Trivedi:  They  are  new
 clauses  which  have  been  moved  by
 Pandit  Thakur  Das  Bhargava,

 Mr.  Speaker:  Is  the  hon.  Member
 referring  to  them?

 Pandit  Thakur  Das  Bhargava:  I
 have  given  notic:  of  amendments  to
 clauses  49A,  49B,  49C  and  49D.

 Shri  Datar:  Is  it  a  new  amendment
 by  the  hon.  Member?

 Pandit  Thakur  Das  Bhargava:  I  pro-
 pose  to  move  them.

 Mr.  Speaker:  Whenever  hon.  Mem-
 bers  want  to  move  amendments  to
 make  additions  to  the  existing  clauses,
 they  may  state  so  before  we  proceed
 to  the  next  group  of  clauses.  Then
 we  will  dispose  of  all  the  amendments,
 At  any  rate,  we  may  put  those  amend-
 ments  to  the  vote  of  the  House  along
 with  the  other  amendments,  later  on,
 when  they  are  put  to  the  vote  of  the
 House.  Now,  before  we  take  up
 clauses  50  to  70,  we  might  have  dis-
 cusSion  on  those  amendments.  I  would,
 therefore,  suggest  that  for  future  let
 this  be  the  rule.  Now  we  are  taking
 up  clauses  50  to  70.  In  between,  if
 hon.  Members  have  tabled  amend-
 ments  for  additions  of  particular
 clauses,  new  clauses,  in  between  from
 clauses  50  to  70  both  inclusive,  we
 may  discuss  them  now.  They  may  be
 treated  as  moved  and  hon,  Members
 who  want  to  speak  may  speak.  There-
 fore,  let  there  be  no  separate  discus-
 sion  of  this  matter.  Let  them  all  be
 taken  up  in  a  group  together.  That
 is  what  I  think  was  done  already.
 There  is  no  need  to  refer  to  it  now.

 Pandit  Thakur  Das  Bhargava:  As  a
 matter  of  fact,  it  so  happens  that  these
 four  amendments,  clauses  49A,  49B,
 49C  and  49D  have  got  no  relation
 whatsoever  to  clauses  50  to  70.  They
 are  on  a  different  subject.

 Mr,  Speaker:  Do  they  have  no  con-
 nection  with  clauses  6  to  497  We
 have  put  all  the  clauses  into  groups.
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 Pandit  Thakur  Das  Bhargava:  They
 have  absolutely  no  connection  with
 clauses  50  to  70,

 Mr.  Speaker:  If  they  have  no  con-
 nection  with  clauses  50  to  70,  have
 they  no  connection  with  clauses  6  to
 49,  the  preceding  clauses?

 Pandit  Thakur  Das  Bhargava:  They
 have  no  connection  not  even  with  the
 preceding  clauses.

 Mr,  Speaker:  Then  is  it  a  new  Bill?

 Pandit  Thakur  Das  Bhargava:  I  am
 going  to  move  them  with  your  per-
 mission.

 Mr.  Speaker:  Without  going  into  any
 detail,  I  will  allow  all  the  new  clauses,
 which  are  connected  with  onz  or  the
 other  of  the  clauses  which  are  conse-
 quential  or  otherwise,  in  groups,  Let

 ‘aH  those  amendments  be  treated  as
 moved  and  let  them  all  be  disposed
 of  along  with  the  other  group.  If
 they  do  not  fit  in,  it  is  a  matter  of
 argument  when  they  can  be  fitted  into
 the  Bill.

 .  Pandit  Thakur  Das  Bhargava:  As  a
 Matter  of  fact,  these  amendments  do
 not  have  any  sort  of  relation  to  any of  the  clauses  in  the  Bill.

 Mr.  Speaker:  Then  how  is  it  rele-
 vant?

 Pandit  Thakur  Das  Bhargava:  It  is
 a  question  of  reorganisation  of  States.
 This  is  very  much  connected  with  the
 Teorganisation  of  States.

 Mr.  Speaker:  What  I  have  already been  doing  is  this  and  the  hon,  Mem-
 ber  is  also  aware  of  this  practice.  If
 any  hon.  Member  wants  to  have  his

 amendment  treated  as  moved,  he
 sends  his  chit  to  the  Table  and  then
 those  amendments  are  discussed.

 Pandit  Thakur  Das  Bhargava:  Just as  you  order.  But  my  point  is  that  I not  want  to  move  these  amend- .™Ments  without  bringing  this  matter  to
 your  notice.  As  a  matter  of  fact,  it  is a  debatable  question  whether  these
 amendments  should  be  here  or  in  the Other  Bill,  namely  the  Constitution

 (Ninth  Amendment)  Bill.  According
 to  me,  they  can  be  moved  in  both  the
 Places.  But  still  I  want  your  guid-
 ance,  If  you  say  that  they  are  rele-
 vant  here,  I  shall  move  them  here.

 Sardar  Hukam  Singh  (Kapurthala—
 Bhatinda):  There  is  no  mention  of  any
 allied  provision  here  in  the  States
 Reorganisation  Bill.  As  a  matter  of
 fact,  my  hon.  friend  himself  had  com-
 Plained  of  the  fact  that  the  regional
 formula  in  regard  to  Punjab  had  not
 been  incorporated  here.  The  amend-
 ments  of  my  hon.  friend  relate  to  the
 regional  formula.  That  regional  for-
 mula  is  an  appendix  to  the  Constitu-
 tion  (Ninth  Amendment)  Bill  as  re-
 ported  by  the  Joint  Committee.

 AS  Pandit  Thakur  Das  Bhargava
 himself  has  stated  now,  those  amend-
 ments  can  be  moved  there  also,  In
 my  opinion,  they  are  more  relevant
 there,  becaus?  even  if  these  provisions
 are  put  as  an  appendix  there,  yet-my—
 hon.  friend  can  have  the  justification
 for  moving  these  amendments  under
 some  clause  or  other  there.  But  here,
 I  think,  they  will  have  no  connection
 with  any  of  the  clauses  that  we  have
 under  discussion,  so  far  as  this  Bill  is
 concerned.  So,  it  would  be  better  if
 the  hon.  Member  defers  his  amend-
 ments  to  the  second  Bill,  namely,  the
 Constitution  (Ninth  Amendment)  Bill.

 Pandit  Thakur  Das  Bhargava:  I
 quite  admit  that  as  a  matter  of  fact,
 these  amendments  have  got  no  rela-
 tion  to  any  of  the  clauses  of  this  Bill,
 as  stated  by  Sardar  Hukam  Singh.

 _At  the  same  time,  I  maintain  that
 they  are  a  proper  part  of  the  States
 Reorganisation  Bill  also.  I  shall  be
 guided  by  you  and  Sardar  Hukam

 Singh.  If  you  like,  I  can  move  these
 amendments  there.

 Mr,  Speaker:  To  which  amendments
 is  the  hon.  Member  referring?

 Pandit  Thakur  Das  Bhargava:  I  am
 referring  to  amendments  Nos.  490  and
 491,

 So  far  as  the  safeguards  to  linguis-
 tic  minorities  are  concerned,  I  know
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 [Pandit  Thakur  Das  Bhargava]
 there  is  some  mention  in  the  other
 Bill.  At  the  same  time,  since  the  Joint
 Committee  on  this  Bill  have  referred
 to  all  these  matters,  and  have  made
 a  report  about  these  matters,  and
 since  in  fact,  the  States  Reorganisa-
 tion  Bill  itself  is  based  on  that  Com-
 mittee’s  report  which  deals  with  all
 these  matters,  I  submit  they  are  the
 proper  subject-matters  of  this  Bill.  It
 is  not  that  they  are  not  relevant  to
 this  Bill.  They  can  be  regarded  as
 relevant,  But  if  this  is  the  wish  of
 the  House,  of  you  and  of  Sardar
 Hukam  Singh,  I  shall  respect  it.  For,
 after  all,  I  want  that  the  provisions
 should  92  put  somewhere.

 I  am  not  anxious  that  they  should
 be  only  here  or  only  there.  But  I  am
 anxious  that  they  may  be  put  in  some-
 where.  I  do  not  want  that  so  far  as
 Punjab  is  concerned,  especially  when
 those  persons  who  are  satisfied  with
 the  regional  formula  want  that  it
 should  be  made  a  part  of  some  Bill  or
 some  statute,  the  matter  should  not
 be  kept  only  in  an  appendix,  which  is
 no  part  of  the  Bill  at  all.  In  fact,
 even  the  appendix  is  not  referred  to
 in  claus2  22  of  the  Constitution  (Ninth
 Amendment)  Bill.  I  am  anxious  that
 wherever  you  may  put  it,  it  must
 form  a  part  of  the  statute  of  this
 country  and  not  be  relegated  to  an
 appendix  which  is  not  a  part  of  the
 Bill  at  all.

 Mr,  Speaker:  How  do  these  amend-
 ments  fit  in  and  where?  Is  there  any
 reference  to  minorities  anywhere  in
 this  Bill?

 Pandit  Thakur  Das  Bhargava:  Min-
 orities  are  not  referred  to  in  amend-
 ment  No.  490.  That  amendment  deals
 only  with  the  regional  committees.  It
 is  only  in  amendment  No.  49  that
 there  is  a  reference  to  safeguards  to
 linguistic  minorities.

 In  the  Bill,  I  agree  that  there  is  no
 clause  regarding  the  minorities.  But
 the  Bill  refers  to  Punjab,  and  these
 regional  committees  form  a  part  of
 the  Punjab  scheme.  If  there  is  a

 reference  to  Punjab  in  this  Bill,  then
 inSertion  of  all  those  matters  that  re-
 late  to  the  regional  committees  of
 Punjab  is  quite  consistent  with  the
 object  of  this  Bill.

 Shri  U.  M.  Trivedi:  But  what  has
 that  got  to  do  with  the  reorganisa-
 tion  question?

 Pandit  Thakur  Das  Bhargava:  For,
 it  will  refer  to  PEPSU  also.  After
 all,  PEPSU  and  Punjab  are  amal-
 gamated,  and  this  matter  refers  to
 both.

 Shri  U.  M.  Trivedi:  My  respectful
 submission  to  my  hon.  friend  would
 be  that  this  regional  formula  is  merely
 to  give  certain  powers  to  the  legiSla-
 ture  to  carry  on  and  conduct  its  busi-
 ness  in  a  particular  manner.  That
 has  nothing  to  do  with  the  reorgani-
 sation  of  States  as  such.

 The  amendment  of  my  hon.  friend
 would  be  quite  a  good  amendment  if
 it  is  brought  forward  in  connection
 with  the  Constitution  (Ninth  Amend-
 ment)  Bill,  where  at  least  the  regional
 formula  and  the  regional  committees
 are  mentioned,  There,  there  might  be
 scope  for  the  deliberation  of  the  re-
 gional  formula  as  such,  and  this
 amendment  might  be  fitted  in  there.
 But  here,  as  the  hon.  Member  him-
 self  admits,  he  is  himself  in  doubt
 about  that  amendment  being  appro-
 priate  to  this  Bill  which  deals  with
 matters  of  reorganisation.  I  would,
 therefore,  suggest  that  this  amend-
 ment  can  be  relegated  to  the  place
 where  it  rightfully  belongs.

 Shri  V.  P.  Nayar:  Give  the  benefit
 of  doubt  in  favour  of  the  Constitu-
 tion  (Ninth  Amendment)  Bill

 Pandit  Thakur  Das  Bhargava:  So
 far  as  this  matter  is  concerned,  I  am
 not  in  any  doubt,  though  I  want  your
 guidance  and  that  of  the  House.  I
 am  not  in  doubt  at  all,  so  far  as  this
 matter  is  concerned,  So  far  as  re-
 organisation  is  concerned,  there  is  a
 mention  of  the  different  States  in  the
 Bill,  and  therefore,  all  matters
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 relating  to  reorganisation  whether
 they  refer  to  particular  portions  of
 Punjab  or  the  whole  of  Punjab  itself,
 are  perfectly  relevant  in  this  Bill.
 And  they  are  perfectly  relevant  in
 the  other  Bill  also.  That  being  the
 position,  I  cannot  understand  my  hon.
 friend’s  objection  at  all.

 Shri  V.  P.  Nayar:  In  that  case,  the
 hon.  Member  can  have  provisions  re-
 Jating  to  the  detailed  administration
 of  the  various  States.

 Pandit  Thakur  Das  Bhargava:  As  a
 matter  of  fact,  this  point  was  made
 by  Shri  R,  D.  Misra,  and  it  was  said
 that  when  the  question  crops  up,
 there  should  be  occasion  for  arguing
 the  case  over  again.

 At  the  same  time,  this  is  not  my
 attitude.  My  attitude  is  quite  differ-
 ent.  I  want  the  guidance  of  the  Chair
 and  the  House.  If  the  House  is  so
 pleased,  I  shall  bring  up  these  amend-
 ments  in  the  other  Bill.  But  it  is  my
 submission  that  these  amendments  are
 perfectly  relevant  here  also.  I  want

 .your  guidance  on  this  matter.
 Shri  Bansal  (Jhajjar-Rewari):  Other

 Members  who  are  interested  in  this
 may  also  be  given  opportunities.  ,

 Mr,  Speaker:  We  are  deciding  now
 not  on  the  merits  but  on  the  issue
 whether  these  amendments  ought  to
 be  allowed  to  be  moved  here  in  this
 Bill  or  be  held  over  till  the  other  Bill
 is  taken  up.

 Shri  Bansal:  I  want  to  express  my
 views  on  this  very  subject  as  to  whe-
 ther  those  amendments  should  be  here
 or  in  the  other  Bill.

 Mr,  Speaker:  I  shall  hear  the  hon.
 Member  afterwards.  Now,  I  am  call-
 ing  upon  Shri  Datar.

 Shri  Datar:  I  would  like  to  invite
 your  attention  to  clause  22  of  the  Con-
 stitution  (Ninth  Amendment)  Bill,  as
 reported  by  the  Joint  Committee.

 The  hon,  Member's  amendment  deals
 with  the  regional  formula,  so  far  as
 the  Punjab  State  is  concerned,  That
 has  been  provided  for  in  the  other
 Bill.  Clause  22  of  that  Bill  reads:
 396  L.S.D,

 For  article  37l  of  the  Constitu-
 tion,  the  following  article  shall  be
 substituted,  namely:
 “871(1)  Notwithstanding  any-
 thing  in  this  Constitution,  the
 President  may,  by  .  order  made
 with  respect  to  the  State  of
 Andhra  Pradesh  or  Punjab,  pro-
 vide  for  the  constitution  and  func-
 tions  of  regional  committees  of
 the  Legislative  Assembly  of  the
 State,  for  the  modificatjons  to  be
 made  in  the  rules  of  business  of
 the  Government  and  in  the  rules
 of  procedure  of  the  Legislative
 Assembly  of  the  State  and  for  any
 special  responsibility  of  the  Gov-
 ernor  in  order  to  secure  the  pro-
 per  ‘functioning  of  the  regional
 committees.”.
 What  the  hon.  Member  desires  is

 to  have  a  clarification,  so  far  as  the
 rules  are  concerned.  In  the  light  of
 this  provision  in  clause  22  of  the  other
 Bill,  I  would  submit  that  so  far  as
 these  particular  amendments  of  my
 hon.  friend  are  concerned,  they  have
 no  rightful  place  in  the  States  Reor-
 ganisation  Bill,  or  even.  in.  clause  22
 of  the  Constitution  (Ninth  Amend-
 ment)  Bill.  They  are.matters  on  the
 basis  of.-  which.  certain  rules  will
 be  framed,  and  those  rules  will  re-
 late  mostly  to  ‘the  rules  of  business
 of  the  government.

 Therefore,  I  submit  that-  my  hon.
 friend's  amendments  have  no  refer-
 ence  either  to  this  Bill  or  to  the
 other  Bill

 Shri  R.  D.  Misra:  May  I  point.  out
 one  more  thing?  Part  IV  of  this  Bill
 is  entitled  ‘Representation  in  the
 Legislatures’.:*  So,  -this  ‘Part  refers  to
 representation  only.  Hence,  the
 regional  formula  which  is  being
 brought  up  by  Pandit  Thakur  Das
 Bhargava  is  outside  the  scope  of  Part
 IV,  and  hence  his  amendments  in
 this  regard  cannot  be  moved  here.

 Their  proper  place  is  in  the  Consti-
 tution  (Ninth  Amendment)  Bill.

 Shri  Datar:  Not  even  there.
 Shri  Bansal:  I  am.  surprised  at  the

 statement  of  the  hon.  Minister  fhat
 these  amendments  can  find  a,  place
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 neither  in  the  S.  R.  Bill  nor  in  the
 Constitution  (Ninth  Amendment) Bill  I  say  so  because  this  regional
 formula;  in  our  opinion,  is  the  cor-
 ner-stone  of  the  reorganisation  of  the
 State  of  Punjab,  and  unless  this  finds
 some  statutory  recognition,  either
 here  or  in  the  other  Bill,  I  do  not
 think  the  Government  will  be
 honouring  the  word  that  they  have
 given  to  the  people  of  the  Hariana
 prant.

 I  am  grateful  to  Pandit  Thakur  Das
 Bhargava  for  bringing  in  these
 amendments  at  this  stage.  I  do  not
 think  that  their  proper  place  is  in  the
 Constitution  (Ninth  Amendment) Bil.  The  right  place  for  these
 amendments  is  in  this  Bill  which  we
 are  discussing  now,  because  when
 we  are  discussing  the  whole  question of  reorganisation  of  States,  readjust-
 ment  of  the.  boundaries—what
 arrangements  are  made  within  two
 regions  of  a  particular  State—is  a
 subject-matter  thereof,

 There  is  one  constitutional  difficul-
 ‘ty  which  I  have  in  accepting  the
 proposition’  that  perhaps  the  right
 Place  for  moving  these  amendments
 will  be  in  the  Constitution  (Ninth
 Amendment)  Bill.  When  we  discuss
 Constitution  Amendment  Bills,  we
 have  to  have  a  majority  of  two-
 thirds.  It  is  surprising  that  while
 all  these  questions  relating  to  reorga- nisation  are  being  decided  by  a  bare
 majority,  this  regional  formula  relat-
 ing  to  Punjab  should  alone  be  decided
 by  a  two-thirds  majority.

 Shri  U.  M.  Trivedi:  On  a  point  of
 order.  I  do  not  know  wherefrom
 my  hon.  friend  got  this  idea.  We
 have  not  decided  it.  Are  we  going
 to  decide  an  amendment  of  the  Con-
 stitution  by  a  bare  majority?

 Shri  Bansal:  Not  at  all.  But  this
 amendment  of  Pandit  Thakur  Das
 Bhargava  does  not  purport  to  amend
 the  Constitution  at  all.  It  seeks  to
 incorporate  a  valid  arrangement  that
 has  been  already  arrived  at  in  the
 5.  R.  Bill.  Those  of  us  who  represent
 the  Hariana  prant  and  who  have

 persuaded  our  people  to  accept  this
 regional  formula,  will  find  it  absolu-
 tely  difficult  to  persuade  our  people
 that  Government  have  done  the  right
 thing  by  us.  I  think  this  must  be
 taken  into  consideration  while  you
 give  your  ruling.

 Shri  Datar:  May  I  clarify  the  posi-
 tion?  Government  stand  by  all  that
 they  have  done  so  far  as  the  regional
 formula  is  concerned.  There  is  no
 desire  to  go  aut  of,  or  to  go  behind,
 them.  The  only  difficulty  is  whether
 it  can  be  brought  in  either  in  the
 Constitution  amendment  Bill  or  in
 the  S.  R.  Bill.  That  was  the  reason
 why  I  pointed  out  that  when  this
 question  was  considered,  it  was  made
 elear.  Article  37]  itself,  as  accepted
 by  the  Joint  Committee,  says  that
 the  President  shall  provide  for  the
 constitution  and  functions  of
 regional  committee  of  the  Legislative
 Assembly  of  the  State,  for  the  modi-
 fications  to  be  made  in  the  rules  of
 business  of  the  Government  ana  in
 the.  rules  of  procedure  of  the  Legis-
 lative  Assembly  of  the  State.  I
 would  submit  to  this  House  in  all
 humility  that  the  rules  of  business
 that  would  be  made  in  this  respect
 would  be  as  important  as  the  provi-
 sions  of  the  Constitution  or  the
 provisions  of  the  Bill.  It  is  only  for
 technical  or  procedural  reasons  that
 they  have  put  it  in  that  way.

 I  would  again  assure  my  hon.  friend
 that  we  attach  great  importance  to
 what  has  been  very  wisely  decided.
 Even  though  according  to  procedural
 convenience  or  constitutional  matters,
 they  would  assume  the  form  of  rules,
 or  as  you  might  decide  whether  they
 can  come  under  tha  5.  R.  Bill  or  in
 the  Constitution  Amendment  Bill,
 wherever,  they  are,  they  would  be
 surely  accepted  and  implemented.

 Pandit  K.  C.  Sharma  (Meerut
 Distt.-South):  He  means  to  say  that
 the  matter  would  be  dealt  with  in  the
 rules?

 Shri  Datar:  Yes.  It  would  be  in
 the  rules
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 Shri  V.  P.  Nayar:  I  understood  the
 hon.  Minister  as  saying  that  the
 amendments  of  Pandit  Thakur  Das
 Bhargava  would  not  be  quite  relevant
 to  the  Bill  before  us.

 Shri  Datar:  May  not  be  according
 to  the  procedure.

 Shri  V.  P.  Nayar:  But  I  want  him
 to  loak  at  the  Title  of  the  Bill  which
 says:

 “A  Bill  to  provide  for  the  *
 reorganisation  of  the  States  of
 India  and  for  matters  connected
 therewith”.

 Pandit  Thakur  Das  Bhargava’s
 amendments,  on  reading,  will  suggest
 that  they  relate  to  certain  matters
 connected  with  reorganisation  of
 States.  Therefore,  it  becomes  quite
 in  keeping  with  the  provisions  of  this
 Bill  and  it  becomes  relevant  also  to
 the  discussion  now  proceeding.  I  do
 not  see  how  we  can  exclude  discussion
 of  these  amendments  on  the  ground
 that  they  do  not  fit  in  with  the
 scheme  of  this  Bill.

 Shri  Datar:  There  is  no  question
 of  exclusion.  If  necessary,  we  shall
 again  consult  the  Law  Ministry.
 All  that  we  desire  is  that  it  should
 be  given  a  proper  form  and  a  proper
 place.

 Shri  V.  P.  Nayar:  Then  he  should
 not  have  added  the  words  ‘and  for
 matters  connected  therewith’.

 Pandit  Thakur  Das  Bhargava:  As
 regards  Shri  R.  0.  Misra's  objection,
 that  my  amendments  have  nothing  to
 do  with  Part  IV,  I  beg  to  submit  that
 they  need  not  come  under  Part  IV.
 My  amendments  come  under  Part
 IVA,  as  I  have  indicated.  So  that
 objection  is  disposed  of.

 Then  the  question  is  whether  these
 amendments  should  form  part  of  this
 Bill  or  the  Constitution  Amendment
 Bill.  I  do  maintain  that  so  far  as  the
 Constitution  is  concerned,  these
 amendments  certainly  pertain  to  the

 Constitution  Amendment  Bill  also.
 But  to  see  whether  these  amendments
 are  relevant  to  the  Bill  under  consi-
 deration,  you  cannot  go  to  another
 Bill.  We  do  not  know  whether  the
 other  Bill  will  be  proceeded  with.
 You  cannot  say  that  because  there  is
 another  Bill,  therefore  it  cannot  be
 included  here.  This  is  not  the  way
 in  which  it  should  properly  be  seen.

 The  question  is  whether  this  is  a
 matter  connected  with  the  States
 Reorganisation  Bil'  or  not.  As  part
 of  the  States  Reorganisation  affair,
 they  called  the  Punjabis  and  came  to
 a  decision  that  they  will  divide  the
 Punjab  into  two  regions.  ‘hen  the
 question  is  whether  this  will  be  part
 of  the  statute  relating  to  States  reor-
 Zanisation  or  not.  The  question
 relating  to  Constitution  is  a  different
 matter.  The  States  are  being
 reorganised  under  the  S.  R.  Bill.  We
 are  entitled  to  say  here  that  you  put
 in  all  the  provisions  and  guarantees
 that  you  ‘have  given  to  us,  in  this
 Bill.  There  they  say  it  will  be  as  an
 appendix  and  it  will  be  in  the  rules.
 They  want  to  make  the  Punjab  still
 the  old  regulation  province.  I  am
 anxious  that  whatever  you  decide
 with  regard  to  the  constitution  of  the
 Punjab  must  be  put  in  this  Bill  which
 is  the  reorganisation  Bill  for  the
 whole  of  India.

 The  second  point  is  this.  Suppose
 I  come  to  this  House  and  submit  that
 you  give  these  guarantees  so  far  as
 a  particular  region  is  concerned.
 Then  these  guarantees  still  form  part
 of  the  S.  R.  Bill.  It  need  not  come
 within  the  scope  of  the  Constitution
 which  is  sacrosanct  and  can  only  be
 amended  by  a  two-thirds  majority.
 Here  we  want  that  so  far  as  the
 formula  is  concerned,  we  should  be
 given  an  opportunity  to  formally
 move  amendments  to  improve  ‘it.
 -But  you  want  to  keep  it  secret.  You
 want  nobody  to  know  anything  about
 it.  I  think  this  sort  of  thing  should
 not  be  allowed.

 ‘Shri  U.  M.  Trivedi:  The  formula
 should  go.
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 Pandit  Thakur  Das  Bhargava:  Why
 should  we  not  stand  by  the  formula?
 At  the  same  time,  I  want  that  the
 formula  should  be  sanctified  by  being
 made  part  of  this  Bill  which  is  for
 the  whole  of  India.  Tomorrow  the
 question  of  boundaries  may  be
 decided.  This  is  a  question  of
 boundaries  also—the  Hindi-speaking
 region  and  the  Punjabi-spealing
 region.  Are  you  not  fixing  bounda-
 ries’  and  does  this  not  come  under
 that  category  also?  If  for  the  whole
 of  India  you  are  going  to  treat
 boundary  matters  in  one  way,  you
 cannot  deny  to  me  the  same  _treat-
 ment  in  respect  of  our  boundaries.

 Then  again,  my  submission  is  that
 the  question  of  whether  safeguards
 for  minorities  should  come  here  or
 there  is  very  doubtful.  In  my  sub-
 ‘nission,  both  are  proper  places  for
 such  inclusion,  A  Member  can  insist
 that  it  can  be  put  in  either  place.
 Nhen  yon  look  into  my  amend‘ncr:

 relating  to  clause  49B,  you  will  see
 that  I  want  to  put  this  as  a  guarantee
 and  want  it  to  be  a  liability  on  the
 Punjab  Government.  I  have  already
 given  you  a  history  of  the  Hindi
 speaking  area.  I  am  very  glad  that
 Sardar  Hukam  Singh  also  agrees  that
 we  have  been  exploited  for  such  a-
 Jong  time.  I  want  that  in  this  Bill
 it  may  be  written  that  we  shall  be
 brought  on  to  equality  with  our  fel-
 low-citizens.

 Sardar  Hukam  Singh:  I  agree  with
 the  hon.  Member.

 Pandit  Thakur  Das  Bhargava:  We
 all  agree.

 Now,  the  point  is  this.  The  States
 Reorganisation  Bill  is  the  proper  place
 for  these.  Supposing  the  Constitu-
 tion  Amendment  Bill  is  defeated;
 what  will  happen?  If  it  is  not  accept-
 ed  and  you:do  not  get  the  three-
 fourths  majority,  where  shall  we  go?
 We  will  not  be  able  to  take  advantage
 of  the  promises  of  Government.  I  am
 talking  for  the  entire  Punjab  and  we
 want  that  whatever  is  agreed  to
 should  be  made  a  part  of  the  statute.

 Shri  U.  M.  Trivedi:  Does  the  hon.
 Member  want  a  constitutional  guaran-
 tee?  Certainly,  it  cannot  be  given
 here.

 Pandit  Thakur  Das  Bhargava:  I  do
 not  know  what  my  friend  means  by
 saying  a  constitutional  guarantee.  I
 want  this  House  should  secure  to  me
 that  these  Regional  Councils  are
 formed.  If  the  Constitution  Amend-
 ment  Bill  is  not  passed,  then,  where

 ‘else  shall  I  go?  (Interruption).  I  sub-
 mit  that  we  are  concerned  with  the
 Regional  Committees.

 I  will  refer  you  to  clause  2  of  the~
 Constitution  (Ninth  Amendment)
 Bill.  It  mentions  the  States  in  the
 same  terms  as  in  the  States  Reorgani-
 sation  Bill.  So,  as  a  matter  of  fact,
 so  far  as  boundaries  are  concerned,
 so  far  as  the  Regional  Committees  are
 concerned,  they  will  have  to  be  in
 both  Bills,  because  they  relate  to  the
 same  thing.  In  sub-clause  (2)  of
 clause  2  of  that  Bill,  the  entire  States
 are  given  there.  When  you  put  up
 the  States  you  should  put  up  also  the
 Regional  Committees.  I  am  afraid  of
 one  thing,  which  I  should  submit  for
 your  consideration  and  on  which  I
 want  your  ruling  help  and  guidance.

 The  hon.  Minister  has  been  pleased
 to  point  out  to  me  that  in  that  Bill
 also  I  will  have  no  place.  In  that
 Bill  also  he  says  only  amendments  to
 the  rules  of  Government  etc.  can  be
 allowed.  So,  I  am  afraid  I  may  not  be
 able  to  get  the  guarantee.  I  may
 not  be  able  to  say  what  the  Regional
 formula  should  consist  of.  My
 friend  puts  me  out  there  also.  So  far
 as  Punjab  is  concerned,  he  says  that
 he  will  knock  out  the  Punjabis  from
 both  these  Bills.  If  the  proper  place
 is  here,  I  certainly  want  that  it  may

 put  in  here.  But,  if  your  view  is
 that  we  should  agitate  it  again  there
 in  the  other  Bill,  then,  there  will  be
 two  difficulties.

 I  know,  according  to  article  4,  three-
 fourths  majority  is  not  required  and
 a  bare  majority  will  be  enough  be-
 cause  the  Constitution  of  regional
 committees  is  not  a  matter,  so  far  as
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 the  Constitution  is  concerned,  for  the
 amendment  of  the  Constitution.  It  is
 doubtful  as  to  what  will  be  your
 ruling.  I  may  not  be  ‘able  to  procure
 the  three-fourths  majority.  My  sub-
 mission  to  you  is  that  I  would  be  in  a
 worse  position  there,  though,  accord-
 ing  to  article  4  and  according  to  me,
 three-fourths  majority  is  not  requir-
 ed  because  it  is  not  a  matter  of  the
 amendment  of  the  Constitution.

 Shri  U.  M.  Trivedi:  That  is  amend-
 ing  the  Constitution.  These  Regional
 Committees  can  be  put  in  with  the
 Legislatures  etc.  in  the  Constitution.

 Pandit  Thakur  Das  Bhargava:  He
 says,  mention  it  there;  you  cannot  put
 it  in  this  Bill.  If  this  is  the  point,
 according  to  me,  this  is  also  the  place
 where  they  can  be  put.

 Shri  U.  M.  Trivedi:  I  am  serry  I
 have  not  been  properly  understood.

 Mr.  Speaker:  Let  us  not  argue  it
 here.

 Pandit  Thakur  Dag  Bhargava;  From
 the  point  of  view  of  the  whole  of
 Punjab,  kindly  let  us  move  these
 amendments  both  here  and  there.
 -So  far  as  the  question  of  safeguards

 for  the  minorities  in  the  whole  of
 India  is  concerned,  that  is  a  doubtful
 question.  You  may  be  pleased  to  put
 it  here  or  in  the  Constitution  Amend-
 ment,  as  you  think  fit.  But  my  sub-
 mission  is  that  it  is  part  of  the  re-
 organisation  of  the  States;  it  is  a  part
 of  the  Report  of  the  three  gentlemen
 whose  Report  is  the  basis  of  this
 Bill.  I  am  perfectly  within  my  rights
 to  bring  this  matter  here.

 Mr.  Speaker:  So  far  as  these  mat-
 ters  are  concerned,  these  amend-
 ments  are  certainly  amendments  of
 the  Constitution,  but  amendments  of
 the  Constitution  which  arise  out  of  the
 reorganisation  of  the  States  as  con-
 templated  in  article  3,  putting  two
 States  together,  forming  a  new  State
 or  adding  territories  to  a  State  or
 taking  away  territories  from  an
 existing”  State  etc.  If  any  such  thing
 is  contemplated  and  provision  is  made
 ina  Bill,  consequential  amendments
 will:  have  to  be  put  into  the  Consti-
 tution  and  all  the  steps  that  have  to

 be  taken  for  an  amendment  of  the
 Constitution  with  a  particular  special
 majority  etc.  have  to  be  adopted.  But,
 in  cases  where  they  arise  out  of
 amendments  to  delimitation  etc.  raised
 under  article  3,  such  of  those  things,
 notwithstanding  the  fact  that  they  are
 amendments  of  the  Constitution  will
 be  brought  under  article  4  and  a
 special  majority  is  not  necessary.

 The  only  point,  therefore,  is  whe-
 ther  these  amendments  for  the  addi-
 tion  of  the  new  clauses  relating  to
 safeguards  etc.  flow  out  of  the  re-
 organisation,  the  adding  to  or  sub-
 tracting  from  the  territories  of  States.
 If  it  is  so,  the  hon.  Member  has  got
 the  benefit  of  getting  it  through  in
 this  Bill  itself  without  a  special  majo-
 rity;  but,  otherwise,  he  will  have  to
 go  there  to  the  other  Bill  and  seek
 the  special  majority.  That  he  will  be
 put  to  difficulty  is  not  the  considera-
 tion  which  should  weigh  with  this
 House  in  putting  it  in  this  Bill.  But
 if  it  can  come  urder  article  4,  surely
 he  can  get  rid  of  it.  But,  if  it  is  not
 so,  he  will  have  to  undertake  the
 trouble.

 Let  us  read  article  4,  It  says:
 “Any  law  referred  to  in  article

 2  or  article  3  shall  contain  such
 provisions  for  the  amendment  of
 the  First  Schedule  and  the  Fourth
 Schedule  as  may  be  necessary  to
 give  effect  to  the  provisions  of
 the  law  and  may  also  contain
 such  supplemental,  incidental  and
 consequential  provisions  (includ-
 ing  provisions  as  to  representa-
 tion  in  Parliament  and  in  the
 Legislature  or  Legislatures  of
 the  State  or  States  -affected  by
 such  law)  as  Parliament  may
 deem  necessary.”
 These  safeguards  relating  to  minori-

 ties  as  envisaged  here  are  the  regional
 safeguards  etc.  and  do  not  come...

 Pandit  Thakur  Das  Bhargava:  But
 they  are  supplemental  and  incidental.

 Mr,  Speaker:  The  point  is,  it  is  for
 us  to  say  er  decide  whether  it  is  inci-
 dental  thereto.  (Interruption).  In  my
 humble  opinion  it  is  not  incidental.
 The  hon.  Member  says  that  it  will
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 (Mr.  Speaker]
 not  come  under  the  Constitution
 Amendment  Bill.  I  do  not  agree  that
 this  may  not  arise  out  of  it.  It  may
 be  moved;  it  is  for  the  House  to
 accept  it  or  not.  Anything  relating  to
 the  manner  in  which  we  decide  in
 this  House  the  destinies  of  the  coun-
 try  or  regulate  it  by  any  law  can
 come  under  the  Constitution.  This  is,
 for  the  time  being  obiter  dictum.  I
 will  consider  it  when  this  amend-
 ment  is  brought  before  the  House  in
 the  Constitution  Amendment  Bill.  As
 at  present  advised,  I  think,  it  may
 properly  be  brought  there  and  not
 here.

 Shri  V.  P.  Nayar:  If  you  kindly
 read  article  4(2)  also....

 Mr.  Speaker:  I  agree  that  though
 this  is  a  constitutional  amendment
 this  does  not  require  a  special  majo-
 rity.  If  this  is  an  amendment  fiow-
 ing  as  incidental,  supplemental,  con-
 sequential  etc” I  do  not  think  this
 should  be  relegated  to  the  other  one.
 We  can  get  it  through  here.  I  do  not
 agree  that  it  flows  out  of  this.  There-
 fore,  I  am  sorry  I  have  to  disallow
 these  amendments  here.  These
 amendments  may  be  brought  in  there.
 Then  it  will  be  time  for  us  to  con-
 sider.

 One  other  matter  that  was  raised
 here  is  that  such  important  matters
 as  safeguards  shall  not  be  relegated
 to  the  rules.  If  the  House  thinks that  they  ought  not  to  be  relegated to  the  rules,  they  may  make  special
 Provisions  for  the  safeguards  as  the
 Tenth  Schedule  or  the  Eleventh
 Schedule.  Anything  can  be  done.
 Under  those  circumstances,  even  that
 question  does  not  stand  in  the  way.
 They  need  not  accept  clause  22  as
 provided  for  in  the  Bill.

 Shri  Datar:  Anyhow  we  shall  con-
 sider  it  then.

 Mr.  Speaker:  When  we  come  to
 the  Constitution  Amendment  Bill,  we
 shall  consider  that.  These  amend-
 ments  are  not  proper  here  in  this
 Bill  and,  therefore,  we  shall  now
 proceed  with  the  other  group  of
 clauses,  clauses  50  to  70.

 Those  hon.  Members  who  have  not
 yet  taken  part  will  be  given  the  op-
 portunity.

 Shri  पा,  M,  Trivedi:  There  are
 some  important  amendments.
 3  P.M.

 Mr.  Speaker:  I  am  coming  to  that.
 Clauses  50  to  70

 Shri  Nesamony  (Nagercoil):,  My
 amendment  is  No.  209  to  clause  67.  It
 is  intended  to  make  good  an  omission,
 and  perhaps  through  oversight  the
 Joint  Committee  failed  to  make  any
 provision.  It  relates  to  the  advocates
 practising  in  the  territories  that  are
 now  proposed  to  be  transferred  to  the
 State  of  Madras.  Provision  has  been
 made  in  clause  54  for  advocates  in
 the  new  States  and  under  clause  66
 for  the  advocates  of  Hyderabad.  In
 clause  68,  there  is  a  provision  for  ad-
 vocates  to  appear  in  the  Madras  High
 Court  in  any  proceedings  in  which
 the  advocate  has  already  been  en-
 gaged.  But  there  is  no  similar  provi-
 sion  in  respect  of  the  advocates  pract-
 ising  in  the  territories  that  are  pro-
 posed  to  be  transferred  from  Tra-
 vancore-Cochin  to  Madras.  There-
 fore,  my  amendment  is  in  line  with
 the  proviso  to  clause  54  and  clause
 66.  The  proviso  to  clause  54  states:

 “Provided  that,  subject  to  any
 rule  made  or  direction  given  by
 the  High  Court  for  a  new  State
 in  exercise  of  the  power  conferred
 by  this  section,  any  person  who,
 immediately  before  the  appoint-
 ed  day,  is  an  advocate  entitled  to
 practise,  or  an  attorney  entitled  ta
 act  in  any  such  High  Court  or
 Judicial  Commissioner's  Court  as
 may  be  specified  in  this  behalf
 by  the  Chief  Justice  of  the  High
 Court  for  the  new  State,  shall  be
 recognised  as  an  advocate  or  an
 attorney  entitled  to  practise  or  to
 act,  as  the  case  may  be,  in  the
 High  Court  for  the  new  State.”
 Sub-clause  (4)  of  clause  66  states:

 “Any  person  who,  immediately
 before  the  appointed  day  is  an
 advocate  entitled  to  practise  in
 the  High  Court  of  Hyderabad
 shall,  as  from  the  appointed  day,
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 I  have  failed  to’  understand.  the  im- be  recognised  as  an  advocate  en-
 plications  contained  in  clause  50  of titled  to  practise  in  the  High

 Court  of  Andhra  Pradesh:"

 Clause  67  deals  with  High  Courts
 for  the  areas  added  to  Madras,  and
 in  that  clause  there  is  absolutely  no
 provision  for  the  advocates  who  are
 now  advocates  in  the  High  Court  of
 Travancore-Cochin  and  practising  in
 the  areas  now  sought  to  be  trans-
 ferred  from  Travancore-Cochin  to
 Madras.  That  is  why  I  have  moved
 this  amendment,  which  reads:

 “Any  person  in  the  territories
 transferred  from  Travancore-
 Cochin  to  Madras  who  immedi-
 ately  before  the  appointed  day
 is  an  advocate  entitled  to  practise
 in  the  High  Court  of  Travancore-
 Cochin  shall  as  from  the  appoint-
 ed  day  be  recognised  as  an  advo-
 cate  entitled  to  practise  in  the
 High  Court  of  Madras.”

 This  is  only  a  provision  in  conson-
 ance  with  the  provisions  in  respect  of
 other  portions  of  transferred  terri-
 tories  which  have  been  made  in  the
 Bill.  I  hope  that  this  amendment
 will  be  accepted,

 Shri  V.  P.  Nayar:  I  wish  to  ask  the
 hon.  Member  whether  at  present  there is  no  provision  in  the  Madras  High Court  Rules  under  which  an  advo-
 cate  of  the  Travancore-Cochin  State
 can  also  appear  in  the  Madras  High Court.

 Shri  Nesamony:  To  my  knowledge, no.

 Shri  V.  P,  Nayar:  Then  the  amend-
 Ment  is  relevant,

 Shri  Nesamony:  I  hope  that  my amendment  will  be  accepted.
 Mr,  Speaker:  I  think  there  seems  to be  some  lacuna  as  the  hon.  Member

 Points  out.

 Shri  Datar:  I  will  took  into  it,  Sir.
 Shri  U.  M.  Trivedi:  My  amendments

 are  Nos,  ll,  i2  and  4  to  clauses
 50,  5]  and  52  respectively.

 the  Bill  which  provides—

 “The  High  Courts  exercising
 immediately  before  the  appoint-
 ed  day  jurisdiction  in  relation  to
 the  existing  States  of  Madhya
 Pradesh  and  Punjab  shall,  as
 from  the  appointed  day,  be  deem-
 ed  to  be  the  High  Courts  for  the
 new  States  of  Madhya  Pradesh
 and  Punjab,  respectively.”

 I  do  not  know  why  Madhya  Pra-
 desh  and  Punjab  only  have  been
 chosen  as  there  would  be  some  other
 reorganised  States  also  which  will
 come  into  existence.  In  sub-clause
 (3)  of  clause  50,  it  is  provided:

 “As  from  the  appointed  day,
 there  shall  be  established  a  High
 Court  for  each  of  the  new  States
 of  Kerala,  Mysore  and  Rajas-
 than.”

 And  in  the  same  breath,  further  on
 it  is  stated  that  the  original  High
 Courts  of  these  three  States  shall
 stand  abolished.

 Mr.  Speaker:  They  are  pucca  High
 Courts  according  to  them.

 Shri  U,  M.  Trivedi:  I  am  not  con-
 cerned  whether  they  are  pucca  High
 Courts  or  kutcha  High  Courts.

 Mr,  Speaker:  This  is  not  a  matter
 for  laughter.  Those  three  States  are
 ‘B’  Class  States  at  present,  while
 Madhya  Pradesh  is  an  A  Class  State
 and  Punjab  also  is  an  A  Class  State.
 Sub-clause  (3)  relates  to  Kerala,  My- sore  and  Rajasthan  which  are  B  Class
 States.  Evidently  they  want  to  make
 a  distinction  between  these  two  sets
 of  States......

 Shri  U.  M.  Trivedi:  All  our  High
 Courts  have  been  working  under  the
 various  Acts  of  the  High  Courts,
 under  the  Letters  Patent  or  under  the
 Charter.  Though  the  old  things  have
 disappeared,  there  is  nothing  to  indi-
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 {Shri  U.  M.  Trivedi]
 cate  that  a  ruling  of  ‘the  High  Court  of
 Rajasthan  or  of  Travancore-Cochin  or
 of  Mysore  is  not  to  be  given  equal
 weight  with  the  rulings  of  the  various
 High  Courts  in  the  so  called  A  Class
 States.  There  is  nothing  in  the  law
 to  suggest  that  the  High  Courts  of  B
 Class  States  were  in  any  manner  in-
 ferior  to  the  High  Courts  of  A  Class
 States.  So  far  as  the  appointment  of
 the  Chief  Justice  is  concerned  in  each
 of  the  States,  practically  the  Chief
 Justices  were  drawing  the  same  sala-
 ries.  The  only  question  was  about  the
 smaller  salaries  being  paid  to  the
 Puisne  Judges  of  B  Class  States.  If
 the  principle  has  now  been  agreed,  as
 stated  by  the  States  Reorganisation
 Commission,  that  this  invidious  dis-
 tinction  between  the  salaries  of  the
 Puisne  Judges  of  B  Class  States  and
 those  of  the  Puisne  Judges  of  A  Class
 States  should  be  done  away  with  and
 that  they  should  be  put  on  a  par  with
 the  Judges  of  A  Class  States,  then  the
 suggestion  that  these  High  Courts  will
 be  abolished  and  new  High  Courts  will
 be  created  in  their  place  has  created
 a  suspicion  in  the  minds  of  the  people
 that  the  Judges  of  these  High  Courts
 will  have  some  sort  of  screening,  that
 these  very  persons  who  are  acting  as
 Judges  today  will  not  be  the  Judges
 who  will  be  again  appointed  to  the
 newly  created  High  Courts  and  that
 some  new  appointments  will  be  made,
 which  means  that  some  old  Judges  will
 go  away.  That  is  to  say  that  the  con-
 stitutional  guarantee  that  hag  been
 given  to  one  and  all  Judges  so  far
 appointed  under  the  Constitution  will
 disappear  by  this  provision  of  the
 States  Reorganisation  Bill.  In  other
 words,  an  amendment  of  the  Constitu-
 tion  takes  place  by  virtue  of  this  pro-
 vision  of  Law.  My  humble  submission
 is  that  this  is  not  a  proper  proposition
 as  has  been  put  forward.  Where  is  the
 necessity  of  abolishing  one  High  Court
 and  creating  a  High  Court  of  the  same
 name  in  the  same  State  without  mak-
 ing  any  difference?  If  the  Govern-
 ment  says  “All  right,  we  have  decided
 to  re-appoint  all  those  Judges  who  are
 already  there”,  then  there  is  no  need

 to  abolish  the  High  Courf.  Of  course,
 you  are  creating  a  new  State  of  Rajas-
 than  and  making  it  into  an  A  Class
 State  instead  of  a  B  Class  State.  The
 High  Court  Act  of  any  State  does  not
 mention  at  any  place  that  this  High
 Court  is  the  High  Court  of  a  Part  A
 State  or  that  this  High  Court  is  the
 High  Court  of  a  Part  B  State.  The
 High  Courts  are  High  Courts.  There  is
 absolutely  no  distinction  laid  down  ir
 our  Constitution  or  in  the  various  Acts
 of  the  High  Courts.

 व्‌  have  sought  to  insert  the  words
 “Mysore  and  Rajasthan”  after  the
 word  “Punjab”.  That  is  my  amend-
 ment.  In  the  case  of  Kerala  the  name
 is  being  changed.  The  name  previously
 was  Travancore-Cochin;  it  is  now
 changed.  But,  there  could  be  no  dif-
 ference  between  the  High  Courts  of
 Kerala,  Mysore  and  Rajasthan.

 I  had  some  conversation  in  the  lobby
 here.  Some  friends  were  speaking.  A
 suggestion  was  made  that  in  some  of
 these  8  States—perhaps  it  might  have
 been  discussed  in  the  Joint  Committee
 also,  I  do  not  know—very  small  people
 were  appointed  as  Judges.  They  were
 not  very  learned  persons.

 An  Hon.  Member:  In  Rajasthan?
 Shri  वा,  M,  Trivedi:  It  may  be  Rajas-

 than,  Madhya  Bharat,  PEPSU  or  any
 other  place.  I  am  not  concerned.

 Sardar  Hukam  Singh:  Leave  aside
 PEPSU.

 Shri  U.  M.  Trivedi:  No,  Sir,  I  can-
 not.  That  is  part  and  parcel  of  India.
 When  these  Judges  were  appointed,  we
 appointed  them  after  observing  a
 regular  procedure  that  was  laid  down
 in  the  Constitution:  that  is  to  say,  on
 the  recommendation  of  the  Chief  Jus-
 tice  of  India  and  the  Chief  Justice  of
 the  High  Court  to  which  the  appoint-
 ments  were  made.  If  it  is  said  that
 legal  luminaries  were  not  forthcoming
 for  appointment  there,  that  might  be
 due  to  the  remuneration  being  not  cf
 the  order  available  in  Part,  A  State.  I
 cannot  refrain  from  saying  this.
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 Mr.  Speaker:  Where  has  been  the
 hon.  Member  practising?

 Shri  U.  M.  Trivedi:  I  am  practising
 ‘in  various  High  Courts.  (Interrup-
 tions)  I  am  a  senior  advocate  of  the
 Superme  Court  and  therefore,  I  need
 not  be  afraid  of  these  things.  I  am
 very  much  above  such  distinctions.

 Mr.  Speaker:  One  may  feel  that
 there  is  something,  some  halo  attached
 to  the  Judges  of  such  High  Courts  as
 ‘Calcutta,  Bombay  and  Madras  and  not
 to  High  Courts  in  Mysore  and  other
 places.  But,  in  all  the  native  States,
 the  royal  rulers  have  had  their  High
 Courts  also  and  they  modified  -and
 adopted  the  laws  that  were  passed
 here.  Evidently,  that  background
 should  be  there.

 Shri  U.  M.  Trivedi:  From  950  to
 1956,  we  have  the  Rajasthan  High
 Court  working.  All  the  appointments
 are  practically  new.  The  same  is  the

 ‘case  with  Madhya  Bharat  High  Court:
 all  were  barrister  Judges.  So,  there
 ‘was  no  question  of  one  High  Court
 having  a  certain  halo  which  was  not
 there  in  the  Madhya  Bharat  High
 Court  or  some  such  High  Court.

 Mr.  Speaker:  I  am  afraid  the  hon.
 Member  is  labouring  the  point  a  little
 too  much.

 Shri  U.  M.  Trivedi;  Why  should  this
 duplication  be  allowed?  First  you
 abolish  the  High  Court  and  then  create
 a  High  Court.  It  is  for  the  same  place.
 It  is  the  same  High  Court.  Thus,  diffi-
 culties  are  created  for  the  poor  advo-
 cates  who  have  been  enrolled  on  the
 rolls  of  these  High  Courts.
 3.5  pM.

 [Mr.  Deputy  SPEAKER  in  the  Chair]
 There  is  a  consequential  amendment.

 Clause  54  says  that  the  High  Court
 for  a  new  State  shall  have  the  iike
 Power  to  approve,  admit,  enrol,  remove
 and  suspend  advocates  and  attorneys,
 and  to  make  rules  with  respect  to
 advocates  and  attorneys  as  are,  under
 the  law  in  force  immediately  before
 the  appointed  day.  exercisable  by  the

 High  Court  for  the  corresponding
 State.  New  enrolment  will  take  place;
 new  admissions  will  have  to  be  made.
 Then,  there  are  the  High  Court  Acts
 also.  Difficulties  will  arise’in  the  way
 of  administration  of  these  Courts.  My
 submission,  therefore,  is  this.  I¢  my
 amendment  is  accepted  it  will  remove
 these  difficulties  to  a  great  extent.

 During  the  debate  at  the  considera-
 tion  stage  Pandit  Bhargava  had  said
 that  there  is  nothing  to  suggest  that
 these  persons  who  are  already  acting
 as  Judges  will  not  be  continued  as
 High  Court  Judges.  At  that  time,
 when  interrupted,  I  had  said  that  I
 would  like  an  unequivocal  statement
 from  the  Government  that  those  per-
 sons  would  again  be  appointed.  Un-
 fortunately,  that  statement  is  not
 forthcoming.  There  is  a  doubt  in  the
 mind  of  the  judiciary  that  flere  is
 something  behind  and  God  alone
 knows  how  they  will  be  dealt  with.

 Pandit  Thakur  Dag  Bhargava:  How
 will  the  seniority  of  Judges  be  regu-
 lated?

 Shri  U.  M.  Trivedi:  The  whole  thing
 will  come  like  this.  Therefore,  if  the
 question  of  general  seniority  for  the
 whole  of  India  has  to  be  considered,
 it  must  be  considered  from  the  date
 of  the  appointment  of  the  Judges.
 There  may  be  some  formula.  But  it  is
 not  necessary  that  all  these  Judges  of
 the  Part  B  States,  wherever  they  may
 be,  should  be  dubbed  down  as  juniors
 to  those  who  have  been  appointed  in
 Allahabad,  Bihar  and  other  places.
 What  type  of  people  they  are,  I  do  not
 want  to  say:  I  do  not  want  to  criticise
 them.

 There  is  one  more  amendment  stand-
 ing  in  my  name  to  clause  65.  That
 will  be  a  consequential  amendment.  If
 the  High  Court  is  not  abolished  in
 Rajasthan  and  the  old  High  Court  is
 continued,  there  will  be  no  need  to
 say  “the  High  Court  of  the  existing
 State  of  Rajasthan.”  It  will  be,  “The
 High  Court  of  Rajasthan.”  This  con-
 sequential  amendment  may  be  made.
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 Dr.  Rama  Rao  (Kakinada):  May  I

 speak  on  my  amendment?
 Mr.  Deputy-Speaker:  [  have  to  make

 an  announcement.
 The  following  further  amendments

 to  clauses  l6  to  49  and  Schedules  I  to
 TII  and  clauses  50  to  70  of  the  States
 Reorganisation  Bill  have  been  indi-
 cated  by  Members  to  be  moved  subject
 to  their  being  otherwise  admissible:

 Clause  No.  of  Amendment
 No.

 1  28,  156,  229,  230,  23i,  232.
 18  9l,  92,  93.
 9  94.
 23  96,  97.
 24A
 (New)  503.
 25  158.
 27  502.
 30  508.
 49-  425,  426,
 Third
 Sche-
 dule  505.
 50  9,  225,  ]l,  313,  (same as  ]l)
 B51  112,  3]4  (same  as  12)
 52  114,  35  (same  as  4)
 54  468
 62  409
 66  256
 67  209

 Clause  l7—Establishment  of  Zonal
 Councils)

 Shri  U.  M.  Trivedi:  My  amendment
 No,  28  is  the  same  as  amendment  No.
 304  moved  by  Shri  N.  R.  Muniswamy
 on  the  3rd  August,

 Shri  Nambiar:  I  beg  to  move:
 Page  10,  line  22—for

 substitute  “Tamilnad”
 Shri  V,  G.  Deshpande:  I  beg  to

 move:

 “Madras”

 (i)  Page  10,  line  2—for  “Rajas-
 than”  Substitute  “Uttar  Pradesh”

 (ii)  Page  l0—for  lines  4  and  16
 substitute:

 “(b)  the  Central  Zone,  compris-
 ing  of  Gujarat,  Rajasthan  and
 Madhya  Pradesh.”

 (iii)  Page  10,  line  20—for  “Guja- rat”  substitute  “Andhra”
 (iv)  Page  10,  lines  2l  and  22—omit

 “Andhra  Pradesh”
 Clause  1  (Composition  of  .the

 Councils)
 Shri  U.  M.  Trivedi:  I  beg  to  move:

 “Page  0—after  line  37,  add:
 “(e)  a  member  of  the  biggest

 opposition  party  of  each  of  the
 States  included  in  the  zone.”
 My  amendments  Nos.  92  and  93  are

 the  same  as  Nos.  307  and  308  already
 moved  by  Shri  N.  R.  Muniswamy.
 Clanse  9—(Meetings  of  the  Council)

 Shri  U.  M,  Trivedi:  My  amendment
 No.  94  is  the  same  as  amendment  No.
 309  already  moved  by  Shri  N.  RL
 Muniswamy,
 Clause  23—  Functions  of  the  Councils)

 Shri  U.  M.  Trivedi:  My  amendment.
 Nos,  96  and  97  are  the  same  as  Nos.
 310  and  3I]  already  moved  by  Shri
 श्र,  है,  Muniswamy,.

 New  Clause  4A,
 Shri  Sarangadhar  Das:  I  beg  to

 move:
 Page  l3—after  line  24,  insert:

 “24A.  Notwithstanding  the  fore-
 going  provisions  if  any  State  is
 dissatisfied  with  the  recommen-
 dations  of  the  Zonal  Council  in
 regard  to  border  disputes  and  re-
 presents  to  the  Union  Government.
 for  apointment  of  a  Boundary
 Commission,  the  Union  Govern-
 ment  shall  appoint  a  Boundary
 Commission  consisting  of  Judges
 of  the  Supreme  Court  or  High
 Courts  for  investigating  into  and
 adjudicating  upon  such  representa-
 tion,  and  the  Union  Government
 shall  take  necessary  steps  to  im-
 Plement  the  award  of  such  Com-
 mission.”
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 Clause  25-—  (Amendment  of  the
 Fourth  Schedule to  the  Constitution)

 Shri  Nambiar:  I  beg  to  move:

 Page  14,  line  l—for  “Madras”  sub-
 stitute  ‘“Tamilnad.”

 Clause  27—  (By-elections  to  fill
 vacancies)

 Shri  Anandchand:  I  beg  to  move:

 Page  15,  line  40—for  “State  of
 Bombay”  substitute:

 “States  of  Bombay,  Delhi,  Hima-
 chal  Pradesh  and  Manipur”,

 Clause  30-  (Changes  in  composition
 ete.)

 Shri  N.  P.  Nathwani:  I  beg  to  move:

 Page  l7—after  line  3,  add:

 “Provided  that  the’  office  of
 Adviser  in  Kutch,  under  the  Gov-
 ernment  of  Part  C  States  Act,
 395l,  shall  not  disqualify,  and
 shall  be  deemed  never  to  have
 disqualified  the  holder  thereof  for
 being  elected  as,  or  for  being  a
 member  of  the  Legislative  Assem-
 bly  of  Gujarat.”

 Clause  49—  (Special  provision  as  to
 certain  elections)

 Shri  U.  M.  Trivedi:  I  beg  to  move:

 (i)  Page  25,  line  5—for  “and  Bom-
 bay”  substitute  “Bombay  and  Rajas- than’

 (ii)  Page  25,  line  7—ofter  “Maha-
 Tashtra”  add  “and  Rajasthan”

 Third  Schedule

 Shri  Reshavaiengar:  I  beg  to  move:
 Page  60,  line  2I—for  “182”  substi-

 tute—“234"

 Clause  50—  (High  Courts  for  the
 new  States)

 Dr,  Rama  Rao:  I  beg  to  move:
 Page  25—
 (i)  lines  17  and  18,  for  “the  States

 ‘of  Gujarat  and  Maharashtra  and  for
 the  Part  C  State  of  Bombay”  substi-
 tute:

 “the  State  of  Maharashtra”;  and
 (ii)  after  line  18,  insert:

 “(LA)  A  new  High  Court  for  the
 State  of  Gujarat  shall  be  constitut-
 ed  as  from  the  appointed  day.”
 Shri  Gadilingana  Gowd:  I  beg  to

 move:

 Page  25,  line  8—omit  “and  for  the
 Part  C  State  of  ‘Hombay'’”;

 Shri  ww  जा,  Trivedi:  I  beg  to  move:
 Page  25—
 (i)  line  2l,  after  “Punjab”  insert

 “Mysore  and  Rajasthan”;

 (ii)  line  22,  after  “Punjab”  insert.
 “Mysore  and  Rajasthan";  and

 (iii)  line  25,  for  “for  each  of  the
 new  States  of  Kerala,  Mysore  and
 Rajasthan”  substitute:  “for  the  new
 State  of  Kerala”.

 Shri  N.  R.  Muniswamy  (Wandi-
 wash):  My  amendment  No.  33  is  the.
 same  as  amendment  No.  111  moved
 by  Shri  U.  M.  Trivedi.  *

 Clause  5l—(Abolition  of  certain
 Courts  ad

 Shri  U.  M.  Trivedi:  I  beg  to  move:
 Page  25—for  lines  26  to  29  substi-

 tute:
 “SI,  q@  As  from  the  appointed

 day,  the  Courts  of  the  Judicial
 Commissioner  for  Ajmer,  Bhopal, Kutch  and  Vindhya  Pradesh  and
 the  High  Courts  of  Madhya
 Bharat,  Saurashtra,  Travancore-
 Cochin,  Patiala  and  East  Punjab
 States  Union  and  Hyderabad  shall
 cease  to  function  and  are  hereby
 abolished.”
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 Shri  N.  R,  Muniswamy:  My  amend-  Clause  62—  (Transfer  of  proceedings ment  No,  3]4  is  the  same  as  amend-  to  Madhya  Pradesh  High  Court) ment  No.  2  moved  by  Shri  U.  M.

 Trivedi:  Shri  U,  M,  Trivedi:  I  beg  to  move:
 Clause  52—(  Principal  Seat  and  other  Page  29,  line  2l  omit  “existing.”

 places  etc.)
 Shri  U,  जा,  Trivedi:  I  beg  to  move:  Clause  66—  (

 ia
 of  Andhra

 Page  26—for  lines  to  6,  substi-
 tute:  Shri  Y.  Gadilingana  Gowd  (Kur-

 “(2)  The  President  may,  after  ‘nool):  I  beg  to  move:
 consultation  with  the  Chief  Jus-  line  44  cs tice  of  India  and  the  Chief  Justice  aoe

 °  0७  80  Shs  Sask  “aed
 of  the  High  Court  for  that  State,  BOES:
 by  notified  order,  provide  for  the
 establishment  of  a  permanent  Clause  C bench  of  that  High  Court  at  one  sal  Tanto:  won,

 the  areas
 more  place  within  the  State  other
 than  the  principal  seat  of  the  Shri  Nesamony:  I  beg  to  move:
 High  Court  and  for  any  matter
 connected  therewith.”  Page  33—ajter  line  23,  add:

 Shri  N.  E.  Muniswamy:  My  amend-  5)  Any  person  in  the  territo-
 ment  No.  35  is  the  same  a  amend-  ries  transferred  from  Travancore-
 ment  No.  ll4  moved  by  Shri  U.  M.  coches  to  ‘Madras  wee,  damsedib
 Trivedi:  tely  before  the  appointed  day  is

 an  Advocate  entitled  to  practice
 the  High  Court  of  Travancore- Clause  54—  (Power  to  enrol  advocates  Py  hi. wey  Cochin  shal]  as  from  the  appoint-

 ed  day  be  recognised  as  an  Advo-
 Shri

 cate  entitled  to  practise  in  the Shri  N,  E.  Muniswamy:  I  beg  to  High  Court  of  Madras.”
 _™move:

 Mr,  Deputy-Speakgr:  All  these
 Page  26—after  line  35,  add:  amendments  are  now  before  the

 House.
 “(3)  Notwithstanding  anything

 contained  in  the  provisions  of  this  Shrimati  Renu  Chakravartty:  Am
 Part  and  save  as  hereinafter  spe-  I  to  understand  that  certain  new
 cifically  provided,  the  advocates  amendments  have  been  allowed  to
 practising  in  or  attorneys  acting  clauses  2  to,  15?  I  did  not  quite  fol-
 in  the  Courts  situated  within  the  low,
 territories  transferred  to  other
 States  by  the  provisions  of  Part  II  Mr,  Deputy-Speaker:  No.  It  is  not
 of  this  Act  shall  be  deemed  to  that.  These  are  to  the  other
 have  been  recognised  as  such  in  clauses  that  we  have  discussed.
 the  High  Courts  of  the  States  to  Certain  amendments  had  been  given
 which  the  territories  are  trans-  notice  of  and  they  were  selected
 ferred,  unless  the  advocates  and  for  being  moved  and  notice  was
 attorneys,  within  a  period  of  2  sent  to  the  office  as  well.
 months,  from  the  appointed  day,  But  they  could  not  be  announced  in
 elect,  by  appropriate  applications,  time  and  so  they  could  not  go  into
 to  practise  or  act  in  the  High  the  records.  That  ig  the  only  diffe-
 Courts,  new  or  existing,  as  the  rence  that  has  been  made;  otherwise,
 case  may  be,  in  which  they  were  no  new  amendments  have  been  al-
 originally  enrolled.”  lowed.
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 Shrimati  Renu  Chakravartty:  I
 just  wanted  to  know  whether,  after
 the  discussion  on  a  group  of  clauses,
 any  new  amendment  to  that  group  of
 clauses  can  be  moved.  That  is  the
 only  point  I  wanted  to  make  clear,

 Mr,  Deputy-Speaker:  When  the
 discussion  is  closed,  no  new  amend-
 ments  can  be  moved,

 Shrimati  Renu  Chakravartty:  I  take
 it  that  chits  regarding  tlrese  amend-
 ments  were  given  before  and  only
 they  were  not  announced.  Also,  I
 take  it  that  generally  amendments
 ate  announced  before  discussion  on  8
 group  of  clauses  is  closed.

 Mr,  Deputy-Speaker:  I  will  just
 find  out  from  the  Office  and  then  in-
 form  the  House  about  the  _  correct
 position,

 Dr.  Rama  Rao:  Mr,  Deputy-Speaker,
 I  have  moved  my  amendment  No.  9
 to  clause  50.  In  substance  it  is  like
 this,  Clause  50  propeses  a  common
 High  Court  for  the  State  of  Mahara-
 shtra,  the  State  of  Gujarat  and  the
 Part  C  State  of  Bombay,  My  amend
 ment  is  to  the  effect  that  the  present
 High  Court  of  Bombay  should  be
 the  High  Court  for  the  State  of
 Maharashtra  because,  by  my  previous
 amendments  I  have  sought  to  include
 Bombay  in  the’  State  of  Maharashtra.

 Again,  I  have  proposed  another
 amendment  by  which  a  new  High
 Court  for  the  State  of  Gujarat  shall
 be  constituted  as  from  the  appointed
 day,

 ’

 Now,  my  proposal  to  have  two  se-
 parate  High  Courts,  one  for  Gujarat
 and  one  for  Maharashtra,  ig  all  the
 more  significant  now,  in  view  of  the
 Present  proposal  that  is  going  round.
 You  know,  Sir,  some  of  our  friends
 have  picked  up  a  dead  mouse  and
 turned  it  into  a  ferocious  tiger  by
 bringing  back  to  life  the  dead  bilin-
 gual  proposal.  In  view  of  that  pro-
 Posal,  which  is  being  canvassed  very

 heavily  in  spite  of  the  opposition  of
 the  people  to  have-  Gujarat  and
 Maharashtra,  my  ameridment  is  very
 significant,  Our  friends  who  want  to
 by-pass  the  wishes  of  the  people,  by
 a  new  proposal  are  not  fai  to
 the  people.  The  people  of  Gujarat
 have  got  Maha  Gujarat  according  to
 the  Bill  and  they  are  satisfied.  They
 would  be  very  glad  to  have  a  sepa-
 rate  High  Court  for  them,  because  I
 believe  every  linguistic  State  must
 have  its  own  High  Court,  Today's
 Times  of  India  has  summarised  the
 reaction  of  the  people  of  Gujarat  to
 the  present  bilingual  proposal  which
 shows  that  all  Gujarati  papers  of  im-
 portance  are  vehemently  opposed  to
 the  proposal  of  having  a_  bilingual
 State.  They  want  the  Maha  Gujarat
 as  proposed  in  the  Bill.  Therefore,
 my  proposal  supplements  that  Maha
 Gujarat  proposal  by  giving  a  separate
 High  Court  also  to  Gujarat.  Accord-
 ing  to  me,  they  can  have  it  at  Ahme-
 dabad  or  any  other  place  they  choose.

 According  to  my  previous  amend-
 ments,  the  State  of  Maharashtra  in-
 cludes  Bombay  City  also,  We  have
 not  yet  taken  votes  over  those  amend-
 ments.  Therefore,  I  suggest  that  there
 should  be  two  separate  High  Courts,
 one  for  Maharashtra  including  Bom-
 bay  City  and  the  other  for  Gujarat.

 In  proposing  a  common  High  Court
 we  are  not  doing  any  justice  to  the
 people  in  the  two  States.

 Then,  I  want  to  say  one  word  about
 Andhra.  I  support  the  proposal  as
 it  is  in  the  Bill  There  have  been
 some  suggestions  that  there  should
 be  a  separate  Bench  at  Guntur.

 An  Hon,  Member;  No,  no.

 Dr.  Rama  Rao:  I  am  glad  it  has
 been  opposed.  Anyway,  though  it  is
 not  in  the  Bill,  I  have  to  express  my
 opinion,  which  is  supported  by.  many
 others,  that,  as  far  as  possible,  all
 Benches  should  be  at  one  place—I  am
 not  commenting  about  other  places—
 and  Hyderabad  is  the  proper  place  to
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 (Dr.  Rama  Rao]

 have  the  Andhra  High  Court  and  that
 should  be  the  only  one  place,

 Mr,  Deputy-Speaker:  Now,  I  have
 ascertained  the  facts  about  the  amend-
 ments  I  announced  just  now.  These
 amendments  relate  to  clauses  6  to  49,
 and  not  clauses  2  to  15,  discussion  on
 which  was  continued  even  today,
 Notices  of  these  amendments  were
 received  on  Friday  and  Saturday  and
 chits  showing  the  intention  of  Mem-
 bers  to  move  them  were  also  received
 on  Friday  and  this  morning.  The
 announcement  ought  to  have  been

 ‘made  in  the  morning,  but  that  was‘
 not  done.  There  is  nothing  new  that
 we  are  allowing  just  now,  As  I  said
 before,  when  the  discussion  has  been
 claed  no  new  amendments  can  be
 received.

 Shri  Achuthan:  Mr.  Deputy-Speaker,
 in  fact,  I  do  not  agree  with  the  view
 expressed  by  Dr.  Rama  Rao  that  each
 State  must  have  a  separate  High
 Court.  I  do  not  know  whether  he
 would  go  to  the  extent  of  saying  that
 all  Judges  in  a  High  Court  must  be
 from  that  State.  Thank  God,  he  has
 not  expressed  that  desire.  The  next
 stage  would  then  be  that  all  States
 must  be  independent  of  other  States.

 With  regard  to  Kerala  High  Court,
 even  though  there  is  a  provision  in
 this  Bill,  as  amended  by  the  Joint
 Committee,  that  the  previous  High
 Courts  are  all  abolished  and  all  High
 Courts  would  be  of  the  same  _  cadre
 and  same  level,  there  is  some  appre-
 hension.  Even  though  the  Part  B
 State;  High  Courts  are  not  inferior,
 the  Judges  there  may  be  drawing  a
 lower  salary  and  so  their  judgments
 may  not  have  so  much  weight  cr
 authenticity  as  that  of  the  Judges  in
 the  High  Courts  of  States  like  Mad-
 ras,  Bombay  and  Calcutta,  I  am  very
 glad  the  distinction  has  been  done
 away  with.  But  my  only  apprehen-
 sion  is,  as  Was  expressed  by  my  friend
 Shri  U_  M.  Trivedi,  that,  because  the
 Part  B  High  Courts  were  having
 Judges  who  were  drawing  lesser  pay,
 when  the  question  of  screening  or

 selecting  comes  in,  the  Judges  from
 other  High  Courts  may  be  taken  on
 the  ground  that  they  were  drawing higher  pay  and  they  will  be  posted in  these  new  High  Courts  as  senior
 Judges  thereby  overlooking  the  regu-
 lar  claims  of  those  Judges  in  the
 Part  B  States.  That  is  the  suspicion
 that  I  have  got.  I  do  not  say  that  it  is
 correct  or  reliable.  But  that  suspic-
 ion  must  be  cleared.  Even  now  many
 responsible  people  have  got  that  sus-
 Picion,  They  may  have  their  own
 valid  grounds.  According  to  me  it  is
 immaterial  whether  the  Judges  of
 Bombay,  Calcutta  or  Madras  High
 Court  were  drawing  a  higher  pay.  I
 do  not  think  by  that  they  are  in  any
 way  superior  to  other  High  Court
 Judges  of  Part  B  States.

 Coming  to  my  State—Travancore-
 Cochin—there  cannot  be  any  ground
 for  any  apprehension  to  be  felt  by
 the  Judges  of  the  Travancore-Cochin
 High  Court  that  because  of  their  lower
 pay  they  are  inferior  to  the  Judges  of
 Madras  High  Court  or  of  other  States
 in  view  of  the  fact  that  a  portion  -of
 Madras  State—Malabar—is  now  being
 added  to  Travancore-Cochin  State....

 An  Hon,  Member:  Let  us  have  one
 High  Court  for  both  the  States,

 Mr.  Deputy-Speaker:  Order,  order.
 There  should  be  no  such  private  con-
 versation,

 Shri  Achuthan:  Practically  there  is
 no  difficulty.  At  that  time  it  was
 thought  that  while  there  will  be  more
 work  we  will  be  able  to  cope  with
 that  work,  if  we  have  separate  High
 Courts.  Because  some  parts  of  Hy-
 derabad  and  other  present  are  taken
 together  urnder  the  present  Bill,  the
 Bombay  High  Court  is  to  have  juris-
 diction  over  other  States.  Therefore,
 the  suspicion  has  to  be  removed  by
 making  it  clear  in  this  House  that
 practically  there  will  be  no  difficulty
 or  room  for  any  apprehension  on  the
 part  of  those  Judges,



 -ajii  States  Reorganisation  Bill  6  AUGUST  956  States  Reorganisation  Bill  23  12

 Sir,  according  to  me  there  are
 other  valuable  provisions  here.  It  is
 left  to  the  discretion  of  the  President,

 after  consulting  the  respective  Gov-
 ernments  concerned,  to  have  more
 Benches  of  the  High  Courts.  Even  now
 we  have  got  a  Bench  in  Trivandrum.
 Most  probably,  when  Malabar  is
 tagged  on  to  Travancore-Cochin,  the
 people  of  that  area  will  raise  the

 -question  that  it  will  be  convenient  to
 have  a  Bench  there.  I  do  not  see  any
 unreasonableness  in  that  desire.  I  do
 not  say  that  every  taluka  must  have
 a  Bench,  but  we  must  see  that  reople

 -are  not  put  to  difficulty,  they  are  not
 made  to  incur  any  additional  expendi-
 ture  due  to  the  fact  that  all  must  go
 to  one  place  for  getting  justice  meted
 out  to  them.  I  wholeheartedly  sup-
 port  the  provisions  of  this  Bill.  I
 am  sure  that  all  the  Members  would
 support  me  when  I  say  that  the  judges
 in  the  new  High  Courts  should  not  be
 at  any  disadvantage  compared  to  the

 .judges  of  the  High  Courts  of  Part  A
 States  and  that  there,  should  not  be
 any  valid  claim  for  the  judges  of  the
 Part  A  High  Courts  for  being  appoint-

 “ed  to  the  High  Courts  of  the  erstwhile
 Part  B  States  merely  on  the  ground
 that  they  were  drawing  higher  sala-

 ‘ries  and  that  therefore  they  are  supe-
 rior  to  the  judges  of  the  Part  B  State

 “High  Courts.

 Shri  A.  M.  Thomas:  Sir,  Having
 heard  the  two  speakers  who  have
 preceded  me,  I  feel  that  I  should

 -also  contribute  something  to  the  dis-
 -cussion  ‘on  these  clauses.  I  am  glad

 that  the  Joint  Committee  in  its  wis-
 dom  has  introduced  uniformity  in  the
 matter  of  the  scales  of  pay  for  the
 judges  of  the  various  High  Courts.
 When  this  matter  was  discussed  in
 this  House  as  well  as  in  the  Rajya

 “Sabha,  every  Member  who  had  occa-
 sion  to  speak  about  the  High  Courts
 was  of  the  opinion  that  this  distinc-
 tion  should  not  be  continued  and  that
 it  ig  not  at  all  justified.  The  hon.

 “Home  Minister  then  answered  that  if
 the  respective  Governments,  that  is,

 “Mysore,  Travancore-Cochin  and  Raj-
 sasthan,  were  inclined  to  accept  the
 opinion  of  the  House  or,  if  the  Mcm-

 bers  hailing  from  these  respective States  whuse  High  Court  Judges could  be  getting  lower  scales  of  pay were  of  the  opinion  that  there  should
 be  uniformity,  he  would  be  only  too
 glad  to  accept  that  proposal.  In  the
 Joint  Committee,  the  matter  was  dis-
 cussed  and  it  was  unanimously  decid-
 ed  that  there  should  not  be  any  dis-
 tinction,  and  the  lower  scales  of  pay that  had  been  prescribed  in  the  Bill
 for  the  High  Court  Judges  of  Mysore,
 Travancore-Cochin  and  Rajasthan
 have  been  done  away  with.

 But  along  with  the  abolition  of  the
 lower  scales  of  pay,  another  step,
 which  is  said  to  be  a  consequential
 step,  has  been  taken  by  the  Joint
 Committee,  namely,  the  abolition  of
 all  Part  B  State  High  Courts.  I  do
 not  feel  that  it  is  a  consequential  step,
 However,  the:  Joint  Committee  was
 of  the  opinion  that  in  view  of  the

 fact  that  uniform  scales  of  pay  are  be-
 ing  introduced  for  the  High  Court
 Judges  of-both  Part  A  and  Part  B
 States,  the  Part  B  State  High  Courts
 should  be  abolished  and  that  the
 President  must  have  the  occasion,  in
 consultation  with  the  Chief  Justice  of
 India,  to  make  fresh  appointmen's  to
 the  new  High  Courts.  In  this  matter,
 I  have  also  to  voice  the  fear  that  has
 been  expressed  by  my  friend  Shri
 Achuthan.  Though  under  the  Consti-
 tution,  al]  the  High  Courts,—both  of
 Part  A  and  Part  B  States—are  on  an
 equal  footing,  because  of  the  disparity
 in  the  scales  of  pay  it  is  a  well-known
 fact  that  the  Part  B  State  High  Courts
 were  not  being  treated  in  the  same
 way  as  High  Courts  of  Part  ‘A’  States.
 There  have  been  many  appointments
 to  the  Supreme  Court  after  the
 Constitution  came  into  froce,  and
 those  appointments  have  all
 been  from  the  High  Courts  in  India
 but  you  will  notice  that  not  a  single
 judge  of  any  of  the  Part  B  State  High
 Court  was  taken  to  the  Supreme
 Court.  .With  my  experience  cf  the
 decisions  of  the  various  High  Courts,
 both  of  Part  A  and  Part  B  States,  T
 am  in  a  position  to  state—and  I  think
 many  other  lawyer  Members  of  this
 House  will  also  be  in  a  position  to
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 state—that  there  are  good  and  bad
 judges  in  every  High  Court  and  that
 no  discrimination  should  be  made
 against  a  judge  on  the  ground  that  he
 belongs  to  that  High  Court  of  a  Part
 B  State,  I  would  say  that  some  of  the
 judgements  of  judges  of  High  Courts
 of  Part  B  States  are  far  superior  to  to
 those  of  Part  A  States.  All  the  same,
 human  nature  being  such,  the  High
 Court  Judges  of  Part  B  States  were
 held  in  a  sort  of  inferior  status  be-
 cause  of  the  lower  scales  of  pay  they
 were  drawing,  Not  a  single  judge
 from  the  High  Court  of  any  Part  B
 State  was  raised  to  the  Supreme
 Court.  So,  it  is  good  that  this  distinc-
 tion  in  the  matter  of  scales  of  pay  has
 now  been  abolished.  Although  there
 has  not  been  any  difference  with  re-
 gard  to  the  Constitutional  status  of  the
 judges  of  High  Courts  whether  of  Part
 A  or  of  Part  B  States,  there  has  been
 the  discrimination  in  regard  to  the
 scales  of  pay,  and  this  discriminatory
 treatment  has  been  rightly  done  away
 with.

 At  the  same  time,  I  would  invite
 the  attention  of  the  Government  to
 one  important  aspect  of  the  matter.  If
 you  are  going  to  adopt  a  process  of
 screening  and  then  drop  some  of  the
 Judges  of  High  Courts  of  Part  B  States
 and  prefer  some  High  Court  Judges
 of  Part  A  States,  that  may  not  be  a
 step  which  would  do  justice  to  the
 Part  B  State  High  Courts.  As  the  Bill
 originally  stood,  we  had  necessarily
 to  abolish  certain  High  Courts.  namely.
 those  of  Hyderabad,  Saurashtra  and
 Madhya  Bharat,  because  the  territories
 in  which  they  were  located  are  being
 merged  into  altogether  different  States.
 If  they  had  not  been  abolished,  it
 would  have  resulted  in  two  or  three
 High  Courts  in  one  and  the  same  new
 State,  and  if  would  have  led  to  a
 ludicrous  state  of  affairs.  So,  the  Bill,
 as  it  originally  stood  provided  for  the
 abolition  of  the  High  Courts  of  Part
 B  States,  such  as  Hyderabad,  Saurash-
 tra  ard  Madhya  Bharat.  But  the  Bill
 did  not  provide  for  the  abolition  of  the
 High  Courts  in  those  Part  B  States

 Wherein  there  wag  no  chance  of  two
 High  Courts  functioning  with  the
 implementation  of  the  scheme  of
 reorganisation.  As  far  as  the  Travan--
 core-Cochin  High  Court  was  concern-
 ed,  the  Kerala  High  Court  was  to  be
 the  successor  High  Court.  Similar  is
 the  case  with  Mysore  and  Rajasthan.
 High  Courts.  So,  there  was  no  necessity
 to  abolish  these  High  Courts.  Since
 there  was  no  legal  necessity  to  abolish
 them,  I  find  it  very  difficult  to  support
 the  provision  that  has  been  introduced
 by  the  Joint  Committee,  namely,  the
 abolition  of  the  High  Courts  of  Part  B
 States.

 The  argument  appears  to  be  that.
 because  the  scales  of  pay  of  the  High
 Court  judges  of  Part  B  States  have
 been  upgraded  to  those  of  the  High
 Court  judges  of  Part  A  States,  auto-
 matically,  the  Part  B  High  Courts
 should  be  abolished.  But  I  cannot
 understand  this  logic.  That  is  an
 argument  which  I  find  is  very  difficult
 to  follow.  I  realise  the  necessity  of”
 abolition  of  certain  High  Courts  by  a
 constitutional  provision,  because  there
 is  a  guarantee  under  the  Constitution
 that  no  judge  can  be  removed  except
 under  article  2l7.  The  provision  now’
 made  has  been  adopted  as  a  sort  of”
 short  cut.  Anyway,  I  feel  that  it  is:
 rather  unfair  to  lightly  interfere  with
 the  guarantee  given  under  the  Consti--
 tution  in  this  fashion,  and  thus  get
 rid  of  the  constitutional  difficulty.

 Anyway,  now  that  the  Part  B  State-
 High  Courts  in  Mysore,  Travancore-
 Cochin  and  Rajasthan  have  been
 abolished,  my  request  would  only  be-
 this.  Because  of  the  fact  that  the-
 High  Court  judges  of  Part  A  States
 were  drawing  higher  salaries,  prefer-
 ence  should  not  be  given  to  them
 when  it  comes  to  a  question  of  the~
 appointment  of  new  High  Court
 judges  on  the  formation  of  the  new
 High  Courts.  That  would  be  hard  and
 that  would  be  nullifying  the  constitu-
 tional  guarantees  that  the  High  Court
 judges  of  Rajasthan,  Mysore  and°
 Travancore-Cochin  were  enjoying.  So..
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 I  would  again  emphasise  the  necessity
 ef  treating  those  judges  on  a  par  with
 fhe  High  Court  Judges  of  Part  A
 States.  oe

 I  would  also  bring  to  the  notice  of
 the  House  another  fact.  When  High
 Courts  of  Part  B  States  were  formed
 on  the  integration  of  States,  the  Presi-
 dent  appointed  only  those  judges  who
 were  at  that  time  found  fit  and  proper
 to  occupy  those  positions.  So,  there
 was  some  screening  at  that  time.  As
 far  as  my  own  State  is  concerned,
 three  judges  were  dropped.  Subse-
 quently  all  other  appointments  were
 made  by  the  President  in  consultation
 with  the  Chief  Justice  of  the  Supreme
 Court  as  well  as  the  Chief  Justices  of
 the  various  High  Courts.  So,  the
 judges  of  all  the  existing  High  Courts
 in  India  are  judges  who  have  been
 confirmed  by  the  President  at  a  parti-
 cular  8६९९  on  the  integration  of  States
 or  judges  who  have  been  appointed  by
 the  President  himself;  and,  it  is  unfair
 to  treat  them  on  a  different  footing
 because  they  were  drawing  ‘lower
 scales  of  pay.

 I  would  request  the  Home  Ministry
 to  bear  all  these  points  in  mind  and
 do  justice  to  the  judges  who  are  occu-
 pying  that  position  at  present.

 Shri  N.  R.  Muniswamy;  |  shall  press
 only  one  or  two  points.  Let  me  deal
 with  a  point  which  I  have  already
 mentioned  during  the  first  reading  of
 the  Bill.  As  a  result  of  the  territorial
 changes,  some  territories  are  added  to
 the  new  States  and  some  territories
 are  taken  away  from  the
 existing  States.  The  point  which  I
 want  to  insist  is  that  advocates  who
 were  permanently  practising  in  these
 territories  which  will  now  be  transfer-
 red  to  some  other  State  must  be  given
 the  same  facility  to  be  recognised  as
 such  in  the  new  State  or  the  State
 that  comes  into  existence  as  a  result
 of  the  territorial  changes.  I  have  given
 notice  of  an  amendment  to  this
 effect—No.  468—which  reads  as  fol-
 lows:

 “Notwithstanding  anything  con-
 tained  in  the  provisions  of  this
 Part  and  save  as  hereinafter  speci-
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 fically  provided,  the  advocates
 practising  in  or  attorneys  acting
 in  the  Courts  situaféd  within  the
 territories  transferred  to  other
 States  by  the  provisions  of  Part
 II  of  this  Act  shall  be  deemed  to
 have  been  recognised  as  such  in
 the  High  Courts  of  the  States  to
 which  the  territories  are  transfer-
 red,  unless  the  advocates  and
 attorneys,  within  a  period  of  2
 months,  from  the  appointed  day,
 elect,  by  appropriate  applications,
 to  practise  or  act  in  the  High
 Courts,  new  or  existing,  as  the
 case  may  be,  in  which  they  were
 originally  enrolled.”

 This  is  a  point  which,  I  think,  the
 Joint  Committee  have  not  taken  into
 consideration.  According  to  the  pro-
 vision  in  the  Bill  as  at  present,  those
 advocates  will  have  to  pay  separate
 fees  and  apply  for  recognition  as
 advocates,  ag  per  the  rules  of  the  new
 States  that  come  into  existence.  So,  I
 have  suggested  that  those  advocates
 who  are  practising  in  particular
 territories  now  transferred  to  a
 new  State  must  automatically  be
 Tegarded  as  advocates  in  the  new
 State,  unless  in  the  meantime  they
 choose  to  be  in  the  High  Courts  in
 which  they  were  originally  enrolled.

 The  other  point  raised  by  the  pre-
 vious  speakers  is  with  regard  to  the
 abolition  of  the  High  Courts  as  well
 as  the  emoluments  and  reappoint-
 ment  of  judges.  There  is  an  appre-
 hension—I  do  not  know  how  far  it
 is  true—that  those  judges,  whose  ser-
 vices  will  be  discontinued  on  the  abo-
 lition  of  the  High  Courts  in  Rajasthan
 Mysore,  Travancore-Cochin  and  other
 places,  are  not  likely  to  be  reappoint-
 ed.

 Shri  A,  M.  Thomas:  They  may  be
 superseded.

 Shri  N.  R.  Muniswamy:  It  is  quite
 possible  that  their  services  may  not
 be  required  again.  I  want  the  Home
 Minister  to  just  give  an  assurance  that
 in  the  case  of  the  abolition  of  the
 existing  High  Courts,  the  judges  would
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 be  reappointed  automatically.  As  I
 said,  that  is  what  I  am  told,  but  it
 may  be  false  also.

 Shri  Nambiar:  There  should  not  be
 any.  retrenchment.

 Shri  BR,  N.  Muniswamy:  I  am  not
 dealing  with  the  policy  of  retrench-
 ment  that  may  be  made  applicable  to
 all  the  High  Courts.  I  only  want  that
 an  assurance  should  be  given  that
 those  judges  now  acting  in  the  vari-
 ous  High  Courts  would  be  reappoint-
 ed,  when  some  of  the  High  Courts
 are  abolished.  The  Minister  should
 assure  that  they  need  not  have  any
 such  fear  or  he  may  clearly  say  that
 they  will  certainly  be  reappointed.  If
 that  is  done,  the  apprehension  in  the
 minds  of  some  of  the  Members  here
 would  be  removed.

 With  these  words,  I  commend  my
 amendments  to  the  acceptance  of  the
 House.

 Pandit  M.  B.  Bhargava  (Ajmer
 South):  I  want  to  make  a  few  re-
 marks  on  clause  52.  Under  that  clause,
 it  is  the  President  who  has  the  power
 to  determine  the  location  of  the  High
 Court  in  any  new  State.  I  want  to
 submit  that  there  is  a  distinction
 between  sub-clauses  (l)  and  (2)  of
 clause  52,  So  far  as  the  location  of
 the  permanent  benches  of  the  High
 Courts,  in  addition  to  the  seats  of
 the  High  Courts,  are  concerned,  the
 President  will  be  bound  to  consult  the
 Governor  of  the  State  as  also  the
 Chief  Justice  of  the  High  Court.  But,
 so  far  ag  the  location  of  the  seat  of
 the  High  Court  itself  is  concerned,
 according  to  sub-clause  (l),  it  will  be
 under  the  sole  jurisdiction  of  the
 President.

 The  State  of  Ajmer  is  being  merg-
 ed  with  the  State  of  Rajasthan  now.
 The  question  of  the  location  of  the
 capital  is  hanging  fire  and  no  deci-
 sion  has  been  taken.  As  I  have  said
 during  the  course  of  the  general  dis-
 cussion,  it  is  primarily  the  responsi-
 bility  of  the  Central  Government—
 the  Ministry  of  Home  Affairs—to  get

 the  matter  settled  with  the  leaders  in
 Rajasthan,  because  it  was  the  Central
 Government  which  was  responsible
 for  the  non-integration  of  Ajmer  at
 the  time  when  the  peoples  of  Ajmer
 ang  Rajasthan  wanted  simultaneous
 merger  and  the  location  of  the  capi-
 tal  at  Ajmer.  But  so  far  the  Ministry
 of  Home  Affairs  has  not  taken  any
 interest  and  has  not  seen  the  justice
 of  the  case.

 Shri  ए,  M.  Trivedi:  On  a  point  of
 order,  Sir.  There  is  no  quorum  in  the
 House.

 Mr,  Deputy-Speaker:  The  bell  is
 being  rung—Now  there  is  quorum.
 The  hon.  Member,  Pandit  Bhargava,
 may  continue.

 Pandit  M.  B.  Bhargava:  I  was  say-
 ing  that  in  view  of  the  fact  that  it
 may  be  said  that  the  Central  Govern-
 ment  cannot  exert  its  influence  on
 the  Rajasthan  Government  in  respect
 of  the  location  of  the  capital  because
 it  is  primarily  a  provincial  matter.
 still  it  cannot  be  said  in  respect  of
 the  location  of  the  seat  of  the  High
 Court  in  Ajmer.  My  respectful  sub-
 mission  is  that  looking  to  the  fact
 that  it  is  situated  at  the  centre  and  in
 the  heart  of  Rajasthan  and  that  it  is
 equally  accessible  from  all  the  main
 centres,  it  will  be  not  only  be  in  the
 interest  of  the  people  of  Ajmer  but
 in  the  interest  of  the  people  of  the
 entire  State  of  Rajasthan  that
 the  High  Court  should  -be  located
 here,  because  the  entire  litigating
 public  will  have  free  access  to  the
 place  at  lesser  expense.  For  example,
 people  from  Udaipur,  Kotah  and
 Bundi  have  to  pass  through  Ajmer
 while  going  to  Jaipur  or  even  when
 they  go  to  Jodhpur  where  there  is  a
 Bench  of  the  High  Court.  Consequent-

 ly,  from  the  point  of  view  not  only
 of  the  people  of  Ajmer  but  the
 larger  interests  of  the  people  of
 Rajasthan  it  is  essential  that  justice
 should  be  done  to  Ajmer  and  the
 main  seat  of  the  High  Court  should
 be  located  in  Ajmer  in  place  of  Jaipur
 where  it  is  at  present.
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 In  respect  of  sub-clause  (2),  my

 respectful  submission  is  that  unless
 there  are  very  exceptional  circum-
 stances,  the  practice  of  having  a
 number  of  Benches  of  the  same  High
 Court  at  different  places  is  not  at  all
 in  keeping  with  justice,  because  if
 the  litigation  is  not  very  high,  there
 is  absolutely  no  justification  for  lo-
 eating  permanent  Benches  at  different
 places  simply  to  satisfy  the  whims
 and  caprices  of  the  people  of  that
 particular  locality.  Lf  the  litigation  is
 of  such  a  volume  as  to  justify  having
 Benches  at  different  places,  that  may
 ‘be  a  different  matter,  but  so  far  as
 Rajasthan  is  concerned,  I  respectfully
 submit  that  the  number  of  cases  does
 not  justify  the  setting  up  of  different
 Benches  of  the  High  Court.  Looking
 to  the  justice  of  the  case,  looking  to
 its  central  position  and  looking  to
 the  fact  that  it  is  the  Central  Govern-
 ment’s  responsibility  to  preserve  the
 importance  of  Ajmer  and  that  it  was
 on  account  of  the  Central  Govern-
 ment  that  Ajmer  was  deprived  of
 its  rightful  and  honoured  place  as
 Capital  of  Rajasthan,  I  would  res-
 pectfully  submit  that  it  is  essential
 that  the  Central  Government  should
 take  a  decision  that  the  seat  of  the
 High  Court  of  the  new  State  of  Rajas-
 than  will  be  located  in  the  City  of
 Ajmer.

 Shri  Datar:  Two  or  three  points
 have  been  raised  in  connection  with
 the  provisions  of  the  Bill  regarding
 the  High  Courts.

 Shri  Sinhasan  Singh:  (Gorakhpur
 Distt—South):  Before  he  replies,  I
 ‘want  to  submit  one  thing.

 Mr.  Deputy-Speaker:  What  is  it?
 Mr.  Sinhasan  Singh:  I  find  in  part

 IV  of  the  Bill  there  is  a  discrepancy.
 Mr.  Deputy-Speaker:  After  I  have

 walled  the  hon,  Minister  the  hon.
 Member  gets  up  and  begins  a  speech.
 May  I  know  whether  it  is  a  point  of
 order?

 Shri  Sinhasan  Singh:  !  want  to
 submit  something.  There  is  a  discre-
 pancy  between  this  Bill  and  the  Con-

 stitution  Amendment  Bill  which  has
 come  from  the  Joint  Committee.

 Mr.  Deputy-Speaker:  But  why  was
 the  hon.  Member  so  late?  When  I
 was  looking  round  for  any  Member
 to  stand  up  and  speak,  he  did  not
 stand  up  and  when  I  have  called  the
 Minister  and  he  has  begun  to  speak,
 he  now  starts.

 Shri  V.  P.  Nayar:  He  regrets  his
 error.

 Shri  Sinhasan  Singh:  I  was  com-
 paring  the  number  with  the  Consti-
 tution  Amendment  Bill.

 Mr.  Deputy-Speaker:  But  he  be-
 gan  very  late  and  he  ought  not  to  be
 entitled  to  interrupt  now.

 Shri  Datar:  The  question  has  been
 raised  that  all  the  High  Courts  have
 to  be  put  on  the  same  footing,  that
 the  pay  scales  also  ought  to  be  the
 same  and  that  the  Joint  Committee
 ought  not  to  have  allowed  the  aboli-
 tion  of  the  High  Courts  in  Part  B
 States.

 In  regard  to  the  High  Courts  in
 Part  B  States  we  have  to  take  into
 account  their  gradual  evolution.  In
 Part  B  States  formerly  there  were
 numerous  States  and  in  each  of  these
 until  recent  years  there  was  a  High
 Court,  and  in  some  cases  formerly
 the  Ruler  had  absolute  sovereign
 powers  even  in  respect  of  the  dis-
 pensation  of  justjce  but  subsequentiy
 on  the  advice  of  the  then  Viceroy,
 High  Courts  were  established  in  the
 different  States.  Subsequently,  when
 this  integration  of  States  came  about
 and  Part  B  States  were  formed,  the
 question  arose  whether  new  High
 Courts  should  be  established  for  each
 of  these  zones  and  if  so  on  what
 terms.  As  some  hon.  Member  has  stat-
 ed,  the  work  of  the  High  Court  judges
 was  taken  into  account.  I  would  not
 like  to  use  the  expression  “screen-
 ing”.  It  is  not  a  very  good  expression.
 I  would  rather  use  the  other  expres-
 sion  which  the  Joint  Committee  has
 used,  namely  that  the  work  of  the
 High  Court  Judges  in  the  numerous
 States  was  considered.  A  certain
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 number  of  them  was  selected  and
 appointed  to  be  the  Judges  in  the
 various  High  Courts  in  the  Part  B
 States.  That  was  the  first  step.

 We  have  also  to  take  into  account
 the  fact  that  the  pay  scales  were  ex-
 tremely  low  in  most  of  the  Indian
 States.  Even  in  respect  of  Mysore  I
 find  that  before  integration  the  pay
 scales  were:  Rs.  1,500  for  an  ordinary
 or  puisne  High  Court  Judge  and
 Rs.  2,000  for  the  Chief  Justice.  In
 Part  A  States  you  are  aware  that
 before  the  Constitution  came  into
 force,  the  pay  was  Rs.  4,000  for  ordi-
 nary  Judges  and  Rs.  4,500  for  the
 Chief  Justices.  Ever  since  the  integ-
 ration  and  formation  or  establishment
 of  High  Courts  in  Part  B  States,  we
 have  been  trying  to  bring  about  uni-
 formity  in  the  pay  scales  as  far  as
 possible,  though  on  account,  natural-
 ly,  of  the  difficulties  which  the  State
 Governments  had,  they  did  not  agree
 that  the  pay  scales  of  the  High  Court
 Judges  in  Part  B  States  should  be  on
 the  same  footing  with  the  Part  A
 States.  Therefore,  when  this  question
 arose  even  recently  when  the  States
 Reorganisation  Commission’s  report
 was  before  us,  we  had  to  take  into
 account  this  disparity  in  scales.

 I  would  point  out  to  the  hon,  Mem-
 bers  that  so  far  as  Part  A  States  are
 concerned,  the  pay  of  the  Chief  Jus-
 tice  is  Rs.  4,000  and  the  pay  of  the
 other  Judges  is  Rs.  3,500  per  month
 in  respect  of  all  the  High  Courts,  but
 in  the  case  of  Part  B  States  there  is
 no  uniformity.  In  the  Rajasthan,  Hy-
 derabad,  Madhya  Bharat  and  PEPSU
 High  Courts,  the  Chief  Justice  gets
 Rs.  3,000  and  the  other  Judges  get
 Rs.  2,500  per  month.  In  Saurashtra,
 the  Chief  Justice  gets  Rs.  3,000  and
 the  other  Judges  get  Rs.  2,000.  In
 Mysore  and  Travancore-Cochin,  the
 Chief  Justice  gets  Rs.  2,500  and  the
 other  Judges  get  Rs.  2,000  per  month.
 So,  you  will  find  even  now  there  is
 a  disparity  so  far  as  the  pay  scales
 of  the  Part  B  States  High  Courts  and
 Part  A  States  High  Courts  are  con-
 cerned.

 When  this  Bill  had  to  be  drafted
 there  were  two  alternatives  before  the
 Government.  One  was  not  to  raise
 the  pay  scales  to  the  same  levei..
 That  was  the  view  of  some  of  the
 State  Governments  as  well.  I  would
 request  the  House  to  note  that  it  is
 the  State  Governments  that  have  to
 pay  the  various  Judges  including  the
 Chief  Justice,  and  therefore  they
 are  entitled  to  have  a  material
 say  about  the  pay  scales.

 Then  the  question  arose  as  to  whe-
 ther  these  pay  scales  should  be  raised
 to  the  scales  of  Rs.  4,000  for  Chief  Jus-
 tice  and  Rs.  3,000  for  the  other  Judges.
 If  you  take  the  Mysore  or  Travan-
 core-Cochin  or  Saurashtra  High
 Court,  there  an  ordinary  Judge  draws
 Rs.  2,000  per  mensem.  Now,  if  the  pay
 scales  were  to  be  made  unJform,  then
 he  would  get  Rs.  3,500.  That  means
 an  immediate  increase  of  Rs.  1,500,  per
 mensem.  So  far  as  as  the  Chief  Justices
 are  concerned,  they  will  also  get
 about  Rs.  1,500  more.  The  Mysore
 and  Travancore-Cochin  High  Ccurt
 Chief  Justices  get  Rs.  2,500  per  men-
 sem,  while  the  Chief  Justices  of  High Courts  of  Part  A  States  get  Rs.  4,000.
 Therefore,  the  question  arose  as  to
 whether  we  should,  with  a  view  to
 bringing  them  on  the  same  footing,
 raise  the  pay  scales  so  substantially
 as  to  cast  an  additional  financial  bur-
 den  on  the  various  States.  When  we
 consulted  the  various  State  Govern-
 ments,  some  of  the  State  Govern-
 ments,  especially  three  State  Govern-
 ments,  namely  Rajasthan,  Mysore
 and  Travancore-Cochin,  were  of  the
 view  that  the  pay  scales  snculd  not
 be  increased  at  all.  And  hon.  Mem-
 bers  will  also  understand  that  there
 was  considerable  reasoning  beliund  it.
 They  stated  that  if  they  were  to  raise
 the  pay  scales  from  Rs.  2,000  to
 Rs.  3,500  in  case  of  other  High  Court
 Judges,  and  from  Rs.  2,500  to
 Rs.  4,000  so  far  as  the  Chief  Justices
 were  concerned,  then  it  would,  natu-
 rally,  lead  to  various  claims  especi:
 ally  so  far  as  government  servants
 at  lower  levels  were  concerned.  And
 therefore  they  were  anxious  that  the
 pay  scales  should  not  be  interfered.
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 with  and  should  be  kept  as  they
 were.  So  this  particular  objection,
 especially  on  financial  grounds,  was
 fairly  strong.

 Shri  V.  P.  Nayar:  May  I  ask  the
 hon.  Minister  a  question?  I  under-
 stand  the  argument.  But  it  happens
 that  in  the  States  mentioned  by  him,
 namely  Mysore,  Travancore-Cochin
 and  other  States,  apart  from  the  ques-
 tion  of  High  Court  Judges  being  paid
 more  the  State  Governments  meet
 the  expenses  incurred  on  the  dis-
 bursement  of  salaries  of  officers  of
 the  LA.S.  and  the  IP.S.  I  shall  illus-
 trate  my  point  by  saying  that  a  D.S.P.

 should  be  in  the  form  of  a  question!
 Shri  V.  P,  Nayar:  I  shall  clarify  it.

 Court  is  here  or  there,  whether  it
 was  formerly  a  Part  A  State  or  a
 Part  B  State.  So  we  have  accepted
 the  same  position  or  the  reasoning
 under  which  we  had  the  same  pay
 seale  for  All  India  Service  officers.
 Therefore,  that  meets  the  objection
 that  the  hon.  Member  raised.  I  sym-
 pathise  with  the  objection,  but  the
 difficulties  are  there.

 Coming  back  to  the  main  point,
 when  this  financial  objectlon  was
 raised  before  us,  there  were  two  al-
 ternatives  open.  One  was  to  raise  the
 pay  scales  to  a  common  level;  the
 other  was  to  treat  certain  High
 Courts  on  a  scale  by  themselves  or
 in  a  position  by  themselves.  That  is
 the  reason  why  when  the  Constitut-
 tion  {Ninth  Amendment)  Bill  was

 Shri  Datar:  I  know  the  argument
 he  wants  to  put  forward.  He  has  put
 that  argument  to  me  in  a  number  of
 cases  whenever  he  puts  supplement-
 ary  questions.  I  know  it  and  I  am
 prepared  to  reply  to  it.

 So  far  as  the  question  of  pay
 scales  of  LA.S.  and  LP.S.  officers  is
 concerned,  that  matter  is  entirely
 different.  There,  what  we  desire  is,
 these  are  All-India  Services,  and  so
 far  as  All-India  Services  are  concern-
 ed,  the  pay  scales  ought  to  be  ration-
 alised;  they  ought  to  be  the  same.
 That  is  the  reason  why  so  far  as
 LAS.  and  LP.S.  officers  are  concern-
 ed,  they  are  drawing  the  same  pay
 :seales  wherever  they  go,  even  though
 in  some  States  like  Travancore-
 ‘Cochin—I  sympathise  with  the  posi-
 ytion  that  he  has  put—when  the  work

 is  done  by  an  I.A.8.  officer  he  gets
 more  and  when  the  work  is  done  by
 a  Provincial  Service  officer  he  gets
 far  less.  I  know  there  is  great  dis-
 parity  in  this  respect.  But  so  far  as
 All  India  Services  are  concerned,  it
 is  our  duty  to  see  to  it  that  they
 maintain  the  all-India  character  of

 ‘the  services.  And  that  is  the  reason
 “why  we  have  put  In  the  same  pay
 ‘scales  so  far  as  the  High  Court
 Judges  are  concerned,  and  we  are

 ‘going  to  have,  if  the  House  passes
 “this  Bill,  a  .uniformity  of  scales.  It

 v  would  be  the  same  whether  the  High

 introduced  in  the  Lok  Sabha,  in
 clause  22  we  stated  that  so  far  as  the
 pay  seales  of  all  other  High  Courts
 were  concerned,  the  Chief  Justice
 “would  be  drawing  Rs.  4,000  and  the
 other  Judges  would  be  drawing
 Rs.  3,500.  But  we  made  an  exception,
 namely,  that  in  the  case  of  the  High
 Courts  of  Kerala,  Mysore  and  Rajas-
 than,  the  Chief  Justices  would  draw
 Rs,  3,000  and  any  other  Judge  would
 draw  Rs.  2,500.  That  was  what  we  had
 originally  proposed.  Now,  if  this  posi-
 tion  was  kept,  then  all  the  Judges  in
 these  three  High  Courts  would  natu-
 rally  have  continued,  because  the
 High  Courts  would  have  continued
 and  their  pay  scales  would  have  also
 continued.  That  was  one  view.  But
 the  Joint  Committee  considered  that
 the  better  view,  and  the  more  advis-
 able  view  on  principle,  was  that  in-
 asmuch  as  this  classification  of  Part
 A  States  and  Part  B  States  was  going
 to  be  abolished  and  all  the  High
 Courts  were  going  to  be  put  on  the
 same  footing,  there  ought  to  be  no
 disparity  in  the  pay  scales  so  far  as
 Judges  in  this  High  Court  or  that
 High  Court  were  concerned.  And  ulti-
 mately  this  great  principle  was  ac-
 cepted  by  the  Joint  Committee.

 Now,  when:  it  was  accepted  by  the
 Joint  Committee,  Government  had
 to.  consider  the  whole  position  so  far
 as  the  High  Courts  in  Part  B  States
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 were  concerned,  As  I  have  pointed
 out  just  now  as  to  how  there  was  an
 evolution  even  in  respect  of  the  High Courts  so  far  as  Part  B  States  were
 concerned  and  therefore  on  account
 of  the  historical  association  as  was
 stated  by  an  hon.  friend,  and  on  ac-
 count  of  a  selection  then  made,  cer-
 tain  persons  were  not  continued  as
 High  Court  Judges  while  others  were
 continued  as  High  Court  Judges— but  mind—on  pay  scales  which  were
 far  lower  than  the  pay  scales  which
 are  prevailing  in  Part  A  States.  The
 House  is  also  aware  that  according to  the  Constitution,  as  also  according to  an  Act  which  has  been  passed  by Parliament  about  two  years  ago,
 namely  the  Part  A  States  High  Court
 Judges  Act,  it  would  not  be  open  to
 us  to  consider  the  question  either
 of  removing  the  Judges  or  of  look-
 ing  into  their  work.  That  is  the  rea-
 son  why  we  had  to  take  the  step  of
 abolishing  these  High  Courts  alto-
 gether.  Here  I  would  like  to  say  that
 so  far  as  the  Judges  in  all  the  High
 Courts,  including  the  Part  B  States
 High  Courts,  are  concerned  they  are
 carrying  on  ६  very  important  piece of  work  and  they  are  carrying  it  on
 well.  But  the  question  is  whether  we
 can  equate  the  work  of  ali  these
 Judges—the  Judges  of  the  High Courts  in  Part  A  States,  the  Judges of  High  Courts  in  Part  B  ‘States,  with
 the  historical  evolution  that  I  have
 pointed  out.  If,  for  example,  the  Joint
 Committee  has  accepted—as  it  has  al-
 ready  done—if  it  has  accepted  this
 position  that  there  ought  to  be  no  dis-
 parity  between  the  pay  scales  of  vari-
 ous  High  Court  Judges,  we  ought  to
 have  an  opportunity  of  finding  out
 whether  all  these  Judges  have  come
 up  to  the  same  level.  Not  that  their
 work  is  unsatisfactory.  I  am  not  stat-
 ing  so.  I  am  prepared  to  state  here
 quite  categorically  that  all  the  Judges in  the  High  Courts  of  Part  A  States
 and  Part  B  States  are  carrying  on
 their  work  very  satisfactorily.

 Shri  N.  C,  Chatterjee:  May  I  have
 me  clarification?  So  far  as  I  remem-
 ber,  the  hon.  the  Home  Minister,

 Pandit  Pant,  made  it  perfectly  clear
 that  the  intention  was  to  continue
 all  these  Judges,  subject  only  to  one
 condition,  namely  approval  by  the
 Chief  Justice.  I  hope  that  is  continu-
 ing.

 Shri  Datar:  I  am  coming  to  that
 very  question.

 When,  for  example,  this  uniformity
 of  scales  was  accepted  or  when  the
 parity  of  position  was  accepted,  Go-
 vernment  naturally  had  to  consider
 as  to  what  would  be  the  position after  the  abolition  of  these  High Courts.  The  abolition  of  these  High Courts  in  Part  B  States  was  a  neces-
 sary  step  in  view  of  the  fact  that
 parity  had  to  be  brought  about.  Alt
 the  Judges  are  to  be  put  on  the  same
 footing.

 Shri  N,  C.  Chatterjee:.  |  Equality
 among  the  judges.

 Shri  Datar:  But  the  question  is
 whether  we  can  place  all  the  judges in  Part  B  States  on  the  same  footing as  Judges  in  Part  A  States.  The
 Joint  Committee's  report  is  extreme-
 ly  eloquent  in  this  respect  and  I
 would  request  hon.  Members  to
 read  page  vii  of  that  report.  It  reads:

 “The  Committee  are  of  the view  that  it  would  not  be  desir-
 abie  to  introduce  this  distinction
 when  all  the  States  are  being
 piaced  on  the  same  constitutional
 Jevel  and  that  the  creation  of
 two  classes  of  High  Courts  in
 this  manner  would  make  it  diffi-
 cult  to  bring  up  the  level  of
 ‘B  class’  High  Courts  to  that  of
 the  ‘A  class’  High  Courts.  It  will
 also  be  difficult  to  justify  any  dis-
 parity  in  pay-scales  when  the
 area  and  population  of  these
 States  are  compared  with  those
 of  some  of  the  other  States.  The
 Committee  therefore  propose  that
 the  Judges  of  all  High  Courts
 should  receive  the  same  salaries
 and,  in  order  to  facilitate  the
 selection  and  appointment  af
 Judges.”

 “These  words  may  kindly  be  noted: “in  order  to  facilitate  the  selection
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 and  appointment  of  Judges”.  The
 Joint  Committee  has  very  wisely
 used  the  term  “selection  and  appoint-
 ment  of  judges  in  the  High  Courts”.

 i  ,..the  selection  and  appoint-
 ment  of  Judges  in  the  High
 Courts  which  will  replace  the
 High  Courts  of  Part  B  States,
 the  latter  should  all  be  abolish-
 ed.”
 That  is  the  reason  why  all  the  High

 Courts  have  been  abolished.  Other-
 wise,  it  woulq  not  be  possible  for  us
 to  make  any  changes.  I  am  speaking
 only  so  far  as  the  principle  is  con-
 cerned.  Therefore,  the  High  Courts
 had  to  be  abolished.  It  does  not
 mean  that  merely  because  the  High
 Courts  are  abolished,  therefore  the
 conditions  of  service  would  be  शान
 tirely  changed  to  their  disadvantage
 or  that  all  the  judges  will  have  to
 go  out  altogether  or  will  be  retrench-
 ed.  That  is  not  the  view  of  the  Gov-
 ernment  at  all.  Government  are  an-
 xious  to  keep  as  many  of  the  judges
 as  possible,  subject  naturally  to  the
 question  of  the  principles  on  which
 the  selection  would  be  made.  Natu-
 rally,  this  selection  will  be  made  by
 Government  in  consultation  with  the
 Chief  Justice  of  India  and  other  au-
 thorities.  Therefore,  ordinarily,  I
 might  convey  a  general  assurance,
 not  a  specific  assurance  in  every
 case,  that  it  is  not  the  desire  of  Gov-
 ernment  that  all  the  judges  who  have
 been  carrying  on  their  work  satisfac-
 torily  should  immediately  be  retren-
 ched.  That  is  not  our  view  at  all.  We
 propose  to  absorb  as  many  of  the
 judges  as  possible  in  consultation
 with  the  Chief  Justice  and  that  is  the
 reason  why  the  expression  “selec-
 tion”  has  been  used.  If  in  a  particular
 case  the  Government  and  the  Chief
 Justice  come  to  the  conclusion  that
 taking  into  account  the  desirability
 of  having  judges  of  very  high  calibre
 and  competency  in  view  of  the  estab-
 lishment  of  a  common  position  so  far
 as  all  the  High  Courts  are  concerned,
 then,  in.  some  cases,  it  is  inevitable
 that  certain  judges  will  have  to  go.
 There  also,  if  for  example  they  can-
 not  be  appointed  as  High  Court

 judges,  we  are  trying  our  best  to  see
 whether  they  can  be  appointed  to
 some  other  fairly  good  positions.
 Therefore,  I  am  prepared  to  give  this
 general  assurance  that  generally  all
 these  people  will  be  taken,  subject  to
 the  right  to  find  out  how  their  work
 is  and  subject  also  to  our  right  to
 select  them  on  proper  principles.  Tt,
 for  example,  they  cannot  be  absorb-
 ed  then  naturally  we  shall  try  our
 best  to  see  that  some  suitable  appoint-
 ments,  which  are  suitable  to  the  work
 that  they  are  carrying  on,  can  be
 offered  to  them.  So,  you  will  see  that
 there  is  no  desire  to  do  any  injustice
 to  the  Justices,  as  my  hon.  friend  had
 put  it.  Our  judges  are  dispensing  jus-
 tice  in  a  very  even  and  satisfactory
 manner  and,  therefore,  it  would  not
 be  proper  on  our  part  to  do  injustice
 to  our  Justices.  Therefore,  we  shall
 take  particular  care  to  see  that  no
 injustice  is  done,  nothing  is  done,  to
 affect  their  position,  to  the  extent  we
 can.  So,  if  these  two  principles  are
 taken  into  account,  then  you  would
 agree  that  what  the  Joint  Committee
 has  done  was  proper—it  abolished  all
 the  High  Courts  in  Part  B  States  and
 made  it  possible  for  Government  and
 the  Chief  Justice  of  India  to  select
 such  of  them  as  come  up  to  the
 standards  required  of  High  Court
 Judges  because  all  the  High  Courts
 are  now  placed  on  the  same  footing.

 I  would  also  agree  that  the  ques-
 tion  of  pay  is  not  very  material  so
 far  as  the  work  is  concerned.  But
 when  there  is  such  a  great  disparity
 —and  the  disparity,  as  I  have  pointed
 out,  is  Rs.  1,500/-  per  mensem  so  far
 as  the  Chief  Justice  ang  other  judges
 are  concerned—and  when  we  are
 going  to  give  these  people  Rs.  1500/-
 more  per  mensem,  should  we  not
 have  a  right  to  find  out  what  kind  of
 work  they  have  done  and  to  subject
 them  to  a  process  of  selection?  I
 would  not  use  the  other  expression,  I
 would  say  “process  of  selection”.  The
 House  will  agree  that  the  princi-
 ples  that  have  been  laid  down
 by  the  Joint  Committee  are  perfect-
 ly  sound  ones  and  that  is  the
 reason  why  ‘the  High  Court
 had  to  be  abolished  with  a  view  to
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 facilitate,  as  it  has  been  stated,  the
 selection  and  appointment  of  judges in  the  High  Courts  in  the  present Part  B  States.  But  afterwards  they would  be  placed  on  the  same  foot-
 ing.  Iam  happy  that  the  Joint  Com-
 mittee  has  accepted  this  position
 because  if  there  was  this  disparity  of
 pay  scales,  then  naturally  it  would
 have  affected  their  position  also  and, as  the  House  is  aware,  the  Constitu-
 tion  makes  it  possible  to  transfer
 judges  frora  one  High  Court  to  the
 other.  If,  for  example,  there  are  High Courts  where  the  judges  are  drawing a  lesser  scale  of  pay,  then  it  may  be
 difficult  to  transfer  them  to  other
 High  Courts.  Therefore,  what  the
 Joint  Committee  has  done  is  a
 Preper  one;  the  abolition  also  was  a
 Proper  one  and  the  right  given  to  us
 to  select  is  also  a  proper  one  and  I
 would  assure  the  House  that  the  right
 given  to  us  would  be  used  very  scru-
 pulously  and  we  will  be  very  fair
 to  all  the  parties  concerned.  This  is
 so  far  as  High  Courts  are  concerned.

 Then,  my  friend  Mr.  Nesamony
 raised  one  objection.

 Shri  B.  D.  Pande:  (Almora  Distt.-
 North-East):  I  want  to  put  a  question
 to  the  hon.  Minister.  Will  there  be
 an  all  Indja  cadre  for  all  the  judges and  will  they  be  liable  to  transfer
 from  one  place  to  another?

 Shri  Datar:  That  is  an  entirely
 different  question.  So  far  as  the  for-
 mation  of  an  all  India  Judicial  Ser-
 vice  is  concerned—that  is  what  the
 hon.  Member  has  in  view—it  is  a
 Question  which  concerns  the  State
 Governments.  Just  as  we  have  all
 India  Administrative  Service,  all
 India  Police  Services  etc.,  similarly,
 the  suggestion  is  that  we  should
 have  an  all  India  Judicial  Service.
 But  this  is  a  question  on  which  we
 must  have  the  opinion  of  the  State
 Government  and  I  may  inform  the
 hon.  Member  that  the  State  Govern-
 ments  are  generally  not  in  favour  of
 this  proposal  at  all  Now,  unless  they
 come  round  and  agree  that  we  ought
 to  institute  a  new  service,  it  will  be

 .

 very  difficult  for  the  Centre  to  take
 any  action  in  this  respect.

 Now  I  come  to  the  amendment
 No.  209,  moved  by  my  friend  Mr.
 Nesamony.  It  says:

 “Any  person  in  the  territories
 transferred  from  Travancore-
 Cochin  to  Madras  who  immedi-
 ately  before  the  appointed  day  is
 an  Advocate  entitled  to  practise
 in  the  High  Court  of  Travan-
 core-Cochin  shall  as  from  the  ap-
 Pointed  day  be  recognised  as  an
 Advocate  entitled  to  practise  in
 the  High  Court  of  Madras.”
 So  far  as  this  is  concerned,  I

 would  invite  his  attention  to  clause
 68.  It  reads:

 “Any  person  who  immediately before  the  appointed  day  is  an
 advocate  entitled  to  practise, or  an  attorney  entitled  to  act, in  the  High  Court  for  an  exist-
 ing  State  and  was  authorised  to
 appear  or  to  act  in  any  proceed-
 ings  transferred  from  that  High Court  to  any  other  High  Court
 under  any  of  the  foregoing  pro- visions  of  this  Part  shall  have
 the  right  to  appear  or  to  act,  as
 the  case  may  be,  in  the  other
 High  Court  in  relation  to  those
 proceedings.”
 This  to  so  far  as  pending  proceed- ings  are  concerned.  Then  I  would like  to  invite  his  attention  to  clause

 54,  the  proviso  of  which  is  in  general terms.  And  it  would  give  the  ad-
 vocates  practising  in  one  High  Court a  right  to  practise  in  the  other  High Courts,  so  far  as  such  transferred territories  are  concerned.

 Shri  Nesamony:  But  does  not  that
 clause  relate  only  to  new  States  and not  to  existing  States?

 Shri  Datar:  The  wording  of  clause
 54  is  fairly  comprehensive,  so  as  to
 cover  the  case  that  my  hon.  friend has  in  view.

 The  proviso  to  clause  54(2)  reads:
 “Previded  that  subject  to  any rule  made  or  direction  given  by.
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 the  High  Court  for  a  new
 State....”
 that  is,  the  Madras  State—

 '  “in  exercise  of  the  power  con-
 ferred  by  this  section,  any
 person,  who,  immediately  before
 the  appointed  day,  is  an  advocate
 entitled  to  practise,  or  an  attor-
 ney  entitled  to  act  in  any  such
 High  Court  or  Judicial  Commis-
 sioner’s  Court  as  may  be  specified
 in  this  behalf  by  the  Chief
 Justice  of  the  High  Court  for  the
 new  State  shall  be  recognised  as
 an  advocate  or  an  attorney  enti-
 tled  to  practise  or  to  act,  as  the
 case  may  be,  in  the  High  Court
 for  the  new  State.”
 Shri  Nesamony:  That  relates  only

 to  new  States,  and  not  to  existing
 States.

 Shri  Datar:  I  realise  the  difficulty
 of  the  hon.  Member.  I  shall  put  his
 ease  quite  properly.

 His  difficulty  is  this.  So  far  as
 the  Hyderabad  High  Court  is  con-
 cerned,  we  have  made  a  special  pro-
 vision,  and  that  provision  is  con-
 tained  in  clause  66(4),  which  reads:

 “Any  person  who,  immediately
 before  the  appointed  day  is  an
 advocate  entitled  to  practise  in
 the  High  Court  of  Hyderabad
 shall,  as  from  the  appointed  day,
 be  recognised  as  an  advocate
 entitled  to  practise  in  the  High
 Court  of  Andhra  Pradesh  ras
 But  here,  there  is  no  such  provi-

 sion.  So  far  as  this  matter  is  con-
 cerned,  I  am  examining  the  whole
 question.  If,  so  far  as  the  Travan-
 core-Cochin  advocates  are  concerned,
 any  change  is  at  ail  necessary,  I
 shall  either  accept  the  amendment  of
 my  hon.  friend,  or  put  in  a  new
 amendment,

 So,  I  would  request  you  not  to  put this  clause  to  vote,  for,  I  have  no  de-
 tire  to  cause  any  inconveniences  to

 the  advocates,  so  far  as  the  transfer-
 red  territories  are  concerned.

 विल  U.  M.  Trivedi:  Will  there  be
 a  similar  provision  in  regard  to  the
 advocates  of  the  Rajasthan  and
 Madhya  Bharat  High  Courts?

 Shri  Datar:  Is  there  atly  difficulty’
 in  their  respect?  I  presume  there
 is  no  difficulty.

 Suri  U.  M.  Trivedi:  Yes,  there  is
 difficulty.

 Mr.  Deputy-Speaker:  That  also
 may  be  examined.  I  am  not  putting
 these  clauses  to  vote  today.

 Shri  Datar:  I  would  examine  the
 whole  thing,  and  if  there  is  any  diffi-
 culty,  I  shall  certainly  remove  it.

 Shri  N.  R.  Muniswamy:  There  may
 be  an  omnibus  rule.

 Shri  Datar:  The  point  raised  by
 Dr.  Rama  Rao  deals  with  a  question
 of  policy,  regarding  the  bilingual
 State,  for  which  so  many  hon.  Mem-
 bers  have  been  working  hard  and
 enthusiastically  during  the  last
 four  or  five  days.  I  would  not  ex-
 press  any  opinion,  so  far  as  this
 question  is  concerned.

 But  I  woulg  point  out  that  the
 position  should  be  either  we  have  a
 High  Court  for  all  the  three  areas,
 namely  Maharashtra,  Gujarat  and
 the  Bombay  territory,  or  we  have
 separate  judicial  arrangements,  for
 these  three  States.  I  do  not  under-
 stand  how  my  hon.  friend  wants  to
 bring  in  Maharashtra  and  Bombay
 city  under  the  jurisdiction  of  the
 Bombay  High  Court,  and  deprive
 Gujarat  of  remaining  under  its
 jurisdiction.

 Dr.  Rama  Rao:  My  amendment
 seeks  to  have  a  separate  High  Court
 for  Gujarat,  the  present  Bombay
 High  Court  having  jurisdiction  over
 Maharashtra,  including  Bombay.

 Shri  Datar:  Ultimately,  it  comes  to
 the  same  thing.

 Mr.  Deputy-Speaker:  The  point  is
 that  the  hon.  Member  has  favoured
 a  separate  High  Court  for  Gujarat
 only,  and  not  for  Maharashtra.

 Shri  B.  ¥.  Reddy  (Earimnagar):
 He  is  favouring  Gujarat,  by  pro-
 viding  for  a  separate  High  Court  for
 Gujarat.
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 Shri  Datar:  I  have  followed  the
 point,  but  I  am  not  able  to  appre-
 ciate  the  reasoning  behind  it.  Either,
 we  have  a  common  High  Court,  as
 proposed  in  the  Bill  in  respect  of
 the  States  of  Maharashtra,  Gujarat
 and  the  territory  of  Bombay,  or  we
 have  separate  judicial  arran
 in  the  sense  that  so  far  as  Gujarat
 and  Maharashtra  are  concerned,  we
 shall  have  separate  High  Courts  and
 so  far  as  Bombay  is  concerned,  the
 question  will  have  to  be  considered
 whether  there  should  be  a  High
 Court  or  a  Judicial  Commissioner's
 court.  That  is,  however,  an  entire-
 ly  different  matter.

 But  I  cannot  understand  the  dis-
 tinction  that  the  hon.  Member  seeks
 to  make  between  Maharashtra  High
 Court  and  Gujarat  High  Court.
 Why  should  not  Bombay  and
 Gujarat  be  kept  together,  so  far  as
 judicial  work  is  concerned?

 Dr.  Rama  Rao:  As  I  have  pointed
 out  already,  my  previous  amend-
 ments,  which  have  not  been  voted
 upon  so  far,  want  that  Bombay  city
 shovld  be  part  of  Maharashtra.  So,
 when  I  say  that  the  Bombay  High
 Court  should  be  the  High  Court  of
 Maharashtra,  Maharashtra  includes
 Bombay  city.

 Shri  Datar:  Anyway,  so  far  as  this
 point  is  concerned,  as  I  stated
 earlier,  it  involves  a  question  of
 larger  policy  regarding  the  future  of
 Bombay.  The  two  are  interdepen-
 dent.  Therefore,  I  would  request
 that  the  hon.  Member  should  not
 press  this  particular  amendment  at
 this  stage.  Let  us  see  what  comes
 out  tomorrow,  let  us  hope,  for  the
 best.

 Shri  K.  K.  Basu:  Is  tomorrow  the
 last  day?

 Shri  Datar:  I  am  not  going  to  say
 anything  on  this  at  all  at  this  stage. I  would  counsel  patience,  so  far  as
 this  matter  is  concerned.

 Shri  K.°K.  Basa:  It  is  really
 strange.  7

 Shri  Datar:  So  far  as  this  parti-
 cular  question  is  concerned,  these
 are  the  three  points  that  have  been
 raised,  and  I  have  answered  all  of
 them.

 Shri  Nambiar:  If  this  is  the  posi-.
 tion,  then  how  can  the  voting  take
 place?

 Mr.  Depnty-Speaker:  I  accede  to
 the  wishes  of  the  hon.  Member,  and
 defer  the  voting  till  tomorrow.

 Clauses  7l  to  l4  and  Schedules
 IV  to  VI

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  clauses  7l  to  74
 and  Schedules  IV  to  VI  of  the
 States  Reorganisation  Bill,  1956,  for
 which  4  hours  have  been  allotted.
 Hon.  Members  who  wish  to  move
 their  amendments  to  these  clauses
 will  kindly  hand  over  the  numbers
 of  their  amendments  specifying  the
 clauses  and  Schedules  to  which  they
 relate,  to  the  Secretary  at  the  Table
 within  5  minutes.

 Shri  Nesamony:  First,  I  shall  deal
 with  amendment  No.  417  to  clause
 113.  That  amendment  seeks  to
 abolish  a  certain  tax  that  exists  over
 the  territories  sought  to  be  transfer-
 red  from  Travancore-Cochin  to
 Madras.

 The  PSP  Government  had  intro-
 duced  seven  Bills  on  land  reforms
 in  the  Travancore-Cochin  Legisla-
 tive  Assembly.  One  of  these  Bills
 was  entitled  the  Special  Rights  in
 Lands  (Abolition)  Bill.  That  Bill
 contained  three  parts,  one  dealing
 with  Edavagai,  another  dealing  with
 Sreepandaravagui  and  the  third
 dealing  with  Sreepadam  properties.

 Just  before  the  Congress  Ministry
 went  out  of  office,  they  took  up  part
 I  relating  to  Edavagai  and  they
 passed  an  Act  called  the  Edavagai
 Act,  under  which  the  tenants  were
 directed  to  pay  8  3  of  the  annual
 Tent  as  consolidated  compensation  to
 the  chieftains  of  these  Edavagais,  and
 therights  of  the  Edavagai  chieftains
 were  abolished  on  these  lands.
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 But  so  far  the  Sreepandaravagai
 properties  belonging  to  the  Sree
 Padmanabhaswamy  Temple  and  the
 Sreepadam  properties  belonging  to
 the  palace  were  concerned,  the  Con-
 gress  Government  did  not  enact  any
 legislation,  though  these  were  also
 dealt  with  as  parts  of  the  same  Bill

 I  would  like  to  bring  this  to  the
 notice  of  the  Minister  that  this  ques-
 tion  was  gone  into  in  952  by  a
 committee  constituted  by  the  Tra-
 vancore-Cochin  Government,  who  re-
 commended  that  these  dues  may  be
 abolished  on  payment  of  6§  of  the
 net  rent  due  from  the  tenant,  and
 all  rights  of  the  temple  as  also
 of  the  palace  and  the  chieftains  may
 be  abolished.  It  is  on  the  basis  of
 this  report  that  the  Government  there
 took  action.  It  so  happened  that
 that  Government  did  not  find  time
 to  enact  the  other  two  parts  of  that
 Bill  into  law.  That  is  why  I  have
 moved  this  amendment.

 So  far  as  the  Devaswoms,  that
 are  being  tramsferreg  from  Travan-
 core-Cochin  to  Madras  State  are
 concerned,  the  division  of  assets
 and  liabilities  has  been  settled,  and
 the  amount  that  has  to  be  paid  for
 the  maintenance  of  the  Devaswoms
 in  this  area  has  also  been  settled  as
 Rs,  3.7  lakhs.

 Now,  this  amendment  seeks  to  ex-
 tinguish  the  right  of  the  Sree
 Padmanabhaswamy  Temple  as  re-
 commended  by  the  Select  Committee
 and  as  recommended  by  the  Com-
 mission  that  was  instituted  for  the
 purpose,  Though  they  recommended
 62  consolidated  compensation  to
 be  paid  so  far  as  the  Edvakai  land
 is  concerned,  the  Travancore-Cochin
 Government  accepted  only  8  13  as
 the  consolidated  compensation  that
 has  to  be  paid  in  lieu  of  the  dues
 on  the  Edavakai  lands.  So  in  con-
 Sonance  with  the  Act  that  has  been
 Passed  by  the  Travancore-Cochin
 legislature  so  far  as  the  Edavakai Act  is  concerned,  I  have  moved  this amendment  that  on  and  after  the
 appointed  day  the  Sree  Padmana-
 bhaswamy  Temple  at  Trivandrum

 shall  not  have  any  right,  claim  or  in.
 terest  in  respect  of  any  holding  in
 the  territories  transferred  under
 section  4  except  to  8-1/3  times  the
 net  aggregate  of  rent  as  compensa-
 tion  which  shall  be  collected  by  the
 State  of  Madras  from  the  respective
 landholders  and  paid  to  the  Sree
 Padmanabhaswamy  Temple.  The
 compensation  shall  be  determined  by
 compensation  officers  appointed  by
 the  State  of  Madras.

 My  amendment  includes  only  the
 operative  portions  of  the  Bill  that
 has  been  submitted  to  the  Travan-
 core-Cochin  Legislative  Assembly  and
 which  passed  through  a  _  Select.
 Committee.  Therefore,  I  request
 that  at  this  time  when  these  terri-
 tories  are  being  transferred,  lest
 there  be  any  inter-State  litigation
 or  dispute  over  this  matter,  about
 the  passing  of  this  Bill  which  has
 been  before  the  Travancore-Cochin
 Legislative  Assembly,  the  Home  Min-
 istry  should  take  action  and  accept
 this  amendment.

 The  other  four  amendments  have
 been  tabled  because  I  find  on  going
 through  the  provisions  of  the  Bill
 that  special  provision  has  not  been
 made  for  matters  mentioned  therein.
 Amendment  No.  40  to  clause  72  re-
 lates  to  the  transfer  of  the  amount
 that  has  been  budgeted  for  the  exe-
 cution  of  public  works  in  the  trans-
 ferred  territories.  A  sum  of  Rs,  3.¢
 lakhs  were  provided  in  the  budget for  the  execution  of  public  works  in
 the  territories  now  being  transferred
 from  Travancore-Cochin  to  Madras.
 Though  six  months  have  elapsed,  not.
 a  single  pie  out  of  this  amount  has
 been  spent  and  orders  have  been
 issued  by  heads  of  departments  not
 to  execute  any  public  works.  It  so
 happens  that  miles  of  metal  that
 have  been  stacked  on  the  road  side
 are  still  lying  idle  because  road  rol-
 lers  have  been  removed  out  of  this:
 area,  Money  has  not  been  spent
 though  this  is  the  season  for  metal-
 ling.  In  other  respects  also,  no
 maintenance  work  has  been  done.
 We  are  paying  the  tax,  Tax  is  being collected  in  a  very  हम  manner
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 [Shri  Nesamony]  द

 at  the  present  moment.  Now  that  we
 are  getting  away,  we  are  entitled  to
 see  that  at  least  half  the  amount  is
 spent  in  these  territories  which  are
 proposed  to  be  transferred.  If  that
 jis  not  done,  that  amount  should  form
 -part  of  the  assets  that  are  to  go  on
 our  atcount  to  Madras.  Though
 there  is  provision  made  in  the  Bill
 for  the  appropriation  of  moneys  that
 have  been  sanctioned  out  of  the  Con-
 solidated  Fund  of  Madras  State,  I
 submit,  it  takes  time  to  put  things
 right,  so  far  as  these  transferred  ter-
 witories  are  concerned.  If  this  amount
 -aggrues  to  us,  it  will  be  possible  for
 ithe  works  to  be  carried  through  in
 time  in  the  proper  manner.

 It  also  means  that  whatever  stores
 remain  within  the  territories  that

 -are  now  proposed  to  be  transferred
 to  the  Madras  State,  on  the  315
 March,  956  for  use  in  those  terri-
 tories,  must  still  continue  there,
 though  they  have  not  been  issued,

 ete.  to  these  institutions  must  be
 supplieq  before  the  appointed  day.

 My  amendment  No.  4]2  relates  to  a
 nationaliseg  concern.  Clause  82  of  the
 Bill  deals  with  nationalised  concerns.
 Here  are  two  instances  of  nationalised
 concerns  which  are  partly  in  the  terri-
 tories  which  are  to  be  transferred  and
 partly  in  the  territories  which  form
 part  of  the  proposed  Kerala  State.
 One  such  concern  is  the  Travancore
 (Minerals  Company.  One  part  of  it

 is  in  the  transfered  territories,  that  is,
 in  Manavalakurichi,  and  the  other
 part  is  in  Chevara,  in  Kerala  terri-
 tory.  This  nationalised  concern  which
 is  in  the  transferred  territories  should
 pass  on  to  the  Madras  State  as  a  na-
 tionalised  concern  and  the  manage-
 meéett  ahd  exploitation  of  minerals
 should  be  done  by  the  Madras  State.

 The  other  conéérri  is  the  State  trans-
 port.  Within  the  territories  to  be
 transferred,  the  Travancore-Cochir

 because  the  word  used  in  the  clause
 .s0  far  as  as  stores  are  concerned  is
 ‘unissued’.  Though  they  have  not
 been  ‘issued’  in  that  sense,  they  have
 been  issued  long  ago  for  use  in  these
 territories  and  se  they  must  continue
 to  be  the  property  of  the  Madras
 State  and  an  asset  of  those  transfer-
 red  areas.

 My  amendment  No,  4ll  to  clause
 TT  relates  to  the  normal  supply  of
 stores  for  institutions,  like  hospi-
 tals,  dispensaries,  veterinary  hospi-
 tals,  educational  institutions  and  so
 on,  so  that  the  institutions  may  not
 suffer  on  that  account.  I  am  _  put-
 ting  this  forward  because  though  we
 have  taken  up  the  matter  with  the
 present  Adviser  to  the  Rajpramukh,
 nothing  has  been  done.  Instances
 have  been  brought  to  their  notice
 that  indents  made  by  these  institu-
 tions  on  the  3ist  March  have  not
 been  honoured  up  to  the  present
 moment  so  that  these  institutions  are
 mostly  empty  at  the  present  moment.
 That  is  why  I  have  moved  this
 amendment  that  indents  that  have
 been  made  on  the  $list  March  for  the
 normal  supply  of  drugs,  furniture

 Government  runs  State  transport  bus-
 es.  We  are  entitled  to  a  prdéportionate
 share  cf  the  vehicles  of  all  categories
 which  should  be  handed  over  to  the
 Madras  State  as  our  assest,  to  be  work-
 ed  by  the  Madras  State.  That  shall
 form  part  of  the  nationalised  concern
 within  these  territories  which  are  to
 pass  on  to  the  Madras  State.

 I  submit  these  things  lest  it  be
 stateq  that  it  is  the  nationalised  con-
 cern  of  another  State  and  difficulties
 might  crop  up  subsequently  in  the  ap-
 plication  of  the  Motor  Vehicles  Regu-
 lation  or  rules  regarding  the  nationa-
 lised  concern.  These  must  be  sepa-
 rated  on  the  appointed  day  and  hand-
 ed  over  as  our  assets  to  the  Madras
 State.

 The  other  amendment  is  No.  45
 to  clause  87,  relating  to  the  exploita-
 tion  of  forests,  It  so  happens  that  just
 before  this  Bill  was  introduced,  in  the
 contracts  to  exploit  timber  from  the
 forests  of  these  areas,  a  condition  se-
 ems  to  have  been  put  in  that  the  tim-
 ber  shall  be  removeg  outside  these
 territories  to  Trivandrum,  Usually,
 the  timber  was  removed  to  the  depot
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 in  Nagercoil,  within  the  transferred
 territories.  So  large  quantities  of
 timber  which  ought  naturally  to  be
 stacked  in  the  depot  at  Nagercoil  are
 now  being  stacked  in  Trivandrum.
 That  being  an  assest  or  property  ex-
 ploited  out  of  the  forests  in  the
 transferred  territories,  we  are  entitled
 to  the  timber  that  has  been  removed
 from  those  territories.  After  the
 appointed  day,  any  agreement  by
 which  timber  can  be  transferred  into
 Kerala  shall  be  void  and  the  timber
 shall  be  transferred  to  the  Nagercoil
 depot  within  the  transferred  terri-
 tories.  Account  shall  be  taken  of  such
 timber  and  it  shall  be  deemed  to  be
 the  asset  of  the  transferred  territories.

 Shri  B.  8.  Murthy  (Eulru):  What
 will  be  the  value  of  the  timber?

 Shri  Nesamony:  Several  lakhs  of
 Tupets,

 I  have  moved  these  amendments  be-
 cause  I  find  there  is  no  adequate  pro-
 vision  made  for  the  contingencies  I
 have  referred  to  in  the  clauses  that  I
 referred  to.  Again  this  matter  having
 been  taken  up  with  the  Travancore-
 Cochin  Government,  we  had  not  a  re-
 ply  that  would  satisfy  the  questions
 that  have  been  raised  by  us.  That
 is  why  these  clauses  are  to  be  made
 statutory  in  the  Bill  now  before  us.
 So  I  hope  that  these  amendments  would
 be  accepted  ang  the  Home  Ministry
 would  look  into  this  matter,

 Shri  U.  M.  Trivedi:  Mr.  Deputy-
 Speaker,  I  have  moved  certain  amend-
 ments,  particularly  relating  to  clause
 102,  There  is  a  purpose  behing  my
 moving  this  amendment.  It  is  pro-
 vided  in  clause  02  that:

 “As  trom  the  appointed  day,  the
 Financial  Corporations  established
 under  the  State  Financial  Corpo-
 rations  Act,  95l  for  the  existing
 States  of  Madhya  Bharat,  Punjab,
 Rajasthan,  Saurashtra  and  Travan-
 core-Cochin  shall  be  deemed  to  be
 the  Financlal  Corporations  esta-
 blisheq  under  the  Said  Act  for  the
 new  States  of  Madhya  Pradesh,

 Punjab,  Rajasthan,  Gujarat  and
 Kerala,  respectively.”
 I  suggest  that  these  Financial  Cor-

 porations  which  were  established  by
 these  various  States  must  be  abolished
 and  new  ones  may  be  established..

 There  was,  to  begin  with,  no  justi-
 fication  for  the  abolition  of  the  High
 Courts  while  establishing  High  Courts
 for  these  States;  but  they  are  being
 abolished  by  the  provisions  of  clause
 50.  But  there  is  every  justification.
 for  the  abolition  of  these  Financial’
 Corporations  which  have  been  esta-.
 blished  in  these  various  States,  where-
 moneys  have  been  given  without  any
 thought  of  propriety.  The  money:
 that  has  been  given  has  been  given  only
 to  those  people  who  were  sycophants.
 or  persons  who  could  promise  votes.
 All  these  liabilities  that  have  been
 created  must  not  be  made  to  fall  on  the
 heads  of  the  new  States  that  are  to  be-
 created.

 Mr.  Deputy-Speaker:  Would  the
 Yormation  of  new  Corporations  help-
 in  any  way?

 Shri  U.  M.  Trivedi:  Yes;  because-
 when  the  new  Legislatures  are  coming
 into  being,  new  bloog  will  be  infused.
 and  new  Corporations  will  also  have
 new  blood,  When  the  new  Legisla-.
 tures  are  going  to  be  elected,  it  is  not
 likely  that  we  will  have  99  per  cent
 Congressmen.  They  are  going  to  be-
 changes.  All  things  will  not  be  the-
 same  as  they  are  today,  Whatever-
 goodwill  has  been  created  has  been
 done  by  giving  money  to  every  Tom.
 Dick  and  Harry.  I  know  that  in:
 Madhya  Bharat  and  Rajasthan,  bank-
 rupts,  cheats  and  others  have  been  gi--
 ven  Rs.  5000,  Rs.  2000  Rs.  50,000  and.
 so  on,  to  secure  votes.  Therefore  it
 is  essential  that  this  liability  which
 has  been  created  by  these  disburse-
 ments  of  money  should  not  be  put  on
 the  heads  of  the  new  States.  These-
 moneys  have  been  distributed  as  if  they
 were  somebody’s  money,  They  were
 the  hard  earned  money  of  the  tax--
 payers  and  they  have  been  utilised
 like  this.  These  Corporations  have
 been  the  creations  of  those  States:
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 where  the  Congress  was  not  an  orga-
 nised  body  and  anybody  who  wanted
 to  come  into  the  picture,  who  simply
 got  up  as  mushroom  growth,  became
 a  Minister  overnight.  Therefore,  we
 should  be  watchful  of  their  activities
 and  at  one  stroke  we  should  be  able
 to  do  away  with  the  provisions  of
 those  Financial  Corporation  Acts  so
 that.....

 Mr.  Deputy-Speaker:  And  write  off
 the  advances  as  well!

 Shri  U.  M.  Trivedi:  We  can  always
 get  them.  I  am  not  suggesting  that
 the  advances  that  have  been  made  will
 not  be  recovereq  from  them.  I  should
 say  that  they  should  be  more  rigorous-
 ly  recovered,  not  only  from  societies
 but  from  individuals  also;  let  those
 advances  be  recovered  as  public  debt.

 Mr.  Deputy-Speaker:  If  they  can
 be  recovered,  then  they  are  good
 debts.

 Shri  U.  M.  Trivedi:  Let  there  be
 process,  all  right,  Let  them  not  be
 recovered  later  on.  They  may  be  put
 as  bad  debts  later  on.  But  that
 would  be  enough  lesson  for  people
 who  have  done  all  this,  let  them  be
 exposed.  That  is  the  reason  for  my
 amendment.

 Shri  Achuthan:  Strong  feelings  have
 been  expresseq  over  this  division  of
 assets  and  liabilities.  For  instance,
 Shri  Nesamony,  while  speaking  on  his
 amendments,  was  particularly  strong
 when  he  said  that  timber  worth  lakhs
 sof  rupees  have  been  taken  away  from
 a  particular  territory  to  Trivandrum.
 I  do  not  know  where  from  he  has  got
 his  figures  and  how  far  he  is  correct.
 (Interruption).  In  fact  there  cannot

 be  any  political  game  in  Travancore-
 Cochin  because  it  is  under  President's
 rule  and  Parliament  hag  got  control
 over  it.  That  cannot  be.  Unless
 Shri  Nesamony  brings  out  facts  and
 figures  to  substantiate  his  statement
 that  timber  worth  so  many  lakhs  has
 been  cut  from  the  Nagercoil  region
 _and  sent  to  the  depot  at  Trivandrum,
 the  place  of  Shri  Nayar  I  do  not  know
 how  much  value  can  be  attacheq  to
 that  statement  of  his  by  this  House.
 According  to  me,  there  cannot  be  any

 such  thing.  Because,  in  fact,  the
 Government  is  now  run  by  the  Pre-
 sident  with  the  Adviser  there  to  look
 after  these  matters.

 I  do  not  know  whether  he  has  raised
 this  question  because  Shri  A.  K.  Gopa-
 lan,  the  leader  of  the  Communist
 Party,  once  said  that  timber  and  ele-
 phants  are  removed  from  the  Malabar
 region  to  the  Coimbatore  region  and
 the  Madras  Government  spokesman
 said  that  it  was  not  correct.  So,  I
 think,  in  answer  to  that  statement  of
 Shri  Gopalan,  Shri  Nesamony  has
 moved  this  amendment  and  spoke
 about  timber.  I  want  to  impress
 upon  the  hon.  Members  of  this  House
 who  do  not  know  these  things  that
 they  should  not  be  carried  away  by
 such  statements.  (Interruption).

 Coming  to  Pandaravagai  and  other
 Bills,  I  am  sorry  they  were  not  able
 to  pass  those  measures  through.  In
 fact,  the  Bill  had  passed  the  Select
 Committee  stage,  but  at  so  happened
 that  the  Legislature  had  to  be  dissolv-
 ed.  Ido  not  know  how  far  he  could
 introduce  those  particular  provisions
 for  a  particular  region  that  has  come
 from  or  coming  from  the  present  State
 of  Travancore-Cochin  to  Madras.  The
 Madras  Government  is  there;  the  Le-
 gislature  is  there  and  when  the  region
 goes  to  that  State,  they  can  bring  in
 legislation  after  considering  all  rele-
 vant  matters;  not  only  for  that  parti-
 cular  region  but  for  other  regions
 also.  It  is  preposterous  for  him  to
 say  that  when  they  are  parting  from
 Travancore-Cochin,  they  must  have
 this  benefit  also  while  it  is  not  given
 to  other  regions  still  remaining  in
 that  State.  He  is  not  fair  in  bringing
 this  amendment  and  saying  that  it
 should  find  a  place  in  this  Bill  here.

 He  was  then  stating  something
 about  the  expenditure  not  made“to  be
 considered  as  items  of  assets.  He
 mentioned  if  half  the  amount  has  not
 been  spent  by  the  Public  Works  De-
 partment  it  should  be.  considered  as
 assets.  Here  also,  I  think,  he  has  the
 animus  in  him,  the  animug  against—if
 I  cannot  say  animus,  I  will  say  the
 feelings  he  had  against  our  Govern
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 ment  there  and  the  Travancore  Con-
 gress  and  it  is  increasing  in  intensity.
 That  may  be  the  reason  why  he  has
 said  that  if  half  the  money  has  not
 been  spent  by  the  Pubilc  Works  De-
 partment,  then  that  money  has  to  be
 included  in  the  assets  and  should
 go  to  the  Madras  Government  with  re-
 gard  to  the  particular  region.

 It  is  a  little  too  much  for  him  to  say
 that  all  these  details—Rs.  10/-  not  be-
 ing  spent  here,  or  so  much  of  timber

 being  exported  or  removed  to  Trivan-
 drum  or  so  many  buses  running  in

 such  and  such  an  area—should  be  in-
 corporated  in  this  Bill.  These  are  de-

 tails  to  be  worked  out  by  the  concern-
 ed  Governments.  If  at  all  there  are
 any  complaints  with  regard  to  the
 principles  in  coming  to  a  conclusion,
 the  Central  Government  will  inter-
 fere  in  those  matters.

 When  the  Andhra  Bill  was  being
 discussed,  I  distinctly  remember  that
 hon.  Members  did  not  attach  so  much
 importance  to  these  things  and  did
 not  raise  questions,  They  cnly  said
 that  they  must  be  fair  and  all  that.
 But,  Shri  Nesamony  has  been  demand-
 ‘ing  all  these.  He  even  goes  on  to  say
 that  all  these  details  should  find  a
 ‘place  in  this  Reorganisation  Bill.

 So,  I  do  not  find  any  justice  or  pro-
 priety  in  supporting  these  amend-
 ‘ments,

 Shri  Gadilingana  Gowd:  My
 amendments  are  Nos.  255  and  256.
 Amendment  No.  255  deals  with  the
 deletion  of  Bombay  from  the  list  of

 Class  States.  Bombay,  as  I  have
 already  submitted  on  a  previous
 #ecasion,  justly  belongs  to  Maha-
 tashtra.  The  majority  of  the  Mem-
 ‘bers  who  have  spoken  here  have  ex-
 Pressed  their  view  in  favour  of  Bom-
 bay  going  to  Maharashtra.  I  have,
 ‘therefore,  given  this  amendment.

 Amendment  No.  256  deals  with  the
 ‘deletion  of  the  word  “Mysore”  and
 substitution  of  “Karnatak”  in  place
 of.  “Mysore”.  Karnatak  has  got  its

 ‘own  culture  for  the  ‘last  thousand

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  speaking  about  his  amend-
 ments  to  clauses  50  and  66,  but  we
 have  already  disposed  of  that  group
 of  clauses.

 Shri  Gadilingana  Gowd:  Then  I  will
 go  on  with  the  Industrial  Finance
 Corporation.  I  entirely  agree  with
 what  my  hon.  friend  Shri  Trivedi
 has  said  I  know  that  in  Andhra
 State,  some  of  the  industrial  concerns
 that  have  borrowed  loans  from  the
 Corporation  have  gone  into  liquida-
 tion.  I  submit  that  the  Corporations
 Act  should  be  repealed.

 With  regard  to  the  High  Courts....
 Mr.  Deputy-Speaker:  That  again  is

 already  disposed  of.

 Shri  Gadilingana  Gowd:  We  are  in
 favour  of  only  one  High  Court.  I
 have  nothing  more  to  say.

 Shri  A.  M.  Thomas:  Mr.  Deputy-
 Speaker,  Sir,  my  amendments  are
 Nos.  513,  ‘514,  55  and  56  to  clause  75
 of  the  Bill.  They  are  amendments
 which  relate  to  the  States  of  Travan-
 ecore-Cochin,  which  will  become
 Kerala  State,  Mysore  and  Gujarat.
 Gujarat  comes  in  because  of  the  mer-
 ger  of  the  State  of  Saurashtra  with
 Gujarat.  है

 I  may  just  state  to  the  House  the
 genesis  of  clause  75.  According  to
 article  270,  the  income-tax  collected
 by  the  Centre  has  to  be  divided  bet-
 ween  the  various  States  in  the  pro-
 portion  that  would  be  settled  later
 on.  So  also  according  to  article  272,
 the  excise  duties  which  are  being  col-
 lected  by  the  Centre  are  to  be  distri-
 buted  according  to  the  formula  that
 would  be  settled  later  on  both  to  be
 done  on  the  recommendation  of  a
 Finance  Commission.

 Another  item  of  grant  that  is  per-
 missible  is  under  article  275,  namely
 such  grants-in-aid  or  revenues  which
 may  be  made  to  the  State  as  has  been
 decided  by  Parliament.

 According  to  the  original  Bill,  sub-
 clause  (2)  of  clause  75  was  not  there,
 so  that  the  Central  Government  was
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 not  under  any  statutory  obligation  to
 honour  the  agreements  that  have
 been  entered  into  by  the  Centre  with
 the  States  of  Travancore-Cochin,
 Saurashtra  and  Mysore.  After  the
 integration,  when  the  income-tax
 revenues  as  well  as  excise  revenues,
 ‘which  were  being  collected  by  the
 States  were  taken  over  by  the  Centre,
 an  agreement  was  entered  into  on  the
 recommendation  of  the  Indian  States
 Finances  Enquiry  Committee,  presid-
 ed  over  by  Shri  V.  T.  Krishna-
 machari,  that  for  a  particular  period
 some  States  have  to  be  treated  on  a
 different  footing  from  the  erstwhile
 provisions.  If  a  preferential  treatment
 is  not  given,  and  only  that  percen-
 tage  of  income-tax  revenue  as  well
 as  Central  excise  revenue  that  is
 being  given  to  the  Provinces  is  given
 also  to  the  States,  these  States  may
 not  be  in  a  position  to  exist  as  viable
 units  and  may  not  be  in  a  position  to
 meet  the  obligations  enjoined  on
 them  under  the  Constitution.  The
 Indian  States  Finances  Enquiry  Com-
 mittee,  therefore,  suggested  that  for  a
 period  of  five  years,  whatever  may
 be  the  percentage  that  may  be  due
 to  these  particular  States  if  they  are
 treated  on  par  with  the  Part  A  States,
 the  Centre  would  have  to  pay  these
 particular  amounts,  that  is  whichever
 be  the  higher,  to  those  States.  If  on
 a  percentage  basis  it  is  calculated
 that  the  amount  becomes  higher,  then
 that  higher  amount  has  to  be  paid. If  on  the  percentage  basis  it  does  not
 reach  the  figure  mentioned  then
 whatever  is  the  higher  amount  would
 have  to  be  paid  to  the  States.  So, under  the  agreement  entered  into  be-
 tween  these  three  States  and  the
 Centre,  an  amount  of  Rs.  275  lakhs
 had  to  be  paid  to  the  State  of  Sau-
 rashtra.  At  that  time,  if  ‘calculated
 on  a  percentage  basis,  the  amount
 would  not  have  come  to  Rs.  275
 lakhs.  So  also,  as  far  as  Travancore-
 Cochin  is  concerned,  it  was  decided
 that  it  must  be  given  an  amount  of
 Rs.  252.9  lakhs  plus  Rs.  26.6  lakhs
 —Rs.  279.5  lakhs  that  should  be  the
 minimum  payment.  As  far  as  the
 State  of  Mysore  is  concerned,  it  must
 get  Rs.  345  lakhs.

 The  Indian  States  Finances  En-
 quiry  Committee  also  recommended
 that  after  955—it  was  for  a  period:
 of  five  years  after  the  coming  into
 force  of  the  Constitution,  that  is,
 up  till  955—till  1960,  that  is  for  a
 period  of  five  years,  a  little  difference
 has  to  be  made  in  the  matter  of  these
 payments;  that  is,  the  minimum
 amount  that  has  to  be  paid.  There
 should  be  a  tapering  down  of  the
 amount  gradually  so  as  to  reach  a
 particular  amount  in  the  year  1960.
 According  to  the  Indian  States  Fin-
 ances  Enquiry  Committee,  the  net  loss
 to  the  State  of  Travancore-Cochin
 would  be  Rs.  330  lakhs  on  the  basis
 of  the  figures  for  their  financial  year
 1123,  Malayalam  Era,  On  page  41,
 they  say:
 5  P.M.

 “The  net  revenue  loss  to  the
 T.  C.  State,  taken  together,  upon
 federal  financial  integration  (on
 the  basis  of  figures  for  their  fin-.
 ancial  year  23  M.E.—Malayalam.
 Era)  would  be  Rs.  330  lakhs,  this:
 includes  net  loss  of  Rs.  00  lakhs
 by  abolition  of  internal  Customs.
 Duties  in  Travancore  State.

 We  recommend  that—
 (a)  the  loss  resulting  from  the

 immediate  abolition  of  internal
 Customs  Duties  of  Travancore.
 must  be  borne  by  the  State  Gov-
 ernment;

 (b)  as  regards  the  residual
 net  “Central”  Revenue-Gap  of
 the  two  States  taken  together
 (Rs.  230  lakhs),  there  should  be

 a  guaranteed  reimbursement  by
 the  Central  Government  to  the
 following  extent  during  a  transi-.
 tional  period:

 From  the  date  of  federal  finan--
 cial  integration  Rs.  230  lakhg  per
 annum  to  3lst  March,  1955...

 From  Ist  April  955  to  S3ist:
 March  1960,  the  residual  net
 Revenue-Gap  of  Travancore  in
 full  (ie.  Rs.  127  lakhs)  plus  &
 gradually  reducing  part  of  the
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 Cochin  net  Revenue-Gap  of  Rs.
 03  lakhs  so  as  to  work  it  down
 to  sixty  per  cent  thereof  in
 1959-60.

 The  amount  payable  in  1959-60
 will  continue  to  be  paid  as  a
 guaranteed  reimbursement  for  a
 further  period  of  five  years,  if  the
 Constituent  Assembly  should  ac-
 cept  an  extension  of  the  transi-
 tional  period  to  fifteen  years.”

 Similar  recommendations  have
 been  made  in  the  case  of  Saurashtra
 as  well  as  Mysore.  It  was  recom-
 mended  that  the  Constituent  Assem-
 bly  should  decide  whether  this  pay-
 ment  should  continue  after  ‘1960.  It
 has  been  stated  that  if  the  Consti-
 tuent  Assembly  should  accept,  the
 amount  has  to  be  continued  to  be
 paid  even  after  1960.  But,  unfortun-
 ately,  the  Constituent  Assembly  did
 not  make  any  provision  which  would
 enable  the  payment  of  the  same  grant
 as  on  960  for  a  subsequent  period  of
 five  years.  So,  according  to  the  deci-
 sion  of  the  Constituent  Assem-
 bly,  this  recommendation  of  the  In-
 dian  States  Finance  Enquiry  Com-
 mittee  has  not  been  accepted.  But,
 the  other  recommendation  has  been
 accepted  in  toto  and  it  has  also  been
 entered  into  in  the  agreement  with
 the  three  States  concerned.  If  the
 Joint  Committee  his  not  introduced
 this  sub-clause  in  clause  75,  the  posi-
 tion  would  have  been  that  this  gua-
 ranteed  revenue  gap  payment  would
 have  been  paid  only  till  the  end  of
 the  financial  year  957  and  the  agree-
 ments  that  were  entered  inte  with
 these  three  States  by  the  Centre
 would  have  been  nullified  as  far  as
 this  particular  provision  was  con-
 cerned.

 Shri  U.  M.  Trivedi:  ~Is  there  any
 formula  by  which  clauses  75 (2)  (a),
 75(2)  (७),  etc.  have  been  put  down?

 Shri  A.  M.  Thomas:  Yes.  That
 finds  a  place  in  the  agreement  which
 has  been  entered  into  by  the  Centre
 with  the  States.

 Shri  U.  M.  Trivedi:  There  may  be
 a  formula.  But,  what  I  cannot  un-
 derstand  is  this.  Most  of  the  money

 396  L.S.D.

 bags,  in  the  words  of  Shri  C.  D.
 Deshmukh,  are  in  Gujarat.  It  is
 these  money  bags  who  give  you  the
 greatest  amount  of  money.  It  ap-
 pears  that  in  distributing  these
 moneys  to  the  various  States,  as  pro-
 vided  for  in  this  clause,  the  Maha-
 rashtra  State  has  been  given  11.85
 per  cent.  and  Gujarat  only  6  per  cent.
 So,  the  owner  of  the  money  has  been
 given  less  and  the  other  exploiter  is
 given  i.85  per  cent.

 Mr,  Deputy-Speaker:  Money  bags
 are  to  be  emptied.

 Shri  A.  M.  Thomas:  That  is  the
 basis  of  the  division  of  the  income-
 tax  as  well  as  excise  revenue.  There
 is  no  exploitation  or  anything  like
 that.

 Shri  U.  M.  Trivedi:  What  you  say
 is  laid  down  in  the  Fourth  Schedule,
 Table  Il.  There  you  have  got  the
 excise  duties.  But,  I  am  talking  of
 the  income-tax  percentage.  The
 money  bags  pay  more  income-tax.
 The  State  whose  people  pay  more
 should  get  more  than  those  who  do
 not  pay.

 Mr.  Deputy-Speaker:  The  answe-
 to  that  would  be  given  by  the  hon.
 Minister.

 nue  my  speech  with  regard  to  my
 amendment.  If  we  go  by  the  letter
 of  the  agreement  that  had  been  en-
 tered  into  with  the  three  States,  the
 provision  contained  in  clause  75  is
 correct.  But,  my  submission  is  that
 the  principle  that  has  been  adopted
 by  the  Central  Government  for  the
 year  1956-57  must  be  adopted  for  the
 subsequent  years  ending  with  the  fin-
 ancial  year  1960.
 ‘From  the  Schedule  to  this  Bill,  it

 will  be  found  that  it  has  been  provid-
 ed  to  pay  from  the  Consolidated
 Fund  of  India  various  amounts  to
 Mysore,  Saurashtra  and  Travancore-
 Cochin,  for  the  first  half  of  the  fin-
 ancial  year  1956-57,  and  for  the  se-
 eond  half  of  the  financial  year  under
 clause  (b)  certain  further  amounts.

 If  we  have  taken  into  consider-
 ation  the  recommendation  of  the  In-
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 dian  States  Finances  Enquiry  Com-
 mittee  and  the  agreements  that  had
 been  entered  into,  these  three  States
 would  have  been  entitled  only  for  a
 lesser  amount  for  the  financial  year
 1956-57.  But,  the  Centre  has  put  the
 finances  in  these  three  States  on  a
 different  footing  and  decided  that
 because  of  the  Five  Year  Plan  and
 the  difficult  financial  position  of  these
 States  as  reported  by  that  Committee,
 it  will  not  be  proper  to  reduce  any
 amount.  That  is  to  say,  the  tapering
 down  of  this  revenue  gap  amount
 from  1956-57  has  not  been  given
 effect  to  in  this  Bill.  My  only  sub-
 mission  is  this.  The  very  same  prin-
 ciple  that  has  been  adopted  for  the
 financial  year  1956-57,  may  also  be
 adopted  for  the  subsequent  years
 ending  the  financial  year  1960.  In
 short,  my  request  to  this  House  is
 that  there  should  not  be  any  tapering
 down  for  the  subsequent  period.

 The  principles  followed  by  that
 Committee  were  as  under:

 “Our  reviews  of  the  finances
 of  States  have  convinced  us  that
 the  integration  of  their  federal.
 finances  with  the  Centre,  if  un-
 accompanied  by  appropriate  fin-
 ancial:  adjustments  over  a  tran-
 sitional  period,  will  in  most  cases
 cause  dislocation  of  their  finances
 and  lowering  of  standards  of  ad-
 ministration  which  will  cause
 discontent.”
 Then  at  another  portion  they  say:

 “We  are  satisfied  that  the  indi-
 vidual  schemes  prepared  by  us
 for  the  States,  following  the
 plan  already  described,  provide
 the  only  practical  approach  to
 the  problem  in  a  manner  which
 would  cause  the  least  dislocation
 during  the  transitional  period  and
 meet  the  variety  of  financial
 situations  arising  in  the  different
 States  as  a  result  of  federal  fin-
 ancial  integration.”
 They  further  state  that  on  adop-

 tion  of  any  method  the  finances  of
 these  States  should  not  be  dislo-
 cated.

 Now,  the  Government  of  India
 has  accepted  the  position.  For  the
 year  ‘1955-56  the  tapering  down  was
 not  given  effect  to  and  for  the  cur-
 rent  year  ‘1956-57  the  States  Reorga-
 nisation  Bill  itself  contains  the  un-
 reduced  grants  for  the  whole  year—
 that  is,  Rs,  275  lakhs  for  the  State  of
 Saurashtra  and  other  amounts  for
 the  States  of  Travancore-Cochin  and
 Mysore.  My  request  at  this  stage  is
 that  that  very  same  principle  should
 be  adopted  for  the  subsequent  period
 also,  If  the  principle  which  has  been
 adopted  for  the  year  ‘1956-57  is  to  be
 followed,  the  amounts  due  will  be
 the  amounts  that  I  have  shown  in
 the  amendments  5I3  to  5l6  which  I
 have  already  moved.  This  is  a  mat-
 ter  of  serious  concern  to  these  three
 States  and  I  am  sure  all  the  Mem-
 bers,  irrespective  of  party  considera-
 tions,  coming  from  these  three  States
 will  support  my  amendments.

 है.
 There  was  some  difficulty  for  the

 Joint.  Committee  to  make  any  violent
 departure  from  the  provision  in  the
 Bill,  becuuse  of  the  fact  that  in  the
 agreements  entered  into  only  the
 tapering  down  amounts  are  shown.
 But,  considering  the  particular  cir-
 cumstances  of  these  States  and  the
 fact  that  the  Centre  itself,  irrespec-
 tive  of  the  fact  that  it  was  only
 bound  to  pay  the  tapered  amount,
 has  paid  the  amount  without  any
 reduction  for  the  financial  year  1955-
 56  as  well  as  provided  for  the  year
 1956-57,  ]  submit  that  the  reason
 behind  .my  amendments  has  Feen
 accepted  by  the  Government.  My
 only  request  is  that  the  House
 should  give  effect  to  it.

 I  said  it  was  a  little  difficult  for
 the  Joint  Committee  to  make  any
 violent  departure  because  it  would
 be  going  beyond  its  purview  and
 making  recommendations  with  regard
 to  certain  grants  about  which  it  was
 not  asked  to  decide  since  the  original
 Bill  did  not  contain  any  such  provi-
 sions.  Now,  since  the  House  is
 reviewing  the  entire  field  and  pro-
 viding  for  grants  for  the  subsequent
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 years  also,  my  submission  is  that  jus-
 tice  must  be  done  to  these  three
 States,  especially  in  view  of  the  fact
 that  these  States  have  launched  upon
 heavy  investment  plans  under  the
 Second  Five  Year  Plan  depending
 upon  the  assumption  that  the  same
 grant  would  continue  to  be  paid.  I
 submit  that  these  three  Governments
 should  not  be  disappointed  in  the
 calculations  that  they  have  made  in
 arriving  at  the  resources  for  the
 Second  Five  Year  Plan  also.

 Now,  the  grant  to  the  State  of
 Saurashtra  since  its  merger  with
 Gujerat  has  to  be  paid  to  Gujerat.
 The  grant  due  to  Travancore-Cochin
 has  to  be  paid  to  Kerala  as  well  as
 to  Madras,  because  a  portion  goes  to
 Madras.  That  is  why  I  have  stated
 in  my  amendment  that  Rs.  26°6  lakhs
 has  to  go  to  Madras  instead  of
 Rs.  24°65.lakhs.  Then,  because  the
 State  of  Mysore  comes  in  the  enlarg-
 ed  Mysore  State,  the  sum  of  Rs.  345
 lakhs  has  to  be  paid  to  the  enlarged
 Mysore  State.  I  submit  that  the
 Home  Ministry  should  persuade  itself
 to  accept  these  amendments.  I  do
 not  think  the  Finance  Ministry
 would  have  any  serious  objection
 because  it  has  already  adopted  the
 principle  and  no  reduced  amount  has
 been  provided  for  the  year  1956-57.
 This  is  all  I  have  to  say  about  my
 amendments  that  I  have  moved  to
 clause  75.

 With  regard  to  the  complaints  that
 my  friend  Shri  Nesamony  raised,
 such  complaints  and  counter  com-
 plaints  have  been  appearing  in  the
 local  Press  and  in  the  Press  outside
 also.  Some  of  the  leading  men  of
 Kerala  were  complaining  that  the
 elephants  that  were  in  Malabar,
 which  area  would  now  come  to
 Kerala,  are  being  removed  to  Madras
 State  and  some  machinery  in  Fort
 Cochin,  which  is  an  enclave  in  my
 constituency,  is  being  removed  to
 Madras  territory.  They  say  that
 forests  in  Malabar  district  are  being
 denuded  and  timber  is  being  cut  down
 indiscriminately  and  removed.  Such
 complaints  are  there.  We  have  also
 been  seeing  denials  on  the  part  of

 both  the  Travancore-Cochin  and  the
 Madras  Governments  with  regard  to
 these  complaints.  Sir,  I  purposely
 do  not  want  to  ventilate  these  com-
 plaints  here  because  of  the  fear  that
 it  may  affect  the  good  relations
 between  the  two  States  that  have  to
 move  together.

 Shri  Nesamony:  I  want  to  know
 how  many  sections  of  the  various
 departments  have  been  abolished
 during  the  last  two  months.  The
 Kodayar  Extension  Project  Section,
 the  National  Water-supply  Section
 and  various  other  planning  sections
 have  been  abolished.  Does  the  hon.
 Member  know  anything  about  that?

 Shri  A.  जा  Thomas:  There  has  been
 a  Press  Note  issued  by  the  Travan-
 core-Cochin  Government  to  the  effect
 that  all  the  projects  that  have  to  be
 worked  under  the  Budget  of  1956-57
 are  being  worked  out  now  and  no
 discrimination  at  all  is  being  shown.
 I  do  not  know  from  where  my  friend
 has  got  the  information.

 Shri  Nesamony:  Does  the  hon.
 Member  know......

 Mr.  Deputy-Speaker:  Order,  order.
 The  hon.  Member  had  his  say.  There cannot  be  more  than  one  speech  by
 any  Member  on  one  point.

 Shri  Nesamony:  I  am  bringing  to
 the  notice  of  the  hon.  Member  cer-
 tain  facts  which  he  does  not  know.

 Mr.  Deputy-Speaker:  It  may  be.
 Nobody  can  know  everything.

 Shri  A,  M.  Thomas:  That  is  why  I
 said  in  regard  to  the  complaints  and
 counter-complaints  that,  since  I  am
 not  in  a  position  to  assert  one  way
 or  the  other,  it  is  better  we  do  not
 ventilate  these  complaints  here.  Of
 course,  if  any  specific  instances  are
 brought  to  the  notice  of  the  Home
 Ministry  I  am  sure  the  Home  Minis-
 try  would  take  the  necessary  action.
 I,  as  a  matter  of  fact,  know  that  the
 Home  Ministry  has  issued  instruc-
 tions  that  no  room  should  be  given
 for  such  complaints.  By  ventilating
 these  thimgs  on  the  floor  of  this  House
 I  am  afraid  the  good  relationship
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 [Shri  A.  M.  Thomas]
 that  exists  between  the  two  Govern-
 ments  may  be  embittered.  My  friend
 Shri  Nesamony  knows  that,  if  at  all
 any  party  has  got  legitimate  grounds
 for  complaints,  it  is  more  for  the
 Travancore-Cochin  Government......

 Shri  Nesamony:  If  it  does  not
 attend  to  them?

 Shri  A.  M.  Themas:  I  vurposely
 did  not  want  to  refer  to  these  mat-
 ters  like  removal  of  elephants,
 clearance  of  forests  etc.

 Sir,  one  other  fact  to  which  I  wish
 to  refer  is  about  clause  113.  Clause
 113  has  been  incorporated  in  this  Bill
 because  of  the  reason  given  in  para-
 graph  49  of  the  report  of  the  Joint
 Committee  which  runs  thus:

 “This  clause  provides  for  the
 division  of  the  Devaswom  Sur-
 plus  Fund  which  belongs  to  the
 Travancore  Devaswom  Board,
 which  is  a  statutory  body.  It  is
 proposed  that  a  corresponding
 Fund  should  be  established  in
 Madras  and  that  the  Surplus
 Fund  should  be  divided  in  the
 ratio  of  37°5:  3°5,  on  the  basis
 of  an  agreement  reached  between
 the  two  State  Governments”
 So,  this  provision  has  been  made

 on  the  basis  of  an  agreement  that
 has  been  reached  between  the  Tra-
 vancore-Cochin  Government  and  the
 Madras  Government.  I  would
 request  the  Home  Ministry  to  use  its
 influence  with  the  Madras  Govern-
 ment  and  if  possible  get  the  Madras
 Government  to  agree  for  a  more.
 legal  and  equitable  distribution  of
 the  surplus  fund  of  the  Travancore
 Devaswom  Board.  It  is  good  that  we
 know  something  about  the  genesis
 of  the  fund  itself  to  that  this  House
 may  be  in  a  position  to  judge  what
 should  be  the  proper  proportion  by
 which  this  fund  should  be  divided
 between  the  Board  within  the  resi-
 duary  State  of  Travancore-Cochin
 and  the  Madras  Government.

 The  temples  in  Travancore  owned
 immovable  properties  and  when  Col.

 Munroe  was  the  Dewan  of  Travan-
 core,  these  properties  were  all  taken
 over  by  the  State  and  the  temples
 were  maintained  at  the  expense  of
 the  State  in  lieu  of  the  income  that
 would  be  derived  from  the  proper-
 ties  that  have  been  taken  over  from
 the  temples  by  the  States.  At  the
 time  when  the  Travancore  and
 Cochin  States  were  integrated,  it  was
 provided  in  the  convenant  that  an
 amount  of  Rs.  45  lakhs  should  be  paid
 to  a  body  which  was  to  be  constitut-
 ed,  namely,  the  Travancore  Devas-
 wom  Board,  in  lieu  of  the  income
 that  would  be  obtained  from  the  pro-
 perties  that  have  been  taken  over
 from  the  temples  by  the  States.  Rs.  6
 lakhs  was  calculated  as  a  reasonable
 income  of  the  properties  that  had
 been  taken  from  Sri  Padmanabha-
 swami  temple  by  the  State,  so  that
 adding  both  the  amounts,  namely,
 Rs.  45  lakhs  and  Rs.  6  lakhs,  a  total
 of  Rs.  5l  lakhs  was  to  be  given  to  the
 Devaswom  Board  in  lieu  or  by  way
 of  compensation  for  taking  over  the
 properties  belonging  to  the  temples
 by  the  State.  So,  the  genesis  was
 this,  and  Rs.  5]  lakhs  was  arrived  at
 this  way.

 It  was  not  also  possible  to  distin-
 guish  Devaswom  from  the  State  pro-
 perty;  because  these  properties
 were  mingled  in  such  a  way  that
 it  was  not  possible  to  distin-
 guish  one  from  the  other.  How-
 ever,  it  was  thought  that  40  per
 cent  of  the  landed  property  belonged
 to  the  Devaswom  and  60  per  cent
 belonged  to  the  State.  On  this  basis,
 the  land  tax  that  would  be  due  from
 the  entire  Travancore  State  was  cal-
 culated,  and  40  per  cent  of  it  was
 considered  to  be  a  reasonable  com-
 pensation  in  lieu  of  the  amounts
 which  the  temples  were  deprived  of.
 So,  it  was  provided  that  Rs.  5]  lakhs
 should  be  given  over  to  the  Devas-
 wom  Board  which  was  a  statutory
 body.

 Now,  when  the  temples  in  the  four
 taluks  which  go  to  Madras  have  to
 be  separated  from  the  jurisdiction
 of  the  Travancore  Devaswom  Board,
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 fund  has  to  be  found  for  mainten-
 ance  of  those  temples.

 Sbri  Nesamony:  On  a_  point  of
 order.  While  the  House  is  consider-
 ing  the  Bill  clause  by  clause,  is  a
 Member  who  ‘has  not  sent  in  any
 amendment  to  a  clause  entitled  to
 speak  on  the  clause  or  any  other
 amendment  to  it?

 Mr.  Deputy-Speaker;  When  the
 clauses  are  discussed,  he  can  support
 or  oppose  a  clause,  or  he  can  support
 or  oppose  any  amendments  moved  to
 any  clause.

 Shri  A,  M.  Thomas:  In  the  original
 Bill,  the  reason  behind  the  provision
 for  giving  Rs.  46.5  lakhs  to  the
 Travancore  Devaswom  Board  and  the
 remaining  Rs.  4  5  lakhs  to  the  Madras
 State  was  this,  namely,  if  one  goes
 by  the  income  derived,  which  was  the
 basis  of  this  payment  of  Rs.  5]  lakhs,
 the  properties  in  the  portion  that
 goes  to  Madras  would  have  fetched
 only  that  portion  of  the  income.  But,
 when  the  matte:  was  considered
 subsequently  by  the  Madras  and  the
 Tranvancore-Cochin  Governments,
 after  the  Government  of  Travancore-
 Cochin  was  taken  over  by  the  Presi-
 dent,  the  accounts  were  gone  into  and
 it  was  found  that  on  an  average  for
 the  last  three  years,  about  Rs.  3°5
 lakhs  were  being  spent  on  the
 temples  in  South  Travancore  which
 are  to  be  given  over  to  Madras.  It
 was  thought  that  it  was  only  fair
 that  Rs.  13-5  lakhs  should  be  provid-
 ed  for  the  maintenance  of  those
 temples  by  the  Madras  State  and  that
 it  would  be  deducted  from  the  Rs.  5l
 lakhs.

 If  one  goes  by  the  basis  of  expen-
 diture,  I  concede  that  there  is  some
 justification  for  making  such  an  allot-
 ment.  But,  as  I  have  already  said,  if
 one  goes  by  the  genesis  of  this  fund,
 and  if  one  adopts  the  basis  of  divi-
 sion  of  the  assets  and  liabilities,  it
 would  not  be  proper.  If  the  expen-
 diture  basis  is  to  be  adopted  it  should
 be  adopted  for  the  temples  in  the
 residuary  State  of  Travancore-Cochin
 also.  I  umderstand  that  during  the

 last  three  years,’  the  expenditure
 came  to  an  average  of  Rs.  40  lakhs
 and  odd.  If  that  is  so,  instead  of
 Rs.  37-5  lakhs,  the  Travancore  Devas-
 wom  Board  would  have  been  entitled
 to  Rs.  40  lakhs  and  odd  for  the  main-
 tenance  of  temples  in  the  residuary
 State.  I  advance  this  argument  just
 to  show  that  the  basis  of  expenditure
 cannot  be  adopted  as  a  safe  or  proper
 guide  alone.  I  understand  the  diffi-
 culty  of  the  Central  Government  in
 ignoring  the  agreement  that  has  been
 entered  into  between  the  T.C.  Gov-
 ernment  andthe  Madras  Government
 because,  although  they  have  got  lands
 yielding  a  revenue  of  Rs.  4°5  lakhs
 for  the  maintenance  of  those  temples,
 they  would  have  to  spend  another
 Rs.  9  lakhs  more  if  they  have  to
 maintain  the  templ  in  the  same
 order  as  is  being  done  today.  So,  it
 was  thought  only  fair  that  that
 basis  should  be  adopted  also  for  the
 division  of  the  surplus  fund.

 (Sart  Barman  in  the  Chair.]

 5-3  P.M.

 My  submission  is  that  the  very  same
 Principle  that  we  have  adopted  for
 the  division  of  the  Devaswom  Fund,
 namely,  Rs.  45°6  lakhs  out  of  Rs.  5l
 lakhs,  should  also  be  adopted  for  the
 division  of  the  surplus  fund,  because
 it  may  not  be  proper  or  legal  if  we
 adopt  any  other  standard  for  the
 division  of  this  surplus  fund.  As  I
 said,  the  difficulty  of  the  Central
 Government  is  also  there,  because
 the  Madras  Government  has  taken
 upon  itself  the  responsibility  more
 than  what  it  was  really  bound  to  take
 up;  it  is  giving  Rs.  9  lakhs  more.  I
 submit  it  would  be  improper  if  the
 same  principle  is  not  adopted  for  the
 division  of  the  surplus  fund  also.  If
 we  divide  the  surplus  fund  on  the
 basis  of  expenditure,  since  these
 lands  were  giving  only  Rs.  4:5  lakhs,
 there  cannot  be  any  right  to  the
 surplus.

 Shri  Nesamony:  May  I  know  what
 is  the  basis  for  this  calculation  of

 Rs,  45°6  lakhs?
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 Shri  A,  M.  Thomas:  According  to
 the  original  Bill,  it  has  been  like
 that—Rs.  45:6  lakhs.  I  would  re-
 quest  the  Home  Minister  to  get  the
 consent  of  the  Madras  Government
 to  divide  the  surplus  fund  also  in  the
 very  same  ratio  in  which  we  divide
 the  Devaswom  fund  for  the  coming
 years.  That  is  only  a  fair  principle.
 That  i;  all  I  have  to  say  on  clause  13.

 This  group  of  clauses  is  a  very
 important  one.  We  have  generally
 adopted  the  principles  we  have
 adopted  in  the  Andhra  Bill  for
 incorporating  the  necessary  provisions
 here  also;  but,  in  one  material  fact,
 we  have  departed  from  the  Andhra
 Bill.  In  the  Schedule  to  the  Andhra
 Act,  it  has  been  provided  that  a  parti-
 cular  amount  should  be  given  to  the
 State  of  Andhra  on  account  of  its
 being  deprived  of  the  benefits  of  the
 city  of  Madra;  and  for  the  shortage
 of  buildings  in  the  Andhra  area.
 You  would  find  that  Malabar  has  alsc
 contributed  to  the  growth  of  the
 Madras  city  and  it  has  to  be  paid
 some  amount  by  the  Madras  State  in
 lieu  of  the  fact  that  it  is  now  losing
 all  rights  on  that  city.  It  may  be
 argued  that  as  far  as  South  Travan-
 core  is  concerned,  it  is  losing  all
 rights  on  the  capital  of  Trivandrum;
 but,  there  is  no  comparison  between
 the  two  States.  If  the  Government
 is  prepared.to  adopt  any  equitable
 principle,  I  have  no  objection  to  the
 Kerala  Government  paying  some-

 -thing  to  the  Madras  Government  on
 account  of  that  portion  being  depriv-
 ed  of  the  benefits  of  the  capital  of
 the  T.C.  State,  namely,  Trivandrum.

 I  have  only  one  word  to  say,  At-
 cording  to  article  275,  an  ad  hoe
 grant  is  to  be  paid  to  T.  C.  State.  We
 have  provided  in  the  Bill  for  pay-
 ment  during  1956-57.  Rs,  224  lakhs
 for  the  first  half-year;  Rs.  204  lakhs
 durmg  the  second  half-year  and
 Rs,  2}  lakhs  to  the  Madras  State  for
 the  South  Travancore  territory.  One
 fact  I  want  to  mention  at  this  junc-
 ture  is  this.  .At  the  Joint  Committee
 stage,  arguments  were  advanced  that
 in  the  matter  of  division  of  assets
 and  liabilities  and  in  the  matter  of

 allocation  of  funds,  some  considera-
 tion  would  have  to  be  shown  to  the
 backward  areas.  It  was  pointed,  for
 instance,  that  Malabar,  which  is
 coming  to  T.  C.,  is  an  undeveloped
 area  and  the  expenditure  on  that  part
 of  the  area  would  be  less  compared
 to  the  expenditure  incurred  by  the
 Madras  State  in  other  parts  of  the
 State.  It  would  be  a  big  burden  on
 the  future  Kerala  State  to  develop
 Malabar  to  the  same  extent  as  _  the
 other  areas  in  T.  C.;  it  would  be  a
 great  strain  on  the  finances  of  the
 future  Kerala  State.  So,  it  was
 urged  that  a  suitable  allocation  should
 be  made,  but  it  was  pointed  out  by
 the  Minister  that  these  matters  would
 be  taken  into  consideration  by  the
 Finance  Commission  that  would  be
 appointed.  The  backwardness  of  any
 particular  area  or  the  requirements  of
 any  particular  State  will  be  taken
 into  consideration  by  them  and  suit-
 able  provisions  will  be  made  in  the
 matter  of  the  allocation  of  the  income-
 tax  as  well  as  excise  revenue  and
 also  in  the  matter  of  providing  for
 the  payment  of  Central  grants.  In
 the  light  of  that  assurance,  it  was
 not  proper  to  press  any  of  the  amend-
 ments  for  making  any  allocation  for
 the  needs  of  the  backward  areas.
 My  only  request  at  this  stage  is  that
 the  Home  Ministry  should  bear  this
 fact  in  mind  and  see  that  the  Finance
 Commission  takes  note  of  all  these
 considerations  while  making  its  fina
 recommendations.  +

 Mr,  Chairman:  The  following
 amendments  to  clauses  7l  to  14  and
 Schedules  IV  to  VI  of  the  State
 Reorganisation  Bill  have  been  indi-
 cated  by  Members  to  be  moved  sub-
 ject  to  their  being  otherwise  admis-
 sible:

 Clause  Amendment  No.
 No.  .

 T2  40
 75  513,  514,  ‘515,  56
 7  4il
 82  42
 हा  43

 02  4i4,  415,  46
 3  477  and  7
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 Clause  72.—  (Appropriation  of  moneys
 for  expenditure  etc.)

 Shri  Nessmony:  I  beg  to  move:
 Page  34—
 after  line  3l,  add:

 “(3)  In  the  territories  transfer-
 red  from  Travancore-Cochin  to
 the  State  of  Madras,  if  half  the
 amount  provided  in  the  Budget
 for  execution  of  public  works  has
 not  been  spent  the  balance  of  any
 such  amount  shall  be  transferred
 to  the  State  of  Madras  on  the
 appointed  day.”

 Clause  75.—(  Distribution  of  Revenues
 Shri  A,  M,  Thomas:  I  beg  to  move:
 (i)  Page  35,  line  27—

 for  “248-04”  substitute  “275°.
 (ii)  Page  35,  line  3i—

 for  “232-°38"  substitute  “252:90".
 (iii)  Page  35,  line  35—

 for  “24°65”  substitute  “26:60”.
 (iv)  Page  35  line  39—

 for  288°80"  substitute  “345”.
 Clause  T7.—  (Land  and  Goods)
 Shri  Nesamony:  I  beg  to  move:
 Page  38—
 after  line  3l,  insert:

 “(2A)  The  normal  indent  of  sup-
 plies  made  before  the  3lst  of
 March,  956  by  the  hospitals  and
 other  institutions  in  the  territories
 of  Travancore-Cochin  transferred
 to  State  of  Madras  shall  be  met  by
 the  Government  of  Travancore-
 Cochin  before  the  appointed  day.
 All  sections  of  the  departments  in
 the  transferred  territory  which
 have  been  abolished  since  3lst
 March,  956  shal)  be  restored  with
 their  personnel  and  store;  before
 the  appointed  day.”

 Clause  #2.—  (Assets  and  liabilities
 of  State  undertakings)

 Shri  Nesamony:  I  beg  to  move:
 Page  38—
 after  line  12,  edd:

 “(3)  The  Travancore  Minerals
 Company  in  the  territory  trans-

 Reorga  isati  Bill  2360

 ferred  from  Travancore-Cochin
 to  the  State  of  Madras  shall  from
 the  appointed  day  pass  to  the
 State  of  Madras.

 (4)  On  and  from  the  appointed
 day  such  number  of  vehicles  of
 all  categories  of  the  State  Trans-
 port  Department  of  Travancore-
 Cochin  plying  in  the  territories
 transferred  to  State  of  Madras
 shall  pass  to  the  State  of  Madras
 along  with  all  garages,  work-
 shops,  waiting  sheds  and  offices
 and  the  Madras  State  shall  operate
 those  vehicles.”

 Clause  9=s7—  (Contracts)

 Shri  Nesamony:  I  beg  to  move:

 Page  40—

 after  line  27,  insert:

 (2A)  On  and  from  the  appoint-
 ed  day  any  contract  for  the  ex-
 ploitation  of  timber  from  the
 territories  transferred  to  the  State
 of  Madras  from  Travancore-
 Cochin  stipulating  for  the  remova:
 of  timber  to  any  depot  outside  the
 said  territories  shall  be  void  and
 any  such  timber  removed  after
 the  2nd  day  of  May  956  or  its
 value  thereof  shal]  pass  to,  thr
 State  of  Madras."

 Clause  102-—  (Provisions  as  to  cers
 State  Financial  Corporations)

 Shri  U.  M,  Trivedi:  I  beg  to  द

 (i)  Pages  43  and  44,  line  43  and
 lines  and  2  respectively—-

 for  “shall  be  deemed  to  be  tue
 Financial  Corporations  esta}-
 lished  under  the  said  Act  for
 the  new  States  of  Madhya
 Pradesh,  Punjab,  Rajasthu,
 Gujarat  and  Kerala,  respte-
 tively.”

 substitute  “shall  be  abolisnea”.
 (ii)  Page  44—

 omit:  lines  3  to  9.  ‘
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 [Shri  U.  M.  Trivedi]
 (iii)  Page  44—

 omit  lines  3l  to  35.
 Clause  113.—  (Provision  as  to  the
 Devaswom  Surplus  Fund  of  Travan-

 core)
 -Shri  Nesamony:  I  beg  to  move:

 Page  52—
 after  line  19,  add:

 “(3)  On  and  after  the  appoint-
 ed  day  the  Shree  Padmanabha-
 swamy  Temple  at  Trivandrum
 shall  not  have  any  right,  claim  or
 interest  in  respect  of  any  holding
 in  the  territories  transferred
 under  section  4  except  to  §8-/3
 (eight  and  one-third)  times  the
 net  aggregate  of  rent  as  compen-
 sation  which  shall  be  collected  by
 State  of  Madras  from  the  respec-

 “tive  landholders  and  paid  to  the
 Shree  Padmanabhaswamy  Tem-
 ple.  The  compensation  shall  be
 determined  by  compensation  offi-
 cers  appointed  by  the  State  of
 Madras.”
 Shri  Achnthan:  I  beg  to  move:
 Page  52,  line  7—
 for  “87-5  to  3°5"

 M4635.  to  #5",
 Mr.  “Chairman:  These  amendments

 are  now  before  the  House.
 Shri  U,  M,  Trivedi:  There  is  no

 quorum.
 Shri  Nambiar:  This  ig  the  second

 Mr,  Chairman:  The  quorum  bell  is
 being  rung.—Now  there  is  quorum,
 Shri  V.  P.  Nayar.

 Shri  प्र,  P.  Nayar:  I  am  in  agree-
 ment  with  the  spirit  of  the  amend-
 ment  moved  by  Shri  Nesamony,
 smendment  412,  but  I  do  not  agree
 with  amendment  413,

 if  you  read  clause  82  you  will  see
 that  it  is  quite  possible  that  there
 could  be  a  difference  in  interpreta-
 tion.  As  it  reads  now,  the  clause
 goes  not  cover  industrial  or  com-
 mercial  undertakings  which  are

 substitute

 spread  out  in  areag  which  will  fall
 within  tne  areas  of  two  States.  The
 clause  reads:

 “The  asset;  and  liabilities  re-
 lating  to  any  commercial  or  in-
 dustrial  undertaking  of  an  exist-
 ing  State  shall  pass  to  the
 successor  State  in  which  the
 undertaking  is  located.”

 There  is  some  force  in  what  Shi
 Nesamony  says  because  there  are  cer.
 tain.  industrial  and  commercial
 undertakings  of  the  type  I  have  men-
 tioned.  Especially  in  the  case  of  the
 Travancore-Cochin  State  Transport.
 Department  which  operates  several
 bus  routes  in  the  area  which  will  be
 transferred  from  the  present  Travan-
 core-Cochin  State  to  the  future
 Madras  State,  I  am  afraid  the  clause
 as  it  is  worded  today  is  bound  to
 create  some  confusion.  Similar  will
 be  the  case  in  respect  of  the  mineral
 factory  at  Manavalakurichi.  This  is.
 not  a  peculiarity  of  Travancore-
 Cochin  alone,  In  Madras  State  there
 is  the  shark  liver  oil  factory  which
 is  located  in  Malabar.  The  head
 office  may  be  in  Madras  City.  It  is  a
 commercial  undertaking  run  by  the
 Government.  So  that,  I  would  very
 much  like  the  hon,  Minister  to  con-
 sider  re-draftirs  this  particular  clause
 in  such  a  way  that  such  amendments.
 will  not  be  necessary.

 As  regards  the  amendment  itself,
 I  am  not  in  favour  of  its  being  put  in
 here  because  clause  82  is  a  general
 elause,  anf  what  is  sought  by  amend-
 ment  42  is  a  particular  provision  in
 respect  of  a  commercial  undertaking
 run  by  a  particular  State.  I  submit.
 there  should  be  a  general  proviso.

 The  re-drafted  clause  should  also
 contain  a  provision  by  which  a  com-
 mercial  or  industria)  undertaking.
 taken  over  by  one  State  as  a  result
 of  transfer  of  territories  will  conti-
 nue  to  be  run  as  a  State  undertaking.
 I  am  pressing  this  point  because  I
 have  been  told  by  many  of  the  trans-
 port  workers  of  Travaneore-Cochin
 and  even  by  the  union  representa-
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 tives  that  rumours  are  afloat  that  the
 Madras  Government  is  thinking  al-
 ready  in  terms  of  entrusting  this
 undertaking  to  a  private  agency.  It
 is  very  likely  also  because  we  know
 that  the  present  State  transport
 undertaking  of  Madras  is  limited  to
 Madras  City  and  its  surroundings.
 This  particular  area  which  will  go  to
 Madras  from  Travancore-Cochin  is
 about  400  miles  away  from  Madras
 City,  and  in  between  there  is  no
 State  transport  undertaking.  Further,
 around  this  particular  area  in  the
 present  Madras  State,  road  transport
 is  almost  in  the  monopolistic  grip  of
 a  firm  known  as  Southern  Roadways.

 Shri  Nambiar:  T.V_S.
 Shri  ve  P,  Nayar:  Whatever  it  is,  I

 am  not  interested  in  the  name.

 Shri  U.  M,  Trivedi:  What  is  the
 name?

 Shri  ¥Y.  P,  Nayar:  T.V.S.  They
 have  one  main  company  and  several
 subsidiaries.  So  that,  unless  you  pro-
 vide  definitely  in  this  particular
 clause  that  a  State  undertaking  or  a
 commercial  undertaking  run  by  the
 State,  on  being  taken  over  by  an-
 other  State,  shall  continue  to  be  run
 as  a  State  undertaking,  it  will  create
 some  trouble,  Whatever  be  the
 nature  of  the  credit  or  the  prestige
 of  a  private  employer,  we  know  that
 service  conditions  under  a  private
 employer  are  definitely  worse  than
 under  Government,  There  may  be
 so  many  short  comings  in  Govern-
 ment  service.  The  facilities  provided
 to  the  transport  employees  of  Travan-
 core-Cochin  State  may  be  very  in-
 adequate  too.  All  the  same,  after
 having  served  for  a  period  of  years
 in  a  Government  undertaking  it  will
 be  very  hard  to  ask  them  to  go  and
 serve  a  private  employer.  And  un-
 less  we  provide  for  it  by  statute,
 there  is  a  grave  danger  because  there
 are  already  rumours  afloat  as  I  said,
 that  it  will  be  transferred  for  reasons
 of  convenience  ag  it  will  be  difficult
 for  the  Government  of  Madras  to  run
 the  undertaking  in  a  remote  area  of
 the  State,  Such  a  step  I  think  is

 bound  to  create  heart-burning  among.
 the  workers.

 There  must  be  a  reasonable  distri-
 bution  of  the  assets  of  the  Transport
 Department.  Shri  Nesamony  said
 motor  vehicles  of  all  types  should  be-
 given.  I  do  not  stop  there.  I  go  to
 the  extent  of  saying  not  merely  the:
 motor  vehicles,  but  the  garages,  the
 waiting  sheds,  all  structures  etc.  of
 the  Transport  Department  as_  it.
 is  operated  today  must  be  given  to
 the  Madras  Government  on  the  basis
 of  an  equitable  distribution.  I  am-
 not  at  all  against  that.

 Shri  U,  M.  Trivedi:  May  I  ask  one
 question  of  the  Minister?  It  is  stated
 in  the  clause  that  the  commercial  or
 industrial  undertaking  shall  pass  to-
 the  successor  State  in  which  the-
 undertaking  is  located.  What  is  the
 meaning  of  this  word  “located”.  Is.
 it  the  place  where  the  head  office  is
 located  or  the  whole  of  the  under-
 taking  exists?

 Shri  द  P.  Nayar:  My  hon,  friend
 will  remember  that  I  started  by  say-
 ing  that  the  wording  of  clause  82
 as  it  stands  today  is  rather  unhappy
 and  is  open  to  different  types  of
 interpretation.  Location,  as  I  pointed
 out,  may  be  the  location  of  the-
 works  or  the  location  of  the  head
 office.  This  has  to  be  cleared  by  re-
 drafting  the  clause  in  such  a  way  that.
 there  will  only  one  _  interpretation
 which  will  decide  the  issue.

 I  was  referring  to  the  State  under-
 takings.  There  is  the  case  of  the-
 other  State  undertaking  as  pointed
 out  by  Shri  Nesamony  which  is  con-
 trolled  by  an  office  which  will  fall
 within  the  Kerala  State,  but  one  of
 the  factories  will  be  in  the  area  which
 goes  to  Madras.  There  also  I  am
 not  against  what  he  said,  I  am  at  one
 with  him  in  raising  my  voice  for
 giving  that  factory  with  all  the  ap-
 purtenances  and  the  share  in  the-
 capital  if  it  be  necessary,  based  on
 the  calculations  of  dividing  the  assets,
 to  Madras  State.  But  in  this  also
 there  is  a  danger.  In  Madras  State
 as  it  is  today  I  do  not  think  there  is
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 any  State  undertaking  which  runs  a
 factory  like  the  monazite  factory  at
 Manavalankurichi.  In  such  a_  case
 there  should  be  no  argument  by  the
 successor  State  at  a  later  stage  that
 they  do  not  have  the  competent  per-
 ssonne]  or  the  convenience,  or  that  the
 distance  is  a  problem  for  them.  It
 ‘may  be  a  problem  because  it  is  550
 miles  away  from  the  seat  of  the
 ‘Madras  Government.  None  of  these
 “arguments  should  prevail  and  the
 State  undertaking  whether  it  is  com-
 mercial  or  industrial  which  passes  on
 to  the  other  State  must  be  necessarily
 Tun  by  that  State  so  that  the  em-
 -ployees  may  derive  the  full  benefit
 «of  working  in  a  State  undertaking.
 We  must  provide  for  this  very
 definitely  in  this  clause.

 Then,  Sir,  I  do  not  agree  with
 amendment  No,  43  moved  by  Mr,
 Nesamony.  As  you  know,  without
 knowing  that  the  States  will  be  re-
 distributed  on  the  basis  which  we
 have  now  or  according  to  the  provi-
 sions  of  the  State  Reorganisation
 <ommis;sion  Report,  certain  contracts
 have  been  entered  into.  What  is  a
 <ontract?  A  contract,  as  all  of  us
 ‘know,  is  nothing  but  an  agreement
 venforceable  at  law.  If  a  certain  party
 had  entered  into  a  contract  with  a
 lawfully  constituted  government
 existing  at  that  time,  it  is  not  his
 fault.  And  if  the  contractor  has  not
 fulfilled  his  obligations,  there  are
 ever  so  many  clauses  under  the  con-
 tract  under  which  you  can  penalise
 him.  The  rights  of  the  government
 ‘can  be  taken  over  by  the  successor
 government  also.  But  to  say,  as
 categorically  as  Mr,  Nesamony  seeks
 in  hi;  amendment,  that  all  contracts
 in  regard  to  forest  matters  entered
 into  shall  be  void,  is  not  proper.  He
 says  that  “on  and  from  the  appoint-
 ed  day  any  contract  for  the  exploita-
 tion  of  timber"—appointed  day  is  Ist
 October,  let  us  hope  it  will  be  chang-
 ed  to  Ist  November  or  something
 like  that—‘“on  and  from  the  appoint-
 ed  day  any  contract  for  the  exploita-
 tion  of  timber  from  the  territories
 transferred  to  the  State  of  Madras
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 from  Travancore-Cochin  stipulating
 for  the  removal  of  timber  to  any
 depot  outside  the  said  territories  shall
 be  void  and  any  such  timber  removed
 after  the  2nd  day  of  May  956  or  its
 value  thereof  shall  pass  to  the  State
 of  Madras.”  Even  if  he  argues  that
 from  the  appointed  date  the  contract
 shall  be  deemed  to  be  and  void,
 one  could  have  understood.  But  he
 goes  to  the  extent  of  giving  retros-
 pective  effect  to  it.  He  says  from  the
 2nd  of  May,  1956.  Thank  God  he  did
 not  say  ‘from  last  year’!  From  2nd
 May  what  little  timber  has  been
 transported  from  that  place  to  this
 territory  or  that  territory,  we  do  not
 know,  We  have  no  records,  The
 timber  which  was  being  exploited  in
 his  region  of  Travancore-Cochin  State
 may  have  come  to  the  Trivandrum
 depot,  it  may  have  gone  through
 Arampalli  Aramboly  Pass  to  other
 places  also.

 Shri  Nesamony:  That  amendment  is
 based  upon  the  information  supplied
 by  the  Secretary  of  the  Travancore-
 Cochin  Planning  Committee  to  me.

 Shri  V,  P,  Nayar:  It  would  have
 been  very  much  better  had  the  hon.
 Member  appended  a  note  that  this
 information  was  granted  from  the
 Planning  Committee,  in  which  case  I
 would  not  have  argued  about  it.

 But  ‘that  is  not  the  point.  We  can
 also  say  very  many  small  things
 about  which  the  local  press  ha;  also
 made  much  of.  For  example,  it  has
 been  repeatedly  reported  in  the  press
 that  from  the  Malabar  forests  large
 quantities  of  timber  are  being  syste-
 matically  removed.  May  be  some
 quantities  have  been  removed,  re-
 moved  to  the  Madras  State  to  which
 the  area  now  rightfully  belongs,
 under  the  existing  contract.  We
 know  when  there  is  going  to  be  a
 change  in  the  set-up  and  in  the  areas
 of  certain  States,  it  is  quite  natural
 that  a  contractor  with  a  particular
 State  wil]  have  some  807  of  a  fear”
 that  after  the  constitution  of  a  new
 State  there  may  be  some  administra-
 tive  difficulties:  so  that,  a  contractor
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 who  has  entered  into  a-  standding
 contract  with  a  Government  for  re-
 moving  timber  from  a  forest  might
 have  stepped  up  his  work  and
 might  have  removed  gome  timber.  I
 do  not  go  into  the  merits:  It  can
 be  on  either  side.  Let  us  not  wash
 any  dirty  linen  in  this  House.  But
 to  say  that  even  contracts  which
 have  been  entered  into  with  a  Gov-
 ernment  which  is  lawfully  constitut-
 ed  as  at  present  should  be  void  with
 retrospective  effect  from  2nd  May,
 1956,  I  submit,  is  something  very
 hard  and  we  should  throw  out  this
 amendment  because  it  does  not  merit
 our  consideration.

 I  would  also  like  to  submit  that
 Mr.  Nesamony  will  use  his  influence
 with  the  people  whom  he  represents
 and  also  see  that  misapprehensions
 about  removal  of  two  logs  of  timber
 from  his  forest  to  our  depot  and
 things  of  that  sort  are  completely
 dispelled.  It  is  also  his  duty  to  do
 that.  And  all  of  us  should  strive  to-
 gether  in  seeing  that  small  things  are
 not  taken  advantage  of  in  creating

 a  rancour  among  people  who  have  ‘c
 live  in  adjoining  States.

 With  these  words  I  support  the
 sprit  of  amendment  No.  42,  but  very
 strongly  oppose  amendment  No.  413,

 Shri  wu  M.  Trivedi:  There  are  cer-
 tain  points  which  require  some  sort
 of  elucidation  from  the  hon,  the
 Home  Minister.  The  language  of  a
 Bill  of  such  a  comprehensive  nature
 must  be  very  specific;  and  where  a
 question  governs,  as  it  does  in  Part
 VII,  the  apportionment  of  assets  and
 liabilities  of  certain  Part  A  and  Part
 8  States—that  is  to  say,  contractual
 relations  inter  se  the  States  and  con-
 tractual  relation  between  the  States
 and  outside—,  if  these  provisions  are
 going  to  govern  those  contractual  re-
 ‘ations,  then  it  would  be  necessary
 that  the  language  ought  to  be  of  a
 very  specific  nature.

 Mr,  Chairman;  The  hon.  Member
 has  spoken  already.  Is  he  explaining
 something?

 Shri  U,  जा,  Trivedi:  Certain  points
 I  want  to  explain.  But  if  anybody
 wants  to  speak,  I  will  not  stand  in  the
 way.

 Mr.  Chairman:  I  find  there  is  no
 one  who  wants  to  speak.  So  he  may
 go  on.

 Shri  U.  M.  Trivedi:  In  the  definition
 clause  we  have  only  got  definition  of
 “successor  State”,  and  we  have  got
 no  other  definition.  For  “existing
 State”  or  “corresponding  State”  or
 “corresponding  new  State’  we  have
 got  a  definition,  but  I  do  not  find  any
 definition  of  “principal  successor
 State”.  For  example,  in  clause  80  the
 words  “principal  successor  State”
 have  been  used.  These  words  have
 again  been  used  in  clause  87(l)(c)
 where  it  is  said:

 “if  there  be  two  or  more  suc-
 cesior  States  and  the:  purposes  of
 the  contract  are,  as  from  _  that
 day,  not  exclusively  purposes  of
 any  of  them,—of  the  principal
 successor  State;”

 Mr.  Chairman:  We  shail  finish  the
 discussion  on  this  group  of  clauses  by
 six,

 Shri  U.  ™M.  Trivedi:  Six  hours  are
 allotted  for  this.

 Mr.  Chairman:  But  there  is  no
 other  Member  willing  to  speak  on
 this,  and  you  have  already  spoken.
 The  discussion  on  this  will  close  to-
 day  and  the  hon.  Minister  will  reply
 tomorrow.

 Shri  U.  M.  Trivedi:  There  are  six
 hours....

 Mr,  Chairman:  That  is  all  right.
 But  if  any  other  Member  had  not‘
 spoken  and  is  willing  to  speak,  cer-
 tainly  this  time-limit  allotment  would
 have  been  quite  valid,  But  when  no
 other  Member  is  willing  to  speak,  I
 think  the  discussion  on  this  group  of
 clauses  should  close  today.

 Shri  A.  M,  Thomas:  We  will  get
 some  time  for  Third  Reading.
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 Shri  U.  M.  Trivedi:  As  I  was  point-
 ing  out,  the  definition  of  “principal
 successor  State’  must  be  provided
 somewhere,  as  to  what  exactly  is
 understood  by  principal  successor
 State,  under  what  condition,  out  of
 two  succeeding  States  which  would
 be  considered  principal  successor
 State  and  which  not.

 Similarly,  as  I  was  pointing  out,
 and  as  wa;  pointed  out  by  Mr.  V.  P.
 Nayar  also,  in  clause  82  the  word
 used  is  very  wide—the  word  ‘located’.
 In  clause  82  it  is  said  that  “the  assets
 and  liabilities  relating  to  any  com-
 mercial  or  industrial  undertaking  of
 an  existing  State  shall  pass  to  the
 successor  State  in  which  the  under-
 taking  is  located”,  Now,  in  some
 cases  I  remember  instances  where  the
 registered  office  of  a  partioular  co-
 operative  society  was  not  in  the
 State,  it  was  in  another  State,  name-
 ly  in  Madhya  Pradesh  at  Khandwa,
 and  yet  all  its  working  was  in
 Madhya  Bharat.  So,  if  there  is  such
 an  undertaking,  then  the  word
 ‘located’  must  be  defined,  whether
 located  means  the  head  office  or  only
 the  undertaking,  The  undertaking
 may  be  at  one  place  and  the  location
 of  the  head  office  may  be  at  another
 place.  Therefore,  when  the  question
 of  the  division  of  assets  and  liabilities
 is  considered,  the  word  “location”
 must  be  specifically  defined.  What
 does  ‘location”  mean?  Does  it  mean
 the  place  where  the  -work  is  being

 carried  out  or  does  it  mean  the  place
 where  the  organisation  is  functioning?

 The  other  matter  on  which  I  have
 put  a  question  and  to  which  I  have
 not  been  able  to  get  an  answer  is:
 how  the  distribution  provided  in  the
 Fourth  Schedule  has  been  arrived
 at?  There  ought  to  be  some  justifi-
 cation  for  putting  a  figure  like  this,
 ag  provided  at  page  63,  Originally,
 Bombay  was  assigned  7.50  per  cent.
 of  the  taxes.  But  when  Bombay  is
 divided,  when  it  becomes  a  Part  C
 State  and  when  Maharashtra  and
 Gujarat  are  carved  out  of  it,  Maha-
 rashtra  has  been  allotted  l°85  per
 cent,  and  Gujarat  has  been  allotted
 only  6°02  per  cent,  On  what  basis
 has  it  been  allotted?  What  is  the
 criterion?  Is  it  the  population?  Or
 is  the  criterion  to  be  judged  from
 the  fact  that  it  is  the  Gujaratis
 that  are  contributing  more  to  the
 wealth  of  that  area?

 Shri  A.  M.  Thomas:  Population,
 Shri  U.  M.  Trivedi:  Then  what  will

 happen  in  the  collection  of  estate
 duty  will  be  a  problem.

 Mr,  Chairman:  The  House  wil!  now
 stand  adjourned  till  ]  a.m.  tomorrow.
 6-02  P.M.

 The  Lok  Sabha  then  adjourned  tit
 Eleven  of  the  Clock  on  Tuesday,  the
 7th  August,  1956.
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 (Monday,  6th  August,  7956]

 CoLUMN
 MOTION  FOR  ADJOURN- MENT  «9  -222%—29

 In  view  of  the  statement  made
 by  the  Minister  of  Home

 adjournment  motion  given notice  of  by  Shri  Dasaratha
 Deb  and  Shri  Biren  Dutt
 regarding  the  situation  alleged to  have  arisen  as  a  result  of
 floods  in  Tripura  State.

 PAPERS  LAID  ON  THE
 ‘ABLE T.  .  ©  «=  2227—28

 The  following  हाल  were  laid
 on  the  Table:

 G)  A  copy  of  the  Annual
 Report  of  the  Damodar  Val-
 ley  Corporation  along  with

 the  year  ‘1954-555  under  sub-
 section  (5)  of  section  45  of
 the  Damodar  Valley  Corpo-
 ration  Act,  1948.

 A  copy  of  the  Notificarion
 Ke  R.  0.  7660  dated  the

 2Ist  July,  1956,  under  sub-
 section  (2)  of  section  7  of  the
 Employees’  Provident  Funds
 Act,  ‘1952,  making  certain
 further  amendments  to  the
 Employees  nt
 Funds  Schemes,  ‘1952.

 (३)  A  copy  of  each  of  the  fol-
 lowing  statements  showing

 promi  and
 undertakings  given  by  Mi- nisters  during  the  various
 Sessions  shown  against
 each  —

 (४)  Supplementary  State-  Twelfth-
 ment  No

 ne  of 195, Lok
 Sabha.

 Gi)  Supplementary  State-  Eleventh
 i  No.  =o ix

 Sabha,

 दम)  Supplementary  State-  Tenth =  ment  No.  XII.  Session. I
 54°

 f
 Sabha.

 Go)  Supplementary  State-  Ninth ment  No.  XVIII.  Session,
 195; 5  of
 a

 ©)  Supplementary  State-  Eighth ment  No.  XX.  in,
 7954  of

 Lok
 Sabha.

 (of)  Supplementary  State-  Seventh ment  No.  XXIII.  Session,
 7954  of Sabha.

 (vif)  Supplementary  State-  Fifth ment  No.  XXXVI.  Session,
 7973.0 Sabha,
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 Secre

 ma  Rajya  Sabha  that  Rajya Sabha  had  agreed  to  the
 amendments  made

 BILL  INTRODUCED  ee

 Supreme  Court  (Number  of
 Judges)  Bill,  7956  was
 introduced

 BILL  UNDER  CONSIDERA-
 TION
 Further  consideration  of

 Clauses  of  the  States  Re-
 organisation  Bill,  as  repor-
 ted  by  the  Joint  Committee
 was  continudd

 The  reply  by  the  Minister  of
 Hi  Affairs  to  the  discus-
 sion  on  clauses  2  to  75  of  the
 Bill  and  the  voting  thereon
 were  further  postponed.  with
 the  consent  of  the  House,  till
 Tuesday,  the  7th  August.

 1950.

 .  #  2230—  23;
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 The  discussion  on  Clauses  6
 to  49  and  the  Schedules  I,  II
 and  ITI  was  concluded,

 The  reply  by  the  Minister  of
 Home  Affairs  to  the  discussion

 till  Tuesday,  the  7th  August,
 1956.

 The  discussion  on  Clauses  50 to  70  was  also  concluded
 After  the  Minister  in  the  Mi-

 nistry'of  Home  Affairs,  (Shri
 Datar),  had  replied,  the’  vo-

 ting  on  this  group  of  Clauses
 was  also  with  the
 consent  of  Ed  aoe couse  till  Tues-
 day  the  7th  August,  I956.

 Consideration  of  Clauses  77  to
 ‘114,  and  the  Schedules  IV,
 Vand  VI  was  taken  up  and
 not  concluded,

 AGENDA  FOR  TUESDAY,
 yma  AUGUST,  1956—

 Further  consideration  of  Clau
 ses  of  the  States  Reorganisa-
 tion  Bill,  as  reported  by  the
 Joint  Committee.


